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LOtt SABRA DEBA-M· NC ...... ~. .~  ........... . 

Part I-Questions and AActet1 ..... . .~. . .2 .. ~ .... . 

LOK SABHA 

Mtmday. lOth September, 1956 

The Lok Sabha mer at Half PIUt Ten 

. of the ClDtk. 

[MR. SPEAKBK j" the CIIair} 

ORAL ANSWERS TO QUESTIONS 

IatelJl'lll Coach Factory 

*1945. Shri Wocleyar : Will the 
.,Minister of RaIlways be pleased to state:' 

(a) whether orders for the Iltpply of 
additional plant and machinery. for the 
integral coach factory at Per8dlbur are 
to be placed shortly; 

(b) whether global tenders hive oeen 
invited by Messrs Swiss Car and Elevator 
Manufacturing Corporation Ltd.; 

(c) whether Government are in agree-
ment with this lirr" for providing technical 
aid for the establi< "ment of full produc-
tion at the Integral Coach Factory; and 

Cd) if so, what i. the total cost of the 
orders already placed with this firm and 
others to be placed shortly? 

The Parn .... ~ Secretary to dae 
Mhabter of RaihuY" _a Trauport 
(Shrl ShaJuua.... 1Ch_): Ca) Orders 
have been placed in June-July ·S6. 

(b) Global tenders were called for, by 
the Government through the agen<-y of 
Messn. Swiss Car and Elevator Manufac-
turing Corporation Ltd; 

Cc) Yes. 

Cd) Messrs. Swiss Car and Elevator 
Manufacturing Corporation Ltd., do not 
manufacture any item. of plant and machi-
nery. No orden for such items have 
therefore, been placed on them. 

Shrl Wocleyari May I know what are 
the aalient feature. of expansion of this 
factory in the Second Five Year Plan, and 
w!iether Government have proposed 
8!l!lthe. factory of this kind in Huhli ? 

466 L.8.D.-l 
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. The ~ of' Raflwaya asu1 
Trauport CShri La1 Bahadar Shutri): 
The Integral Coach Factory is not going 
to be expanded-it will be expanded in the 
sense that we want to set up a sma1l work-
ahop there, an expansion of that factory, 
for furnishing the coaches. The original' 
idea was to furnish them at some other place 
-or in some other workshop of the Railways, 
but we are now providing necessary alTBilge-
mentsfor the same at Perambur. AJ< 
reprds the second point about Hubli, there 
Q no such idea of setting up another factory 
tt\ett. . 

Dr. Jaisoorya. This Swiss Car and 
Elevator Manufacturing Corporatio,,_re 
they only ad .isory or are they manu-
facturen? 

Shrl ShaJuuawaz lChaai ·They art 
consulting engineers; they are not manu-
facturers of machinery and plants. 

'Shrl T. N. Siaah: 'Prom the tenders 
accepted for the various plants and machi-
nery, which countries are the sharers in the 
matter of these tenders? ' 

Shri La1 Bahadar ShDtrI: I do not 
quite uoderstilnd what the hon. Member 
means by sharers. 

Shrl T. N. Sm.1u I want to Itno .. 
the firms belonging to which coWlttJ-
Switzerland, Germany, America, Englaad--
are the principal parties who have got most 
of tbese tenders. 

Shrl La1 Bahadar Shaatrl: I am. 
sorry, we have not got the details here. I 
can furnish that information later. 

Shrl c. R. Chowdhary: May I know 
L ow many Indians have been sent abroad 
for training purposes to work afterwards 
in this factory, how many have returned, 
and how many foreigners are now working 
as techhicians in this factory? 

Shrl La! Bahadur ShDtrl. We 
have sent out batches, they have gone by 
turns. I cannot give the exact numb ... 
But it must be over fifty, roughly; but I am 
not quite accurate about the figures. But 
they have been going in batches of twenty, 
tM/Cnty-three, twent}-live,and most ofthem 
have returned. The last batch is there. 
At present there are ab41ut forty Swiss 
engineers who are at Perambur and who 
are advising and guiding the workers in the 
manufature of these coaches. 
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S1Irl Saraapdhar Du. The hon. 
Minister says that Messrs. "Swiss Car IIIld 
Elevator Manufacturing Corporation Ltd. 
are consulting engineers and that they do not 
JIlIIDufactuTe.· But the name itself implies 
that they manufacture cars and dewtor&. 
WiD the hon. Minister enquire about it 
whether they are manufacturers and are 
actin, as consulting engineers here? 

Shri SluaIuoawaz IChaD: They do 
DOt manufacture plant and macbine: ~ 
coaches? 

Shri Saraapdhar 0-1 Cars or 
coaches? 

Dr. Jaleoorya: If I remember aright, 
with regard to this Perambur worbhop 
you had a contract with annther Swill firm. 
What: happened to them ? 

S1Irl SIIaImawa& IOuu", It is the same 
inn, Sc:hIieren. 

Dr Jaleoorya: Now it is called some-
tiung dse, il it ? 

Shri SIIaImawa& 1IJum: It is the same 
firm. 

Dr. Ju-y.: Masquerading in 
aDOtber_t 

Mall Traaablpmeat 

*1,.,. ShrImad a- CIIUor .... tt,. 
Will the Minister of Commaaicatloaa 
be pleased to state: 

Ca) whether it is a fact that mail tran-
shipment work at Sakrigalighat and 
Maniharighat under R. M. S. 'H' Division 
is to be transferred to private contractors ; 

Cb) how many Class IV leave reserve 
lta1f will be affected by this change; and 

(c) whether any employees will be 
thrown out of service for an uncertain 
period and how many will have their 
declaration of permanency put off? 

The Miai8ter 01 CommaaicatloM 
CShri JqJivaa Ram). Ca) No. The 
matter i. still under consideration. 

(b) 9 class IV employees. 
(c) None is likely to be thrown out of 

employment for any uncertain period. 
3 temporary class IV oftidaIs will have 

their declaration of permanency put off. 
Shrimad Reaa Cluakrawrtty 1 The 

bon. Minister said in answer to part Ca) that 
the matter has not been finalised. May I 
know whether the Government thinks it a 
safe procedure to allow the transhipment 
work of mails to be handed over to contrac-
tors rather than '" those people who are 
anxious to continue in goveroment 
service aad who .therefore gi .. e better 
service ? 

Shri Jqjlvaa Ram. The hon. Member 
lias mixed up several questions. In the first 
place, in the Postal Depanment we are carry-
iDa on both the systems. Somewhere we do 
the work departmentally, and somewhere 
with contractors. Here the question of 
discharging or dispenain, with the services 
of lillY of the employees does not arise; 
because, even if the work i. entrusted to the 
contractor, all the employees will be fitted 
in the Department itself and none will be 
discharged t 

Shrimad Reaa Cluakravartty: Fif-
teen per eont of the approved candidates 
apinst leave reserve are kept in that station 
IIIld they have worked continuously for one, 
two or three years. May I know whether 
these people, who are approved candidates 
but who are not yet quu;-permllDent, having 
worked only for two or three years, will also 
be considered as staff whose jobs will be 
kept on? 

Shri JqJivaa Ram. Well, I think 
they will be also retained-I am speak-
ing off-hand. I should say that none lIhould 
be discharged. 

Shrimad Reau CbaIIravartty. May I 
know when this matter, whethet to give it' 
over to contractors or not, will be finalised ? 

Shri Jqjlvall Ram: The matter is 
atill under consideration. I cannot give 
any firm date as to when the matter will 
be finaliSed. 

Primary AIrlcaltaral Credit, 
Socletiea 

*1951. S1Irl Ge4Wnpna Gpwcl: 
Will the Minister of Food ancl Agrleul-
tare be pleased to state : 

Ca) the number of Primary Agri-
cultural Credit Societies newly opened 
or reorganised by amalgamating other 
societies under Rural Credit Survey 
Report in Kumool District of Andhra 
State; and 

(b) the number of those which are 
functioning ? 

The Deputy Mlnlater of Laboar 
CShri Ablcl All) : Ca) Twenty-three. 

Cb) Twenry-two. 

Shri GaclJllDpaa Gowcl • May I 
know if it isa fact thatthe Gudikal Centre 
of Kurnool District, for which Govern-
ment had ,allotted Rs. 10,000, is new 
deferred on account of political reasons ? 

Shri Ablcl Ali : About Gudikal, 
my information i. that the co-operative 
sociery there i. not funcrioning because 
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the-two neighbouring societies are not 
agreeable to their merger due to certain 
ftnancial conditions of Gudikal. 

Shri G.cIi1iIacaU Goow4: Is it a 
fact that these two societies have already 
agreed to merge themselves in this society 
and the accounts of these societies have 
already .been amalgamated in this society ? 

Shri Abi4 Ali: The position is a 
already explained .. , 

Shri Ga4llinpa. GowcI: May I 
know if the Central Government has lOt 
any power to see that their schemes are 
effectively implemented without any of 
these party politics ? 

Shri Abi4 Ali: I don't think the 
inference of the han. Member has any 
justification. But so far as the powers are 
coItcerned, I may say that under the rules, 
as they at present exist, the Andhra State 
cannot compel any society to amalgamate. 

Shri G.cUlIapaa Gowd: Then, how 
are the Central Government going to imple-
ment their schemes in the States if the 
Government have no pOwers to implement 
them ? Are the Government aware that 
most of the schemes are not properly im-
plemented on account of these reasons ? 

Shri Abid AU: We implement the 
schemes by persuasion. So far as the 
powers are concerned, as I have already 
mentioned, the scheme is working satis-
factorily, because out of the %3, 22 are wor-
king there. 

Shri T. S. A. Chettiar. What about 
the c:o-operative farms ? 

Shri Abi4 AU. This question per-
tains to the rural credit societies. 

Shri B. S. Murthy: May I know 
whether the Government of Andhra was 
acting on the report of the Registrar of Co-
operative Societies who has no politics ? 

Cocoanut T_ 

. ·195+ Shri I. E.ch ....... : Will the 
Minister of Foocl ... 4 A,ricalture be 
pleased to state: 

(a) whether the cocoanut trees are 
affected by leaf and root diseases to 
a large extent in Travancore-Cochin 
State and the Malabar District 

(b) if so, to what stent; and 

(c) the measlires taken by Govern-
ment to check and control the disea·ses ? 

The Deputy MJnieter or L.boar 
(Shrl Abl4 AU) : (a) Yes, in so far as the 
State of Travancore-Cochin is concerned. 
Cocoanut trees in the Malabar District 
of Madras State are not known to be affec-
ted by these diseases. 

(b) About 75 laths of cocoanut trees 
in 22 out of 36 Talubs of Travancore-
Cochin are estimated to be affected. 

(c) A statement i. laid on the Table of 
the Lok Sabha. [Su Appendix XU, anne-
xure No. 241. 

Shri I. Eacharaa: May I know 
the approx'male n mber of cocoanut trees 
affected  by this disease ? 

Shri Abi4 AU :  I have mentioned the 
number. 

Shri Achatluua: May I know what 
i. the estimated loss by this disease which 
has affected 75 laths of cocoanut trees in 
Travancore-Cochin State and what is the 
contribution tt-at is being given by the 
Central Government to the State Govern-
ment for the spraying of the lotion ? 

Shri Abi4 AU: Formerly, we WOR 
charging two annas for spraying. Now"" 
are charging one anna each. As for the 
loss it should be enormous. 

ShriA.M..Thomaa: May i enquire 
whether it is a fact that from Il recent sur-
vey conducted it has been found alit that 
if the disease spreads at this rate, perhaps 
the entire cocoanUt plantations of Travan-
core Cochin would be destrOyed and, if so, 
what urgent steps does the Government 
intend to talce ? 

Shri Abi4 AU: Substantial wock i. 
being done and it is hoped that the di-
sease would be reduced. 

Shri A. M.. Thom .. : From the sta-
tement I find that the necessity of this 
spraying has been accepted in principle. 
What stands in the way of the Central 
Government taking up the matter imme-
diately ? 

Shri' Abi4 AU : The work i. conti-
nuin,. 
Sbri A. M.. Tbomaa • No. 
Shri Achuthaa: No . 

TraiD Service &om Itarachi 

Calcatta 

fSantar Abrpari: 
-19S7 \. Sar4ar Iqbal Smp: 

to 

Will the Minister of Rail_ya be 
pleased to state : 

(a) whether the Government of 
Pakistan have proposed to the Govern-
ment of India to open a railway 
passenger service from Karachi to Cal-
cutta through Indian Territory 

(b) if so, whether any reply has 
,been given regarding that proposal ; 
and 
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(c) if so, its nature ? 

TIle Parliamentary Sec:retary to 
the Minister of Railways and Tran8-
port (Sbri ShalmBWaz Khan): 
<a) No, Sir. 

(b) and (c). Do not arise. 

Electrical Equipmetlt. ill Ran •• y 

Carriqes 

*19sB. Sbri C. R. Iyyumd: Will the 
Minister of Rail ... ys be pleased to 
state: 

Ca) whether each railway carriage 
an the Northern Railway i. lighted by 
an electrical equipment fitted ~  be-
low; , 

. Cb) whether the electrical equipment 
IS weD protected from tampering and 
lOSS ; 

(e) the number of thefts, of the 
e<uUpmenr wbich have taken place on 
tJ(e Northern Railway. 

Cd) the approximate loss occasioned 
thereby in 1955-56 ; and 

<e) whether arrangement cannot be 
made for lighting all the carriages or 
a large number of them by an elec-
trical equipment attached at the end 
of the carriages ? 

The Parli.mentary Secretary to the 
Minister of Railways and Tnmaport 
CSbri Shun ...... Khan): <a) A Railway 
Carriage is lit by Electrical equipment 
fitted either on its underframe or on the 
underframe of an attached Coach. 

(b) Yes, to the extent possible. 

(c) 5,330 approximately. 

(d) Rs. ~ - approximately. 

Ce) Yes. This method of lighting 
trains is, at present being experimen-
ted. 

Sbri C. R. Iyyunnl: May I know what 
will be the expenditure that' will be incur-
red for the new experiment that i. going to 
be carried on ? 

Sbri Shahn ... az Khan : I will re-
quire ~ for that. I do not have the 
exact figure. 

Shri C. R. lyyuDDi : May I know 
whether by attaching the electrical equip-
ment behind the train, it will be able to light 
.6 or 7 carriages in the front ? 

TIle Minister of Railways and 
Transport (Sbri Lal Babadur Sbaa-
ui) : Well, we hope so. We have re-
cently made an experiment on the Nor-
th Eastern Railway and up till now we have 
found it is very satisfactory. 

Sbri C. R. lyyunnI: May I know 
whether there was a meeting of the elec-
trical engineers with regard to this matter 
and whether they have made the recommen-
dation that this is an advisable one and it 
will cost very much less ? 

Sbri ShaJmawaz Khan : It is being 
experimented. 

~  RIo ~ : W 1l;;rri{ 
~~ . ~ ~ ~ m 

~ ~~ 1  ~ 

~~~ 1 ~ 

t 

. ~  ~ ~1  

'II1'f • 3i"R: rn lt1T ~ t I 
Dr. Jaiaoory.: In reply to part (b) 

of the question, the hon. Minister said 
that the electrical equipment is well 'pro-
tected from tampering and loss. Is 
that correct ? 

Sbri ShahDawaz KhlUl: Yes, to 
the extent possible. -

Dr. Jaiaoorya: This is very sur-
prising. Then how do you explain the 
50330 thefts ? 

Sbri T. N. SiIl.h: The thieves 
are more cunning. 

Sbri LaI Bahadur Shaatri: There-
fore, the other alternative i. being thought 
of so that there should b. no leakage as 
far as possible. 

Sbri C. R. Iyyunnl: There ill a very 
large amount set apart in the Second Five 
Year Plan for the purchase of this equip-
ment. May I know Whether that amOUnt 
will, for the time being, be separately kept? 

Sbri LaI Babadur Shastri I Not the 
whole of it. But as soon a. this experi-
ment is found to be a success, that money 
will have to be diverted for this purpose. 

PoDcl FisJlIq 

.1960. Sbri S. C. S._ta I Will 
the Minister of Food and Agriculture be 
pleased to state: 

(a) the number of stations in India 
which are carrying on researches in 
pond fishing : 

(b) whether it is a ract that the 
Station in Ori... is proposed to be 
bonverted into a moble unit; and 

C c) whether pond finbbing statioola, 
tackled problems of fisheries in teaer-
vier and dam.? 
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The Depa.,. MlaUter of Laboar 
(Slip AbW AU): (1I) Eleven. 

(b) No. 

(c) No, except at Bhawani Sagar in 
Madras. 

Shrl S. C. Samllllta: Is it not a f&ct 
that the Estimates Committee in its Si;xth 
Report has recommended that mobile units 
should be.set up? May I know whether 
the question was duly considered by the 
Ministry ? 

Shrl Abid AU: Yes, Sir, it was so 
recommended. It was considered also 
but it was not thought proper to acoept 
that recommendation particularly. -

Shrl So C. Sam.ata: May I know 
whether the Barrackpore Research Station 
has been handed over to the State of Weat 
Bengal? 

Shrl Abid AU: 1 require notice. 

Shrl B. S. Marthy: May I know 
.. hether at least one of the II statiom i. 
loCated in Andhra and, if 50, the name of the 
place ? 

Shrl Abid AU: I think there is one 
centre in Andhra also. There is one in 
Cuttad: in Ori .. a, one in Travancore-
Cochin and one in Madras. I am sorry, 
I do not find the name of Andhra here. 

Shri B. K. Daa: May I know whe-
ther any reaults have been obtained so far 
and, if so, the nature of the result. ? 

Shrl Abid AU : Y<s, Sir, It says 
that the results were encouraging and these 
have been-communicated to the State Gov-
ernmentS concerned. 

Shrl S. C. Samaata: The bon. Mi-
nister has stated that Bheweni Sagar re-
_voir has been made use of for pond 
fishing. May I know whether the 
Menur Oem has also been made use of for 
that? 

Shrl Abid AU: I don't think so. 

.1,'2. Shri RMaac:haadu Reddi: 
'Will the Minister of Food IIIld Apical-
tare be pleased to stetC : 

(a) whether a Mechanical Discharae 
Plant has been installed at the ~  
harbour for expeditious unloading of 
imported food-grains; 

(b) if 50, the cost of the plant and 
the annual operating cost thereof: 

(c) when it was made ready for 
uae and whether it is being put to use 
IIOW; and 

(d) if not, the reasons therer.,., ? 

TIle Deputy AUaiater of Laboar 
(Shrl Abld AU): (a) Yes, Sir. 

(b) The cost of the Plant is Rs. 4' slakhs. 
The annual operating cost would -be Rs. 
7,9001-when worked. 

(c) and (d). It was installed in February 
19S6, but has not yet been put into opera-
tion owing to opposition from labour in-
terests. 

Shrl RIIIIlIIc:haadra Reddi : May I 
know whether the·-delay in the unloading 
process is causing delay in the supply of 
foodstuffs, and also whether the loaded 
ships are kept ouriide the harbour for a 
very long time as the ships in the harbour 
are not unloaded aoon by mamJallabour ? 

ShrlAbidAU, The positionhascon-
siderably improVed muj:h better than 
eXpected, since the piece rate system was 
introduced in Bombay. The ditliculty 
which the bon. Member has mentioned 
might have been there hilt year, nOt this 
year. 

Shrlllamac:llaMra aedcli , May 
I know whether, if that plant is not goiug to 
be put to use in Bolnbay.it c:ould be sent to 
some other harbour where it· can be put to 
use ? 

Shrl Abid AU: That is UDder coosi-
deration. 

Shri KeiaP .... : What woald be the 
labour displaced by the use of this ma-
chinery? . 

Shrl Abid AU : Ninety in a shift. If 
there are three shift., it will be three time. 
that number. 

Shrl Tulsidaa: The hon. Minister 
said that on account of labour, this plant 
has not been put to use. I would like to 
know how fare1liciencyinunloadingwould 
be affected if this plant is not pitt in use. 

Shrl Abid Ali: Of course, the work 
will be mucb more expeditious if it is wor-
ked with this plant. But. becauae the em-
ployment opportunities will be reduced, 
the workers are opposing the introduction 
of this system. 

Shri Ramac:haadra aedell: May 
I know whether quicker unloading by 
mechanical means Will IIOt a1ao employ 
more labour ? 

Shrl Abld AU: No, Sir, I have said 
that 90 will be less in a shift. 

Centralised Traftic: Coatrol OD 

Railway. 

·19'6. Shrl Tula1da. :  _ Will the 
Minister of Rall_y. be pleased to stlltC : 

(a) whether the Ministry has appro-
ved of introducing a scheme of cent-
ralised _ ra1Gc CQ.Dtrol; 
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(b) the details of the ~ scheme 
and from what date the scheme will be 
introduced ;  , 

(c) whethel centarliaed trdic c0n-
trol scheme is to be introduced as subs-
titute. to JIIe programme of doubliDl 
the rtUlway track; and 

(d) if so, what are the contemplated 
tectionl for the scheme ? 

The ParUameatary Secretary 
til the Mialater ofRailwayaaad T_ 
port(Shri ShaIma ... 1thaa ): (a) to (d). 
The matter i. under aamination. 

Silri TuWdas: May I mow whether 
the C. T. C. schcmea are intended to be 
introduced on thole ain&le rrack KCtions 
where the heny peak trdIe load has 
already been readled, and if 10, a lilt of ... ch 
sectiona ? 

Tile M1ai_ ofllallwepaad T .... a-
port (Silri LsI......... SluIsui): 
The esprimalt will be made on thole sec-
tions alao. I JDiaht inform the 11m. Mem-
ber abaut the aa:tioua with which he iI, 
perhapa, closely amnec:te4: Bina-Kami-
Sahdol OIl the broad laaae and Veeram. 
pm-Ra;kot on the mette-Bauae. 

Silri T. S. A. CIaotdar: What is the 
answer to pan (c) ? 

SIIrl S ......... n.a : All pan_ 
the answer is the matter ia under examina-
tion. 

Shri TaIeldu: May I know the 
total estimated coat of such a scheme and 
when the scheme .. ould be completed ? 

Shri La1 Behadar Slulatri: I 
C&DDOt sift an idea of the COlt. The scheme 
i. still under preparation and this advice 
.. a. Biven to u. by American cxpens who 
came from abroad. This il one of the way. 
of iDcrealiDl our liDo capacity. We propose 
to make an experiment on certain sections 
on all rail .. a:r.!' When the esperimaIt is 
ataned, it will be ponible to sive an idea 
about the COlt of this scheme. 

Shri T. S. A. CMuiar: The ques-
tion i. whether ccmraliscd trldlic control 
scheme it to be introduced aa a substitute 
to the programme of doubliDs the railway 
track. We have DOt received any spec:iftc 
answer. Will it mean that whell 
this scheme i. iIItroduced, the programme 
of doubling the track will be dropped ? 

, Sbri Sba ..... ICh .. : The Cen-
~ . tra1lic CODtroI .ystem doee help in 
lDlProYl111 the line capacity to a certain 
OlttCDl. But, thatisuot the oolution. lifter 
a limit hal been reached, the lines have to be 
.... bled. 

AIr Serftee to AuRralla 

-1,61. Silri BlIqwat Jba A .... : 
Will the Minilter of CollllllualeadoU b! 
pleased to state: 

(a) whether Govemment propose to 
uan an air service to Aumalia; 

(b) if 00, when ; and 

(c) what would be the route ,lind fre.. 
qu6tcy of such service ? 

The MiaIater of Co_aa1ca,*--
(SbriJqJl ... Ram): (a) to (c). Air-
India International Corporation pzopcIIIQ 
to cxtcad its SiDsapore service to AuatraUa 
from October, J9~6. The route of the ClI-
tended service will be Bombay-Madras-
SiDsapore-Darwin-Sydney and the 
frequency intitially will be one per week in 
both diiectiOlU. ' 

Shri IlJaqwat Jba Azad : May I DOW 
whether any assessment was made befOR 
introducing the service as to what would 
be the volume of traffic, whether it wiD 
be paying or whether it will be runnin& 
at a loss? 

Shri Jqji"".. Ram : Some rough 
estimates are made and if it is found that 
ultimately the service will be. paying 
one9 the service is staned. 

Sardar Iq.... SIqh : May I know 
whether this serviceawilJlbc: .connected with 
the Air India's service to Burope aIao? 

Shrl JqjiVIID Ram : That would 
be done, I think. Of <X>W'8C, efforts will 
be made to see that there is ccmnecrian 

Shrimad Tarkealawui SiDlIa : The 
hon. Minister said that there will be 
passenger traffic between Australis and 
India. At present, the goods mdJIc i. 
carried by the B. O. A. C. May I know 
whether the goods traffic will be 'shared 
by Air India International? 

Sbri Jalfi"".. Ram: There i. ISO 
question of sharing. If we can attract this 
traffic, of course, we can. But, there is 
nothing like .harm,. 
Mr. Speaker: Evidently the hon. 
Lady Member wants to know whether 
goods traffic will be taken by this service 

Shrl JalJfv8D Ram : If we can IttrIICt 
the goods U'IIIIic. Of course, we take a 
certain amount of goods. 

Employmem Ezcbaape aDd wuatri81 
Tra1a1ns ~ lIt.Mr 

"1911- Shrl B. S. Murthy : Will 
the Minister of Lallow- be pleased to 
state : 

(a) the number of oIIicers sent out 
of service due to the uanafer of Employ-
ment Exchanges and IndUlhial Tram III 
Institutes to the State Governments; 
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(b) tbe number ~  tbem who 
.ate quasi-permanentj 

~  the steps uk.n 10 re-omploy t!l!m;. 
and 

(d) whethor the bnak "ill adversely 
afFeatbeir quasi-permanency? 

TIac Deputy MItalar. of Labour 
,Sbri AltkI All) : Ca) It is not pouible 
at this ·srage to inJic:ate the number of 
officers who will bec>m. '8urplu. as a 
result of tran,f:r of oi'llinistrRtion. 

(b) OJ not arise. 

(e) The surplus staff will be entitled 
to priority assistance at Employment 
Exchang.. provided they are othe,,,i.e 
eligible. 

(d) Y ... 

Sbri B. S. Murth,. : May I know 
whether the Government did not take 
step, 10 find OUt ho\\ many p:roons WC!Uld 
have to be transferred ·to the State Govern-
ments and how many of them w.,..., lik 
to be absorbed by the State Governments? 

Sbri Allid All: Most of the office", 
wiu be absorbed by tbe State Govern-
menu. At present, tbose who are working 
in the States will be absorbed by them. 
They have all beon placeJ. There may 
be a very very small number of penons 
who will be displaced because of this 
tranafer. About them also, we will try 
our beat to absotb them, provided that. 
if they are inelllcient. rhey will have no 
place. 

Sbri B. S. Murthy: May I know 
whether any quasi permanent officers who 
have put in 10, U. or 13 years of service 
are not being absorbed and are being 
thrown out? 

Sbri AlIId Ali: No, Sir. Persons 
of this seniority will not be sent away. 
Perhaps, there may be one or two. As 
I said. unl .. s  a person is so inefficient 
"'r incompetent Or unfit to be taken in, 
most of them will be taken in. 

Sbrl Bupet Jba .bad : Do the 
Government consider that if they are 
re-employed after a cenain period, it 
would not be regarded as a break in their 
quasi-perrnapency ? 

Sbri Allid All: If they ate sent away, 
there will be a break in service. They 
shouJd not be sent away that is what 
1 am wishing. 

Sbri S. C. Dell : May I know whether 
tbe pay structure would ne affected bv this 
transfer? ' 

Sbri A1IId Ali : Yeo. They are at 
]ll'ClCDt in the Central cadre. After transfer, 
they will be in tbe State cadre. Their 
present emoluments han been protected. 

·.9720 Sbri JIaasI1aJ : Will the Minis-
ter of Health be pleased to state wheth .. 
interviews for the selection of the sta1f 
for the All India Institute of Medic:al 
Sciences "ere r=ntly held at Madras? 

TIac ~ of Health (Reflt;umari 
Amrlt hur) : Yes. 

Sui JIaasI1aJ : May I know whether 
it is a fact that the interviews were lint 
held at Delhi for some of the subjectS 
and the venue was changed to Madras 
for others? If so, why? 

RaJkumarl A_rlt Kaur : No. Sir. 
The reason for oeJecting Madra. this 
time for the purpose of the interview was 
that as the first jnt,",views were held 
in New Delhi and tbe applicttion< wete 
invited from all over India it.... thought 
feasible by the Selection Board to hold 
interview. for the second group at Madras. 
and this was the unanimou;; suggestion 
of the Selection BoarJ. 

SIdi ........ : z.,. I know whether 
it is not a fact that 0WlIII to the short time, 
maDy of the c:ompenDt persoII8 could DOt 
110 to Madras ana aood selections where 
DOt mllde? 

RaJD-I "-rlt Kaur : That i. 
not trUe. The DOtic:es for the interviews 
were issued in very good time, and there 
has not been a' single complaint of short 
notice. 

Shri a...ua1: May I know whether 
in view of the imponance of the appoint-
mems, the Government will be pleased 
to give another opportuniry so that .uit-
able candidates may go in for the chance? 

RaJkumarl ~  Kaur : The total 
number of penons who were c:alJed for 
interview _ 117 and out. of this only 
23 oouJd not appear for various reasons. 
Some never even sent any reply. So, 
there is no point in having another inter-
view. 

Dr. .... __ : May I know how 
many of them were finally selected. and 
who are they? 

J~ Amrlt Kalil' :  I canDOt 
live the names jUlt yet because the matter 
is still being CIDOSidered in my Ministry. 

Dr. Jaiaoorya : Did the Director-
General of Healtb Services do the seleetion ? 

RaJkumari Amrlt ltaur The Direc-
tor-GeneJII of Heald!; Scrv1cesc s·a member 
of the Selection BGaro. 



Oral Answers 10 SEPTEMBER 1956 Oral Answers 

*1'974; .SlIri R. N. S. D.o : Will 
the· Minister Of Tr8llllpOl't be pleased 
to refer 10 the· reply. given 10. Starred 
Question No. 1386 on the ~  DeCember, 
1954 and SIal" : 

(a) whether it il a faet ihat the work 
on constrUction of a bridge IICfO!r.! the 
lhainjore has been delayed; 

(b) if so. ~ reasoris thereof and "hen 
the work is likely to be finished; 

(c) ~ plan, and ·estim1ltes for 
the bridge over the Danta have been 
sanctioned; and 

. (d) if nOl; the reasons for the delay? 

: Tbe ParliameDtary Secretary to 
the ~ of Rail .. ay. aad T ........ 
port (Silri SlulJana.,u !tUn) :. (a) 
to (d). A statement is laid on the Table 
of the· House. .[So. Appendix :xn. an-
nexure No. 25) .. 

SJari R. N. S. Deo : In the state-
ment the reason for. the delay in the work 
do the Jhainjore 'lIridSe fs wd to be 
ftoods and· the scarcity of labour' because 
Of the harveStbIg aeaaon. In ~  0 f 
the fact that· two working seasona have 
elapsed and between the harvesting ssson 
and the floods a number of months are 
available for ,*ork, Diay I ·tDc5w whether 
GOJ!:mment have I8tisfied themselves as 
to :me justification of the redons given 
for the delay? . 

SJarl SluIIUIawu KJa ... The Govern-
ment has taken ~ fact serious 
IIOte-Of tbe delay. that have occurred. 
We have been assured that the work is 
.,mg to start visoroully after the end of 
the monsoon, and the .,ork on the bridge 
will be completed before the next floods 
come in 1957. 

SJari R. N. S. Deo: May I Icnow 
whether there W81 any time-limit in the 
contract, and if so by what time _ 
thia bridge to be completed? 

SJari SballJlawaz 1tJaa. :  I shall 
reqUire notice for that. 

SJari R. N. S. DeD : May I Icnow 
whether.there was any condition for analige-
ment of night shifts in the terms of the 
contract? . 

8Jari SJaaIIaawu ItJaaa • I do not 
bappen to have with me at this moment 
all the term. and conditiona of the contract. 
If the hon. Member want. to know that, 
I can give it to him later on. 

Shd R. N. S. Deo : With ~  
to the bridge on the Dants river it Is said 
that technical lIIDCticiia· has . been IICCOrded 

and financial sanction may be ,<:corded 
next year. In view of the fact that this 
bridge is in the national highway con-
necting Bombay and Ca1cutta which also 
serves three steel factories, and in view 
of its strategic ~  may 1 know 
whether the work win be expedited? 

8Jari ShaIma_ ICIuID : It i8 not 
tbat we do not wish to expedite.the work. 
The only limiting factor is the deficiency 
of fund.. As soon as adequate funds are 
available, We will go ahead with this, 
and we hope the financial sanction will 
be given next year. 

Ceatral Oodo ... _ 

*19'76-{Sardar Iqbal Sin_II : 
Sardar Abrpurl : 

·WiII the Minister of Food a •• Acri-
calm" be pleased to state: 

Ca) the quantity and value of rice 
. which deteriorated in Central Govern-
ment Godown. during the years 1955 
and 1956 as far as available; . 

(b) the causes for the deterioration; 
and 

(c) the quantity and value of wheat 
and other food-grains which also deterio-
rated simi\arly during the above period? 

The Dapaty Miniater of Laboar 
CSIari AJaid All) : (a) A statement is 
placed on the Table of the Lok Sabha. 
[S" Appendix XII, annexure No. ~6  . 

(b) Natural causes such as insects. 
moisture and rars. 

Ce) Information is given in the state-
ment for part (a). Bulk of the clmlqed 
quantit}' of wheat was due to unforeseen 
ftoods m Kasu Bcgu depet in Ferozcpur 
Distt. in October, 1955. 

Sardar Jq1tal Sin", : About ~  
maund. of wheat was damaged at ~ 
Bcgu depot. At what price was tbk 
damaged wheat sold and to which firm ? 

Shri Abld All : I require notice for 
that. 

Sardar 1q1tal Sin_Ja : May I kn o:tr 
whether it i. • fact that this damaged 
wheat has been lying in open space ,ince 
the last one year in the godoWD of the 
Kasu Bcgu depot, and whether Govern-
ment will enquire into the matter? 

Shri Altid All : Yel, Sir. We will 
enquire into the matter. 

Sardar Iqbal Sin_II: May I kriow 
whether any enquiry was made inte the 
cause of the clmlqe of the whelt aad 
the selling of this wheat at a good price 
of Ox annaa? If so, what is the resutt 
af the enqalry? 
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Starl Abi4 Ali : An enquiry was 
held with resard to the co\'se "fthe dSD\jlge 
and as r have a1resdy submitted rJ'e damage 
was because of heavy rains. A. f(, the 
other matter, information is not available 
here. 

P8Ddit Ie. C. Sharma : May r know 
whether the grain was examined from 
the medical point of view before it was 
. sold to tfle people? 

Shrl Abid Ali, Yes, it was examined. 

Padit Ie. C. Sharma ,And found 
eatable? 

*s1ari Abid Ali , No, it was damaged. 

Paadit E. C. Sharma, It was sold 
to the public. What for was it medically 
examined when it was not eatable ? 

Shri Abid Ali , It _5 not eatable. 
Padit Ie. C. Sha....... ,Then why 

was it sold? 

Mr. Speaker' Why .... it 'sold, if 
it could not be eaten? 

Shri Abid Ali. I have alresdy sub-
mitted that an enquiry was held and it 
.... s found not consumable. It has been 
classified as ,uch. With repid ·to the 
'1uestion whether It la.. been sold and 
for what price, I have said the information 
is not available here. 

Shri Bha .. at Jha And ,May I 
know whether it i. Dot a fact that the 
M. L. As., some of whom were Congress-
men and others also complaiDed that this 
W88 being sold at six annas a 1IIIIUDd and 
persoDs were prepared to buy it at Ro. 
~ a maund? 

~. Abid Ali ,We will enquire 

. ~  SiDhaua Siqh , The reply 
IS It was sold. The question was if it 
..... Dot sold. Why .... it sold at all at 
~  Who purchased it and at what 
prtce? 

~ Abid.Ali , I have already replied 
to. this questton, that it was found that 
~  wheat was Dot fit for human CODSUmp-
tion. That is one part. Regarding the 
other. part namely why it was sold and 
~  1~ was sold, I have said tlle informa-
tton IS not available. 

Sardar Iqbal' SiDp. May I kno": 
whether this 60,000 maunds of wheat wao 
sold to a firm which was blacldisted for 
blackm.arketing and which deals in food-
grains? 

Shri Abld Ali ,  1 take the informa-
tion from the hon. Member. 

Mr. Sreaker: In such important 
matters, i the hon. Minister is not able-
to answer now, he may just place the answer 
on the Table later on. 

Shri Abid Ali • 1 have said we will 
look into it and also that the reault 01 
the enquiry will be placed on the Table. 

Shri R. S. Diwan , The hon. Minister 
says it was not fit for human consump.-
tion. May I know whether Government 
took sufficient precaution to Bee that the 
auction which took place did not result 
iD its marketing for human conaumption?-

Shri Abid Ali. It must have been 
taken. 

Bezwada-MuuJipatam Line 

"Iryn. Shri Ra_hanclra Redati : 
Will the Minister of RaUwaY8 be pleased 
to state. 

(a) whether it is a fact that the Andhra 
Government requeated that the metre gauge' 
between Bezwada and Masulipatam he 
converted into a mixed gauge; 

(b) if so, the decision of the Govern-
ment of India in that matter; and 

(c) what will be the probable cost 10 
execute the .cherne? 

The ParUamentary Secretary to the 
Minister of RaU_ys and Traaap6rt 
(Shri Shahaawaz Khan) • (a) Yes, Sir. 

(b) The matter i. under examination .. 

(c) It is not possible to furnish the· 
coot of ':GDversion without a detailed 
enginee""g Silt v .. ". 

Shri Ramachanclra Reddi, May I 
know what the approximate cost cf con-
version would be from ~ Railway's point 
of view? 

Shri Shahaawaz IChrn ,As I said, 
it is not possible to give the cost without 
a detailed engineering survey. His guess. 
i. as good as mine. 

Shrl Ramachanclra Reddi, May 1 
know whether that engineering survey 
has been carried out so far? 

Shri Shahaawu Khan ,Not yet. 
The matter has been referred to the Generaf 
Manager, Southern Railway. 

Elevators for FoodsraiDs 

-1978. Shri IUJrolkar : Will . the 
Minister of Food and Alriculture be 
pleased to state : 

(.) whether' it is a fact that Govern-
ment are negotiating with the Govern-
ment of the U. S. A. for the erection of' 
Jtain storage elevators in India; 
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Cb) if so, the progress made 80 far 
in the negotiation; 

. C c) where the elevators are proposed 
to be Bet up, and their capacity; and 

Cd) the cost involved in the erection 
and upkeep of the elevators? 

The Deputy MiDiater of Labour 
(Sbri Abi4 All) : Ca) Yes, the Govern-
Rl !Ilt of India have aJready negotiated 
.nd entered into an agreement with US 
Technical Co-operation Mission, India, 
for the supply of two elevators. 

(b) Component part. including machi-
nery for the two elevators have already 
:arrived in India. 

(c) One at Hapur and th.e· other possibly 
.at Calcutta. The capaCIty of each is 
10,000 tOIll. 

Cd) The estimated erection cost of 
the two units is Rs. 10 lalths. Cost of 
annual upkeep and maintenance is esti-
-mated at z per cent of the capital cost 
of (about Rs. 411 lalths) i.e. about Rs. 
Ilakh. 

Sbri RJnnacha.ctra IletWi I May I 
know whether the same kind of resistance, 
21 they have ICeD in the BOII1bay harbour 
by labour, is envisaged in thia case also? 

Sbri Ab14 All: I do not think ao. 

Sbri Blaapat )lui Au4 : What i. 
the capacity of the elevatorS that we are 
aoing to instal? 

Sbri Abl4 All: The capacity <>f each 
is about 10,000 toDS. 

Mr. SpeaIr.er: I put a queation. Does 
the amount of RI. 10 lakh. include the 
-coat . ~ 

Shri Ab14 All: The COlt i. given 
2lready. It i. about Rs. 48 lalths. 

Mr. Speaker The sum of Rs. 
10 lakhs is only erection charge. 

Touri .... 

~. Sbri S. C. SallUUlta : Will 
the Minister of Traneport be pleased 
to state: 

(a) whether it is a fact that the achemes 
for home tourism are implemented by 
States with a measure of asliatance from 
the Centre; 

(b) if so, the amounts sanctioned for 
~  State, for the purpose during the 
First Five Year Plan (State-wise); 

(c) whether publicity in regional langu-
ages is the sole responsibility af States; 
and 

(d) on what occasions .pecial trains 
ana coaches are arrangea or nome 
Ceurilts ? 

(b) Nil. 

(c) No, Sir. The Central Govt. i. 
also undertaking publicity in tbi. field. 

(d) The Government of India Tourist 
Olfices function as Information 0fIic:a 
and 40 not make arrl.llJCDlCllta for special 
train, and COflches. The Railway Ad-
ministrati<>ns endeavour a. far as possible 
and to the extent to which coaching stock 
and locomotives are availahle to meet 
request from parties for such apecia I 
facility. 

Sbri S. C. Sa_a: May I MOW 
what is the inte 1tiol. of Government, 
whether the States will open information 
offices or the regional offices of the Centre 
will supply this information to both foreign-
ers aDd home tourists? 

TIle Mlaiater of RaUwa)'8 .. 4 
T_port (Sbri Lal BaJaa4ur Shaatri) : 
The regional tourist offices will furnish 
information to both home and foreign 
tourists. But the State Governments are 
-aJao aetting up their own offices in certain 
area, and they will also perform the same 
CunctlOil. 

Sbri S. C. Sa_ata : May I know 
whether the staft' at present with the regio-
D&! offices will cope with home tourists 
aJao? 

8hrl La! BaIaa1Iur Sbaatri : Up 
till now we have had no special di1Iiculty 
hut if it is found neceasary, the sta:tr wiU 
be inClUled or the State Governments 
might be asked to increaae"" their Itatf. 

SlIri S. C. Sa_ta , May I MOW 
whether any State Government asked for 
any aJIotment for tourism in the Fint 
Five Year Plan period, aa I find tbat no 
money has been granted? 

Sbri Lal BaJaaciur Shaatri : There 
was no surplus money with us and it was I 

not possible for the touriat br .. ch of the 
Transport Ministry to render them any 
financial help. 

Dr. S....... CIIan.... : Apart from 
setting up offices for home tourista, are 
any other amenities also provided to them, 
auch a. pro'rided cheap accommodation 
in the tourist centres? 
8hrl La! .... c1ur Shuul I Yes. 
We have not been able to do much 80 

far; hut we are considering buildinl 
of cheap hostels Where the tourist. can 
go and stay for a few days. The payment 
t hat they might have to make should 
be cheap both for boarding and lodging. 
Some reat houaes and other buildin,s 
are also being put at the disposel of the 
tourists by State Governments. 
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Pudit D. N. Tlwary I In answer 
to.a) the Parliamentary Secretary said 
'yes' and in answer to (b), he aaid 'nil'. 
If no grant is given by the Centre, how 
is the policy implemented and how is 
"the work carried on? 

Shri Lal Ba1uular S ..... tri : The 
State Governments are resourceful enough 
to find money for this purpoee. 

Pudit '1>. N. Thrary : With the 
aid of the Central Government, the States 
carry out the policy. But when there 
is no grant, how is the whole policy carried 
<lUt? 

Sbrl Lal B .... d.r Shutri : We 
bave not given them much of financial 
assistance. But we have, for esample, 
given them fundi for conatructing roada. 
Recently for Sarnatb in coDneCtion witb 
the Budha Jayanti, we gave enough fundi 
both for Gaya, which falla in the province 
of the hon. Member, .. wen .. for Bana-
ras, Sanchi, and other plac:ea. In that 
way, we are trying to .. aist State Govern-
ments. But at the present momeat, the 
funds allotted for thi. purpoIe by the 
Planning Commission i. practically nil. 
So it would not be poasible for UI to 
belp the States much in this regard. 

Dr. Sareeh Chandra: Is it a fact 
that no facilities for providing water 
2Ild electricity at the Ajanta gueat hOUle, 
where a large number of tourists come, 
..,xist? 

Shri Lal BaJoadar Shutrl : It is 
true that at Ajanta su1licient amenities 
-are not available. Near Ajanta, there il 
a guest houle and amenities are provided. 
But I do realise that something mUlt be 
done at Ajanta proper. We have written 
to the State Government concerned, 
and if possible, we will alao try to do 
something in the matter. -

Recopltlcm of Meritorlo.a Work ... 
RaU_ya 

'1-' Shri B. S. Marth,. : Will 
the Minister of RaU_ya be pleased 
to refer to answer to Starred Question 
No. IS34 on 30th Augnat, 19,6 aDd 
state: 

(a) the number of caBes considered 
by the .. Inventions and Sugeation. 
Committee" of the Southern Railway 
and the number of meritorious awards 
recommended during 1955-56; aDd 

(b) the natore of the awards and the 
money, value of the same? 

The P-U-1ltar7 Seaetary Ie 
the Mbobter of ~ .. .... T..--
port (Shri ~ m..a) I (a) 
and (b). The detaila are beiDa collected. 

Shrl B. S. M.rth,. : Wheu will the 
detail. be available? 

T1ae Mbabter of RalIwaya ... 
Truaport (Shrl Lal Bahad.r Shastri): .. 
As early as possible. 

Sbrl B. S. Marth,. : May I lenow 
who are the members of the 'Inventions 
and Suggestions Committee'? 

Mr. S__ : r think the names 
are published. 

Shrl Shaluuawu m..a I The Senior 
Deputy General Manager or where there 
is no Senior Deputy Gen-eral Manager, 
the Deputy General Manager, Works, 
the Chief Mech'lnical Engineer, Deputy 
Chief Engineer, Dcp1lty Signal and-Tele-
communications Engineer and Senior scale 
Personnel 01ficer. 

Pudit D. N. ~ : May I lenow 
whether this Committee i. confined to 
the Southern Railway only or such Cmn-
mittees are func:ti0llina on some other 
railways aIao? 
Shrl Shalmawu na. : It works 
on all the railways. 

ModendzatloD of A1rporta 

°1,... {Sudu 14'" Slqhc 
Shrl R. P. au. I 

Will the Miniater of ~ 
be pleuelJ to state : 

(a) whether there is any proposal for 
the modernization of the Indian Air-
Ports; 

(b) if so, when would this be imple-
mented; 

(e) the names of the air-ports to be 
deve1oped; aad 

(d) the main features of this moderni-
zation and total COBts involved? 

The MbUater of Communl ... tioD.. 
(Shrl JqjiVOll Ram) : <a) Yes, Sir. 

(b) to (d). I lay on the Table of the 
Lolc Sabha statement giving the requisite 
information. (S« Appendix XII, .nne-
xure No. 27]. 

Sardar Iqbal SiDgiz : Have Govern-
ment considered the report of the 8th 
session of ICAO? If so, may r lenow 
Whether Government have programmed 
the modernisation according to that report ? 
If 110, in what way is the programme 
different? 

Shrl Iagflvan Ram : It will be very 
easy for the bon. Member to understand 
if he goes through the Report of !ICAO 
and compare the statement which has been 
supplied here. 

Sudu Iq .... Slqh : May 1 know 
tbe number of Indian airports tbat have 
to be modernised in accordance witb the 
internatioRa1 slPdard? 
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SIIri Jadi.... Ram : Moat of our 
aerodromes are according to staDdards, 
where international servK:es, are nm, but, 
a laid down in the statement. moderni-
sation is a constant and ·continuous pro-
cess and we have always to be in touch 
with the technological process in the· work 
and try to bring our aerodromes up to the 
standard. 

Mr. Speabr.: The. questions are 
over. Now, we will take the second 
round, We will begin from 1948. 

N __ -CIaWi Collier)' 

*J:lNI. Jho. Rama Rao (OD behalf 
of SIIrI Cbattopeclhyaya aad Shrl 
x...th): Will the Minister of Labour 
be pleased to state: 

(a)wbether the Court of Inquiry 
appointed under Section 48 of Indian 
Coal Mines Regulatiom, 1926 to inquire 
into the conduct of the Manager held 
responaible for Jiewton-ChiIdi Colliery 
cliaaster in December, 1954 has submit-
ted its repon; 

(b) if so, whether Government have 
ClOI18idered the _; IIqd 

(c) what action hIlS been taken on the 
Report? 

The Depaty Mlaister of Labollr 
CShri Abid Ali) : Ca) No, Sir. 

Cb) and (<;). Do not arise. 

Dr. Ra_ Rao: May I blow when 
the report is expected to be lubmitted ? 

Shri Abid Ali: The m2tter has bCen 
before a law court. The proceeding, 
are almost over and the court was to give 
judgment and it seems lOme ban has CX)JDC 
I do not know; it does not say dearly that 
the proceedings should be stopped fur-
ther. After the ban is ~
be by the High Court or aome Other court 
-the court will prGCeed to gIVe judg-
1IICIrt. 

Dr ..... Rao. May I know whether 
GoYemment bas taken any Iteps to appeaJ 
against that ban? 

Shri AhId Ali: If necessary, they 
will c:enainly do. 

D_blialr of LIaea 

*lfSII. Shri S~ SlaP : Will 
the Minister of Ra1IWay. be plelllled to 
state: 

Ca) whether GoverJllDel1t are contemP-
lating any scheme to facilitate Fester 
number of trains runnU!J. on the same 
line by cbange of aignaJling system; 

Cb) the number of Iiaes that are going 
to be douhled in the Second Fil'e Year 
Pl8D 1IDd what woUld be the cost of luch 
1I0ubiing per mile;, 

Cc) whether in JapaD the new signal-
ling ~  has helped in doing away 
the doubling Qf lines and that also at a 
comparatively very low cost;' and 

Cd) if so, whether Government pro-
pose to .experiment this new system? 

The p..u.-tar)' SecrctaI'J' to 
the Miaiatft of Railwap aad T ..... -
J'!'rt (Shri Shahaa_z lChaa).: (a) ~  
Sir. 

(b) Z 7 Sections are proposed to be 
doubled' or Pl!rtia1ly doubled. The pre-
sent average cost of doubling would be 
about Rs. 7· 5 lakhs per mile for a broad 
gauge and Rs. 3' 6 lakhs per mile for 
metre gauge. 

(c) Modern signalling oilly helps to 
incrCllSe .capacity to a limited eKtent and 
in Japan advantage of this is tstcn wher-
ever additional capacity required is small. 

~ The matter is under examination. 

Shri SiDbaaaD Si'Dlrh: May I know. 
whether Government sent delegations to 
Russia and allo to Japan and' whether 
those delegatiors hve reported thllt by 
having a central sigr.al system this process 
can . be' very well facilitated and more 
trei:"1 can be run without this doubling? 

Mr. Speaker: Another question was 
answered recently. The hon. Member .. 
was not, probably, here. What was said 
was that this doubling or converting of 
lines cannot be diapenaed with but the 
necesaity may arise after a period of years 
and they will have to take it up then. 

Shri SiahaaaD Sqh: My question 
il this. There is a repon by government 
experts who visited ~ . that. this central 
signal system can aVOId doubling. 

Mr_ Speaker: What was said was 
that this kind of dOllbling cannot be 
avOided permanendy. Alter a period of 
years the suggestion may start agsin and 
they will I.-ve to tu, it up. The hon.. 
Member was not here; That was what 
was answered. 

Shrl Debeadra Hath Sanaa. May I 
know the names of the lines which are to 
be doubled during the Second Five Year 
~  . 
Shri SlIaIuIawa. 1Chaa. There i. a 

list of 29 line •. 

Mr. Speaker: All right; it may be 
laid on the Table. 
Shri B. S. MarthI': May I know 

whether the progre.1 on the Gudur-
Bezwacla line i. not up to the tuget and if 
10, the reaaons therefor? 
The JIlaiatn of RailWay. aad Traaa-
port (Shri Lsi Bahadur Shaatri): ~ at 
ia not my impression. But jf the bon. 
Member desires, I ean enquire about that. 
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Shrimati Renu Chakravartty: Sir, 
'1uestion No. 1980 may be answered. 

Mr. Speaker: AIe there any other 
Members present who were not present 
when their questions were called? 

Shri Kalrolkar, Question No. 1963, 
Sir. 

Mr. Speaker, I will take up Question 
No. 1980 after 1963· 

Jhansi Workshop 

*1963. {Shri K.Jrolkar: 
Shri D. C. Sharma: 

Will the Minister of Ran .... y. be 
pleased to state: 

(a) whether it is a fact that a "Self-
Improvement Trust" has been set up 
J?y Railway workers in the JhaI!si Workshop 
of the Central Railway: 

(b) whether it has been sponsored 
by Government; 

(c) if not, whether it has received 
recognition or encouragement from 
Government; 

(d) whether any tangible results have 
been shown in the direction of greater 
efficiency, morale, etc. by the members 
of the Trust; and 

, (e) if so, the steps Government propose 
to take to sponsor or encourage, such 
Trusts in all departments of all the Ra.lways ? 

The ParliameDtary Secretary to the 
Minister of Rail .... ys 8IId Tn.sPOrt 
(Shri SInIhD ..... z Kh8ll): (a) Yes. 

(b) YeS. 

(c) Do not arise. 

(d) and (e). In May 1956, the Railway 
Administrations were advised by the 
Railway Board to organise "Self-Improve-
ment Trust'; in Workshops, Running 
Sheds and C&W Depots. It is too early 
to report on results. The 
question of introducing such 
a scheme in other departments on Railways 
will be conoidered after experience 
has been gained with the preoent scheme. 

Sltt"l K,lrolk.r: Do these 'Trusts' 
Teceiveany financial aid from Government? 

Shri Sh .. h ..... a Khan, No great 
financial aid is required for starting this, 
scheme. It will be initiated in the, exiSting 
railway wo'rkshops and running sheds 
and I do not think any very ~ expendi-
ture is involved. In case there is, the 
G,neral Managers of the Railways con-
ern-d are em.powered to meet that 
xpenditur ... 

~~  

*tt'V . .n ~ : lFf[ ~ ~ 
~ t C; ~  t q, Y, ~ ~ a-rdf.r;a' lWof 

~ ~~  ~ ~ iii m J ~ 

~  PIT m fiI; : 
(iii) lFf[ ~~ ~ 
~ ~ ~ ~ '1m'!' Jf 
~ cnm: '1ft ~  ~ 

(1If) ~~~  tY,¥\'Im 

~~ 1 ~~ ~~ ~ 

~~J ~~ ? 

~~~~~ ~ 

(11ft ~.  : ('!» ;;ft, if@' I 
~ rR ~ ~ Jf fri ~  ~ 
...00 iii ift';f ~ iAR 'liT mr.: 
~ I 

(1If) ~ ~ iii fri ~
~~ 11  I W 
~ tf mor 'liT ~ ~ ~ if@' 
~ 

.n 'IfQ : lFf[ 11' ~ ~ ~ fit; 
~~ ~ 'R: mft1r rR 
~ ~ '!>r.l Jf ~  \'1m ~ 

" ~ ~. (ft lFf[ ~ iii mr ~ 
~ ~ ~ fiI; ;;it q;ft ~ ~ 

~~ ~~.  
~~~~ ~ ~ . 1  

~ "'" ~ ~ ("" WI\'r 
~ '""") : ~ ~ .." ~ 
'liT ~ '[U ~ 1ffi'P!' ~ qR If 
~~ ~~ ~~J  

iI'ft tit ~ 'IiT1J ~ ~~.  ~ ~ 

'fT ~... . m:rit ~ ~ ~ f.rn 'I1n'. 
~ ~~ ~ ~~ 

'liT ~ ~ ;i;ij-'fit ~ ~ 
~ ~ ~ 6'!> ~ <r.f ~  ~ 

~ '<'fR Jf ~  ~  

~~  ~.~ 
~~ ~  ~ I 
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~ 'IItti : IIln' ~ ~ ~ t flI; 
.~ m 1!iT ~ f ... \I.f\",(U\ fit;lrr om 
lIT aT lI1I1f ~ if\T ~ ~ ;f 
~ ~ m if ~. .  f.r;mft"-IT 
f\W ~ flI; ~ ~ ~ lIT flI; fm1f 
eN ~ ~ 1Iir.f ~ fq"U ~ 
~ If( ;;IT ~ 1IR ~ ~ 
om t ~ ~~ ifI1'£ ~~ t? 
~. ~~ : ~~ ~ 

~ 1  ~ 1 ~~~ 

~~~ ~~ ~~ 

• ~ ~~~~~ 

~ ~ ~ Aof ~ t 1IR;fi!; 
~ ~ ~  

qt 1!iT m.rr ~ t ~ ~ 1!iT 
~~~  

Labour Situation ba BarIril Mbac Area 

°1980. SharimatiReaaCbakravarny 
(oa behalf of Shri Deopm). Will the 
Minister of Labour be pleased to state: 

(a) whether it is a fact that there baa 
been repeated labour trouble in the minin, 
areas of Barbil and Bara-J amda; 
(b) the reaoons of the trouble and the 

persons responsible for it; and 
(c) the steps taleen to stop recur-
rence of the same and to ensure smooth 
running of the mining in dustires? 

The DeputJIMiailiter of Labour 
(Shrl Abid Ail): (a) Yes. 

(b) An agreement was arrived at on 
31-12-1955 between the Keon;har Mines 
and Forest Workers' Union and Ihe Orissa 
Mineral Development Company, Barbil, 
in regard to certain matters which were 
in dispute such as re-instatement of sus-
pended workers, payment of overtime, 
supply of tubs and the like. One of the 
conditions of agreement was that both 
parties would have recourse to consitu-
tional methods before resorting to direct 
action. On 20-4-1956, the workers went 
on strike without notice and thereupon 
themanagementdeclared a loclr:out. There 
have been breaches of law and order. I 
believe some of these cases would be 
sub-judie. and it would, therefore, not 
be right for me to express an opinion as 
to who are the penons responsible for 
the trouble. 

(c) Officers of our Conciliation Machi-
nery Tisited the area but at present there 
is no filvourable ~  for conciliation. 

. Sbrimati Reaa CUJaoavartty: In 
v.ew of the fact that this is an area where 
the living conditio .. s are very bad and 
large numbers of the workers are Adivasis 
and in view of the fact that the workers 
have approached the Central Labour 
~ . for conciliation proceedings of a 
tripart.te nature, may I know whether the 
Government proposes to ~  and 
wh,ther a tripartite conference will be 
called so that the matter 'may be settled 
in a satisfactory manner ? 

Shrl Abld All: Still we have not 
been able to find out what is the nature of 
the dispute in this particular matter. Some 
people who are misleading the workers 
want to fight a political battle in another 
field and that is very much the reason . 

After the workers have come to an agree-
ment amicably and voluntarily with the 
employers, they have no business to strike 
and. .there is no purpose at all except 
poTlUC1II. 

SlIrImati Reaa Ch.kravartty: The 
details of tt 0 labour disputes have been 
submitted three weeks ago to the Central 
Labour Commissioner. May I know whe-
th r the Government have seen it and 
wh ther they propos, to look in'o it sym-
pathetically and try to resolve the matter. 

Shri Abid Ali: We have all sympathies 
for the workers themselYe"', but SO loug as 
they are und.. wrong ~  and un-
desirable people ar' influencing th m, there 
is no atmosphere for conciliation, and if the 
persons conc m -d change their mood. 
c"tainly we shall be very glad to be helpful 
to the worken •.. 

Mr. Speaar: The question hour Was 
long over. I 

Dr. RamaRao: Just now the hon. 
Minister stated that the cases are tub judiu 
and they should not be opened here. Later 
to Shrimati Renu Chakn. vany'. question 
he answered that !be workers want d to 
fight a political battle in this field. Is it 
proper for him to say so ? 

Mr. Speaker: The hon. Member need 
not hav-put this question.at all. As IOOD 
as the hon. Minister said that these are 
matters sub jadice, the hon. Member 
sheuld have stC'pped, but, instead of doing 
so, wanted further details from the Mini-
Iter, who has now given details. 

Shri SadhaD Gupta: What was asked 
was whether lb. Govcmment would be 
helpful-nothing about the details. 

Mr. Speakerl They have said that the)' 
cannot be helpful 10 long a. other parties 
have talem charge of it and there i. no 
atmosphere for it. That i. what the boa 
Minister says. What can I do, 
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ApolcataraJ Preducdea 

•• H'. SIIrl B_ Ra,. Wi11 the MiDl-
Iter of PoocIaad Aptca1tare be pleased 
to state: 

(a) whether it is a ract that the Plannit\K 
CommiositVI had isaued a letter to the 
State Governments for the increase of 
agricultural production over and above 
the target fixed in the Second Five year 
Plan; and 

(b) if 00, the ~ whieh Government 
propose to take to improve the methods 
of "Dry Fanning " whieh fonn. the 
major sown area of tho cultivable land ? 

The De1tutv Mhliater of Lahar 
CShri Abid AU). Ca) Yes. 

(b) Imorovement of Drv Farming 
practices fonn. a part of Soil Comervation 
measure. on agricultural lands for whieh 
adequate provision has been made in the 
Plan. 

Muaicipal Body for GeDdhldJaam. 

"11141. SIIrl Gld .. ah Will the Minis-
ter of Traaaport be pleased to gtate: 

C a) whether there i. a demand from 
the SiDdhu Re..".i"ment Corporation 
aDd tbe people of Gandhidham town 
ahip that a Municipal body sbould be 
created there; 

(b) wbether Government bave con-
sidered the scheme; and 

Cc) if so, what is their decision? 

Tile Miaiacer of RaU_ys aacl T ........ 
port \Shri La) Babaclur Sbaawi): (a) 
Yes, Su. 

Cb) and Cc). The question of setting 
~ ~ ~  is at present under COIl-

~ " .... elt m f.Rfim 

~~ '" ~ "" "t"': 
iliff ~ ~ ~ ;rnr.i II1f FIT m 
fit;: 

('9i) iliff ~ 'til fiRR ~ fit; 
~ ~  ~~ mw 
'1ft f.roim- ~ tf ~~  ~  

('If) ~~  at ill ~ ~ 
IITffi? . 

nn ~ ~~  ~  
;ft tt I 

(.) ~. .. ~ ~ 1Irof ar ~ 
~ (Surveyor General of 
India) ar mr f ..... ~ t. .nAr 
~~ 1 1 ~  ~~ 

firl'f if ~~ ~ ar fiN ~  

~  ~~  ~ 

~~~ -  

TelepIs_ to M_benofPariiam_t-

".953. Shri M. Jalallladdia: Will the 
Minister of Co_aaicadoaa be pleased 
to state: 

Ca) the number of Members of Parlia-
ment who applied for Telephpne. to be 
installed in their residenti al quarter. 
durina: the Twelfth Session of Parliament; 

(b) the number of applications sti11 
pending before the authorities con-
cemed; and 

(e) the reason. for the delay? 

The Mlaiater of Commaaicatioasc 
(SIIrl J-8Ji-Ram): Ca) 136. 

(b) 3 from the twelfth Session. 

Ce) These three coDllections could not 
be provided during the 12th Session due 
to shortage of exehange equipment in 
New Delhi. No application. have ber. 
received from these three members •. -
the current Session. 

NortherD RaIlway Worken 

"I9SS. Shri T. B. Vlttal Rae: WiIr 
the Minister of Railways be pleased te-
state : 

Ca) whether it is a fact that the Northern 
Railway Administration has banned gate 
meetings and demoostrations Of workers 
of the Railway Zone rec:ently; 

(b) if so, the reasons for this incur-
sion into the trade union rights of Railway 
worken; 

Ce) wbether it is also a fact that the 
Unariya Railway Mazdoor Union ba .. 
demanded tbat suitable compensation be 
paid to workers wbo died while on duty 
on Kalka-Simla line on the 29th July,. 
1956; and 

(d) if so, the action taken on this. 
demand? 

The Mbailltoir of Railways ... cl T1'IUl8-
port (SIIrl LaI Babadur Shastri): (a} 
No. 

(b) Does DOt ariae. 
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(c) 'The reference is presumably to the 
-derailment that took place on 29-7-56. 
If so no representation has been received 
from the Union. 

(d) Does not arise; however, action 
·regarding payment of compensation UDder 
the Workmen's Compensation AJ;;t is b£"mg 
uken by the Railway. 

Sapplty of Rice to Assam 

°1956. Sbri 1(. P. Tripathi: Will 
the Minister of Food ... d Agricult1U'e be 
pleased to refer to his statement laid 
-on the Table on the 14th August, 1956 
and state whether the 10,000 mds. of 
rice issued to Assam Government will 
be given at Rs. 16 per maUDd at Calcutta 
.or the ~  at that price will be made 
to Assam Government at Gauhati ? 

The Deputy Miaiater of Labour 
(Shri Abid Ali): The Government of 
India maintains Central Reserve Depots 
in Assam and rice to the State Government 
for distribution direct is bems issued at 
:Rs. 16 per maund. Rice is being issued 
to retailers at Rs. 18 per maund less 
~ coat of transpon for distribution in 
places where the cost of transport is less 
than Rs. 2. For other places, rice is 
being issued to retailers at Rs. 16 per 
maund. This iB being done with a Vlew 
to avoid undue profiteering by the trade 
in view of the high prevailing open mar"'t 
:Prioea of rice in ABIIUIlo 

Hrbrid Maize 

°&9511-Shri Deopm. Will the Minis-
1ter of Food aDd Agricu1_ be plea.-d 
to Btate: 

(a) whether "Hybrid maize" is made 
.. vailabe to farmers now throughout 
India; 

(b) the steps [hat are being taken 
by Go.yernment to propagate and popu-
Jarise the maize;and 

(c) the yield per acre of "Hybrid 
.maize" as compared to that of the country 
.or indigenous maize ? 

The Deputy MiId.ter of Labour 
(Shri Abid Ali) •. (a) to (e): A statement 
is laid on the Table of the Lok Sabha IS •• Appendix XII, annexure No. 281· 

Bridle OYer River Ram Ganp 

°1961. Shri Rsl'hubir Sahai: Will 
the Minister of Tr .... port be pleaaed 
to state whether any ~  has been 
made in the Second Five Year Plan for 
.the construction of a bridge over Ram 
~  near (Bareilly) to facilitate vehiClllar 
.traffic? 

The ~ ofRaih'1I!r .. Ilci Trana-
port (stui Lals,.hedur S"-'ri): The 
construction of this bridge on the Ma-
thura-Badaun-Bareilly -Pilibhit road, 
which is a State Highway, is not the res-
ponsibility of the Government of I ldia .. 
It h, however understood that a prav;;i"" 
ofRs. 60lakhs has been made in the Second 
Five Year Plan of the Uttar Pradesh 
Government for its constructi.m. 

EmpJ..,..' PrcwidClllt FuIld Act, 
199 

°IpS. Mulla Abdullabhai: Will the 
Minister of Labour be pleased to state: 

(a) whether it is a fact that the 
copies of schemes under the Employee.' 
Provident Fund Act, 1952 are not yet 
available to tbe Industries affected by the 
Act, thus causing great hardships in the 
working of Industries and 

(b) whether Government will make 
suitable arrangements for the availability 
of the copies of these schemes to the 
Industries? 

The Deputy Minieter of Labour 
(Shrl Abid AU): (a) No. 

(b) Doe. not arise. 

Rall .... y Mail Servlc:e Sma-

. °1967. Shri Kamath: Will the Min-
i.ter of CommoDicadollS be pleased to 
refer to the reply given to Starred Question 
No. 819 on the 7th August, 1956 and .tate: 

(a) whether RMS stoff ate plid OVet-
time when they Walk fot mOre than twdve 
hours at a stretch; and 
(b) if so, at what r lIe ? 

The MJniater of Commumcatios • 
(Shri JagJivaD Ram): (a) No. They are 
paid overtime only on b1Si. of exc",. duty 
in a four weekly cycle cxce,ding 144 hours 
in the caJle of running sorling 1 ~ and 
192 \ hours in mail and sorting offices and 
transit sections.. 

(b) The lllte of overtime allow.,ce 
admissible to the staff vnies from ·'4/-
per hour to Rs. 2!· ~ J  to tange of 
pay. 

Chinaranl .. Locomotive Work. Labour 
U1liou 

• 1!169-Sbri H. N. MukerJee: Will the 
Minister of Rall .... ys be plea,ed to 
state: 

(a) whether his attention has been 
drawn to the fact that the two registered 
trade unions functioning at Chittata'lian 
have lately been amo1"amated under the 
name of Chittaran;an Locomotive Works 
Labour Union; and 
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(b) whether recognition is soon to be 
granted to the .aid Union? 

The Minister of Railways and 
Transport (Sbri La! Bahaclur Shastri): 

(a) A Statement to this effect has been made 
on behalf of Ihe Union. 

(b) The adminislution is examining 
the matter: 

m ",""ufoil ir ""' ~ 
.mat 

~ . llit I(o;no ~  ;prr 

m ~ lIil: ifflR ~ Pll rn f.I; : 
~  ;prr ~ .w ~ ~~ 
~  ~~ ~ . ~ 

~~ ~ r;rfurr ~ ~  

( ~  'flIT iM't o:rcreTIii' ~ tit 
fi!im Cf1i ~ ~ ~ ~  at mr 
mr Cf1i ~~  ~ i 

(tT) lflTT rn ~ ~ ~ 
~ 'R ~ "r.=r Cf1i 'lIT ~ ~ 
~ ~  lIT ~ Cf1i ~ lIT ~ ~ ~~  

~ m <rtrer ~ ? 

m i'NI ~~ . nt (llit ""' 
~~  : ~  ;;IT, ~ I 

~  ~ ~ ~~~ ~1 

(tT) ;;IT, ~ I ~ ~  'IiTt 
mm ~ ~ ;;IT ~ rmr ~~ fi!;rr 

~~ ~~~~~ 

~ ~ (Officiating Assistant) 

.~~ ~~~ ~~ 

~ ~ ~ ~  ~~ rmr ~ 
fi!;rr ;;pmm: cit'f ~ lIT ~ ~ ~ 
~~~~ -~~  

~ ~ ~ I 

~  ~  .. .~ 

. ~. ~ . ~ ~  

lflTr lIlIr if'.!iT lIil: ~ ~ iff !m 'fi"tiT 
f.f; '3'f ~  ~ ~~ f'i;q;fi ~ ;;IT 
466 L.S.D.-2 

~. ij; 'fiTlr rom; ~ ~ ~ lIT 
cit'f cpf ~ tf;;ftq ~ ~ tf ~ 
~~ ~ ~ ~~ 

~ 

~  I 

*tt"v,. WTo UIr ~ ~ : 'flIT 

wm .m 1 ~ lIil: ~ ~ !m 
rn A; : 
(if) 'flIT lIil: ~ f.f; ~ 'lIT 
~ .!ifTf ~ ~ R><rr ~ . 

(!if) ~  at ~ ij; ;prr lfiR1II' 
~ 

(tT) mr ~ 'liT ~ ..... fiR 
~ iff fq.;m: ~ ?  . 

lIlIr ~ (llit anfiR QT) : 
(if) i'NI (tT). ~  ~ ~ ij; orR . 

wn: ~ m:r ~ ~ ~  

f;;rri ~ ~ iff JffiI'Tif R><rr ~  

~ ~  

(lif) lIil: ~ ~ ~ 
(Estimates Committee). <t\' m<if 
fu1t ~ fu'iirfur ij; ~ R><rr tTllT 
t ~ . ~ ~~

f1r1l1 ~ ~  'fU ~ if;W I 
~ ~ 'IiTt ~ ~ . (Lecture 
Halls ) ~ witl1m<'lT ~ 

t I fum lfT ~ ~  

1 ~ 1 ij; f<mw f.nwiT ~ 

<it 'lffift ~  flRT ~ ~ ~~ 1  

~ ~  ~~ ~1 

Steamer Ghats in A ... 1n 

°19711. Shri K. P. Tripathl: Wil! 
the Minister of Transport be pleased 
to lefer to the reply given to Unstarred 
Question No. 1961 on the 10th May. 
1956 and state when the development 
work on Steame, Ghats on th' Brahmaputta 
in Assam will stan? 
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Tbe MlniIIter of RaUways and 

Tr ...... port (Sbri La1 Babadur Shastri): 

Detailed investigations for developing the 
ghat at Pandu have been completed. The 

preparation of designs for this ghat will 

be taken up shortly. Execution of the Vlork 

will be taken up when the designs Ille com-

pleted. 

Industrial Committee on Inland 
Transport 

o.,sI. {Sbri T. B. Vittal Rao: 
Sbri Punaoose: . 

Will the Minister of Labour be pleased 

to .tate : 

(a) whether Government propose 

to convene a meeting of the Industrial 

Comminee on Inland Transport on 
the lines of the one con9tituted by the 

International Labour Organisation; 

(b) if so, when the same will be con-

.. ened; and 

(c) if not, the reasons therefor? 

The Deput:r Minister of Labour 

(Sbri Abid Ali): <a) to (c) . The question 

of "lIing up an Industrial Comminee on 
TtBDSpott Services is under considelation. 

Emp)oyeea' Provident Fund 

o.,Iz. MuI1a Abdul1abhai: Will the 

Minister of Labour be pleased ro state: 

(a) the total amount recovered towards 
the Employees' Provident Fund since 

9 ~ to June, 1956 Statewise, and shares 
of employers and employees separatel} ; 

(b) whether Government charge some 

percentage as office establishment; and 

(c) if so, why? 

The Deputy Minister of Labour 

(Sbrl Abid All): Ca) A statement i9 laid 

on the Table of the Lok Sabha. [S .. 

Appendix XII, annexure No. 29]. 

(b) Yes--3 % of t he total employers 
and employees' conti ibutions. 

(c) To meet the normal administrative 
expen... of the Fund, as provided in 

paragraph 39 of the Employees' Pro .. ident 

Fund. Scheme. 
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smnrt ~ ;fr ;;mit ~ I ~ rn 'R ~ 
~ . ~~  I 

Trac:torlzatiOD Cbaraca 
-J,sS, Shri ICamatb: Will the Min-

ister of Foocl and Acrlculturc be 
pleased to state: 

(a) at what rate interest is levied by 
the Madhya Bharat Govemment on 

tr2ctori2ailon charges and the an ears 

thereof, separately; 

Cb) .. hether the Cenlla! Government 
have issued any inst) uctions to StBte 

Governments on the subject of levy;ng 

interest on such q,rrt.. and arrears 
thereof: 

(c) if so . .tbe details of such instructions; 
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(d) the amount of loan so far ad-

yanced by the Central Government to 
each State Government for land recla-
mation and eradication of Kans through 
the Central Tractor Organisation; and 

Ce) tho term, of r.p'ym':lt of e10J. 
such loan? 

The Deputy Minister of Labour 
(Sbri Abld All): (a) On the tractoriza-
tion work done by the CTO. the Madhya 
Bharat Government charge interest from 
the cultivators at the rate of 3 7/8% per 
annum. The rate of interest charged by 
the State Government on the arrears of the 
tractorization charges is not known. The 
:information is being collected and will be 
placed on the floor of the Sabha when 
·received. 

(b) No. 

(c) Does not arise. 

(d) The Central Government have so 
'far advanced the following loans to State 
!(lovernments :-

V.P. Rs. 214075.354 
Madhya Pradesh 'Rs. 208.03.974 
Madhya Bharat Rs. 203.77.338 
Bhopal! Rs. 225.70,623-

Ce) The above loan is recoverable from 
the State GoVts. in 7 equated annual ins-
talments together with interest at 37/8% 
per annum. 

Traffic and Accounts Branch of 
Southern RaUway 

·1987. $hri T. B. Vltta! Rao : Will 
the Minister of Railways be pleased 
'to state: 

(a) whether it is a fact that action i. 
being taken to centralise the Madras 
Traffic and Accounts Branch office of 
the Southern Railway at Trichinopoly; 

(b) if so, whether Government 
'have taken into consideration the diffi-
culties and inconveniences of the staft' 
currently working at Madtas; and 

(c) if so. the circumstances which 
'necessitated the decision and the manner 
iin which the difficulties a"d inconveniences 
of staffs are sought to be solved 1 

The Minister of RaIlways and 
Transport (Shrl La! Baha4ur Shastri): 
<a) .!;io, Sir. 
(b) and (c). Do not arise. 

RaUway Worbhopa 

{
Shrl Kamadu 

-.Jg89. Thakur Ju .. l Kllthore Sluha: 
, Shrl Asthana: 
Ballu ltamuarayau SlnP: 

Will the Minister of Labour be pleased 
·to rerer to the reply given to Starred Ques-
tion No. 193 on 2tst July, 1956 and state 
'w hat further steps have been taken in the 
111 It ter of associating labour with the mana-
S' n  , nt in the Railway W"rkshops? 

The Deputy Minister of Labour 
(Shr:1 Abid All): The study tearn mention-
ed. 10 my earlier reply will start in the 
uuddle of October and further steps will 
be taken on receipt ,of its report. 

Ramakrishna Mission Students a 
Dum-Dum 

:I419-Shrl N. B. Chowdhury: Will 
the Minister of Communicatioru. be 
pleased to state: 

(a) the amount of compensation paid 
to the Ramakrishna Mission Students' 
Home for acqu:isition of lands and buil-
dings adjacent to the Dum-Dum aero-
drome; and 

(b) whether there are any arrears ? 

The MiJliater of Communicatiolla 
(Shri JacJlvan Ram): (a) Rs. 6,84,322/1/3-
(Rupees six lakhs eighry four thousand 
three hundred twenty two, anna one and 
three pies). 

(b) No, Sir. I 

Labour Welfare 

1490. Shri Ram Krlshan. Will the 
Minister of Labour be pleased to state' 
the amount spent on Labour Welfare 
by the Central Government, during 1955-
56 State-wise? 

The Deputy MiJliater of Labour 
(Shrl Abid AU): Information is being 
collected and will be placed on the Table 
of the Lok Sabha in due course. 

OverbrldBea on Northern ~  

1491. Shrl Ram Krlahau: Will the 
Minister of RaUwaya be pleased to state 
the total number of overbridges cons-
tructed at the level crossings on Northern 
Railway during 1955-56, with their loca-
tion? 

The Mtulater of RaUwaya and 
Transport (Shrl Lal Bahadur Sha,trl): 
Construction of two overbridges in re-
placement or level crossings, one between 
Nizamuddin and Okhla on the main line 
..,d the other between Nizamuddin and 
Delhi Safdarjang on the branch line, wa. 
started in 1955-56 and these works are 
still in progress. A third overbridge, 
wo,rk on which was also started in 1955-56, 
is under construction near Friends Colony 
between Nizamuddin and Okhla on the 
main line. This, however, is not in ~ 

«ment of a level crossing. 
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Bridges and Culverts oa NatlODaI 
Hi.lrwaY 

1492. Shri Bheekha Bhai: Will the 
Minister of TraDSPort be pleased to 
state: 

(a) whether a statement showing the 
number of culverts and bridges with their 
width on National Highway No.8 between 
Udaipur Kherwara section will be placed 
on the Table of the Sabha; 

(b) whether it is a fact that the breadth 
of culverts has not been widened according 
to. the width prescribed by rules; and 

(c) the steps Government propose to 
take in the matter? 

The MiDistel' of Ran ... ,. and 
Traasport (Shri Lal Bahadur S .... tri): 
(a) Yes, after collecting the necessary 
information. 

(b) .,.d (c). The Ujaipur-Kherwara 
Section is a:1 old el<isting road on which the 
width of the culverts is not of the standards 
prescribed for culverts on National 
Highways. These wi\! be widened to 
~  standards in due course. 

ladian Agricultural Resea...,h 
Institute 

1493. Shrl ~  Reddi: Will the 
Mi"lisrer of Food aad Agriculture be 
pleased to state the number of persons 
employed at present on monthly wage and 
on daily wage basis in the Indian Agri-
cultural Research Instirute io Delhi in 
each division and workshop? 

Tlte Dapaty Miaister of Labour 
(Shrl Abid AU): 

Name of DiVision. No.ofm3n- No.of 
thly men on dal'y paid 
31-8-56. labourers 

on 
____________ ..::3_1-_8-56. 

I. Agronomy Divi- 39 160 
sion and Dairy 
(including C.C.A.) 
z. Horticulture Di- Z4 
vision (including 
C.C.A.). 

3. C,emistry Divi- 13 
sion. 

4. Mycology Divi-
sion, 

5. E,tomology Di-
vision. 

6. ~  Division 6 51 
7· ~ . E',gLneer- 6  9 
i"g Div., Workshop 
a'd A.S. Plant. 

S. C.S.". H,,'tel 8  1 
9· E,tatc Office 7 25 
r <'l. Li brary 1 
II. Post Grn:luate 6 
Hostel. 

TOTAL 77 28S 

IDdian Agricultural Research. 
IDatitute 

14940 Shri Eswara Reddi: Will the 
Minister of Food and Agricultue be 
pleased to state': 

(a) the names of the places where the 
Indian Agricultural Research Ins-
tirute has got its branches; and· 

(b) the number of persons employed on 
monthly wage basis in each of these 
stations! 

The Deputy Minister of Labour 
(ShriAbid Ali) :. (a) Name of Station. 

I. Agricultural 
(Punjab) 

Sub-Station, Karnal 

z. Botanical Sub-Station, Puss ~ 

3. Wheat Breeding centre ~ 

Portion) Tutikandi, Simla (Punjab). 

4. Wheat Rust Control centre (Mycolo-
gical Portion) Flowerdale, Simla. 

S. Wheat Rust Control Centre, Welling-
ton (South India). 

6. Co-ordinated Plant Viru", Centre, PoonL 

7. Ol-ordinated Plant Virus Centre, 
Kalimpong. 

8. Wheat Breeding centre, Indore. 

9. Wheat Breeding Centre, Bhowali. 

10. Vegetable Breeding Sub-station, 
Katrain (Kulu VaIley)_ 

(b) 

Name of No. of persons 
Station employed on .... ?1Ilhly 

wage basi •• 

I. Agricultural Sub- I9 
Station, Kamal 

2. Bota'1ical Sub- 24 
Statio!1, Pusa(Bihar) 

3. Wheat Breeding . 4" 
Ce"tre, (Botanical 
Portion) Tutikandi 
(Simla) 

4. Wheat Rust Co.,trol 
Ce'1tre, Flowerdale, 
Simla. 

IDdiaa Agricultural Research Institute-

I49So Shrl Eswara Redell: Will the 
Minister of Food and A'lriculture be 
pleased to state: 

(a) the number of quarters that ~ 

been allotted to the persons employed 
on monthly wage basis in Delhi in the 
Indian Agriculrural. Research Institute; 
and 

(b) the number of quarters that have 
been provided in CIIch station l uts ," 
Delhi? 
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The Deputy Minister of Labour 
(Shri Abld All), (a) 35. 

(b) (i) Kamal S 
Cii) Pusa (Bihar) Nil. 

(iii) Simla Nil. 

Employees' Provident Fund Act, 1952 

1496, Shri Hem Raj , Will the Minis-
ter of Labour be ple.sed to refer to 
the reply given to Unstatred 'Ques-
tion No. 778 on the 12th April, 1955 
and state: 

Ca) whether any decision has been 
taken to extend the provisions of Em-
ployees' Provident Fund Act, 1952, to 
~  Transport workers; and 

(b) ifso,bywhattime? 

The Deputy Minister of Labour 
(Shri Abid All): (a) Not yet. 

(b) A survey of transport establishments 
has been carried out and the views of the 
State Government and employers and 
workers' organisations are being obtained. 
It wiII take some time before the maner 
can be finally decided. 

Vegetable Seeds 

1497. Shri Hem Raj : Will the 
Minister of Food and Agriculture be 
pleased to ,tate the special varieties of 
vegetable seeds evolved at the different 
breeding stations in the country with the 
names of the varieties evolved at each 
station? 

The Deputy Minister of Labour 
(Shri Abid Ali): The varieties of vege-
table seeds evolved at the Central Vegetable 
Breeding stations are given below:-

Ci) Indian AgricuitUf"al Research 
Institute, New nelhi-

Tomato:-Sioux, Improved Meeruti, 
Pusa Red Plum. 

Cauliflower :-Pusa Katki. 

Cowpeas :-Pusa Phalguni, Pusa 
Barsati. 

Bhindi:-Pusa MakhmaIi. 

Sponge gourd :-Pusa chikni, Puss 
Nasdar • 

Bringal:-Pusa purple long, Pusa 
purpk Round. 

Bonle-gourd :-Summer prolific. 

Watermelon :-Asahi Yamato, New 
Hampsltire Midget. 

Peas :-Early Badger, Asuaji, Bonneville. 

Onion:-Early Grano, Puss Red. 

Gaur:-PuS8 Sadabahar, PuBa Mau.mi. 

Cii) TM Vegetable Breeding Sub-station 
OftMI.A.R.I.Kalrain (Kulu). 
Cabbage:-Sure Head, Golden Acse. 

Knol-Khol:-Wltite vienna. 

Lenuce:-Chinese yellow. 

Tumip:-Purple Top white Globe, 
Snowball, Golden baIl 

Carrot :-Chanteney, Nantes. 

Radish:-Wltite icicele, Rapid round. 

Tomato :-Rutgers. 

Information regarding varieties evolved 
in the States is being collected and-wiII be 
placed on the Table of the Lok sabha. 

Suapenslon or Telegraph Service 
1498. Shri N. B. Chowdhury: Will 

the Minister of Communications be 
pleased to state: 

Ca) whethe; it is a fact that telegraph 
service from GhataI Telegraph Office 
in the District of Midnapur was suspended 
for about a week in the middle of August, 
1956 thereby causing immense diffiuculties 
to the public; 

,b) if so, the reasons thererof; and 
(e) the steps, if any taken by Govern-

ment to prevent such dislocations in 
future? 

The Minister of Communications 
(Shri JagJivan Ram): (a) Telegr"ph 
service between Ghat.1 and Khar.gpur 
waS interrupted between 1430 hours on 
9th August to 0930 hours on loth August 
and again between 0845 hours on II to 
0730 hours on J 4th. 

(b) Delay in restoration of Communica-
tion was due to inability of the lineman at 
Ghatal to traee tbe fault wltich resulted in 
10lll! duration of the interruption. 

Ce) The lineman at GhataI h.. since 
been transferred. 1: horough inspection of 
the line and urgent repairs thereto have 
since been carried out to avoid recurrence 
of the fault. 

Postal Facilities (Kotra, Udaipur) 

1499-Shri Bai ..... t Sinha Mehta: 
Will the Minister of Commmdc:ations 
be pleased to state: 

,a) whether Government are aware of 
the fact that Kotra in Udaipur Division has 
not yet been provided with adequate Postal 
and Telegraph facilities; and 

(b) if so, when they are likely to be 
completed ? 

The Minister of Communications 
tShri JqJlvan Ram): (a) and (b). A 
permanent Departmental Branch Post Office 
exists at Kotra. Sanction to provide 
telegraph facilities has also been iSSUed. 
It is expected to be provided during the 
current year subject to availability of stores, 
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Research-cum-Nursery Fruit Centre 
in Rajasthan 

1500. Shri Balwant Sinha Mehta: 
Will the Minister of Food and Agriculture 
b! pleased to state: 

(a) whether Government propose to set 
up a Research-cum-Nursery Fruit Centre 
in Udaipur division of Rajasthan; and 

(b) if so, details thereof? 

The Deputy Minister oC Labour 
(Shrl Abid Ali): (a) and lb). No. Under 
the scheme for Intensification of Research 
on Important Fruits included in the 2Ild 
Five Year Plan the Rajasthan Government 
has been requested to put up a scheme for 
research on Mango and Citrus on the·lines 
of the approved model scheme, which con-
templates Central assistance to the extent 
of 50% of the recurring cost of the Scheme. 
No scheme has so far been received from the 
State Government. 

Level CrossiDp in Madhya Pradesh 

ISOI. Shri Kamath: Will the Minis-
ter of Railways be pleased to refer to 
the reply given to Unstarred Question 
No. 448 on 7th August, 1956 and (a) lay 
on the Table the complete list of level 
crossings recommended by the Madhya 
Pradesh Government for replacement 
by over/under bridges; and (b) state when 
these works will be taken up ? 

The Minister oCRailways and Trans-
port (Shri La! Bahadur Shastri) : 
(a) and lb). A statement is laid on the Table 
of the Lok Sabha. [See Appendix XII, 
annexure No. 30]. 

New Post otIices 

150Z. Shrl N. B. Chowc1bury: Will 
the Minister of CommuuicatiollS be 
pleased to lay a statement on the Table 
of the Sabha showing the names of new 
post offices started in the following areas 
since 1st April, 1956: 
'(i) Ghatal and Tumluk sub-divisions 

in the District of Midnapur; 
and 

eii) Arambag sub-division in the Dis-
trict of Hooghly? 

The Minister oC CommwdcatiollS 
(Shri JagJivBD Ram): (i) and lii). A state-
ment is placed on the Table of the Lok 
Sabha. [See Appendix XII, annexure No. 31]. 

Ita"! Railway StatioD 

Is03. Shri Kamath: Will the Minh-
ter of Railways be pleased to refer to 
the reply given to Unstarred Question 
No. 1382 on the 24th April, 1956 and 
ltate: 

ta) whether the ~ for the re-
modelling of Itarsi Station Yard has 
been finalised; and 

(b) if so, the details thereof? 

The Minister of Railways and. 
Transport (Shri La! Bahadur Shastri )" 
(a) As already stated in reply to Unstarred 
Question 1382 on 24-4-56, the remodelling 
of Itarsi yard has been sanctioned for com-
mencement in 1956-57, at an estimated cost 
gf Rs. 33'82 lakhs. 

(b) It is proposed to provide the follow-
ing facilities in the Up and Down Yards 
at ltarsi:-

Up Yard-

(&) One additional receIVIDg line' for 
trains from J ubbulpore. 
(ii) One additional receiveing line for 

trains from Bhopal. 

(ii.) Sixteen marshalling lines. 

(iu) Two tranship shed platforms eacl\l 
900' long. 

(u) Three sick sidings which would 
constitute the main C & W Depot at ltarsi_ 

(uO A weighbridge on an independent 
line, with an avoiding loop for the weigh-
bridge for wieghment of wagons in the Up' 
yard. This would reduce the cross traffic-
between two yards. 

CuiO An independent shunting neck to· 
serve the sick lines, the weighbridge ~ 

tranship shed platform lines and the two 
marshalling lines adjoining the tranship. 
shed platform. 

De<onY"rd-
(0 A hump 
Cii) One additional receiving line for 

trains from Bhusaval. 

(iiO I3 marshalling lines. 

(iv) An independent cabin for connec-
ting the new receiving and departure lines 
with the main line to Bhusaval. 

(v) Shifting of the goods shed to the 
open space at Delhi end of the Down Yard 
and shifting of the tranship shed from the: 
Down Yard to the Up Yard. 

C "I) A small sick siding to undertake 
light repairs to sick wagons. 

Road-Bridge acrose Narbacla 

IS040 Shri Kamath : Will the Minis-
ter of Transport be pleased to refer to 
the reply given to Unstarred Question No. 
1388 on the 24th April, 1956 and state at 
what stage the matter of construction of 
the road-bridge over the Narbada River at 
Barmhan (Narsingpur Division, . Hoshanga-
bad District, Madhya Pradeah) rests? 

The Minister of Railways and 
Traaaport CShrl La! Bahadur Shastri), 
A detailed estimate is till awaited from the 
State Government. 
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Tube-welle 

.505. Shri lCamath: Will the Minis-
ter of Food and Agriculture be pleased 
to refer to the reply given to Unstarred 
Question No. 1386 on the 24th April, 1956 
and state: 

(a) whether all the fifteen exploratory 
bores in the Narbada baain whkh have 
been found suitable for conversion into 
production tube-wells, have been so con-
verted; and 

(b) if not, the reasons, therefor? 

The Deputy Miaister oC Labour 
(Shri Abld AU): (a) Yes, except for the 
installation of pump-sets on thirteen 
tubeweUs which are expected to be installed 
within a couple of months. 

(b) The supply of pump-set. by the 
manufacturers is awaited. 

JabbaJpur-ltarsi Railway LiBe 

1506. Shri Kamath: Will the Minis-
ter of Railways be pleased to refer to 
the answer given to Unstarred QUes-
tion No. 2417 on 28th May, 1956 and 
state: 

(a) whether the proposal for the partial 
doubling of the track on the Jabbalpur-
ltarsi section on the Centrlli Railway 
has been examined; and 

(b) if so, "iib what result? 

The Mialster of Railways and Trana-
port (Shri La! Bahadur Shalltl'l): 
(a) Not yet. 

(b) Do not arise. 

Harda-ltarsi-JabbaJpur Sec:don 

1507. Sbri Kamath: Will the Mini.-
ter of RaUway. be pleased to refer to 
the reply given to Unstarred Question 
No. 746, on the 6th April, 1956 and state 
the progress and the present position in 
respeer of the work of improvement 
and expansion of th' Railway Stations 
on the Harda-Itarsi-Jabbalpur section of 
the Central Railway? 

The MInister of RaUwa). and Trans-
port (Shri LaJ Bahadur Shaatri): The 
.. ork at Hnda has already been completed. 
Works at ltarsi, Madan Mahal and 
J abbalpur stations are in progress, except 
that the shifting of the foot over bridge at 
Jabbbipur has since been completed. Plana 
and esumates in connection with works at 
Timarni are under preparatioIL The 
scheme for Pipariya i. beina rev iaed h"'inJ 
re.ard to the importance of the ltatiOIL 

Vendors on RaUways 

1508. Sbri Kamath: Will the Minis-
ter of RaUways be pleased to refer to 
the reply given to Unslarred Ques-
tion No. 505 on 22nd March, 1956 
regarding Vendors on Raihuys and state: 

(a) whether the requisite information 
has been collected; and 

(b) if so, whether it "ill be laid 0;' the 
Table of the Sabha? 

The MInister oC RaUways and 
Tranaport (Sbri LaJ Bahadur Shaatri): 
(a) and (b). The ioformation has since 
been collected and is laid down on the 
Table of the Lok Sabha. l S.e Appendix 
XII, annexure No. 32]. 

Mall Vans 

ISO!J. Shri Kamath: Will the Minis-
ter of CommUDicadon8 be pleased to 
stSte: 

(a) whether it is a fact that the present 
Mail Vans (R.M.S.) are very small, con-
sidering the volume of work that is transac-
ted therein; 

(b) if 00, whether Go\ ernment propose 
to replace them by bigger and more 
spacious ones in the near furore; and 

(c) if not, the reasons therefor? 

The Minister of CommUDicadon8 
(Shrl J .. jivan Ram): (a) Yes, in so"'e 
cases. 

(b) Yes., 
(c) Do not arise. 

MaJ1Vana 

.SIO. Shri Kamath: Will the Minis-
ter of Communic:adoDII be pleased to 
state: 

(a) whether it is a fact that extra 3rd 
aass compartments are attached to the 
Mail VatIlI to carry Mail which cannot be 
contained in the vans; 

(b) whether it is a fact that the Mail 
carried therein is under the control and 
supervision of a Class IV empio,ee; 
and 

(c) if so, "hether such an arrange-
ment is in conformity "ith the RUles? 

The Mialster of Communications 
(Shri J .. livan Ram): (a) Yes, if the 
third class compartment has no inter-
communicating door with the Mail Van. 

(b) No. They are in the custody of the 
c1us IV employee but under the control 
and supervision of the Held sorter of 
tile SectiOIL 

(e) Yes. 
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Treatment for Snake-bite 

ISII {Sbri Gidwani: 
• Sbri Raghunath Singh: 

Will the Minister of Health be pleased 

to state whether the attention of Govern-

ment has been drawn to a new.; item pub-

lished in "The Times of India" to the 

effect that a new treatment which increase. 

the chances of survival after a bite from 

a poisonous snake has been developed 

by Dr. E. R. Trethewie of the department 

of Physiology at the Melbourne University, 

Aumalia and that the results have been 

published in the "Australian Medical 

Journal"? 

The Mini_ter of Health (Ralkumarl 
Amrit Kaur) : The news item referred 

to has been seen by the Health Ministry. 

Co-operatives in Tripura 

ISI2. Sbri Hiren Dun: Will the Minis-

ter of Food and Agriculture be pleased 

to state: 

(I) whether any rule has been framed 
in Tripura to start and register ca-

. operatives on the basis of di.placed 

persons co-operatives and non-displaced 

persons co-operatives; 

(b) whether the Secretary of the, co-

operatives must be compulsorily a Govern-

ment servant; and 

(c) if 60, what is the special reason 

for such rule. in a particular State? 

The Deputy Minioter of Labour (Sbr! 

Abid Ali): (a) and (b). No, Sir. 
(c) Do not arise. 

Industrial and Agricultural Wageo 

rTbaltur Jupl Kisbore Sinh.: 
ISI30 J Sbri A_duma: 

1 Babu Ramnarayan Singh: 
lSbri Deogam: 

Will the Minister of Labour be pleased 

to state India's industrial and agricultural 

wages in relation to internal purchasing 

power? 

The Deputy MiIlIster of Labour 
(Sbri Abid AU): Figures of annual 

average earnings of wprkers in perennial 

factories during recent years indicate that 
the purchasing power of the earnings of 

workers has been steadily increasing and 

was 30 per cent higher in 1954 over that 

in 1947. 

As regards agricultural labour, the con-

sumer price inda numbers (formerly 

known as cost of living inda numb.,,,) 

ore not ) et available SO as to arrive at the 

liaores of real wages. I, has re centlJ 
~  decided to construct mid maintain 

consumer ptice" index numbers based on 

the "weights" provided by the J9 -~ J 

Agricultural Labour Enquiry and the 

CUrrent retail prices of selecr.!<i ~ 

ties. 

Rosa Junction Station 

ISI40 Sbri U. M. Trivedi: Will the 

Minister of RaUways be pleased to 

state: 

(8) whether a serious situation is prevail-

ing at Rosa junction on the Northern 

Railway and lives of certain trade unionists 

are in danger; 

(b) whether Government has received 

complaints in the matter; and 

(c) if so, what action Government 

has taken to allay the fears of me "orkers ? 

The Minister of Railways and Trans-

port (Sbri Lal Bahadur Shastri): 

(a) No. 

(b) and (c). Thore are two groups amongst 

the railway employees at Rosa; one group 

following the Utrariya Railway Mazdoor 

Union and the other group following a 

dissident section. which has disowned the 

office bearers of the Union. Members of 

both these groups have been sending 

complaints on occasions about the alleged 

high-handed, illegal or irregular behaviour 

of employees belonging to the opposite 

group. Each !Uch complaint received in 

the past, has been examined on its merits, 

and in one or two instances, where it could 

be established that some railway employee 

had committed a seriou9 irreKularity, 

suitable action has been taken. 
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Natiooal Dairy Developmocaat 
Propamme 

ISI7. Shri ShivlUlaDj.pp.: Will the 
Minister of Food IUld ApIculture be 
pleased to state: . 

(a) whether the Government of U.S.A. 
propose to aid the National Dairy Develop-
ment programme in India under the Indo-
~~. Technical Co-operation Agreement; 

(b) if so, the amount mlde available 
to this head? 

The Deputy MiIllster of Labour 
(8hri Abid All): (a) Yes. 

(b) 8 9,26,277. 

Catering CoDtr.ctors 

Isx8.JShri Beli Ram n •• : 
I.. Shri B. S. Murthy: 

Will the Minister of Rail...,.. 8e 
pleased to state: 

(a) whether it is a fact that cat:eiers 
and vending contractors of Northern 
and North-Eastern Railways appealed to 
him and also to the Prime Minister re-
questing for wiWidrawal of termination 
notices served upon them; 

(b) if so, whether the appeals were Con-
sidered; 

(c) if so, the nUmber of litigations on 
account of tewnnation of catering contracts 
and how much money has been spent 
thereon so far; 

(d) wh'ther the Alagesan Committee 
on catering recommended retaining of 
the private catering and vending con-
tractors parallel to Departmental; and 

(e) if so, whether it was kept in mind 
, while serving termination notices on all 
caterers and vending contractors en masse 
at Moradabad, Bareilly, Kanpur, Lucknow 
and Allahabad stations of Northern Rail· 
way and Goralchpur in North-Eastern 
Railway? 

The Minister of Railways and Trans-
port (Shrl La! BlIhadur ShaStri): 
(a) Some representations have been 
received, 

(b) Yes. 

(c) The number of litigations so far i. 
20. 

As bills have not been recoived it 
is not possible at this stage tQ state the 
expen:liture on this account. 

(d) The Committee had observed that 
they would like to see efficient contract 
catering, running side by side with 
departmental catering, each profiting from 
the experience of the other and fulfilling 
a complementary role. The expression 
'side by side' was not intended to m!an 
at the same station, but on the same 
Railway. 

(0) Yes. ~  how-
eyer was termmated for unsatisfactory ser-
VIee. 

Hou..... Soheme (P. It T. EmployeeS) 

X5I9. 8hri Rata Krish .... Will the 
Minister of Ce>mmWllcatioaa be pleased 
to state: 

(a) whether any Housing Scheme during 
the Second Five Year Plan for cia .. III 
and IV employees of the Postal D.part-
ment haa been drawn up by Governm=; 
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(b) if so, the number of houses to 
be constructed during the current year 
and the Second Five Year Plan Circle-
-wise; and 

(c) the main features of the scheme? 

The Minister of CommUDicatiODll 
(Shri JalriivBIl Ram): (a) to (c). About 
300 units might be completed during the 
current year. The programme for the 
five-year period is in the process of being 
finalized. 

CanteeD Stores, Rosa Junction 

ISZO. Shri U. M. Trivedi: Will the 
Minister of Railways be pleased to 
state the number of office-bearers of 
the Canteen Stores at Rosa Junction 
who have been transferred during 
1955-56 ? 
The Minister of RailwaY'. BIld Trans-
port (Shri Lal Bahadur Shutri): One 
only. 

EsplaDade MaDsioD iD Calcutta 

IS:lI.' Shri U. M. Trivedi: Will the 
Minister of Railway. be pleased to 
state whe ther the portion of the Es-' 
planade Mansion in Calcutta occupied 
by the Railway administration has been 
properly utilized and whether the lease has 
been executed ? 

The MiDister of Railway. aDd T ......... 
port (Shri Lal Bahadur Shastri): Yes, 
but the lease has not yet been executed. 

BoIlus to Workers 

IS:l:l. Shri K.  K. BaBU: Will the 
Minister of Labour be pleased to 
state: 

(a) whether any bonuses have been 
given to the workers of Cotton, Jute, 
Tea, Cement and Iron and Steelindusuies 
during the last five years; 

(b) if so, the amount involved; and 

(c) the total wage bill during the 
same period with break up for tr.e 
Superior Officers and the reit ? 

The Deputy MiDister ofLal!our (Shri 
Abid Ali): (a) to tc). A statement giving 
the available information is placed on the 
Table of the Lok Sabha. [See Appendix 
XII, annexure No. 34-] _ 

KBDdla-Desa Railway Staff 

IS:l30 Shri T. B. Vittal Rao: Will 
the Minister of Railway. be pleased 
to state: 

<a) whether it is a fact that the Statf 
.f Kandla-Deaa Railway eonatrUction and 
ether allied projects stationed at Gandhidham 
have submitted a Memorandum to G0vern-
ment detailing their grievanceund dcmaDdI 
aad ; 

(b) if so the main details of the Memo-
randum and action taken on it ? 

The MiDister of Railways aDd TrBIl8-
port .(Shri Lal Bahadur Shastri): (a) 
Yes, Sir. 

(b) In the memorandum the staff have 
~ .  that Compensatory (Construc-
tIon/Survey)  allowance may be granted to 
those working on the Gandhidham-Kandla 
~  Kandla-Desa Railway Construc-
tIon and Adipur-Bhuj conversion Project. 
The question of grant of the allowance to 
the staff of Gandhidham Kandla Project 
under the extant orders is now under 
consideration. 

Central Ports Ol'lJllDisation 

IS:l4o Shri Shree Narayan Das: Will 
the Minister of Transport be pie ascd 
to state: 

(a) whether any permanent Central 
Ports Organisation is functioning; 

. (b) if so, its organisational set up and 
ItS present strength; and 

( c) the important works so far done 
by it? 

The Minister of Railways aDd Trans-
port (Shri Lal Bahadur Shastri ): 
(a) to (c). Presumably the reference 
is to the N .tional Harbour Board which 
was set up by the Central Government 
in 1950 for co-ordinating all matters of port 
policy. A copy of the Resolution con-
stituting the Board is laid on the 
Table of the Sabha. [See Appendix 
XII, annexure No. 351· The Board 
has held 5 meetin$s so far. The work 
relating to the administration and develop-
ment of major pons is the responsibility 
of the Ministry of Transport, The func-
tions and organisational set up of the 
Ministry are given in the Descriptive 
Memoir ofthe Ministry, a copy of which i. 
available in the library of Parliament. An 
account of the action taken on the recom-
mendations of the National Harbour Board 
, from time to time i. given in the annual 
. Adminisuation Report of the MinistrY of 
Transpon presented to Parliament every 
year. 

~ ~~~ 
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Training ander Colombo Plan 

1526. Sbri RJshang Keiahing: Will 
the Minister of Transport be pleased 
to state: 
(a) whether it is fact that the Central 
~  asked the State Governments 

to nominate some officers for training a broad 
in Transport under the Colombo Plan; 

(b) the names of the States from which 
officers have been selected and sent abroad 
for training ; and 

(c) the names of the countries where 
the officers are 10 be trained ? 

The Minister of Railway. and Trans-
port (Shrl La! Bahadar Shutrl): (a) 
Y ... 
(b) It has not been found possible to 
include any offi= for training in Transport 
in the nat minina ~ for 19S7. 
(c) Doel not uile. 

~ 'fR rimr ~~~~ 

.~ 9  .n ~ ~ : 'flIT 

~~~ ~  ~  
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Selection of RaUway Staff 

IpS. Dr. Jatav-vlr: Will the Minis-
ter of Railways be pleased to .tate: 

(a) the modes of selection and mini-
mum requisite qualifications (aOlde-
mic and technical) for Khanasi. mateo, 
yotks mistries and Assistant Inspector 0( 
Wotks on the Northern Railway fot appoint_ 
JIleIlt to the poot of lrupector of Works; 
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(b) whether these ~ of selection 
and qualification WCIe . ~ ~ by the 
Northeln ~ 1 .  adrmmstratlon at 
the selection held for the post of Inspectors 
of Works in Decem!;er, 1951, March, 195Z 
1Ind April, 1954; 

(c) whether it is a fact that ~ of 
th';"e who were selected at the selectio',', 
in December, 1951 and ~  1952 IQ 
-written, oral and practical, ~  ~ 
rejected in April, 1954 selection 10 which 
oral test was given and ,orne of those, who 
-were rejected or were nc;>t even ehglble 
in 1951 and 1952 selection,s have been 
selected in Apri\' 1954 selection, ~ they 
superseded those who were prevIOusly 
11 elected; and 

(d) if so, the Ieasons thereof? 

The Minister of Rail .. ays and Tran.a-
- ~ (Shri Lal Bahadur ShastrI): 
(a) The posts of InspectolS of works ate 
filled by promotion of Assi'tant Inspectors 
of wo.k. who ~ called up ,by the duly 
'constituted Selection Boatds 10 the order 
of seniolity. Khallasis mates and, works 
mi.lIies ale not eligi1S\e, for ~ ~ to 
these posts. No spec.al qualificatIons 
have been laid do,".,. On the ex-E.P. 
Railway. howeHr. the mode of .SeiectIO!, for 
this post was the same combmed With a 
:w rit ten test. 

'(b) Yes. 

(c) No. But in the selection held in .April 
1954 some of the men. who were rejected 
in the selection held 10 December 1951 
and Malch 1952 were selected atnong others. 

(d) Non-selection, at one particular 
opportuniry of selection IS no. bar to ,elec-
~  at a subsequent opporturuty. 

Over-bridge in Kottayam-QuilOD 
Rail .. ay 

15290 Shri Mathe .. : Will the Minis-
of RaiI .. ays be pleased to state; 
whether representations have been 

received about the great need of an over-
bridge in the Kottayatn-QuiJon Railway 
where the graVEl Road to hhithanam 
Kallukadow Road Clo,ses the lines. from 
such public boIlies as the Vazhaggally 
Panchayat and the AdvisOr, Committee 
of the National Extension Service Blocks 
at Changanacheu y; 

(b) .. hat .. i1! be the approximate COSt 
of such over-bridge; and 

(c) the decision that has been taken in 
the matter? 

The MinJater of Railway. and Tl'IUlI-
port (Sbrl La1 ~ Sbastri): (a) 
Representation .... received from President. 
Vazhag&aIIy Panchayat ~.  was replied 
to stating that proper fBCIllUes at tbe crOll-
-ing would be prpvided. 

(b) The approximate cost for an over-
bridge is Rs. 30,000/-. 

(c) On referring to Ihe P. W.O. about 
the provision made at that crossing. reply 
has been received stating that a 'B' Class 
level crossing has been approved by the 
State Government. 

Comparative financial and other imp1ica-
tions are being worked out and TlO decision 
ha" yet been taken. 

Telepbone FacUlties (AndhrtJ) 

1530. Sbri Laksbmayya: Will the 
Minister of Communications be pleased 
to state: 

(a) whether telephone communica-
tion has been opened at Rayairug in Anant-
pur District (Andhra State) as per the deci-
sion taken by Government to instal it shortly; 

(b) if the answer to part (a) above be 
in the negative. the approximate tim: within 
which it would be opened; 

(c) whether there is any proposal to 
instal telephone in Kalyandrug town in 
the same District; and 

(d) .. hat is the criterion for the ins-
tallation of tele·communications in the 
t,,.,ns to connect with District Head 
Quarters? 

The Minister of CommaaicatioDs 
(Sbrl jagjivan Ram): (a) and (b). A 
Public Call Office has already been opened 
in Rayadrug on 31-3-56. 

(c) The proposal was exatnined and drop-
ped. as it involves a loss to the department. 

(d) The routing of tele-<:ommunication 
(telegraph and telephone) circuits !lenerally 
takes into account the economical and 
convenient allangement possible. A town 
can be directly connected to the District 
Headquarter .. nly it is so 'conveniently 
possible. 
A. tegards sanctioning of a telegraph 

office or telephone public call office in a town 
the criterion is that it should not result in 
a loss to the departtnent. Some losses 
are, however, permitted in the case of ad-
ministrative stations, like Sub-Divisional 
headquarters. etc. 

South-Ealt Asian RePoual Committee 

ofW.1L O. 

1531. Shri Gidwani: Will the Min-
istet of Health be pleased to stal e: 

(a) whether it is a fact that a  s .. ,iOll 
of the South-East Asian Regional Committee 
of the World Health Organization will be 
held in Delhi; 

(b) who will be the Deleaatel to the 
Conference; and 
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(c) what !ubjecu will be discussed in 
the Conference? 

Tbe Minister of Health ~ J  
Amrit Kaur): (a) Yes. 

~  Delegates flem Afghanistan, BUlma, 
Ceylon. India. Indonesia, Nepal, Thailand 
and Goa rue expected to attend this ses:;ioD. 

(c) A stotement is laid on the Tatle of the 
Lok Sabha [S .. AppendIx XlI, annexure 
No. 36]' 

~~~  .n ~ m w: 
'I1f ¢IT ~  <tT 'F::rT ~ 
fli; 'flIT Wt ~ ij; m 1 ~ ~ 

~ ij; ffi T <t>'t ~ ~ oziro'mTT-
<m:r'R "(m ~ 

'I1f ~1 (.n anm """) 
~~~ ~ J 1 ~ 

~~~~ ~~~~

'IR ~1  ~ ... ~~~ 
~ I 

~  1111 ~ nf;f : iff[ ~  

~ ~ ornR <t>'t 'F'lT ~ A; 

(If>) 'flIT ~ " ~ fli; ~ iif 
~.~ ~~~  

~ ~~ fl!;lrr fli; w ~ nlf> ;. 
~  ~~ ~  

~~ ~ 'R ~ m;' 

~ ~ -

~  ~ iiT, m ~ ~  ~ iflll 

f.ru\1r 'IilIT ~ ~ ? 

~~- . ~~~  
('fi') ::;IT, 'ftf 

m; ~~ f1ooq-II1f ~ 
~ ~ 

~  . .n ~  .0 mfim 
1flIT ~ ¢IT ~ iR!T;f <tT ~ rn 

~ ~ ~  

~~~  ~ 1  <.m: 

f'cmtr ~ ~ ij; r.nr ~ 
ij; ~ if;;iT l!iJli lIi'ffi ~  ~ ij; ~ 

if ~ ~ 'R m'I'tr m'I'tr q I f(i5j f+l'fi' 
ill ~ if . -~  if ~ mr.n-~ 
flr.iT ? 

~ .r.n (.n ~ uq') : 
~ \fflIT ~ 

~ ~ ~ n.f,¥ 

~~ ~~. ~ 

HanUlD8ll Garh-Bhatlnda Line 

1535 {Sardar Iqbal Singh: 
• Sardar Akarpuri: 

Will the Minister of Railwaya be pl.ased 
to state: 

(a) whether the question of converting 
the Hanuman Galh-Bhatinda mlt ... -gauge 
line into broad-gauge is under considera-
tion; and 

(b) if so, the date by which it would be 
implemented ? 

The Minister of Railway. and Trans-. 
port (Shri Lal Bahadur S"astrl): (a) 
No. Sir. 

(b) Does not arise. 

IrrlgatiOD Schemes from Punjab 

153'. Shri Hem Ral: Will the ~ 
tel of Food and Agtic:uJture be pleased 
to refer to the reply given to Unsmrred 
Question No. 627 on the 16th December, 
1955 and state: 

(a) whether the minor irrigation schemes· 
referred to therein have since been l"eceive-d 
back after being recast by the Punjab G : vern-
ment; and 

(b) if so. the decision taken thereon? 

The Deputy Minister of Labour 
(Shri Abld All): (a) and (b). None of 
the three schemes has been recehc' :")2ck 
from the State Government-thou h they 
,ent 48 other schemes of "hich 44 bave been 
approved for financial 8£sistBnce. 
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Employees' State Insurance (c) whether it is a fact that in Mad-

Corporation ras circle the same category of clerks were 
sanctioned payment? 

'538. Shri'D. C. SharDfa: Will the 
Minister of Labour be pleased to state: 

(a) the total number of gazetted and 
non-gazetted members of the staff employed 
in the office of the Director General, Emp-
loyees' State Insurance Corporation; 

(b) how many of them have been con-
:firmed in one grade or the other; 

(c) whether it is a fact that the temporary 
employees, particularly non-gazetted mem-
bers of the staff, are not being allowed to 
get their services transferred elsewhere 
,even for better prospectts; 

(d) whether it is also a fact that their 
:applications for I.A.S. eSpecial Recruit-
ment) have also been withheld; and 

Ce) if sow the reasons for the imposition 
of such restriction.? 

The Deputy Minister of Labour 
(Shri Abid Ali): Ca) Gazetted-I:Z. 

Non.gazetleC-II7 (excluding ClasdV 
.. talI). 

(b) Gazetted 3, the other 9 being per-
.manent Government sen' ants on deputa-
tion. 

Non-gazetted (excluding Class IV 
'SIIIff) 7 I. 

(c) I\Ild (d). Yes, that has been the 
:aeneral rule. 

(e) It is not in the interests of the Cor-
poration to allow a large number of in 
employees to get their serv}ces ~ ~  
~S . It i. an expanding orgamsallon 
I\Ild cannot afford to lose experienced I\Ild 
trained personnel The Corporation' has 
been declared a permanent organisation 
nom February 1955 and it had been decided 
that 60% of the posts in various ~  
should be made permanent. Resernuons 
nave been made to provide for opportunilY 
for promotion within the organiaatioD. 

P •• T. Clera 

15390 Shri Janlde: Will the Minis-
ter of Communications be pleased to 
state: 

(a) whether it is a fact that P.& T. Clerks 
recruited prior to the 15th September, 
1945 and sent on deputation to Telegraph 
Training Classes earlier, than the loth 
April, 1956 were not .given par ~  allowan-
ces for the entire perIod oftrammg; 

(b) how many person. on account o( 
the above ground. have ~ debarred 
from payment; and 

The Minister of Communications 
(Shri JagjJvan Ram): Ca) No, only 
temporary postal clerks recruited prior 
to the 15th September, 1945 and sent to 
telegraph training class earlier thanIo-4-47 
(and not 10-4-56) were not paid pay and 
allowances of their original po.ts. 

(b) and (c). The information is being col-
lected and will be laid on the Table of the 
Sabha. 
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~~  ~ ~ -  ~ 
3i'fU ~  ~ ~ 
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Poot Offices (Muzaft'arpur) 

rThakur jugal Kis r :;/nha: 
154:&'1 Shri A.thllll8: 

L Babu Ramnara y a Shih: 

Will the Minister of Comll: Ie," :lonl 
be pleased to state: 

(a) whether it is a fact that in Muzaffar-
pur District, there are some Post Office 
.of same names; 

(b) whether any suggestion has been 
made to the authorities for changing the 
~  of one of the Post Offices 10 avoid 
confusion and wrong delivery of postal 
artic1es; 

(c) the action so far taken; and 

Cd) whether there is any diJective 
.. at 10 have two Post Offices of the same 
name in the same District? 

The Minister of CommunicadOJUl 
(Shri jagjivan Ram): Ca) Yes. 

(b) Suggestions· were rec:ived in 1"'0 
cases to cllange the name. One in case 
·of change in name of Gharwara to Sasuala 
·Gharnara and the other to change the name 
<>f Dumri. 

(c) The su!:gestion to change the name of 
'Gharwara was received on 16-3-56 and for 
Dumri on 7-11-55. Bmh the suggestions 
were referred to th::: Revenue AuthOIities 
;by the Postmaster-General, Bihar· RegaJding 
Gharwara the Revenue Authorities 
have not recommended the change in nanJe 
and the Postmaster-General, Bihar is exa-
mining the extent of missendings involved 
-due t? similarity in names. RegaJding 
DurnIl reply of Revenue Authorities is 
"till awaited. ! 
(d) No such directive has been i .. ued. 

'The names of Post Offices always conform 
~  those of the villages Or towns. 

Shlftinl of Post OtBce, BaJrapla 

{
Thakur jupl Kl.hore Slaba: 

1543. Sbrl AsthBlla: 
Babu a.mlUlrayan Slach: 

Will the Minister of Communic:atioa. 
be pleased to state: 

(a) ~  any proposal has been made 
'for shlfung of BaiJagnia Post Office Mu-
2affarpur District in Bihar to a more ~  
place; and 

(b) if so, the a'tion taken so far? 

The Minister of Communicadons 
(Sbri JagJivBll Ram): Ca) Yes, from 
one quarter. 

Cb) The PlOposal has been examined 
and it has been found "that the present 
bUilding is spacious, suitable, close to the 
Police Station, and occupied by the Post 
Office for the last 25 years on reas6nable 
rent. . No other building. which is more 
suitable and centrally located, is available. 
Thus. no 'hift is at preseat contemplated. 

.~~... ~~J 

~  .. ~ 11:0 ~  ~ • 

ifill ~ ~ ~ ~ ;tt-ii'IT i!iW 
~ ~~ ,"0 <iT-

~ - ~  ~  ~ ~ ~ 

~ qlft ~~~ ~ 

~~.. ~ ~  ? 

~ Rr ~ .m ~ "'" 
~~ ~ ~ ~~ 

~ i 'flIT m ~ m ;tt-
~ If ifi1iT ii't ;;rR if; ifi"R1IT ~ OfT{ T 
'R: ~ ifi"T1f ~ 'IiVIT ~ '3Il "" ~  
-~~~~ ~~  

~~ ~~~ 

~  

Fruit Prleee at Raflway Station 

(Thakur JuplIOahore Slaha: 
rI A.m-: 

LBebu Ra ......... yaa Slnel" 

Will the Mini .. er of Rall"aYa be 
pleased to state the basis on which the 
pricos are fix-d for tile sale of fruits at 
Railw.y Stations parlicul2rly Al Ddhi 
and KanPur' 

The Miaiater of RanwaYa IIDd 
Traaaport (Shrl La! B.hadur ShuIrl): 

~ prices are fixed so as 10 generally 
apprnxinl'ltt:' 10 ~ prL vailing in lhe 
locliity. 

Awards of ludustrlal TribUJIaJ 

(Thll.gr Jugal Kiahore slab&: 
1 6.~ Shrl AsthlUl8: 

LBabu Ramaarayaa Slaa,h: 

Will 'h' Minis rr of Labour he 
pJ '8,-d to r"fl"'T to his ~ .  ~ 

in the Lok S ~ that Wa chm 'n were 
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covered by th, ddini ion (f W"I km<n 

acc'JrJjng to the 'awarJs of Indus'rial 

Tribunal anJ s .a:e ti" plr jCJllrs vf such 
awards? 

The D:p lty Mhister of Labour 

(Shri Abid AU): In th' indunisl 

dispute between thc Jute Mills, West 

Bengal, and th"ir workm'n (repor.od in 

L,bour Law J()urnal, 1952, V01. 1, rages 

26.\-272) it Wls h'ld that durwans pcrf0rm-

ing the du ies of ~  w('re 'wnrk-

m'n' ~  tho p'.lrp'>sos of t:,o Industrial 

Disputes Ac', 1947. 

Th' All-India Indus rial Tribunal 

(Blnk Dispmes), known as the SliSlri 

Tribuno1, r'oarded Watchmen as 'Work-

men' 'Ow para 169 of the award. 
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'liT 2 ~ ~ ~ 'li\m ;f <m'fT 
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Telephone Exchange, Thatipaka 

I5P. Shri Mohana Raa: Will the 
Minis.er of Communications be pleased 
to state: 

(a) whether it has been decided to 
establish a Telephone Exchange at Thati-
paka, East Godavari District, Andhra; 
and 

(b) if so, the reasons for the delay 
in starting it? 

The Minister of Communicatiollll 
CSui Jagjivan Ram): (a) Yes. 

(b) Certain important equipment. 
and other materials are still awaited. The 
installation will be start ed as soon as they 
are received. 

Industrial Traininl Centres 

Ina. Shri B. S. Murthy: Will the 
Minister of Labour be pleased to 
state: 

(a) the number of Industrial Training 
Centre transferred to Andhra; 

(b) whether all those are functioning; 
and 

Cc) the improvements, if any, in tho 
curriculum ? 

The Deputy Minister of Labour 
(Shri Abid Ali): Ca) Three--Vuyyuru 
AnaDtapur and Kakinada. 

(b) Yes. 

(c) Improvements, if and when neces-
sary, will be considered by the National 
Council for Training in Vocational Trades. 

Cinchona Cultivation (Andhra) 

ISSl. Shri B. S. Murthy: Will the 
Minister of Health be pleased to .tate 

(a) the acreage of land under Cin-
chona cuUvation in Andhra during 1954-55 
and the current year; and 

(b) the steps taken to improve Aru1ru 
valley in Visakhapatnam District as 
centre for the Cinchona plantation? 

The Minister of Health (RaJkulDBri 
Amrit Kaur): Ca) and (b). The informa-
tion asked for has been called from the 
Governm'!11t of Andhra and will be fur-
nished as soon as it is received. 

Welfare Funds 

I5S4. Shri II. S. Murthy: Will the 
Mini"er of Labour be pleased to state 
the numb"r of States which have pro-
vided W dfare Punds exclusively for the 
labour? 

The Deputy Minister of Labour 
(Shri Abid Ali): Informa'ion is being 
colI ,c ed and will be' placed On ! h" Table 
of the Lok Sabha in due course. 

~~ 

~~~. ~ ~ m: 1M" 

m ¢iff ~ <reT;f <tt W'IT ~ fiI; : 
~  'flIT ~ Wif ~ fit; W ~ 

m- ~ ~1~~  <tt 
~ ~ iI;cr.r W1ll' >.l1JfT ~ lITfw ~ 

f<;r!f ~ ~ ~  ~ 

(l!f) ~. eft 'flIT W Wm 
iIi't ~ q mmT >.l1JfT ~ lll'fw lift 
';IT ~ rn ~ ~ n: f<r;m: fif;l:rr 

~~  

m ~ ~~ ~  

~ mro) : ~  ~ J ~ ~ 

~~ ~ ~~ ~ 

~  fiI;lf ;;rffi ~ I ~ J ~ ~ 

~ ~~~~~  mR'm'I"T'm'I"T 

~ ~ ~ .  'm'I"T -'m'I"T ~ I 

(l!f) ;OYT '!'@. ~ ~ '!'@ 

Inland Ports in Assam 

1556. Sbri Debendra Natb Sarma-
Will .he Mini .. er of Transport be 
pl"ased [0 state the am0UnC sane ioned 
for the dcvelopm·,nt of inland ports in 
Assam and the amount to be spent in 
1956-57 for the purpose? 

The Minister of Railways and 
Transport (Sbri Lal Babadur Shastri): 
The [Oral am0un' provided in lhe Second 
Five Year Plan for dovel0p1Wnt of inland 
pnr's in Assam is Rs. 43.32 lakhs. D(·tailed 
inves'iga'ions for a scheme for the develop-
mOnt of Pandu have been comple'ed. 
The prepara'ion of designs will be lakrn 
up shor ly. It may not be possible for 
any expendi'ure to be incurred dUring 
the current financial year. 

Rail Transport De'Oelopment in 
Anam 

1557. Shri Debendra Natb Sarma! 
Will the Minister of Railways be ~  

to state: 

(0) whe·ter he wa. J'T, •• nted with 
a Mem'>randum by the Assam Prod., h 
Congress Comittee during the month 
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of hst J'10' w:-',n h' visited A.sml, pard-
cuhrly m'n' iJning about dov.,lapmont of 
rail [ran.port of A.sam: and 

(b) if so, wQother any step is ~  

to b! ·'lk!n on ch )se i(emi ~J ~  In 
the M ,m Jr"ndum ? 

The Minister of Rallway. and 
Transport (Shri Lal Bahadur Shastri): 
(a) Y<s, Sir. 

Cb) As regards the points concerning 
the Minis ry of R1ilways, the posUon is 
as fvllows:-

(i) Impr0fJ3ment to the Link Route: 

A C"mmi!tee to gn in·o the quesdrn 
of srabilising the LINK ROUTE ci h  r 
by im'"Jr)ving the exisring route or by 
sugg:s ·ing alternative route has boen 
appointed. 

eii) Rlil connection from Tejpur to Nurth 
Lakhimpur: 

At present it is not contemplated to 
eX'end the Rulway line from Tdpur to 
N.Jr.h Lokhimpur. 

(iii) Externion of Railway line ft om Pandu 
to G3ro HJ/ls. al/d defJ!Z,pment of 
existing w,rk,hJps at B(I1Igaigaon and 
Dibrugarh: 

Th!se ml.tters are und:!r considl!ration. 

(iv) C ,,51ruer;'. of R,iluny Bridge (]f)er 
the Brahamputra: 

The prop'> •• 1 will be considered for 
examination if and ~  mnre funds be-
com, available during 'he lacer stages of ,he 
Socilnd Five Year Plan. 

Cv) Separate Railway Zone with head-
quarters at Palld .. : 

It is not contemolated to create a new 
Zone wi.b, Pandu as ·headqu.«ers. 

(vi) PrOfJiding pasre.1ger ameniti... on the 
State oj A<sam: 

This is being already done. 

A. ~ .  other points raised by 
H"n'ble M=bor, inform"ion is bdng 
collec;ed. 

Regional Forest Research Station 
in Assam 

ISSS. Shri Debendra Nath Sarma: 
Will the Minister of Food and Agri-
!'ulture be pleased to state whether there 
IS any proposal to establish a Regional 
Forest Resoarch Station in Assam duringJ 
the Second Five Year Plan period? 

The D.puty Minister of Labour 
(Shri Abid AU): Tne Standing Com-
mittee of the Central Board of Forestry 

in its meeting held in June last has made 
a suggestion that if possible the establish-
ment of a Regional Forest Research Sta-
tion in the North East Zone should be 
attempted during the Second Plan period. 

... ~ ~~ ~ 

tW,W,t. '1ft lI'o ifo ~ 
iflIT m ffi ~ iffiT'if '1ft i"IT m 
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ri fil;Irr ;orr ~ ~ I 
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(if) ri '1ft fuftt fi:r<.'f;l 'l<: ;;r;r 

~ iii ~ 'l<: f<r;m: ~~  QoT 

~ fil;Irr ~ 

Engineers in Railways 

1$60. Shri P. G. Sen: Will the Minis-
ter of Railways be pleased to state: 
(a) the number of persons who have 

become Engineers or Assistant Engi-
neers without Engineering qualifications 
in Signalling and Tele-Communication 
Departments of the Railway; 

(1.» how many of them are non-
matriculates and how many of them have 
.tudied preliminary Science with special 
reference to Eastern Railway; and 
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(c) 1II!bether it is & f&ct tb&t iD such 
o:ases of prortntioa· ~  mini--
mum: qu&lliications required: for the 
post of IIllp".ctor or A.sisunt Signal 
I!lIgineers, weill: DOt 1Bkea. into conai-
deration? 

Tile Mhbter ~ lhthr... .,.d 
~  C511ri LIlI Bab.dllr Sllutri): 

Ca) to Ce). I nf".matioa is b:illjJ;. c::olIected 
from the Rwways a"d' win be placed on 
tile Uble of the ~ S  as soon as -aved. 

Post OfBces In TlraDelveli District 

S ~ Shd' 11nia1l' PUlill: WID the 
Mi:li$ter. of Caaall .. daIls he pleued. 
to state: 

Ca) how m,ny new Post Offices 
hue been opeaed iD Tirune!veli District 
in the First Five Yeat: Plan period; and 

Cb) how many proposals are ,till 
pending? 

TIle Mluister of ~  

CSIlri N,ivaa ~  Ca) 8S. 

(b) Tlr!:t for the First Five Year 
prall mving b:en rCliched, there was no 
canr-aver from tlr. tn_to ~  3 
pr"pl,a\s for op:aing Oli:es during the 
courenl }"C8r Ilre pending. 

Dried Milk Plants 

xSllz. Sardar Iq" 11 Sillgh: wm 
tile· Mi lisrer of POIIIIl.ad! AgzJadture 
be pleased to state: 

(,) w'"tn,. tn:r. is any proposal 
fGr the instaUation of <hied milk plants 
at Mdras and Calcutta with the co-
operu. of the F.A.O.; and 

(b) if so, the dotail! of tile scheme? 

The Deputy Mtuister of Labour 
(Shri Abid Ali) : Ca) No. The proposal 
is for setting up Toned Milk Plants. 

Cb) Do:s DOt arise. 

BlIatilllla, Am ........ 1IarIb.Br1llp 
RaUwa}' Uae 

xS61. Sarbr Iq"l1 Sillgb. wm 
the Mi.1isw: of lbil ...... he pleased to 
atate: 

Ca) wlt,tlte. the ptep:>sal to boRd. 
a fuih71Y lin. fro"ll B:lltin:ia to . ~  
U;2 HJtib Btid,J' has been considered;. 
&ad 

(tt) if so, tire decisiOlt that has-been-
arrived at? 

The M\1Ikter of ... U_.,. .1Id 
'l'n'S9pI>rt (Shri ~ Sbatri)r 
(a) Yes, Sir. 

Cb) The propo,al wa, not con.idered 
jurtifiable on commercial and financial 
grounds. 

c.renace of ~ J  Eqiaee1"8 
at Llsboa 

IS64. Sardar Iqbd Singh : Will 
the Minister of Traasport be pleased to 
state: 

(a) ~  a Cnference of Bridge 
~  was held in Lisbon recently; 

and 

Cb).if so, the main decisions of this 
Conference ? 

TIle Miuister of R,nwa.,. .1Id 
Tra1lqM)rt CShri La! Bahadar Shurri): 
Ca) Yes, Sir. 

Cb) The ~ ~  discu.s.:! a nU'Ilber 
of technical papers on the subject of the 
behaviour of vuious materials and struc-
tures under di 'f:rent typos of stress and 
strain. An offi:ial copy of the conclusions 
reached is awaited from the Congress 
Authorities. 

Road to Pilgrim Ceatres 

15&;. S~ 1  11""\ Si1lgh: Will the 
Minister of Tranaport be pleased to 
state: 

(a) ~ S~ 11  a'tl'Ylnt hu been 
BaCl:tinei ani giVe> tl the Srate G3vem-
ment of Punjab for the improvement 
of roo:ls lea:ling to pilgrim centres; 

(b) the total amount so far sanctioned; 
and 

Ce) names of place. where this amount 
will be spent? 

The Mla.t,ter of R Ul_,.. a1ld. 
Transport C8hr! Lal Bahadur. Shaatri). 
Ca) No, Sir. 

Cb) and (c). Do not arise. 

Ranw.,. Level Cro ...... 
xS66. Sardar Iqbal Singh: Wid the 

Minister of RaIl",a,.. be pleased to 
state: 

(a) whether it is fact that level 
eros lings on Gran:!. Trunk Road near 
City Lu:!.hiana, Pihular, G:>raya, Beas 
arl ",her crossings remain closed d!ie to 
heavy Railway trafli<: which causes great 
inconvenience to wad uaffic; aa.J 

(b) if so, me action Government 
propose to take iD this regard.? 

1lhc M1ulster ~ a..u-,.. ad 
Trarnporl (Slid .Lsi B __ dar SbMtd) 
(a) and (b). Level crossings arc closed fa' 
the passage of traias but so far;, there ha 
been-no CCImlIlaint about IDT seriol1l 
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detention to road traffic at these level 
crossings on that score. There are pro-
posals to replace with road overbridges 
tW) level crossings on the Grand Trunk 
R"d, one near Lu1hiana and the other 
between Beas and Dhilwan during the 
Second Five Year Plan period. The State 
Gwernment have not sponsored any such 
proposal ~  level crossing near 
Phillaur. There is a 'B' class level crossing 
near G"raya but it is not on the Grand 
Trunk Road. 

Train Derallment 

1s'7. Shrl H. G. Valalmav: Will 
the Minister of Rall_ys be pleased to 
state: 

(a) the number of train derai1ment 
accidents on the Central Railway that 
occurred during the last four months 
"Ilia., April to July, 1956; 

(b) the nnmber of such accidents 
rel.ting to the passenger trains and goods 
trains respectively; and 

(c) the total loss of lives and property 
and also damage to the Rulway equipment. 
caused by these accidents? 

The Minister of Rall_JII and 
Traull'ort (Shri Lill BahadUJ" Shaatri): 
(a) Sixty. 

(b) D,railments involving-

(i) Passenger trains 7 

(ii) Goods trains 47 

[(iii) Others 6 

TOTAL 60 

(c) N<l:n':Jer of p:rsons killed z 

Approximate cost of damage to 
Railway property .. Ra. 1,)0,6n/-

Cost of damage to public property is 
IlOW known. 

Internadonal Union of Forest 
Research Organisation 

IS68. Sardar Iqbal Singh: Will the 
Minister of Food. aad ApicaItlin be 
pleased to state: 

(a) whether the Twelfth Congress of 
International Union of Forest Research 
Organisation was held recently at Oxford; 

(b) whether India attended trus Con-
ference ? 

. (c) the main subjects discussed at 
thIS Conference? 

The ~  Miakter of Labour 
(Shrl Allid Ail). (a) and (b). Yeo. 

(c) Subjects relating to shelter belts 
afforestation of semi-arid regions, wor 
done in India on teak and silvicuimra 
research problems erc., were discussed 

Health Library and MI1seum 

1569. Sardar Iqbal Sbach: Will 
the Minister of Health be pleased to 
state: 

(a) whether there is any proposal for 
the construction of a health library and 
a health museum in Delhi; and 

(b) if so, details of this proposal? 

The Minister of Health (RaJkumari 
Amrit KaUJ"): (a) and (b). A health 
museum and a health library will form 
part of the Central Health Education 
Bureau which will be established by the 
Government of India at New Delhi ~ 
the Second Five Year Plan period. 

The museum will have exhibits, models, 
cham, etc., on di1ferem aspecrs of health 
and will serve as a CODllIWoDity centre for 
health education. 

The library wiS' have health cduca-
tiQll. 1l18te<ial, medical and publi" health 
films and a fully equipped modern audi-
torium attached ro it. 

Staee Co-operad_ F_ 

~ . Sardar Iqbal Singh: WIll the 
Minister of Food and Acricukutoe be 
pleased to state: 

(a) whether there is any proposal 
for State co-operative farms during the 
Secoad Five Year Plan; and 

(b) if so, the details of this scheme? 

The Deputy JdtaisIer of Labour 
r(Shrl Abid AU): (a) It is not understood 
what the hon. Member means by 
'State Co-operative Farm'. 

(b) Does nor arise. 

Bridges on Nadoaal WaIa ... 

157I. Sardar Iqbal Singh. Will the 
Minister of Transport be pleased to 
state! 

(It) whether my newly constructed 
Bridges on National Highway No. 1 
between Ambala and Rajpura were washed 
away last year; 

(b) whether any enquiry into the 
mode of construction and other defects 
was conducted; 

(e) if so, with what results; and 

(d) action taken by Government 
regarding reconstruction of these 
Bridles? 
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The Minister of Railways and 
Transport CShri Lal Bahadur Shastri): 
Ca) The bridges at miles 130/1 and 130/3 
of the Grand Trunk Road, National 
Highway No. I, between Ambala and 
Rajpura, work on which was in progress, 
were badly damaged by the unprecedented 
floods in September-October 19 ~. 

Cb) and C c). A detailed report on the 
damage which has been called for from 
the State Government is awaited. 

Cd) The estimate for the reconstruction 
of the bridges, which was returned to the 
State Chief Engineers for modification, 
is also awaited. 

~ ~ amrm 
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. ~ ~  
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Divisional Headquarters at Gantakal 

1573. Shri Lakshmayya: Will the 
Minister of Railways be pleased to 
.tate: 

Ca) whether the divisional headquar-
ters is located at Guntakal on Southern 
Rahway; 

Cb) if so, whether any new buiBings 
would be constructed to house the new 
office; 

(c) how much amount has been 
sanctioned; and 

Cd) the date from which it would 
start functioning at Guntakal? 

The Minister of Railways and 
Transport (Shri Lal Bahadur Shastri): 
Ca) Yes; one of the Divisional Headquar-
ters is proposed to be located at Guatakal. 

(b) Yes. 

(c) None so far. The design of the 
office building is under preparation and 
an estimate for the work will be prel'ared 
after the design has been approved. 

Cd) The division is expected to func-
tion from November, 1956, in the office 
accommodation already available there. 

Tube-wella 

{ Shri Lakshmayya: 
157+ Dr. Ram Subhag Sinch• 

Will the Minht" of Food and 
Agriculture be pleased to state: 

Ca) how much amount has been 
given by the U.S.A. for sinking Tube-
wells in the shape of gif,; 

(b) what is the totai amount they 
have given as aid by now to the Tube-
wells Organisation; and 

(e) whether the Whole amount has been 
spent ? 

The Depnty Minister of Labour 
(Shri Abld Ali). (a) and (b). Funds to 
the extent of $18,644,842 and h,050,OOO, 
respectively, have been given by the U.S.A. 
for two Projects viz., (i) for construction 
of tube-wells for irrigation purposes 
in the four States of U.P., Bihar, Punjab 
and Pepsu under Operational Agreement 
No.6 and (ii) for 350 e>q>!oratory tube-
weJls to be bored in 16 States to study 
areas in which there are considered to be 
reasonable chances of developing ade-
quate economic supplies of grounJwater 
by means of tubewells, mainly for purpooes 
of irrigation. 

(c) No. 
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National Federation of Road 
Transport Workers 

1S76. Shri Eswara Reddl: Will 
the Minister of Labour be pleased to 
state: 

(a) whether it is a fact that an enquiry 
has been conducted to find out the repre-
sentative character of the National 
Federation of Road Transport Workers 
of India and the National Federation of 
State Transport Employees of India; 

(b) if so, the result thereof; and 
(c) whether any other organisation of 

transport workers has been recognised 
as representative? 

The Deputy Mlniater of Labour 
(Shri Abid All): (a) to (c). Enquiries 
are in progress regarding the representative 
character of the  various organisations of 
Motor Transport Workers including the 
twO Federations mentioned in part (a) 
of the question. 

Complaint Book at Kanpur Station 

{
ThakurJDgalKishoreSiDha: 

1577. Shri Asthana: 
Babu RaD:uaarayan Singh. 

Will the Minister of Railways be 
pleased to state whether it i. a ract that 
no action was taken by the Railway authori-
ties on the suggestion made in the com-
plaint book of Kanpur in the month of 
January, 1956 about the adjustment of the 
working hours of the lift for the use of 
passengers of the important trains coming 
in the morning before 7 A.M. 

The Minister of Railways and 
Transport (Shri Lal Bahsdur Shastri): 
The working hours of the lift at Kanpur 
have been adjusted and it is noW available 
for use from 5 A.M. in the morning. 

Medieal Grants 

{
ThakurJUgalKishore Sinha: 

1578. Shri Asthana: 
Babu Ramnarayan Sinlh: 

Will the Minister of Communica-
tions be pleased to state: 

(a) whether any representation has 
been received for medical grants to 
the Posts and Telegraph Employees Hos-
pital of Patna; and 

(b) if so, the action taken thereon? 

The Minister of CommunicatioDs 
(Shri Jaglivan Ram): (a) .and (b). Yes, 
representation has been reCClved from ~  
P. & T. Hospital Society, Patna and ,. 
under consideration. 
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RaIlway Time Table 

rThakur Jugal KUbore Sinha: 
1S'79.{ Shri A.rlJ8Ila : 
L Babu Bamnarayan Singh: 

Will the Minister of Ranway. be 
pleased to state: 

(a) whether any time·table has been 
fixed for the lh,e, fast tlains which are 
proposed to be run between Delhi and other 
important stations of India; and 

(b) if so, whether any consideration 
has been given to the question of having 
CODIIeCtion< "ith the corresponding trains 
going to and coming from important towns 
like Pama etc., which do not fall on the 
jIlesCIibed route? 

The MInister of Railways aad 
Transport (ShriLai Bahadur Slaasui): 
(a) Yes. 

(b) While framing the timings of these 
trains, which ~  be bi-weekly services, 
pdmary considerationhao to be given to 
the suitability of limings at the origiruuing 
and destiuation stalions. EffoItS will, 
however, be made, as fay as .feasible, to 
pr.ovidesuch .e<mnections. 

Sale -of Foo4grains 

1:sta. ShriKamath: Will the 
Minister of Food aad AaricuJture ·he 
-pleased to ~  

(a) what 81r&nge:ments have been 
made for the sale of foodgrains at the 
GoveInment Depot in Shaktinagar, 
Delhi; 

(b) the basis on which quotas are 
allotted; 

(e) whether report. or complaints 
have been 1eceived that allottees resell 
the grains at a profit to othets; and 

Cd) whether it i. a fact that the Delhi 
Pradesh Congress Committee and Bhalat 
Sewak Samaj have each been allotted a 
quota of 80 maundo per day? 

The Deputy Minister of Labaar 
(Sbri Abid All): (a) and (b). Only wheat 
is .old at· the Gove,nment Depot in 
Shaklinagar, Delhi, and it was announced 
that uaders, who are actually engaged in 
I etml sale of wheat to con.urnet dn Delhi 
may apply in the plescribed fOlm avail-
able at the Depot for ~ 1  of wheat 
on pre· payment of the price at Rs. 14/-
per maund (including crst of gunney). 
The purchaset. could take al a limeeilher 
30 maunds or 60 maun<;l. of wheat. Appli· 
cations received for relea"e of wheat 'are 
checked with reference to the address 

given by tbeapplicant and no .. heat is 
issued if it is found that the applicant 
does not have" letail shop at the address 
given. Quantities previously d,awn by 
the applicant have also to be accounted 
for btoadly befmerelease of fUllhel 
supplies. At the shops, notices have to 
be put up by the shopkeepers indicating 
that Government wheat is sold at Rs. 14/8 
pel maund and if this condition is not 
fulfilled, no issues are permitted. 

Mills and Chakkis are also allowed to 
dtaw wheat from the Govt. Depot 10 the 
extent of their assessed grinding capacity 
and they .1Ie required to sell wholemeal 
alta at a price not exceeding Rs. 39/-per 
bag of 2l mds. ( .. holesale). 

The question of setting up Ietail shops 
on a long·term basis for sale of Govern-
ment wheat is 1I1so under conside:ration. 

(e) Yes. 

(d) The Bharat Sewak Samaj has been 
allotted a quota of 80 maund, pel day for 
supply to wOlkers engaged in the con-
suuClion of ShahdaraBund. lout ·no quota 
has been allotted to the Delhi p, adesh 
Congre.. Committee. 

T-e1Iidacny-MY80re RaiJwayUae 

ISh. ·Shri AClhuthaJa: Will the 
Minister of Ranways be plea.ed to 
19tate: 

(11) whether any npreeentations 
have been received by the Ministry 
·requesting them to lake up the sUlvey 
wOlk of Tellicherry-My sore line 8Ild to 
make a beginning in the Second i<ive Year 
Plan itself; and 

(b) if 80, the decision taken in the 
matter? 

The Mmt.ter of Railway. and 
Transport (Shri Lal Babadur Shastri), 
(a) Yes, Sir. 

(b) Thele is a heavy Survey Programme 
on hand. A decision is yet to be tllken on 
new Surveys te be undertaken in 1957-58. 

Wage Board for iA.pi""ltnre 

IS82. Shri B. S. Mur-..y: Will the 
Minister of Labour be pleased to state: 

(a) whether Government plopose to 
constitute "Wage Board" ~ aglicultule; 
and 

(b) whelher the opinions of Ihe Sute 
Govetnments have been obtained in Ihis 
.regard? 

The ~  ·"Mimeter of LaItour 
(Shrl Abld All): (a) No. 

(b) The question does nOI arloe. 
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COLUMNS S. Q. Subject 

ORAL A."<SWERS TO QUES-

S. Q. 
No,. 

1945 

1949 

1951 

1954 

1957 

TIONS 24t7-44 

Subject 

Integral Coach Factory. 2417-19 

Mail Transhipment 2419-20 

Primary Agricultwal 
CrC{lit Societies 2420--2'1 

Cocoanut Ttces 2421-22 

TriJin S ~ from 
K.,aehi loC.lcutta "422-23 

Eketrical Equipment 
in Railway Coni.g.. 2423-24 

Pond F i,hing 

BcmJ:,ay H.,hnU[ 2425-26 

Centralised TTallie Con· 
ITo) on Railways 2 ~-27 

1968 Ai! Scrvic·: to Australia 2428 

1971 Employment Exchanges 
md Industrial T nin-
il'g Institute, Staff 242R-29 

1972 All· India Institute of 
Mcdlcal Sciences 2430 

1974 HI idges r.cro..,s ]hainjorc 
and Dama Rive-rs 

19?f; Central Godowns 

197t. Be?w.d.-Mantlipa\am 
Line 

2431-32 

1<)84 Tou';,m 2435-37 

1986 Recognitlon cf Merito-
riou, Wo,k on Railwa)" 2437-38 

1988 Mllderntzatjon of 
A;Jpons 2438-39 

1948 Ne'wm-Childi Collie,y 2439 

~ SO DovbIing of Lines 2439 -4 1 

1963 Jh,msi WOIk>hop ::1441 

1964 Bijud·Barwad Line '442-43 

1980 Labou, Situation in 
Durt.i1 Mine i\rea =443-44 

WRIlIEN ANSWERS TO 
QUESTIONS 2445-96 

SQ. 
Nos. 

'1946 Agdcultulal P,oducrion 2445 
1947 Municipal 'Body fOr 

Gandhidham 2445 
466 L.S.D.-4 

Nos. 
1952 Wndi P. & T. Directory 

1953 T elophones to Membcts 
of Par Hament 

1955 

1956 

1959 

1961 

NOHhern RaHway \};tor_ 
k"ts 
Supply of R ice to A".m 

Hybdd l\laize 

Bridge over River Ram 
Ganga 

FrrpiO}ees' Pio'idem 
Fund Act, 19<2 

1967 RaHway Mail Service 

Iqo 

1973 

1975 

1979 

1981 

Staff 

Chittt3Pjan 1. oc-I')motio.:e 
~1 S Labmn Union. 

Departmental Examina-
lion fO! Raih<.y 
employees 

Employment Exchange, 
1'agpur 

Central Ag-iculturaI 
College. Delhi . 

Steamer Ghats in Assam 

Industria) C< mmittee 
on Inland Transport 

1982 Empleyees' Provident 
Fund 

1983 Hindi Railway Time 
Tables 

1985 Tractorization Charges 

U.S.Q. 
Nos. 

Traffic and Accounts 
Branch of Southern 
Railway 

Railway Workshops 

1489 Ramakrishna Mission 
Students at Dum Dum 

1490 Labour Welfare 

1491 

1492 

1493 

1494 

Overbridges on Nor-
thern Railway 

Bridges and Culvert. on 
National Highway 

Indian Agrieultural 
Research Institute 

Indian Agdcultural 
R.,earch Institute 

1495 Indian AgriC\1\tural 
Researen Institute 

24911 

COLUMNS 

2446-47 

2447 

2447 

2449 

2449-50 

2451 

2453 

2453-54 

2454 

2455 

2455 
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WRITTEN ANSWERS TO QUESTIONS-c:ontd. 

U.S.Q. Subject CoLUMNS U.S.Q. 
Nos. Nos. 

Subject COLUMNS 

1496 Employees' Providen t 
Food Act, 1952 

1497 Vegetable Seeds . 
1498 Suspension of Telegxaph 

Service . 
1499 Postal Facilities (Kotra, 

Udaipur) 
1500 Research-cum-Nursery 

Fruit Centre in Rajas-
than 

1501 Level Crossings in 
Madhya Pradesh 

1502 New Post Offices 
1503 Itarsi Railway Station 
1504 Road-Bridge across 

Narbada . 
1505 Tube-wells 
1506 Jabbalpur-Itarsi Rail-

way Line 
1507 Harda-Itarsi-Jabbalpur 

Section . 
1508 Vendors on Railways 
1509 Mail Vans . 
1510 Mail Vans . 
I51I Treatment for Snake-

bite 
1512 Co-operatives in Tripura 
1513 Industrial and AgrIcul-

tural Wages 
1514 Rosa Junction Station 
ISIS Ticketless Travelling 
1516 Theft on Railways 
1517 National DairyDevelop-

ment Programme 
1518 Catering Contractors 
1519 Housing Scheme (p. & 

T. Employees) . 
1520 Canteen Stores, Rosa 

Junction. 
152 I Esplanade . Mansion in 

Calcutta 
1522 Bonus to Workers 
1523 Kandla-Des. Railway 

Staff 
Central Ports Organisa-

tion 
Recommendation of 

Railway Anti-corrup-
tion Committee 

Training under Colombo 
Plan 

1527 Janta Express between 
Delhi and Godhra 

1528 Selection of Rail,..ay 
Staff 

Over-bridge in Kottayam-
Quilon Railway 

2457 
2457-58 

2458 

2459 

2459 
2459 

2459-60 

2463-64 
2464 

2464-65 
2465 

2465-66 
2466 

2470 

2470-71 

1530 Telephone 
(Andhra) 

Facilities 

1531 South-East Asian Re-
2472 

gional Committee oIW.H.O. 2472-73 

1532 Unemployment 2473 

1533 "Bharatiya Dak" 2473 

1534 Agency Service of 
Posts and Telegraphs 2474 
Department 

1535 Hanuman Garh-Bhatinda 2474 

1539 
1540 
1541 
1542 

1543 

1544 

-545 

1547 

1549 
1550 

1551 

Line 
Irrigation Schemes 

from Punjab 
Employees' State In-

surance Corporation 
P. & T. Clerks 
Bilaspur Railway Colony 
Bilaspur Railway Colony 
Post Offices (Muzaf-

farpur) 
Shifting of Post Office, 

Bairagnia 
Deogarh-Baneda-Shab-

pura-Kotab Railway 
Line 

Fruit Prices at Railway 
Station 

Awards of Industrial 
Tribooal 

Harijan in Railway 
Services. 

Industrial and Voca-
tional Training Centre, 
Koni 

Passenger Amenities 
Jubbalpur-Gondia Rail-

way Line 
TelePhone Exchange, 

Thatipaka 
1552 Industrial 

Cenues 
Training 

1553 Cinchona Cultivation 
(Andhra) 

1554 Welfare Funds 
1555 Railway 

Facilities 
Reservation 

2474 

2475 
2475-76 

2476 
2476-77 

2477 

2479-80 

1556 Inland Ports in AssUn 
1557 Rail Transport De-

velopment in Assam 2484-85 

1558 Regional Forest Re-
search Station in Assam 2485-86 

1559 Gooa-Sarangpur-Shaja-
pur-Makhi Line . 

E,ngineers in Railways . 
Post Offices in Tirunel-

veli District 
Dried Milk Plants 

2486 
2486-87 

2487 
2486 
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WRITTEN ANSWERS TO QUESTIONS--contd. 

U.S.Q. Subject CoLUMNS U.S.Q. Subject 
Nos. Nos. 
1563 Bhatinda, Amritsar via 1574 Tube-wells 

Harika Bridge Rail-
way Line .• 2487-88 

1564 Conference of Bridge 
Engineers at Lisbon 

1565 Roads to Pilgrim Centres 
1566 Railway Level Crossings 
1567 Train Derailment 
1568 International Union 

of Forest Research 
Organisation 

1569 Health Library and 
Museum 

2488 
2488 

2488-89 
2489 

1570 State Co-operative Farm 2490 
1571 Bridges on National 

Highway 249C-91 
1572 Import of Foodgrain 2491 
1573 Divisional Headquarters 

at Guntakal 2492 

1575 Doubling of line 
between Calcutta and 
Nagpur 

1576 National Federation of 
Road Transport Wor-
kers 

1577 Complaint Book at 
Kanpur Station 

1578 Medical Grants 

1579 Railway Time Table 
1580 Sale of Foodgrains 

Tellicherry-Mysore Rail-
way Line 

Wage Board for Agri-
culrure 

CoLUMNS 

2493 

2494 

2494 

2494 
2495 

2495-96 
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LOK  SABHA

* Monday, 10th September, 1956

The Lok Sabha met at Half past ten 

of the Clock.

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

11-32 A.M.

PAPERS LAID ON THE TABLE

Minutes of Sixtieth to SixTY-sirrH 

SrmNGS OF  Committee on  Private 
Members’ Bills and Resolutions 

Sardar Hukam SiM̂ h  (Kapurthala- 

Bhatinda): Sir, I beg to lay on the - 
Table the minutes of the sittings of 
the Committee on Private  Members’ 
Bills and  Resolutions  (Sixtieth  to 

Sixty-sixth) held during  the  Thir
teenth Session. [Placed  in  Library. 

See No. S-416/56].

Replies to memorandum from Mem
bers re Demands for Grants (Rail

ways), 1956-57 

Hie Minister of Railways and Trans

port (Shri Lai Bahadur Shastri): Sir,

I beg to lay on the Table a copy, each 

of certain further statements contain

ing  replies to  certain  memoranda 

received  from  Members  in  connec

tion with Demands for Grants (Rail

ways)  for  1956-57.  [Sec Appendix 

XII, annexure No. 37].

Amendment to Estate Duty Rules 

Tlie  Minister  of  Revenue  and 

Defence  Expenditure  (Shri A. C. 

Goha): Sir, on behalf of Shri M. C. 

Shah, I beg to lay on the Table, under 

sub-section  (3)  of section  85  of the 

Estate Duty Act, 1953, a copy of the

6400

Notification  No.  42/F.No.l/6/56-EJ)̂  

dated the 22nd August, 1956, making 

certain further  amendments to  the 

Estate Duty Rules,  1953. [Placed rm 

Library.  See No. S-373/56].

Summary of Budget Estimates or 
Air  India  International  Corpora
tion and Indian  Airlines  Corpora*

TION.

The Minister  of  Co

<Shri Jagjivan Ram): Sir, I  beg to 

lay on the Table a copy of each  of 

the  following papers  imder sub-rule 

(5) of Rule 3 of the Air Corporations 

Rules. 1954:

(1) Summary  of  Budget  Esti

mates of Revenue  and  Ex

penditure of the  Air  India 

International Corporation for 

the year 1956-57.

(2)  Summary  of  Budget  Esti

mates of  Revenue and  Ex

penditure of the Indian Air

lines Corporation for the year 

1956-57.

[Placed  in  Library. See No.

S-374/56].

Mr. Speaker: Why did it take to 

much  time  to  submit  these  sum

maries? When are they expected to be 

placed before the House?

Shri Jagjivan Ram: They have to 

be prepared___

Mr. Speaker: They must nm for a 

year,  I  think;  part  of  the  year  is 

over.

Shri Jagjivan : It is for 1956-

57.

Mr. Speaker: Fotcr months are now 

over.

Shri Jagjivan Bam: It is  usually 

prepared in three months;  there has 

been some delay here; I will try t# 

expedite it.
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Scheduled Tribes Orders

. (Amendment) Bill

Annual Report of CoMMissiONiai 
FOR Scheduled Castes and 

Scheduled Tribes

The Minister of Lciral Affairs (Shri 

Patâ r): On behalf of  Shri Datar, 

I beg to lay on the Table a copy of 

the Annual Report  (Parts I and  II) 

of the Commissioner for  Scheduled 

Castes and Scheduled Tribes for the 

period ended the 31st December, 1955, 

under article 338(2)  of the Constitu

tion.  [Placed in Library. See No. S- 

375/56].

DEMANDS FOR EXCESS  GRANTS 

(RAILWAYS). 1953-54

The  Minister  of  Railways  and 

Transport (Sliri Lai Babadar Shastri):

Sir, I beg to  present  a  statement 

showing Demands for Excess  Grants 

in respect of the Budget  (Railways) 

for 1953-54.

PETITION RE.  SCHEDULED  CAS

TES  AND  SCHEDULED  TRIBES

ORDERS  (AMENDMENT)  BILL

Shri Ramachandra Reddi (Nellor?: 

Sir,  I  beg  to  present  a  petition 

signed  by  17  petitioners  in  respect 

of  the  Scheduled  Castes  and 

Scheduled  Tribes  Orders  (Amend

ment)  Bill, 1956.

BUSINESS  OF THE  HOUSE

Dr. Jaiaoorya (Medak): On a point 

of  information,  may  I  know  when 

the  hon.  Minister  of  Railways  will 

be able to  give us a final statement 

which  he promised  with  regard  to 

the  recent  accident  at.  Mahbub- 

nagar'̂

The  Ministflt  of  Railways  and 

Transport (Shri Lai Bahadur Shastri): 

The  hon.  Member  mî t  probably 

kave read in the paper that the ofR-

cer  has  completed  his  enquiry.  We 

hope  to  get  his  report  in  a  day  or 

two.  Then  it  will  be  possible  for 

me to inform you, Sir, as to when I 

can make a statement.

Mr.  Speaker:  We  are  closing  this 

session on the 13th.

Shri  Lai  Bahadur  Shastri:  Before 

that. *

Mr.  Speaker: Before the session is 

over, not later than the 13th.

I  wish  to  fetate  about  the  half

hour  discussion  which  is  fixed  for 

today  on  the  motion  of  Shri  V.  P. 

Nayar,  that  the  hon.  Minister  con

cerned  is  not  able  to  be  present 

here.  On  a  prior  occasion,  he  was 

present but Shri Nayar was not pre

sent on that day. Therefore, this may 

stand  over  to  the  next  session.  But 

to  avoid  lapsing,  the  hon.  Member 

will  give  notice  once  again,  and  in 

the usual way a time will be provid

ed for it and discussion will be held 

in the next session.

SCHEDULED  CASTES  AND  SCHE

DULED TRIBES ORDERS  (AMEND

MENT BHJI—Concld.

Mr  Speaker:  The  House  will  now 

resume  further  discussion  on  the 

motion  to  consider  the  Scheduled 

Castes  and  Scheduled  Tribes  Orders 

(Amendment)  Bill. The time allotted 

is  six  hours,  time  already  taken  is

2 hours 21 minutes.

The Minister oi Legal Affairs (Shri 

Pataskar): This is  a very short Bill 

and  has  already  been  explained  at 

the time when the motion was mov

ed by  the hon. Home Minister. The 

purpose  of  the  Bill  naturally  is  to 

give  representation  to  certain 

Scheduled  Castes  and  Scheduled 

Tribes  who  are  enumerated  in  the 

lists attached and  who will  be; en

titled to get their franchise.

As hon Members are aware, their 

was  a  Commission  appointed and  it
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made certain recommendations. After 

consulting the State Governments con

cerned, ultimately the lists had been 

made.  With  regard, to  those  lists 

certain  suggestions  were  made  by

hon.  Members  and  I wiU  try  to

briefly  refer to  them.

Shri Raghavachari says  that  there 

is a possibility of the exclusion of a 

large  section  of  the  people  by  the 

method  which  we  are  trying  to

follow.  But  as  already  explained, 

hon. Members are aware that this is 

the only  method by  which we  can 

BOW try to make an estimate about 

the number of these people who will 

be  entitled  to  representation  on  the 

lists  provided.

Th«re  is  nothing  more  than  this

that  can be  done  so far as  matters 

stand  at  present.

Shri B.  S.  Murthy  raised a point 

and  contended  that  the  population 

of  the  Scheduled  Caste  poople  in 

Andhra was  over 30 lakhs and the 

Delimitation  Commission has  reserv

ed only three seats for them in the 

Lok  Sabha  although  in  the  1952 

elections  there  were  four  seats 

allotted  to  them  in  the  Lok  Sabha. 

The  delimitation  work  was  already 

over,  in  1954.  An  Act  had  been 

passed and final order given. I do not 

think  that  anything can  be done so 

fir as that matter is concerned at this 

stage of the Bill.

Shri B. S. Murthy (Eluru): If it is 

a mistake by the Delimitation Com

mission,  is  there  no  remedy  for  it?

Shri Pataskar: The  present  Bill 

deals with certain  other aspects.  If 

there' is any mistake,  it is a matter 

which  will  have to  be  taken  into 

account  by  the  Delimitation  Com

mission.  The  hon.  Member,  Shri 

Rishang  Keishing,  raised  certain 

points.  One  of them  was  with  res

pect  to  a  community  called  *Lois* 

and he seems to contend  that  they 

are  not  untouchables  and  asks  pro

bably why it is included in the list 

here. I  have  already  pointed  out 

that these ar«  enumerated  on  the\

basis of information supplied by the 

State  Governments  and  on  their 

recommendations.  Another  point 

that he raised was this.  There is a 

distinction between Assam and Mam- 

pur  in the  matter  of  description  of 

the  Kuki  and  Naga  Tribes.  But,  it 

should be remembered that in Assam 

all the sub-tribes of Kuki have been 

shown under  the heading  ‘any Kuki 

Tribe’  whereas in Manipur all these 

have  been  shown  separately.  That 

is  the  only  difference.  There  is  no 

ground  for  suspecting  that  some

thing  imfair  is  being  done  to  them 

because  of the  description of  these 

tribes.  It is done according to  the 

recommendation  of  the  State  Gov

ernment  and  the  Backward  Classei 

Commission and as such, there is no 

discrimination.

Shri  Eacharan  raised  a  point.  In 

respect  of  Malabar  and  Travancore- 

Cochin State, communities which are 

common  for  these  areas  should  be 

treated  as  Scheduled Castes  for the 

whoU  State.  ^When  preparing  the 

list  of  Scheduled  Castes  for  the 

Kerala State, probably this point wiU 

be gone into.  As regards the omis

sion of certain castes, the State Gov

ernment  has  stated that  these  are 

Scheduled  Castes  only  in  tiie  Mala

bar  and Nilgiri districts. Kanakkan, 

Pulayan and Vettuvan are Scheduled 

Castes  only  in  the  Malabar  snd

I
 Nilgiri  districts  and  so  we  hirve 

scheduled  them  with  this  area  res

triction.

With  reference  to  most  of 

points, I can only say that all these 

provisions made here  are  on  the 

basis of information furnished by the 

State  Governments  themselves.  Shri 

Anandchand  has  made  certain  com

ments  saying  that  Jogi  and  Lohar 

are functional castes with the tradi

tional  occupation  of  fortune  tellers 

and  blacksmiths  and  that  they  are 

not untouchables. In all these matters, 

I think we have to follow some uni

form rule and  that rule is that we 

Ibase  these  things  more  or  lesss  on 

Whe  report  submitted  by  the  Back- 

Werd  Classes  Commission  and,  la
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the second place,  the report submit

ted by  the State  Governments  as 

they  are  in  a  better position  to

know.

Shri  Ivachiah  has  said  that  the 

lists  of  Scheduled Castes  and Tribes 

have  been  prepared  on  the  basis  of 

the existing States  and not as they 

would  be atier  reorganisation. 

Naturally that is what we can do be

cause the new States will come into 

•fleet on the 1st  of November.  But, 

as  the  hon.  Memb€»rs  are  aware, 

provision  has  been  made  in  the 

States Reorganisation  Act  with  res

pect  to  these  matters  being  dealt 

with.  That  would  be  done  under 

the  provisions  of  that  Act.  He  also 

made  a  suggestion  that  the  Jadu 

Malo  community  should be included 

in  the list of Scheduled Castes  for 

Mysore and Hakki Pikki in the list 

€f Scheduled Tribes.  It is proposed 

to include Hakki Pikki in the list of 

I Scheduled  Tribes  for  Mysore  and 

/enquiries will be  made of the  State 

I Government  regarding  the  Jadu 

' Malo.

Shri Jangde has said that the list 

is  defective, inadequate  and  many 

communities have been left out.  The 

only reply that I can give is that it is 

pas  ̂on  the report of the  Back- 

jward  Classes Commission and  the 

jre<K>mmendations  of  the  State  Gov- 

êrnments.

,  Some  comments  were  made  that 

«ie  census  enimierators  deliberately 

made  wrong  entries  in  the  case  of 

ĥeduled  Caste  Members.  It  is 

really a serious charge. I can assure 

the  hon.  Members  that  it  is  not  so 

and  it  is  not  justified  to  say  so. 

There  is no reason why  the enume

rators should  deliberately  do  any 

such thing.

Shri  Naval  Prabhakar  also  comp

lained  that the  census  figures  of 

Scĥ uled Castes  in Delhi  State are 

ihĉ rect and  that  the  Scheduled 

Castes  of other States should be dec

lared as Scheduled Castes  for Delhi

also.  As  I  have  been  saying.  II 

could  not  be  uniform.  Then,  yo* 

will have to prepara  an  All  India 

list  of  Scheduled  Castes  and Tribes. 

The tribe or caste which is scheduled 

in one province is not necessarily 00

f
in the other.  Therefore, we hava to 

make  all  these  lists  Statewise.

Shri Barman has pointed out that 
the area restrictions  in  regard to 

Scheduled  Tribes  give  rise  to  aa 

anomalous  position.  I  may  inform 

him that tiffs matter has been care

fully  considered  in  consultation 

with  the  State  Governments.  Ulti

mately, a decision has  been  taken. 

These  restrictions  are  more  or  less 

with respect to Madhya Pradesh and 

Madhya  Bharat.  Whatever  views 

were  put  forward  by  the  membeic 

of  the  Commission  were  taken  into 

account.  The  State  Governments 

were  consulted.  Uttimately,  this

list has been prepared.

I  believe  these  are  the  important 

points which had been raised.  I caa 

only  say  that  generally  we  have 

followed  the  line  of  relying  firstly 

on  the  recommendations  of  the

Backward  Classes  Commission  and

secondly  on the recommendations of 

the State Governments.  I hope there 

will  be  some  more  discussion  while 

we  take  up  the  amendments  pro

posed.  So,  I  commend  the  motion 

to the acceptance of the House.

Shri B. S. Murthy: We  had  an

informal  meeting  with  the  Home 

Minister  on  Saturday  and  then  he 

accepted  certain  communities  to  be 

inculded;  certain  amendments  were 

accepted. 1 want to know what the 
Minister of Legal Affairs has to say 
about them.

Shri Pataskar: I  know  that there 
was such a meeting.  Whatever was 
agreed to by the Home Minister at 
that time will be accepted.

Mr. Speaker:  That  will  come  at 

the time of the clauses.  There is as 

amendment to this motion for consi

deration, tabled by Shri VelayudhaiL
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It is an amendment for circulation 

for the purpose of eliciting opinion.

Shri Pataskar: May I say a word 

on that motion? It is only a dilatory 

motion and no purpose would  be 
served by circulating the Bill again. 

This matter has been finanlised after 
due consideration,  on the report  of 
Hie Backward Classes Commission and 
tifter a good deal  of  .consultation 

with the State Governments.

Mr. Speaker: 'Die question is:

“That the Bill be  circulated 

for the purpose of eliciting opi

nion thereon by the first  week 

of November, 1956.”

The motion was negatived.

Mr. Speaker: The question is;

“That the Bill to provide tor 

the inclusion in, and the exclu
sion from, the lists of Schedulea 
Castes and of Scheduled Tribes, 

of certain castes and tribes ana 
matters connected therewith, be 

taken into consideration.”

The motion was adopted.

Shri  Kelappan  (Ponnani):  Sir,
before the  clause-by-clause  csonsi- 

dleration is taken up, I want an elu
cidation from the hon. Minister  if 
A particular individual is not in the 

list of Scheduled Castes of a parti

cular State, he will not get all these 

concessions and privileges that they 
•re given.  Here is an instance. About 
a tiiousand families  from  Travan- 
«ore-Cochin are going to be settled 
tai some other State.  Some of these 

families may happen to belong  to 
Scheduled Castes.  If their  names 
«re not in the list in the new State 
where they are to be settled, though 
they may belong to the  Scheduled 
Castes and the names of their castes 
may appear in the list in the State 
of  Travancore-Cochin,  I  do  not 
toow if they would get these con
cessions. Is it not enough if we have 

« consolidated list for the whole ot 
India so that wherever these people 
fOfipen to be, they 'will get these
—PciiMions
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Mr. Speaker: Hon.  Members  are 

starting discussion on  the  clauses 

now. They will kindly see from the 
Schedule, wherein the castes attach

ed to various States are given, that 
somebody who belongs to a Schedul

ed Caste in one State  is  not  a 
Scheduled Caste in  another  State 

and so he is not treated as an un

touchable in that State.  Even  in 
the same State, one particular com

munity going by that name is con
sidered a Sdieduled Caste in Chit- 

toor but not in Srikakulam or Nor

thern Circars.  Therefore, on an all- 
India basis it  he  done.  As

Hindu carries his persofmal law 

wherever he goes, if a person is a 
Schedided  Caste  in  a '  particiilar 
State and Jhe go« and settles in an- 

olKef~~Stete. then it  mav  possibly 

Se said that he is still a Scheduled 
Caste.̂_I leave it to the hon. liHkis- 

ter to decide as to w4iat ought  to 
be done in that matter.

Now we will  proceed  with  the 

clauses.  I find there are no amend
ments to clause 2.

Shri  Velayndhan  (Quilon- eum- 

mavelikkara-Reserved-Sch.  Castes): 

Government amendments are there.

Mr. Speaker: I do not find  any 
amendment in  the  Order  Paper. 

What is that  amendment  to  tĥ 
•lause? I  think  Shri  Velajrudhan 

said l̂ at  there  are  Govemmmt 
amendments.

Shri Velajndhaa: No, I just asked 
my friend here.

Mr.  Speaker:  Hon.  Members
should be more  responsible,  espe-' 
cially when I want to proceed and 
save as much time as popsible.  I 
will put the clause to the vote  of 
the House.

The question is:

“That clause 2 stand part  of
the Bill.”

The motion was adopted,

Clamae 2 was added to ̂  BilL  I
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Clause S— (Amendment of Schedul

ed Castes Orders)

Shri Ramachandra Reddi (Nellore): 
Sir, I beg to move:

Page 2— 
after line 3, add:
“Provided  that  the  CentraJ 

Government, after  consultation 

with the  State  Governments, 

may, as soon as possible, recast 

the lists or add from time to time 
to the lists of Scheduled Castes 
on the basis of the States Reorga

nisation Act of 1956.”
Sir, the object of this amendment 

is very clear.  As it is, the Schedule 

do not seem  to be perfect  for the 
simple reason that  they  have  not 
taken into consideration the  States 
Reorganisation  Act,  according  to 

which the lists have to be recast and 
realigned.  The other day,  when  I 
moved this matter, the hon.  Home 

Minister said that all those  things 

will be looked into by the Govern
ment.  But without a specific pro

vision in the Act itself there will 

not be the possibility for the Gov
ernment to recast these lists, or  add 

or subtract certain items from cer
tain lists. For instance,  take  the

case of Hyderabad.  Hyderabad  is 
divided into three units and added 
on to three  different  States.  The 

result is, certain names which do not 
occur in the future Andhra Pradesh 
will still be there and certain names 

which do not occur in Bombay will 
still be there.  So, in that view I iwsh 
that  the Government  takes
power  to  recast  these  lists 

as early  as  possible,  or  in

due course whenever they  find  it 
necessary to do it.  That is why 1 
made this provision, that the Central 
Government may take power  that

after consultation  with  the  State 
Governments they may, as soon as 
possible, recast the lists or add from 
time to time to the lists of Scheduled 
Castes on the basis of the  States 

Reorganisation Act of 1956.

IRii* is a simple enabling provi
sion, Sir, and I hope that the Gov- 
•rnment will not have ®ny objection 
W tkk.

Shri B. S. Murthy; Mr.  Speaker,

Sir, I would like  to  support  the 
amendment moved by  Shri  Rama

chandra  Reddi.  When  we  were 

having a di'>cussion last time I  f«lt 
that there seems to be  a conflict  of 
opinions as to who  are  Scheduled 
Castes  and who  are not, and  who 
are Schedule Tribes and who are not. 
As a matter of fact, some of the Mem
bers of Parliament from the various 

areas have been asserting that certaia 

communities  belong  to  Scheduled 
Castes and Schedule Tribes, but the 
difficulty arises because the State Got- 
ments do not agree to some of  the 
lists.  The Backward Classes Commis
sion had given certain communities as 
Scheduled  Castes  and  Scheduled 
Tribes in certain areas, whereas  the 

State Governments concerned expres

sed a different view.  Naturally, the 
Central Government  accepted  the 
view  of  the  State  Governments. 
■Therefore, some of the Members made 
a request to the ifome Minister, who 
promised to get urgent  information 

either by trunk calls or telegraphical
ly from the Chief Ministers of  the 
States.  So,  even if eleventh  hour 
attempts are made, there may be some 

communities which might have been 
left out from being included in  the 

lists given in the Schedules attached 
to this Bill or there may  be  some 
others who might erroneously  have 
got into these lists.  Therefore, if  a 
power like this is being given to the 
Central Government, I think any mis
takes that  shall  be  made  known 
later on can be rectified.  I, therefore, 
support this  amendment.  After  all, 

it is a salient feature to give power 
to the Central Government, and  1 
think the Central Government will try 
to do justice to these communities at 
it has been doing uptill now. There
fore, I consider that the Minister will 
have no objection  to  accept  thii 
amendment which will  enable  the 
Government to rectify mistakes with
out coming before the Parliament.
Shri A. M. Thomas (Emakulam): 

Mr. Speaker, Sir, I wish to make a 

few observaticHis on clause 3.
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Orders (Amendment) Bill

Mr. Speaker:  Haa the hon.
ber already apokeo?
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Shri A. M. Tliomas:  No, Sir.

Mr. Speaker: I just wanted to make 
a general request that hon. Members 
‘who have already spoken need  not 
speak; let them give preference  to 
other hon. Members.

Shri A. M. Thomas:  Sir, you 

find that clause 3 (1) says:

wUl

"The  Constitution  (Scheduled 
Castes) Order, 1950,  is  hereby 

amended in the manner and to 
extent specified ^ Schedule I.” 

Schedule I says;

“1. For pargraph 3, substitute:—

‘3. Notwithstanding  anything 
contained in pargraph 2, no per
son who  professes  a  religion 
different from the Hindu or  the 

Sikh religion shall be deemed to 
be a member  of  a  Scheduled 

Caste*.”

In my observations on this clause I 
wish to raise a point of fundamental 
importance, and on  which there  is 
practical unanimity as far  as  my 
State is concerned.  I approach  this 
question from two angles.  Tlhe pri
mary intention of the  Constitution 
(̂ heduled Castes) Order as well as 
this Bill is to catalogue a list of Sche
duled Castes for the purpose of reser
vation of seats in the House of  the 
People and the  Legislative Assem
blies of the States.  One  qualifying 
criterion for this is the îeligion that 
the person professes and a restriction 
is made, according to paragraph  3 in 
Schedule I, that a person who pro
fesses any religion other than Hindu 
or Sikh will not be entitled to  the 
benefits conferred by this Bill.  But- 
that restriction does not apply to the 
Scheduled  Tribes.  In  effect,  the 
Hindu Schedule Castes are entitled to 
the privileges conferred by this Bill. 
According to the first  Constitution 
(Scheduled Castes) Order, the  Presi
dent conferred this benefit only  to 
those persons who professed the Hindu 
religion, but later on those who pro
fessed Sikh religion were also brought 

into this category.
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Shri A. M. Ifiomas:  You will find, 
Sir, that the Sikh religion does  not 

recognise any caste system.  All  thS 
same, Hindu Schedule  Castes  who 
ha'̂ adopted Sikh  religion  suffer 
sotw disabilities and on that  basis 
they were  also taken in.  I submit, 

Sir, the very basis, if extended  to 

Scheduled Caste converts to other re
ligions—converts to Christianity  and 
Islam—in many parts, especially  in 
the south, they also would be eligible. 
If the same criterion is extended, they 

are also to be included without  any 
distinction of religion.  You will find 
from page 6 of the Report of  the 

Backward Classes  Commission,  that 

there is a note by the Chairman which 
says:

**We discovered to our pain and ( 
sorrow that  untouchability  did  ̂
obtain in the extreme south among 
Indian Christians.....”

Mr. Speaker:  Has the hon. Mem
ber got any amendment in his name, 
or is he just generally discussing the 
dause?

Shri A. M. XluHnaa:  I tabled an

amendment for deletion of this para
graph, but as it was for deletion that 
has not been admitted.

Mr. Speaker:  He wanted deletion

of a portion or the whole paragraj;̂?

Shri A. M. Thomas:  I wanted dele
tion of paragraph 3.  Clause 3 says 
that  the  “Constitution  (Scheduled 
Ĉ tes) Order is hereby amended in 
the manner and to the extent speci
fied in Schedule I”.  So, I can make 
my observations only with respect to 
that amendment.

12.00 Noon.

Now, let nie quote from page (vi) 
of the Report of the Backward Claa- 
ses Commission,  Vol. I.  What  the 
Chairman of the Commission says is 
this:

ShH B. S. Mnrthy: 

dhista. •

And also Bud-

**We discovered to our pain and 
sorrow that  untoUchability  did 
obtain in  the  extreme  South 

amongst Indian Christians,  and 
Indian Christians were  preparod 
in many places to assert that ihitjr

Q-)
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were still guided by caste  not 
only in the matter of untouchabi- 
lity but in social hierarchy of high 

and low.  Their social and  rel̂, 

gious leaders in their anxiety W  
secure some Governmental  help 

for their own people  supported 
the cOTitention that caste was ram
pant among  Indian  Christians 

also”.

Again, at page 28 of the  report 
also,—̂in the body of the  report— 

more or less the same  observations 
have been made.

the purpose of representation in  the 

House of the People and in the vari

ous State Legislative Assemblies.

Shri Velayndhan:
cle 341 (2).

Please read arti-

Slirl A. M. Thomas:  That only re
fers to variations.  So, if it was only 

for the purpose of reservation of seats 
in the House of the People and in the 

various  Legislative  Assemblies  of 
States, I would not have raised  this 
question.  But, because  the  various 
Scheduled Castes are catalogued  in 
this list, only those Scheduled CastesMus 1151, oniy uiose ocneouiea v̂asies 

•■We were informed that  this  A are entitled to other benefits,  such 
segregation has spread even be- y ̂   ̂educational concessions, State  aid
yond the secular side of Ufe and
sometimes Harijan converts were 
n<̂ allowed to pray together with 

the upper class  Christians. We 
were also told that in scnne places 

in the South these  classes are 
forced to have a separate cemetery 

for their dead.”

So, although they became converts  _  cessions m uu

to other religions, still, they suffer the (|ji jwill find from
same social disabilities from  whidi President's
they were suffering  formerly.  This 
discrimination, because of the fact of 

conversion to another religion,  will 
result in great hardship to those Sche
duled Caste Hindus who  have  got/ ! 

themselves converted to other  reli-\ 
gons.  I know that this list is mainly 
for the purpose of reserving seats in 
the House of the People as well as in 
l̂e variolas Legislative Assemblies of 

States, .

This list is  purported to  be pre

pared under article 341(1)  of  th»
Constitution which says:

‘*The President may, after conr 
sultation with the Governor  or 
ĵpramukh of a State, by public 

notification, specify  the  castes, 
races or tribes or parts or groups 
within castes, races or tribes whidi 
shall for the punwses  of  this
Constitution ibrteemeSTtô be 

Sdfeduled dastes in relation  to 

that Stated*.

I would not have rîiksed this ques

tion at this stage if  ̂was only  for

in several forms, etc.  It is because 
of this that I have sought your  per
mission to raise this question here.

You will find that when the Schedu

led Castes Order was promulgated by 
the President, a point was  raised 
from various States, namely, whether 
this list would affect the grant of con
cessions in other matters also.  You 

letter received from 
the

**I should however state at once 
that so far as educational  and 
economic facilities to the  back
ward classes are concerned, it is 

not the intention of the Govern
ment of India that there  should 
be any differentiation on groun<te 
of religon or caste”.***̂

li?r 8|MkirP The Scheduled Castes 

-Order is sought to be amended  to 
some extent.  We have had the gene
ral discussion.  The policy has been 

accepted by the House.  We are now* 
in clause 3 which says that cmly cer
tain castes among the Hindus and the 
Sikhs are entitled to this benefit.  I 
do not think we can go  into  this 
matter now, having disposed of  the 
principles which have been agreed to. 

If other communities are to be broû t 
in here, then, that would become  a 
major issue.  We should now  con
fine ouiseWes to cVblvob 9,  which 
speaks of only certain portions  or
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classes among  the Hindus  and the 

Sikhs.  We have di<>posed  of  the 

principle of the Bill, and there  has 

been no amendment to  clause 2. 
Under the circumstanceŝ I do  not 
feel called upon to allow such dis
cussion at present.  The hon. Mem

ber  referred  to  Christians  and 

others.  But then Parsees and Bud
dhists also may come  under  the 
class *Hindus*.

Shri a S. Muhhy :  The Buddihists 
mce ixududed among the Hindus.

Mr. Speakor:  There is no knowing 
bow they will be expanding this list 
I am really sorry that  I  cannot 
allow such a discussion as the hon. 
Member was concentrating upon.

Shri A. M. Thomas: I wisb to ask 
for a clarification from the Govern

ment, namely, whether this list  is 
prepared only for the purpose of re- 
pîesentation in the IParliament and 
in the State Legislative Assemblies. 
If the Government is guided by this 
list and this list alone, the other con- 
cessiom such as aid given to  the 
Scheduled Castes in the matter of ■ 
education, etc. will be awarded only 
on the basis of this list. My objec
tion is to that aspect of the matter.

Mr. Speaker:  There may be sub
stance in that point.  Was there  a 
different  Scheduled Castes  Mst  for 
the purpose of representation  and 

another list for the purpose of other 
benefits?  But whatever  was  there 
eîlier  is  now  sought  to  be
continued.  If there wm one list for 
the purpose of scholarships, etc. and 
another list for tiie purpose of re

presentation  in  the  Legislative
Aŝ êmblies of States and in Parlia- 
liament,—if  there  were  different 
lists—then,  either  they  could  be 

unified  or they  might  continue the 
two lists.  That is  a  matter of 
policy.  Whatever  was  prevailisg
iiartier,  is now  continued.  Wert
lliere two different lists earlier?

Sltfi A. M. Tbomas: No.

|fr<  Speaker: So, that wotdd be
a matter of policy.
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Shri A« M. Tliomafl:  I wcmld re

quest you to go through paragrajdi 

3 in Schedule I.  My objection  is to 
that aspect.  I can urge arguments 
over that paragraph and ask for the 
deletion of it.

Mr. Speaker: I do not agree. TIhia

is an amending BilL  Some portions 
of the previous  Constitution  Order 
are .sought to  be  amended.  The 
paragraph now sought to be amend

ed relates to Hindus  and  Sikhs. 

Whether it ought to be enlarged or 
not is a matter of principle.

Shri A. M. Tbaniaa: It is not  a
question of enlargement.

Mr. Speaker: The hon. Member's
question appears to be that the list 

should aw>ly not only to the repre
sentation in Parliament and in the 
State Legislative 'Assemblies but to 
the other amenities that are provided 
for the Scheduled Castes.  That  is 
also an enlarging of the purpose in 
view.  This is only an amending Bill. 
Whatever the original Bill contemp

lated and to whatever the original Bill 
applied, this Bill will also apply.  If 

the original list applied only to the 
question of representation, this will 
also apply only to that question.  If 
the origiiial list applied to scholar
ships also, this list will also apply to 
scholarships.

S)iri A. S. Mnrtliy: There is on*
point for clarification.  This  BiU is 
intended to give political representa
tion to communities known as Sche
duled Castes who are suff̂ing from 
the stigma of untouchability,  where
as, in the matter of  welfare  and 
other ameliorative  measures, 
Scheduled Caste Chrîinns,  wher̂ 

evefTHey are, are being included in 
ttie other Ust. r'

Bfr.

list?

Speaker:  What is  ̂ other

Shri a S. 
classw list

Muftty:  Hie backward
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:<S).

Mr. Speaker:  The list regardine

the backward classes  is  different 

from the list of Schedxxled Castes.

Shri A. M. Thomas: That  is a
different matter,  I am  entitled  to 
vurgue in favour of  the detention of 

this  paragraph.  An amendment of 

mine  was not admitted  because it 
was for the deletion of paragraph 3. 
So, I can  oppose  the  inclusion of 
paragraph 3.

I shall not take more time.  1 shall 

take only a few minutes so that  I 
4:an  finish  my  point.  From  the 
President’s Secretariat, a  communi> 

nation was issued which said:

‘*The only  differentiation  be-, 

tween the backward claŝ   ani 
other backward groups wftio are 

 ̂ called  scheduled  castes can be 
in regard  to  certain  political 
rights such as separate represen

tation”. I

Liater on, it has been clarified and 

it has been said that “the President 

has not decided any such thing by the 

order made by him xmder article 341 

of the Constitution”.  It  was  said 

that the “enumeration of the Schedul

ed Castes among Hindus is maltuy 

ior purposes of reserving seats  for 

their representatives  in Parliament

and State  Legislatures.  It_has

thing  to,̂ a-3yith -aid  and

ButliT^ îce, what happens is that 

when the question of aid and other 

facilities comes up, the aid and faci

lities are conferrred  only  on those 
Scheduled  Castes  who  are  either

\ Hindus or Sikhs.

Shri N. Racfaiah (Mysore- Reserved- 

Sch.  Castes):  It  has  definitely
recommended  that  the  backward

classes are eligible for such aid and 

facilities.

Mr.  SpeiAer:  The hon. Member

mapr wait for his turn.

A. M. Thmnas: I have read in 

the newspapers that all the benefits 
that  are  given  to  the  Scheduled 

Castes  Hindus  arc  extended  to 

Scheduled Castes  conyerte alsô  ̂

•Hk. State of
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Shri Velayadhan: Madras State.

religSiif

Shri A. M. Thomas: As far as my
State, Travancore-Cochin, is concern

ed, they  are  treated on a different 

footing  and  they do not enjoy ihm 

same benefits enjoyed by their bro- 
thren among other Scheduled Castes. 

That is my grievance.

My request at this  stage  to  tlie 
Home Ministry  would be  to clarify 
the position that this list is drawn up 
only for the purpose of reservation 
of seats to tp6""̂iwise'‘''5rTHe~Peô e 
and  the  State  Assemblies.  With 
regard  to  aid  and  other  facilities, 
all  those  who  are  in  the  Sche- 

Castes. of  their

"wll  be given tne DenefltJr̂ 

It  ̂a matter of great  ftnpSTCancer 
As far  as my  State is  concerned, 
almost all the members of the erst
while Legislative Assembly, irrespec
tive of caste or community—Nayars, 
Ezhavas, Scheduled Castes etc.—have 
all jointly demanded that  all those 
benefits  should be  enjoyed by  the 

Scheduled Castes converts also.  All 

the same, I understand the  Central 

‘Government has not thought it.,fit̂  

give Jhem the concessions.  That is 

mŷ grievance.  5b, 1 again and again 

request the Home Ministry to clarify 
the position that this list, espacially 

its qualifying prescription with regard 

to  religion,  will apply only in thê 
matter of reservaCIon 01 seats to ihe 

House of the People and the Legisla

tive Assemblies.

Shri Balakrishnan (Erode—Reserv

ed—Sch. Castes): Mr. Speaker, Sir, I 

oppose the suggestion of Shri Thomas 
who wanted to include converts in 

the list  of  Scheduled  Castes.  Jn 
some institutions  which are run by 

Christian  Missionaries,  unless  the 
Harijan students convert themselves 

into Christianity, they are not admit

ted into Christian schools.  Knowing 
that  there  are  certain  educational 

facilities in Christianity, they joined 

that reUgion.  In such cases, how can 

we include them  in  the  Scheduled 

Caste list?  He says Harijan converts 

also suffer the same social cMcultles. 

Then why should  they  join  in a
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religion  which  does not give them 

equal rights.  If they give up Chris

tianity and come back to Hinduism, 

we can include  them  in  the  list? 

Otherwise, how can we include them?

Regarding the list, I find there are 

thousands of castes  included  here. 
If you want to maintain a list for 

giving special facilities for represen

tation  in  Peirliament and the Stale 

legislatures, it is enough if you main

tain a few common  names  in  the 

whole  country.  For instance, Adi 

Dharmi is a common name throughout 
India except in the south.  In  the 

south,  there  are.  certain  common 

names like Adi Dravida, Adi Andhra 

and Adi Karnataka.  These are the 

names applied  to  all  the  Harijan 

<rommunities.  It is enough if such 

common names are maintained in the 

list.  Otherwise, theo-e is a loop hole 

Ihrough  which  non-Harijans  also 

•manage  to enter into the list under 

«one or other  of  the  thousands  of 
names mentioned in the list.  For 

example, in Madras State there are 
two castes Vettuvan  and Kanakkan 

Vettuvan and Kanakkan is a common 

name for  Harijans  and  also caste 

Hindus; and some caste Hindus who 

belong  to  the  Vettuvan caste, are 

very rich pjeople.  Kanakkan  com

munity is a very orthodox commimity 
just like the Brahmins.

Shri  Veeraswamy  (Mayuram-Re- 
served—Sch. Castes):  There  is  no

caste by name Harijan in any part of 
ihe country. '

Shri  Balakrî an:  In  the  last

genera!  election  one  caste  Hindu 

Vottuvan contested with me; I object

ed to his nomination saying that he 
was not an untouchable.  Even then 

ĥe Returning Officer did not accept 
my  objection,  because  the  name 

“Vettuvan” was found in the list of 

•Scheduled Castes.  So, in my opinion, 
it is enough if a few common names 
are put in the list.  I do not knew 

why the name “Harijan”, whibh was 

mentioned  by  Mahatma  Gandhi, 

father of the Nation, is not included 

in ê list.  Though several represen- 

-iatiOM were madt to tht Backward

Classes  Commission to include th* 

name “Harijan” in the list, the nnm̂ 

was not included.  So, I request th« 
Government to introduce the  nam« 
“Harijan” in the list.

There, are certain unwanted names 

like “Chandala” in the list.  Instead 

of that the name “Harijan” should be 

put  Who is a Chandala?  There are 

Chandalas in every  conununity.  I 

request the  Government to replace 

all  such  ugly  names by the name 
“Harijan”.

Shri Thimmaiah  (Kolar—̂ Reserved 

—Sch. Castes):  I shall first refer to

the observations made by my friend, 

Mr. Thomas.  If I understood him 

correctly, he said that the converts to 

Christianity must also be recognised 

as  Scheduled  Castes.  Scheduled 
Castes  are decided on the basis of 

untouchability.  Certain communities 

in India had to suffer from untoucha
bility and they were treated as out

casts.  They were not allowed to mix 
with the society and enjoy the facili

ties available to other  communities 

since time immemorial  This is the 
only  criterion  to  judge whether a 

particular community is a Scheduled 

Caste or not.

After the Britishers came to India, 
some people were being attracted by 
the missionaries because of the hî  
status and other amenities available 

in Christianity.  I do not object to 

that; whatever help  the  Christian 

missonaries have, given to the Sche
duled Castes people is good.  Some 

of the Scheduled Castes people con

verted their religion into Christianity. 

The rest of them stuck to their  old 
faith in Hinduism, even though they 

were treated like dogs by their own 
brethran.  Then,  when  Congress 
Government came, to power, we  got 

some privileges.  I do not call them 

privileges, but some concessions which 

are given to us to  become  human 
beings and to rise to the  level  of 
others.  Now, our friends here who 
were long back converted to Chris

tianity hecxme they wanted to have a 
higher  status,  who betrayed their 

fiith and changed it, now wy that
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[Shri Thimmaiah] 

they  should  also  be  treated  as 

Scheduled  Castes people and given 
the same concessions.

I request  the  House  to consider 

whether there is any justice in these 

communities being treated as  sche

duled caste peoplci.  I  request  my 

friend to judge whether what he says 

is just.  I do not say that the conver

ted Christians should be discouraged 
or they should  not  be  given any 

preferences.

But there is another list,  list  of 

backward  classes and they can as 

well be grouped as backward classes 

and yet all the amenities available to 

the Backward classes will  be avail

able to them also.  But there is no 
Justification  and there is  no reason 

why we should treat these converted 
Christians as scheduled caste people.

1 will now refer to the amendment 

moved by îri Ramachandra Reddi. 

He says that on the basis of the Re

organisation  Bill  the  communities 

should be recasted and, from time to 

time, addition and subtraction should 

be made to the list.  Though I agree 

with him that recasting of the list on 

the basis of the States Reorganisation 

Bill should be done, I do not think 

it is necessary that w© should go on 

adding and subtracting from time to 

time.  Therefore, I submit that tak

ing into consideration  the basis of 

the  reorganisati<»  of  States,  the 
Government should add some  com

munities after the new States have 

come into existence.

For  example,  in  the  State  of 

Mysore, s«ne  districts  have  been 
transferred from Bombay, some dis

tricts from Andhra and some districts 

from  Madras.  There  are  certain 
communities which, under  the  Bill, 
are treated as scheduled castes in the 

States of Bombay, Andhra etc.  But 
they are ndt treated as scheduled casts 

the State of Mysore.  I,  therrfore, 
suggest to the Government that after 
Ihe reorganisation those  communities 

iikiif be treated as ŝJieduled castts 

mmd idiedilM tribes In Mysore

Lastly, I come to the question  of 

the population of  scheduled  castes. 

The population  of  scheduled caste» 

is  becoming  less and less at every 
census.  I do not  know  why  the 

Government is not seeing to it that 

the population of these conmiunities 

is correctly assessed.  This may be- 

the last time when we have reserva
tion of seats.

Shri B. S. Mnrthy: Last time.

Shri  Thimmaiah:  Yes, last time.

This is the last time when we have- 

reservation of seats  for  the  State 

Assemblies and Parliament.  There

fore  we  should see that the State 

Governments are  doing  justice  by 

assessing  the correct  figure of  the 

population of  scheduled  castes.  I 

know that  in  some  States  some 

officers, thinking that the population 

of scheduled castes will be very high 

and so they will be demanding higher 

percentage of jobs in the Government,, 

do not correctly assess the population 

of our people.  In our villages  the 

poor  and  ignorant  people do not 

understand what is the meaning of 

census as there are no educated people 

among the scheduled castes  and so* 
they do not know what is happening. 

Therefore, I would request the Gov

ernment to see that the correct figure 
as to the population is assessed  and 

we are given sufficient  number  of 

seats according to the population.

TftRF— ): ITBBRT

%rrsr  ̂v,, \  ^

%   ̂  % ’RTir %

 ̂  *̂11̂

onfeirt  «flf Prejf
«rnft*T # rr  ^  wrfw

fiw  ftri  ftp



<S423 Scheduled Castes 10 SEPTEMBER 1956 and Scheduled Tribes 6424
Orders (Amendment) Bill

n̂iT ’flrr I   ̂ ̂   ^

r^^ %5TTT̂'̂ircWi 

fH: »rf «ft ̂  ̂    ̂  3̂rmr

iR̂ TT  ̂  n̂firzft ^  3RRtwr ^ 

WTT  ̂ ^  5FRf̂ %

^  n̂tnft  I

4   ̂ R̂VR #

3T1HT TERvfiT  t yiTg l̂  5R-

P̂FJTFT

 ̂PliT >ft finrr

R̂?rr  t I   ̂  f?!̂ ̂  ̂

mWf

 ̂3RRT*ftrM̂i«l  ^

t,  ̂  ^    ̂I

TORT  % vrfi[̂itn

vrM̂ *r(t̂ inm f  i

% viW 8̂ ̂ HRT 

¥̂R %ttK %|5 R̂VTT #

^  ipft ̂  $H

•1̂   ̂ ŵfV ̂

inft  5$ t I  *rrsr   ̂ wrr

shv̂r  '̂t T̂ t I  fiRrrChr 

5̂1% urnnrRT  ̂ 3FT «TT  ̂ ̂   ̂,

arrrrtt ̂    ̂  ̂ mr j’t#, firj# ̂jpr 

<R ymn  VT  5̂̂ f, 5%  ̂

to *ft ̂  4% ̂  f fftK Tlf̂ 

 ̂  ̂    ̂ TO  ̂  ârfr̂-

 ̂ f ?rtT  *T̂-

ft€t- % ̂  w\

 ̂ fiRFTfkiTt ’?>T  r̂<4ldd ?fW ̂

f)l|*TT T̂FT  ̂

iPT̂ lHOTtl ÊTTVTT ̂

0̂*TPT %|5 ux̂ ~5cic n Tm 

 ̂̂  ̂  Mf<7n 'Tift 1 T  ̂ # 

«rnif  «TT ft> # «TR ̂  ̂  f̂rfw

 ̂ OTtif ̂rfNfh'   ̂  «rt TT̂

<̂H>lO  ?fk t̂w it   ̂ ^

iTRff  ̂ I   ̂ t f%

ft̂ TT  W   **fV  f̂lT yf̂FT 

5iflr gf vh: ilTr  t fv ĵtr" 

5̂T  ̂  ̂  ?flT HTF̂  +<1̂1 r̂n̂ I

 ̂   ̂ H  Tf̂  ̂  aTTf̂ra'V 

înfW# V T ’tnmttih:

fT  ?  f̂tr>r t  ^

^̂T*|ft  VlKHdT  ̂ ̂TRT  ̂ 5T  ^

>dĉ ̂ft̂nr vnT

 ̂ ̂ r#innr ̂   %5TT ̂  ̂ rf̂  «fK 

r̂rerr <rptt ̂ nf̂ i

,  q̂ rf VT t̂ nrnr VT# % ̂   ̂  

 ̂  ̂ R% f ̂ Tt̂  ̂  ift" stîPTT VT4Y 

^Wt «Krtf+ ̂  ̂  <T?rf VT vnr ̂TB’SRTT 

*1̂  ̂   t I

cTTR ̂  «TPT WrT-TT  I  R̂T: tR% 

f ̂ ĵqRT swKTF «FT 5nr̂ *R?rr ^

^ vnrm t   ̂  ^

5Tĉ  ̂TR   ̂ ̂   <’•*»( 0

<lâ   ̂ ^̂ RtT fH<H

ft>m ̂   ̂I

*̂T% ,+H«  ^

 ̂̂  ̂ +̂10  ®T ?

yf̂rtolr  ^

f  I   ̂  ^

«FRR ̂  ̂    ̂3RF̂  I

# ?r«n: ̂  ̂  >fV ̂  ̂   i 

 ̂  ̂^mr  vt «nw

t̂Tm+II ̂    ̂  I   ̂ 3ft̂ % ̂ TRT- 

f ̂, ViIm+ cTTT TTjr̂fĥ

 ̂  ̂ ̂ *1̂ f̂TSTRT ̂rnr ̂

T̂T 3̂̂   ̂ cwr

•̂TFT ̂   VT̂ft fHV I  »̂IT̂

 ̂ ^ '̂FR   ̂ t %̂: «fd«nH



6425 ScWaduled Castes 10 SEPTEMBER 1956 and Scheduled Tribes 6426
Orders (Amendment) Bill

^   ̂| 
cTRY ̂ ̂ f

^ ̂ tftV ̂ rft̂ % ̂ FPTir wr 

 ̂ I

^  <̂+TT

 ̂ ^  <̂+'17: ̂

fi+d\ ̂ I <T̂:
 ̂̂  T?: xrm
'̂<aFR:  vT«r+lT ̂ TPW 3T̂ fqrai

 ̂   «fHT  ?nf<5̂rRfV 

VOT   ̂  ̂  HTwr %  cm

% 5t̂   f̂af? vrfk̂rT%zTt

ipt  ft̂,  ^ ̂
iFTTt  ̂ t •

ÎTWRTJRT: TT Mg'̂'1 % f̂ R”

f̂rst  ̂t,   ̂ ^

% ^ «ic3r?r ?nm

I ?frT qRt #f %   ̂ 11

 ̂̂TOTT % ^
 ̂ «FT  TT̂  T̂WT

^ ̂ ̂  ̂  % f̂T̂TTft̂lIf %

>IfFT̂ «flT
ITRT̂ ̂

 ̂?fr  ̂T  ̂«rF tw frt5̂  

^  «IFTT f[T fw  ̂  I   ̂w

 ̂ 3pf5rrf̂ %

m\ t  ^ ̂ ̂  ̂
J9S ̂ <ni <r̂ % I

m  1RTW ̂f ̂    ̂ 

fRT  ̂ *nft

g f%  ̂ TT  îTT̂  frrf̂crr̂l

T  ̂I’   ̂ % tN"  f̂t?r  %  ^RT 

 ̂ ̂ ^̂ zTnr’TFT %f%̂'3rFT ?̂rr̂ -

?r̂   ̂  =qrf̂ i w ̂  M '

 ̂5rmr -̂<4m  % f̂t fRKt inTr 

I  srqror  f*r̂

 ̂̂  ?rr̂ TRT 
 ̂ ̂ T̂Kt d '̂ht ?̂ T r?l«H»d)'  ^ 

 ̂ 5in̂ qR  ̂ I  r̂T<r

 ̂4îr̂ ̂  ̂rfV̂ 5^ ̂

WPT  qr   ̂  s«P<+iO

 ̂̂ THt   ̂'STR ̂
 ̂ r̂f̂ I

w%̂n̂  ̂vt3nw
n̂̂TT '̂îdT g I ^

ift̂ $  tolfWT fwrdw 5RTT fwr 

 ̂   I I   ̂   qrfkwmt  ^

q̂̂rt *pr gr  ̂̂  | ?rV̂ ’jinr ̂  ̂ft 

 ̂̂  % ir̂vrt ̂ m ̂  twit # 
r̂rfw  ̂^ t I  ̂̂  ̂ ̂ 
?̂r*T
1̂ «rKT ̂  ̂ t  ^
<rf<̂  ̂  ̂«n# 5TR Tt%
fwsft qr ft t  ^

fm̂ 11 ^
tor  ̂ VTfk̂ ̂ 3R  t
 ̂  ̂15̂ qif̂Rft ̂  ̂^
#PTT w %
fiT #  iTTT iTTT ̂ TWT ̂  ̂ JT̂  «l5t %  

IIFT ̂  ̂  TTfT ̂ HT?3  ^ 511̂

iTt̂  ̂ ?TTR  t ̂ ̂
q  ̂ WFT %qRT 

qrq ^ IT  ̂fi?̂ ̂  ?W ̂

^  «PTT  ̂ I  «nq t

 ̂  fv VTT ̂  W ̂  VT# # f9[̂Ri9r

I  ifVr  5Ti? ̂TRTT t •
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 ̂  ̂ ?PR ?ITT ?nfT-

 ̂ I ?rnT ̂   ^

 ̂    ̂ ?TPT ̂  ̂

t  f% rHf̂R<>3f  ^

 ̂I

 ̂   ̂ ̂  TfT I I

fTTT ̂  ̂  % f̂nr 7̂  ̂̂ T̂nr ̂  ̂rr

VTT  ̂ ̂  wn* ̂ ̂   I  f?rr$

 ̂ ^ ̂ TPT %ffr >dRci   ̂I

«PTt%  w ^

?TTT?>  ̂ Rîdl  ̂I  f̂lRFT  ^

 ̂ ̂TTT %  95̂ ̂TtTRT FWj* ̂

r̂a’   ̂   ̂ 5177 »̂f«A

n̂RT̂ I  W    ̂  ̂  ̂  ̂  ̂*n?̂ 

^  t I

ff  ̂)

w\  ̂ I  ̂  ̂ srxm m

I  ̂e;o o yrf̂ ?iRr41i

# ̂    ̂n °  ̂Ph Î’

fir̂ -

•^%’in̂ftRTf  I  rr  ̂ «fk

f*TRt â<+K ^  3rr-rr  i

3nw >̂T5Tr  f 

1% ̂iTT ̂  ̂  I %m
I’T ̂  ̂    ̂  «TFf %■

 ̂  TT̂   ̂ ?rnRT  f  ^

T̂RT  P̂TT Wfl”  ^

t  ^

 ̂    ̂  JTRT ̂    ̂ ^

ĥnfk̂ff  ̂  ̂  I  ^ #ar 

*FT  r*iH*il  T̂T̂   ̂ ^ f»f̂ 

F̂T»T If t̂cft ̂

I5»T ̂  I  ^

flW TT55T

% ilfw %   ̂ ici'̂ N n̂jq-

 ̂   jri* *R  <TFT5rnr

 ̂  ^ vmit iTt irr ST  ̂ 5

 ̂f̂ THR

>ft wwm I  ̂̂
%   ̂̂  fsnr  ̂ fr
»̂R   ̂  ̂ RkTT ̂    ̂ f%   ̂ ^

ô ?fh: V90 îrTT TO «rr̂  t r

 ̂  TT  ^̂TRT  Jjf  WT

^nf̂ I  ̂  ̂  ̂  ^

*̂TT̂ «Nr ̂   >̂R  sfTT#  % f^

^ ^  TO ^̂TTTT r̂nr 

 ̂ ̂  ̂*<|{V fk’TTja  ̂ '*rFT% ̂  I   ̂ 

*̂iiO OT’ft *UTf̂

^ ẑfhprr) I  OT#^̂f5frsnfTTT 

^  fwft ̂ rrf̂ I  ̂  ̂ 1̂ -

 ̂ % ŝrf̂ 3T̂  ̂̂   ̂  [̂iff #

T̂ph  ̂  vtf   ̂̂  I

t «TRT   ̂  % 5n̂ # ^

■̂l̂ai  ̂I  ?TRT   ̂  ̂5T̂T

■̂iY r̂r̂  ̂  i   ̂  ̂ h *̂*t

T̂T̂T WK %  ^ *?iH«l F̂TT TÔ ^

f̂tK  VRt
>fV  TÔ  f I  3PT̂ ^

=̂niTR   ̂I  5PR   ̂  3̂pT̂ ̂  

T̂T9» ĴrPT ?Tff f̂ yiTOT €t 

 ̂   ̂  ̂  TO" ̂   I   ̂ 

yhr̂  ^ vsfj  ŝ'Tnr *t]̂

ftsJT  ̂Ti  ̂I  sjxfnr %

mf̂ r̂toit  ̂ ^ ̂   ̂̂
 ̂  t *   ̂   ^

fr{̂ 1   ̂   ^

5̂̂ 1̂  OT ̂ ̂  ̂tn’ <TT#

 ̂   ̂??1t to^ sf>r ̂irnr  |r i

 ̂ ’̂iPT %   ̂ ^ 'jift

I   ̂ % 2T̂ 5TT̂ ftf̂

^ IHnr ^ '̂'̂<d *T̂<!t  ̂ «il̂<

 ̂   Tc  «rr̂ t'  ̂  ̂  ̂

 ̂  mf̂ R;<«̂r
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cPRH fTFTcft  ̂I  ^

T̂T V̂«Tr  ̂ ̂   ̂ ̂

% ’TttTT  ^

■Mlfiii ^   ̂  ̂ ^ -qNH

ft?prr i ̂pr «rnr  ̂ qr

«TFT  ̂ rft wmx 

wfîi ît  I

5̂R ^

 ̂  ̂  t W  ̂  qîiT?w

^ ̂   5I«P̂  t̂̂TT ? ft>

Mr. Speaker: Order, «rder.  All

this may be reserved to a discussion 

of the report.

: ̂T <IJ5r «flr

f I   ̂<nft ̂ 1̂ 

ift̂TT ̂ \

Mr. Speaker: The hon. Member is 

not speaking  on this Bill at all.  He

is referring  to the Report of  the

Backward classes Commission.

So far as this clause is concerned,
I will put this amendment to the vote 

of the House.  This is becoming a 

general discussion.

Shri Balmiki (Bulandshahr Distt.— 

Reserved—Sch. Castes): I will require 

two minutes to speak on this parti

cular clause.

Mr. Speaker: What I proi>ose to do 

is  this.  I  have got a list of hon. 

Members.

Shri Bataniki:  Only  two minutes.

Sir.

Mr. Speaker: I have got a list of 

about 15 Members here who have not 

spoken on this and who belong to the 

Scheduled  Castes  and  Scheduled 

Tribes.  What I find now is there is

a  general  discussion on the whole 

matter, not only on this Bill but upaa 

the Commission’s report also.  There

fore, let us dispose of all the amend

ments and then allow discussion till 

the clock strikes 3*15.  I will ask all 

hon. Members to speak and then put 

it to the vote of the House.  So far 

as this amendment is concerned,  I 

will ask the hon. Minister to reply,

Shri  KeUppan:  1 have given ba

amendment.  I believe there is some 

misimdeirstanding about one of these 

entries in Malabar.

Mr. Speaker: I will come to it.  Let 

us dispose of tl̂  amendment.

Shri Kelappan: Schedule I.

Mr. Speaker: Regarding the entries, 
they  will all be taken up together. 

Regarding this particular amendment, 

Shri Reddi has asked in view of the 

States’ reorganisation, what happens 
to  them.  The hon.  Minister  feels 

there will not be any difficulty.  Let 

him explain.

Shri Pataskar: I will try to explain 

so that the matter may not be again 

raised and discussed in the House.

You will find that what had hap

pened in this case was that we ex

pected this Bill  would  have  been 
passed first.  As a matter of fact, the 

States Reorganisation Bill has been 

passed first and this Bill has come 

after that.

Clause 41 of the States Reorganisa

tion  Bill  which  we have already 

passed, reads like this:

“As soon as may be after the 
commencement of this Act,  the 

President  shall by order make 

such modifications in the Consti

tution (Scheduled Castes) Order,

1950, the Constitution (Scheduled 

Castes)  (Part C States) .Order,

1951, the Constitution (Scheduled 

Tribes) Order, 1950 and the Cons

titution (Sdieduled Tribes) l̂art 

C States) Order, 1951, as he thinks
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fit having regard to the territorial 

changes and formation  of  new 

States  under  the provisions of 
Part n.” '

These new States will come into 

being from 1st November.  At the 

present moment we are passing this 
law generally.  With regard to those 

States special  provision  has  been 
made with regard to the Constitution 

(Scheduled Castes) and the Constitu

tion  (Scheduled Tribes)  Orders in 

clause 41 of the States Reorganisa- 

tetion Bill. \

Then again, section 42 of that Act 

dealing with determination of popu

lation of Scheduled Castes and Sche

duled Tribes reads:

“(1)  After  the  said  Orders 
have been so modified, the popu

lation as at the last census of the 

scheduled castes and of the sche

duled  tribes  in  the  territory 
which, as from the appointed day, 
will be comprised in each of the 
States  of  Andhra  Pradesh, 
Bombay,  Kerala,  Madhya  Pra
desh, Madras, Mysore and Rajas
than shall be ascertained or esti
mated by the census authority in 
such manner as may be prescrib

ed and shall be notified by the 
authority in the Gazette of India.

(2) The  population figures so 
notified shall be taken to be the

relevant population figures-----”

Then we have also got section 43. 
It is a scheme complete in itself as 

to what is to be done with regard to 

the modification of the Orders, with 

regard to delimitation,  ascertaining 
the population and everything.  Then 

It may be argued why this provision 
arose.  Not only on account of States 

Reorganisation have these Orders to 

be modified, but also on accoimt of 
an  enquiry  which was made by a 

commission appointed under the pro
visions  of  the  Constitution by the 

President  According to the report 

of that commissfon certain  changes 
are being made even in other States 

which are not  affected  by  States 

reorganisation.  Naturally  some 

castes are now  to  be  included and

some will go out.  For. that  alsâ 

something has to be done. So, these 

are the general provisions so far as 

this matter all over India is concern

ed.  With respect to whatever hap
pens  as  a  result of the change on 
accuiuit  or Sttttcs reurgaiucation, vjt* 

have already made provision  there. 

Therefore, I hope my hon. friend will 

be convinced that this amendment is 

not necessary at all.

Shri Ramchandra Reddi: In view dt 

the explanation,  I  withdraw  my 
amendment, but I would liker to know 
whether **modificatioii” implies  addi

tion also.

Mr. Speaker:  “Modification” means
addition,  alteration,  subtraction. 
Therefore, this amendment need  not 

be put.  I have not placed it formally 
before the House.  Therefore, there is 

no question of withdrawing. The ques

tion is:

“That clause 3 stand part of  the 

BUI”.

The. motion was  adopted.

Clause 3 was added to the Bill. 

Clause 4 was added to the Bill. 

Clause 5— Determination  of  popu-̂  
lation. etc.

Shri Pataskar:  I beg to move:

Page 2— 

after line 18, add:

**Provided that nothing  in this 
section shall apply to any State in 
relation to which provision for re
determining the  population  of 
scheduled castes and  scheduled 
tribes is made in section 42 of the 
States Reorganisation Act,  1956, 
or in section 15 of the Bihar  and 
West Bengal (Transfer of Terri
tories) Act, 1956.”

Only a few minutes ago I have ex
plained why this is necessary.

Mr. Speaker: Amendment moved: 

Page 2—

after line 18, add:

‘Trovided that nothing in this 
section shall apply to any State in 
relation to which provision for re
determining the  population  of
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scheduled castes and  scheduled 
tribes is made in section 42 of the 

States Reorganisation Act,  1956, 
or in section 15 of the Bihar and 
West Bengal (Transfer of  Terri- 
tnri©«) Act, 1956.“

Shri Jangde (Bilaspur—Eeserv̂ d— 
SdL Castes):  I beg to move;

(i)  Page 2-

after line 18, insert:

*‘(IA) if the population  of a 
particular Scheduled  Caste  or 
Scheduled Tribe in the list can 

not be ascertained on the basis of 
the census of 19$1 or if there is bo 

separate figure of population  of 
that caste or tribe in the census 

of 1951 or if there is no separate 

figure of population of that caste 
or tribe in the census of 1951 or 
1941, the population shall be de

termined and increased in  such 
manner as may be prescribed on 
the basis of the census of  1931» 
1921, 1911 or 1901 as may be con
venient”

(u)  Page 2—

after line 21, add:

“(3). As far as possible popu
lation so varied by this Act  can 

also be ascertained on the basis 
of the figures of  the  National 
Register of Citizens  in relation 
to that State ”

am

«r:  ̂ f

 ̂ ̂  t I  ^

 ̂  (̂ T̂ hPf  ^

(?5n%r) ^ w  ?

^  ̂  ^   CTFTOTt 5ft  «ft

^ ^   # f ̂  

(f  ̂)

WVTTt ^ giT-

5TTf̂ % ̂    ̂  % ffTTT

 ̂   ̂   #PTT

^    ̂ I  ÔTPTRfT

f %  3TTnff ̂  

firfeffT ipt  TTB̂

Twr gm ̂  iftr  T̂TT

A vrT8̂ ^  ft)

 ̂ ^ 

fi=î |«rr t W T ^ ^i T R T 

 ̂  ’SRT ŝnw I  ?rrT ̂  

fftr w? 3rp I

F̂TT̂TT  i ft? ITf  ^

iram  t  ?ft tr̂  fgfwr

(frot̂ )  ^ T̂TRTti

f ?ft vTTTvt  5H>'rt«r

 ̂ft»IT  I  «TFT   ̂  eft inwt

 ̂^ »r»FTT  ^

I  W   ̂ VTT %3M

 ̂ ttrcT  rft   ̂ >ir?̂ ̂   ?ftr

r̂r| ̂  ? irmh'  t̂̂  #9̂7
 ̂    ̂  I  sq ktcft  ̂

g  ftj Ift  «nT# ̂  ̂  ̂  ̂ nr®r

 ̂ I % «TT̂ 3rrtt ̂

«ftr   ̂ (TT?jr  n̂snxf)

^  ̂ ft?t

mtorff  (f  ̂  q̂ nfrorfcff) ^ 

3̂rr(t  ft> t̂ftrw î»nr

?   ̂ ?FF̂ f I  t $ft?T ft

% firsnft̂ iflR  r̂rfir-

f̂W  WTTt mK   ̂I

A’ ?rrT̂ ?m  t  ^̂ rwr j f%

TTT ^  ft» ̂  «ldl̂ ft> '3̂

§  r+<î  'JtlTa'iK f  ^
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forr tiVff

Xe,ooo vtrfegif ̂  «ft I   ̂ Rn̂i

T̂*T 'd̂n  trf̂TFIT ?m»

(5TPTf̂ ̂  TJ  ̂ t^) ^ ̂  5ir̂ 

 ̂  ftair  I

Mr. Speaker:  The hon. Member has 
already spoken on a prior occasion.

Shri Jangde:  This relates to  the

national register of citizens.

Bfr. Speaker:  He cannot have  a
hiindred  opportunities.  He  has 

already explained the position as  to 

how census ought to be taken.

Shri Jangde: I will not take much 
time.  I will speak on \<̂t is per
tinent to this clause.

?ITT iTcTvRT ^

Hfinnft ̂   T̂wffer I

^  ̂ f̂ RVT

UY? «fk

w  n??, ^

^   ̂  ̂ %irN>f  fro

R̂ict f I  ̂̂    ̂  ̂srrf

 ̂ ̂ -̂ TOfT̂rt % irhfî % ̂ WK TT

I   ̂ ®PT

 ̂ t T̂T?5 firfHT-

^ lift   ̂ fsm  'ifPT

vttK U!(?  ̂ ^9  ̂

('■intiwi) virfvflrŝ  ^ 1̂

9ft % «rî  ̂ F

 ̂ Tf̂ R5x ?nii ftrfe-

sFET% qî %«TmR «TT I

Mr. Speaker:  Shri Jangde’s amend
ments are before the House.

 ̂ 1w t I  ̂ ̂

#  ̂ j I w  wm qr

## 3ft?W5rtOT (̂ Rft̂ ) ̂

^   ̂ ̂  ̂  ̂  ̂ TRT nl̂ al ̂ I

I beg to move:

(i) Page 2—

after line 18, insert:

‘(lA) All persons belonging to 
any Scheduled  Caste  or  Tribe 

mentioned in the list of any State 
will enjoy all facilities, econcxnic, 
social  and  political,  not  (»ily 
throughout  that  State  but 

throughout the whole country*.

(ii) Page 2— 

after line 21, add:

“(3)  All  State  Goveniments 
will be authorised to include in 
ê lists of Scheduled Castes or 
Sdieduled Tribes any such caste 

or tribe which has been left or 
neglected  and  which  deserves 
inclusion on prescribed  basis or 

, criterion”.

My amendment No. 3S2, which is to 
clause 6, reads thus:

Page 2— .

after line 37, odd:

“(lA) The Central Grovemm̂t 

will also see that, in accordance 
with the recommendatiMJs of the 
Backward  Classes  CommissiMi, 

most backward communities  like 
Balmiki, Bhangi, Mehtar, Sansiya, 
Kanjar and Dhobi will  be  ade
quately represented in Parliament, 
State Assemblies  and, in  parti
cular, in Corporations, Municipali
ties and  other local  bodies, by 
nomination or other means as may 
be deemed proper**.

(̂ RTt̂) 5̂    ̂̂ T?R ?TRft

r̂f%»T  ^  f%  ̂  *TT

W  t I   ̂  ̂  ^  ^

xftK  A' ^

^  ??Ht =irrf̂ «ff / W ? ̂ rrf̂
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t  pi  ^  ̂̂  
f  T̂R* ̂ RT 

 ̂ ̂  ̂  ̂  ̂  3nrf̂ ̂    ̂*ftr

^  OTT ̂?rfir ? ̂  ̂

I I ^   ̂̂  mx ̂
 ̂ ̂  ̂^  irrf̂ %

TO#  ̂ ^

qfw  t I «TT̂ ftrf̂ ̂  # 

^  ^ o2i'<̂FiT ̂ n# ̂
ŝrrf̂ ̂  W ̂

?T  ̂  I  ̂  ̂  ̂   ̂ W5RTT t 

ftr fiTT̂

'tfer  f̂tf̂  *7̂ ?ftr

 ̂ [̂®RRT SPTi?T

 ̂f̂  5»ll ̂  '3tlfri«il<5  T̂R*TT 

*R fSTTnn̂   ̂sftr 2?̂ tTT ̂ .3n%-

?HTM ̂  f̂RT ̂ f̂ Rft M«hK

 ̂'5rrf%  ̂^

 ̂I w   ̂"̂f 
3iT̂pff   ̂ ?fk w  ^

<5TTî  ̂ ^

T̂c ̂rtr   ̂vTT̂ WK^ ?T*nFr-

f  ^ ̂    ̂  ̂̂r̂TT ̂  ̂’HT

 ̂ ’?rn̂ I ^ ̂ o

 ̂  % ̂ TW «Ft ĝTT I I ̂ ?T̂

fftr:

7f sj|-*rm d̂),

^   I

?m 2T̂ t   ̂ ̂  22̂̂  

snrf̂T % ?nyfTK 3̂  ̂  ?tHt ̂iflr 

I,   ̂5qq#  ̂̂

?fk  ?iHT t I   ̂ ̂  »T̂TT t  f%

 ̂ w  ̂ 2in:?[T ^

 ̂ t J ̂  ̂    ̂  t I ̂

f^ f,

 ̂  I I mm ff̂ T̂ ̂ ITT 3F̂

r̂r̂ |,   ̂fr  ^

*rf f I ^ r̂rf̂ mr̂ f,

# T̂PT = ̂   ̂ I  I qTrJ # w  w r

? ?r̂  [̂T̂ f I ?TT̂

n̂wRRTT  ̂ r̂a" ^ f i% w 

%   ̂̂  tor ̂  1  ^

 ̂ «TRf ̂   f % ̂  ̂  ̂  tNt 

<fRi P̂TT  ̂  ̂  ̂?l̂

Rt=(H-̂nTT?ft  ̂fw  t, ôRRT 

5T ̂  ̂ sft t   ̂ f I  ̂ ̂ Nfqiii 

qf# ̂  ̂ Tf I, ̂ q̂-̂THI W  t J

>4V ŜTFTf % R̂fhnr  ̂.̂TfJT̂  ̂

% f»T snf̂nrt ^  ^

#

Û ?.   ̂ HV5! #

-̂»TW % ?n  ̂5fft ^ ĵfcf̂ 

fi[7|T  ̂ ?TR;  TP̂ d̂T ^

^ ̂  siTH T  ̂̂ Tzr <rk ̂  

r̂Rr̂t w   ̂  wt’,  ̂ ̂   ?fto 

ferr «rnr i

W  ̂ ̂  ̂^ *̂̂ HI T̂̂rTT ^ 

f% 5rT%zrr eft  ^  'atifn«̂K

?̂*r Hî  ̂  ̂I  ^

t m   ̂I,   ̂I \ 
^   ? n̂rnr ^ 5nr?fr

^ '?l̂<d ^—Q  ̂«Pt T̂R> SilTT 

^ si<p<a f ?iV̂ ̂ TT̂ fprf̂ ̂  ̂rmFR 

 ̂'SP̂TcT f I ̂  ̂  ̂rrf̂nft ̂

?TRrr t ̂ TO *rr̂ ̂  ^ ?n#
I I   ̂ srr  5?mr5r ^  ^

jfHt f̂rft* T?:  ̂  ^r | 1 # t̂r 

ŝrrf̂ ̂ ̂ wr ?T̂ ’lîT̂Tr "̂ifcrr

 ̂̂yt  qV, ̂   ̂ ̂  ̂  %

5T̂ n̂̂TTT  I  I  ’R‘‘ mVR
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H  i   ̂ ^

^ ^  VvTPTT

 ̂ srt?̂ ̂r?7TT 1  ̂  ̂  ̂ffWr,

^  t»  ̂

 ̂   ̂̂  F̂TTT

 ̂  p  t» i i 

 ̂  ̂>rfW  ̂  t ^

«fk  ^

 ̂ sifiM 11 # ySw ?m

 ̂  SPT t I  ^

5̂T«r̂ t •  ̂ ^

3FT ?F|̂ 3Rf̂  t, ^

^ ̂    ̂ t,  ^

I

^  ^ T?̂  |,

 ̂  T  ̂ I ?fk ̂  ̂  ̂  

w  51̂  |, w  ̂   ^

t I   ̂  ̂ ̂  ̂ ^ ^

JTFPff ̂f ?T*n: fert # t?ett 

 ̂ wr ^ t, ?fr   ̂ #— '̂SRt 

 ̂  ̂  t J

5m #? TOR

fS  ̂TOR  ?r̂

fFT   ̂  ̂̂  ̂  ̂

 ̂ ̂  T̂r ĈR   ̂ Tm # I 

 ̂ TOT  ̂ ^ r̂mr

 ̂ 5fR  w  ? ̂ srtf̂ I I vfm t

ÎTP «»o

v̂Twr  ̂ ^ 3̂tt%  ^

%1T̂  Ri«̂ r̂  ̂ PT̂ 5̂TTf̂)

T̂Pft n̂?fV t  ̂   ̂  ̂ ^

 ̂  1  ̂«*n̂i«TT ̂ n̂9rr

i f% ?n  ̂ f; T̂PTJT f

 ̂    ̂  3TRif

% <4l̂*ft̂  ̂    ̂  ̂  t  ^

% ̂ ŜIFT ̂ ĉTl<  ̂  ̂r 

^ qRTTfW fro?ft 

■̂rf̂ #  fvR  ̂ I   ̂ ?TFT  ̂  

 ̂ ̂  T3[̂  ̂ % fOT 5ft»ff ̂  ̂ Rnf̂

 ̂  imnfW

{Ĥ'% r̂f̂   I ÎTT#  ̂  ̂ tr̂RTT % 

f?r̂ <.I'»h|̂h 1̂m   TRT f̂<̂i I  ̂ 

^ qw R̂#  ̂*1IM+I   ̂ ^

ITsp̂ ?lk  ̂  2pT «fT I  ̂ ^

HH>fr̂ #5ft  ^ t̂r ?fR ^

 ̂ % «JTH f̂'̂TRT  f

ĝfk̂ Tiff ^  ̂ I

r̂nr  ̂  ̂+̂ hi   ̂% r̂f̂

5iTfW ̂  ̂  ̂  ?TR %  ^

 ̂ ̂ ^ '̂rt f̂̂ +R

3̂TRT  ̂  ̂ ̂

 ̂5ITf̂  ̂ T̂̂' I

 ̂̂  fW  ?T €̂: ̂ o  'R 

=̂ 7̂ I I 

' Mir.  Speaker:  Order, order.  The
hon. Member cannot take any oppor
tunity to go on with a general discus
sion.  I allowed  him  to move  his 
amendments Nos. 350 and 351.

Shrl Balmiki:  I require only  two

minutes, Sir.
Mr. Speaker: I won’t allow an irre

levant matter.  He has spok̂ on his 
amendments Nos. 350 and 351 and he 
wants that if any particular  sche

duled caste is declared to be so in a 
particular  area then  that must  be 
recognised as a scheduled  caste for 
the purposes of this section through
out India.  These are his amendments 
350 and 351.  Now, he is going fur* 
ther and wants that they must  be 
given  representation  in  Municipal 
Councils etc.  That portion is irrele
vant.
SPiri Balmiki: Only two  minutes. 

Sir.

Mr. Speaker: No; even one minute 

cannot be allowed for an irrelAvanl 
matter.
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[Mr. Speaker.]

•Rie two amendments of Shri Bal- 

miki are now before the House.  The 
hon. Minister may offer his remarks 
with refer̂ ce to these amendments.

Tm  (f%wr

1C «n: 5it fw  ̂   f i

Mr. Speaker:  Regarding clause 5

only without getting down to a general 
discussion regarding Scheduled Castes 
and Scheduled Tribes.

g ?TPT  ?ft I

ŝTTir 115Tî  ̂  Iff

I  iRtwf %  ̂ ^

 ̂m   ^ ^ 5TT̂ I  ̂'

?fk ^ 

^  3TRft 11 #   ̂  %

 ̂ ^ ̂  t *  ^ ̂  vmft̂

I  ̂ %

snîpft % srf̂ ̂ tftV t̂'bt- 

R̂t" t   ̂ ?TRrr t

^ >ft  ̂ ̂  WIT ̂  ̂

 ̂ I ^ jnmir

pRT  I  ?nft ^

# ̂  t ̂  ̂  HY? ?Tk  ^

amwrr w «niT «ftr ^

f̂ ?nT  ^ ŝrwtt ^ 5̂  ?

1̂ t f̂t  # RT5|̂

§ l̂ar

 ̂ I it* «n̂ # ?[tr ̂   fiwr srm I

. 31̂ ? P5  ^

13ft f% ?m «frr  ?rnff 

% t I  ?n# ̂  =̂ R

5T  SR =̂iNr,

 ̂ ?TRff %■ f^-

r̂qr t I

 %iTT W I ?ftT  fen W f I

SRHT 51̂1 # W f̂

 ̂’T̂r̂TT ?  t I  ̂ 5̂rr3T 

 wff  ̂fw STT̂ =̂Tf̂ 

iftr 3̂«ppt   ̂ ter#  I

iT̂ ̂Ĵ  ̂ f  ^

^  %5=̂

((  R̂̂TTT %  ’R  ^

*pt T̂HT I

5TFRT,   ̂ f̂ f̂tsnrt #

vj»i«*ri  +IW-  TfpTT ̂rrarr ̂ t

W ^^^ 3̂  yrf ?rr̂ ^

5TTT  5T̂ ?rk

?rfH+TOf   ̂  ̂ T̂Tcft I r

T̂T ̂ STR" ̂  +10 '̂rRi  ̂̂

((  ̂ ĴrTT 51%5r ? R|ĝ<r̂ 

ITPTT  ?fk   ̂  q-fV-

T̂T F̂RT  ̂ t I T̂Rrr  ̂

W ^  ferr ̂ nw I

¥To  <RW*  (+W ,̂  TfeRT, 

vitlRrai)  :  «ft 3TPTf #  ̂ 

!fo %ftK

 ̂ai<î % ̂cTrf̂vR) ̂    ̂̂  *TT

 ̂  «rnrf | i

?nft ?T  ̂   fv

qflig*TT<̂  (sm w)  % 

trgncnr  tV  ̂ î4t

 ̂  t I  ̂ ̂ TPfii  ̂ qRT t ̂  

grrf̂ ̂  t  ^   ̂̂
# ifiifsft 5iW  ̂  ̂  

niflr If f̂iwt 

jffff (ftspfV 511% uptI’t) #
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I I

\\%  I I ̂   t  ^

^ cTRK TSn̂  ̂ »̂JTRT 

f, 5ftr aKK  9

 ̂̂  5T̂ t I  t m m    ̂

^ #̂T# t # t̂̂'Y I ifK

# r̂otf̂ TRT # f, #fer  dKI*?

^̂rrr ̂  ̂   R̂t f ’Tt

*̂T̂ oKi<  ̂   ̂I

wrf srerwr t|   ̂ 

TT5zff   ̂ f̂rrq?̂  7̂T̂  (y f̂faer 

5iTf̂)  ?flT

%nf̂  3̂fTf̂)  ^  T̂RK  ̂  ̂  

 ̂  5tt  ̂ I I  t#  % an̂ ? 

jsi ifi+̂ ̂  t ?rnT̂ ?rnR

<<̂cii  ̂cTTf% Yrrr«Ft Î'ĵh  ̂ êht 

U^?  ̂  'TT

w  w?: q̂r | i irfŵ TRt ̂  Wtt 

% ̂cTrf̂iV  ̂ ^ ̂frsT̂

#  9K.   ̂%̂ r̂m prr | i

 ̂«(l?4rf+'in # dKI< ̂,̂ ?,ooo

jplt «fv ?ftr  ̂  ̂  #

5̂̂5̂,000  Tf k̂t

'fihOF̂t ̂  snft ̂  I  ^ ̂  ̂<1 ̂t̂RH

mwft t I '̂U t̂

 ̂Y,̂V!>,̂(e.JC «ft ?fk  ̂  tu?

# 5C«̂,'̂ev9   ̂ f̂ RRT ̂ Icm |.

 ̂  ^

W   ̂ R̂fV  I  ̂ %WW

iJT̂   ̂f*T*T̂>t dKK  ̂ ^̂.V. 

<fit̂ t W  ̂  ̂  %

Ifff  ̂ I <!tf+H  ̂   ̂ T̂T̂  ̂ 5̂PF 

 ̂  WWPft ^

jwrt I t<R  ? % ̂VTWW ̂ fTTWt

ft» î<\<  ft»6*fl  W  ^

«Pft I I  ̂  ̂T ^ # VrtSt

 ̂ «ft* 

fftt î| H U   ̂

n<  I  3fr ciTCR  H H    ̂

 ̂  ĉrrf?TO  <Brr

m ̂»r rt  ijW Pi? #wlt wrtNi

Vifto #  UK? % 5TT̂  f 

 ̂  ̂  ̂ T«?   ̂ U?? f̂  cTO 

«ft  ̂  T̂  ̂  t •  ̂ ^

<p3rr «<id  ̂ I
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eft  ̂  îl̂ < f f¥

^   ̂f% vft*ft  ̂'•Ha

(srf̂ f̂ )  I W[

% ̂  RrzTRTi' srftrt

 ̂   ̂w  «ftr ?fWf #

OTft ciKK ̂  f%trr I

%   ̂  ̂«rr ̂  ̂
iT̂ ^ qiTcrm

 ̂eft  5?rr ftj  'Tŝrrfl’ ̂ ?tr
cnrnr   ̂ f*t>  *t*î

n  ̂   m ft  u   ^

fiTTT   ̂   ̂   ^

 ̂ ̂  “?rm f  ̂’ fm  v̂riiP*

 ̂ 'TT ?nf̂ wv[ ^rf̂

«ff I  5TRT  ^

 ̂ cRt̂  % ̂  I

fv vf eTRR ̂  ̂  d<li

 ̂W    ̂   ̂ »rf t I

«ft ŜTfiTf #   ̂ efRK %

d̂lRrcT+  5ft  ?TRT  TWT  |

 ̂ T̂T ̂  t  ̂ ^̂lO  dKK

^   H U   $   ̂    ̂  «ft

«ftr %(N %  yrif̂ ^

^KK  ̂ pnr  <̂s<HT  f ^

tm  m  % ^

ir̂ I  f're# «T̂T̂ ?5T̂

 ̂ eiKK  ̂feRT f̂ TW piT f 

gf ti  ̂ 

efT̂ ̂  1TPHT r̂f̂  ?   ̂ !HeS % 

 ̂  «ft % 3ft

w t % >̂flNHf f,  ̂efrfe

*FTeIT I I ,

Sbri Pfttaskar:  I am in sytnpathj
With the object of the atiieiidxiieiit̂  
but 1 believe that if tiie hoo.  lielft*
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[Shri Pataskar.] 

bers have taken care to look a little 
more carefully into the provision, they 
wiU find that their amendments  are 

unnecessary.

With regard to amendment No. 315, 

I do not know whether the sugges
tion made therein would be a happy 
way in every case.  If there is  no 
mention of that particular caste in the 
census of 1941, something will cer
tainly have to be dcme.  That is why 
it has been provided in this  clause 
“shall be ascertained or estimated  by 
the census authority in such manner 

as may be prescribed”.  Power  has 
been given to them  to decide in what 

manner it should be ascertained.  If 
anything needs to be done, it  will be 

done by them.

Similarly with regard to  amend- 
mait No. 316, I wish to say that the' 
point is covered by the  expressirai 
"shall be ascertained or estimated  by 
the coisus authority in such manner 
as may be prescribed”.  More  than 
that it is not necessary to go.

Shri N. Rachiah: Under sub-clause

(2)  of clause 4, 1951 census may  be 
taken  into  consideration.  In  that

Shri Pataskar:  Apart from  other

things, what has beoi laid down here 
is “shall be ascertained or  estimated 
by the census authority in such man
ner as may be prescribed”.  What is 
to be done in a particular case  will 
be arrived at correctly and there is 
no desire whatever to see that  any 

injustice is done to anybody.

The spirit of the amendments  is 

already there and as far as possible 
justice win be done, and there is  no 
desire on anybody’s part to  exclude 
people who legitimately oû t to be 
included.  I can assure hon. Members 

to that effect.

The amendment meitions “on  the 

basis of the figures bf the  National 
Register of Citizens”.  Where is  the 
provisiim to say that one should  not 
look into  the  National  Register? 
Whatsver is necessary in, order to find 

the position will be done.

Shri Anandchand (Bilaspur):  May
I interrupt the Minister for a moment?

Mr. Speaker:  Let him finish first
and then question may be asked

Shri Pataskar: Why not hear me
and then put the question?  Regarding 
amendment 350, which says—

**AU persons belonging to  any 

Scheduled Caste or Tribe men
tioned in the list of any State will 
enjoy  all  facilities,  economic, 
social and politicaL....”

I  do not know how all this  comtt 
in here.  This is the purpose for which 
provisicwi is  made in Part XV of the 
Constitution.  This Bill only  enu
merates the castes.  But the amend
ment is a general proposition and  it 
does not even fit in with the purpose 
of the Bill.*

Similar is the case with  amend
ment No. 351.  This also is  against 
the spiHt of the Constitution.  The 
Constitution makes provision  with 

regard to these things.  First of  all, 
the President issues orders under one 
of those articles of the Constitution, 
and once it was examined  by  the 
Commission, orders are made.  Natu
rally when those orders are modified, 
we have to get the approval of Par
liament  How can we authorise State 
Governments to go on changing these 
things by including or excluding some 
castes?  That is against the very spi
rit of the Constitution.  There is no 
desire on anybody’s part,  especially 
on the part of Government, to exclude 
people who are legitimately  entitled 

to be included here.  On the contrary, 
it will be se«i that every  possible 
thing is being done—first of  all there 
was a Commission  appointed; after 
that lists were prepared; then  State 
Gk)vemments were consulted in the 
matter and untimately the lists have 
been finalised-  Again, we will be con
sidering the schedules in which  all 
these castes are mentioned and at that 
time we shall naturally examine this 
point again.

Therefore, all these amendm«its are 
entirely unnecessary.  Even though I.
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am unable to accept them, I can un

derstand the spirit of the amendments.

Shrl Anandchand: The hon. Minis

ter has just now said that the method 
would be devised.  In 1951 we already 
iiave a method, the Constitution De
termination of Population Order 1950, 

under which all this  is done.  My 
•question is whether the basic princi
ples of that Order will be taken into 
<»nsideration at the time new instruc

tions are issued under this clause?

Shri Pataskar:  Every single rele

vant factor will be taken into c(msi- 
d̂eration for the purpose of arriving 

at a  correct and  just decision  in 

regard to this matter.

Mr. Speaker:  The question is:

Page 2—

after line 18, add:

“Provided that nothing in this 
section shall apply to any State 
in relation to which provision for 
redetermining the population  of 
scheduled castes and  scĥ uled 
tribes is made in section 42 of the 
States Reorganisation Act, 1956, or  . 

in section 15 of the Bihar  and 
West Bengal (Transfer of Terri

tories) Act, 1956.”

The motion was  adopted.

Mr.  Speaker:  Regading  Shri
Jangde’s amendments Nos.  315 and 

316...........

Shri Janirde:  I may be allowed to
withdraw my amendments as the hon. 
Minister has accepted the spirit of the 
amendments.  They are  amendments 

Nos. 315 and 316.

The amendments  were,  by  leave, 
withdrawn.

Mr. Speaker:  What about amend

ments Nos. 350 and 351?

#  5irr ^

 ̂  ̂  f̂PTT

BIr. Speaker:  Is the hon. Minist̂
accepting the spirit of Shri Balmiki*s 

amendments?

Shri Pataskar:  If it is a Scheduled 

Caste in one State,  it  should  be 
thrniighout India.  I cannot  accept 

that and I have already made  this 

point clear.

antr   ̂ t ̂

t Vviwr  ammr #  m  

I   ̂ OTT

3RT I I
3irq«Pt ̂cRTRT

g ftfT   ̂  ^

^   spar 

 ̂    ̂ ̂   ^

5F ifft  ̂  ̂  ^

f I

Shri Pataskar:  I never said any

thing that he would not get any faci

lity.

. Mr. Speaker:  Merely because the
name of a particular community  is 
given, it does not indicate whether a 
person belongs to the Scheduled Caste 
or Tribe.  It is a question of practice. 
There may be a person.  Take  for 
instance, Andhra.  He may be  an 
untouchable there.  But in some dis

trict, it may not be so.  That is not 
what the hon. Members »y.  Large 
sections of pf̂ ulation migrate from 
one State to another.  They are Sche
duled Castes pe<̂le all over the place 
and are not touched.  Would  they 
lose the benefit because they go to 
some other place in search of employ
ment?  Or, do they not get th® same 
benefits of scholarships, etc. in  that 

State?

Shri  Pataskar:  He  has • mov̂

amendments Nos. 350 and 351. Certain

10 SEPTEMBER 1956 and Scheduled Tribes 6448
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Pataskar.] 

communities  certain  benefits

because they belong  to  backward 
classes.  We have not  fixed  these 
things ourselves.  We have consulted 
the State Governments concerned.  It 
may happen.  One community is un
touchable in <me State and oijoys the 
privilege of being treated as a Sche
duled Caste.  In another State,  the 
State Government says that it is not 

a Scheduled Caste. 1 imderstand your 
point. A person migrates to another 
State and there he is one with the 
others and his  commimity  is  not 
recognised as a Scheduled Caste in 
that State.  So, he is not able to enjoy 
the ĉial privileges which had been 
conceded to him.  But to accept an 

amendment like this would not be 
proper.  The  whole  scheme  would 

then go out of order.  I think we need 
not go so far as to do things like this. 
These things will be done in the spirit 
in which we have to carry out cer
tain things

Shri Thhnmaiah:  Under the Cons> 
titution» anybody can contest  any
where for election to this House.  As 
it is, a person belonging to a Sche
duled Caste and who is recognised to 
belong to a Scheduled Caste in  <me 
State goes to another State,  where 
that community is not recognised  as 
such-  Can he contest?

Mr. Speaker: He cannot contest for 

the reserved seat

Shrl Thimmalah: I am a Scheduled 

Caste man in my State.  Can I contest 
the reserved seat in another  State 
where my community is not recpgnis- 

ed as belonging to the  Scĥ uled 
Caste?

Sbri Pataskar:  I have not looked
into that matter.  1 think it will  be 
governed by the  R̂ resentation  of 
the People Act. I think there  will 
not be any difficulty; alcmg with the 
others he will be able to contest a seat 

anywhere.

fiw I

ncm aiT

Blr. speaker:  The question is:

Page 2—

after lihe 18, insert:

*(1A) All persons beloziging to 

any  Scheduled  Caste  or  Tribe 
mentioned in the list of any State 

will enjoy all facilities, economiĉ 
social and  political,  not  only 

throughout  that  State  but 
throughout the whole country.*

The motion was negatived.

Mr. Speaker: The question is:

Page 2—

after line 21, add:

**(3) All  State  Governments 
will be authorised to include in 
the lists of Scheduled Castes  or 
Scheduled Tribes any such caste 
or tribe which has been  left or 
neglected and which deserves in
clusion on prescribed basis or cri- 
toion.”

The motion was negatived,

Mr, Speaker:  The question is:

*That clause 5, as  amended̂ 
stand part of the BilL”

The motion was  adopted.

Clause 5, as amended, was added 
to the BilL

Clause 6.— {Amendment of  orders 
of the Delimitation Commission)

Shri Pataskar:  There is a  verbal
amendment which has been necessi
tated by the passing of  the  States 

EleiH’ganisation  BilL  There  is  ho> 
dmnge in the substance.  It  At
prcq>er drafting.

Mr. Speaker: The No. is 186. 

Amendment made: Page 2 and S— 

for clause 6, substitute:

**6. Amefndment of  orders  of 
the  Delimitation  Commission.-̂ 
In addition to the dutiî im|>o8ed̂ 
by section 44 of the States Reorga- m 
nisation Act, 1966, and Any other̂ 
law on the Delimitation Commit- 
ôn constituted under aecHotk
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of the said Act,  it shall  be the 

duty of that Commission—

(a) to redetermine, on the basis 
of the population figures notified 
under section 5 of this Act  for 
any State, the number of seats to 
be reserved  for the  scheduled 

castes and scheduled  tribes  of
2̂ that State  in the House  of the 
•g People  and  in the  Legislative 
Assembly, if any, of that State, 
having regard  to the  relevant 
provisions of the Constitution and 
of the States Reorganisation Act, 

1956;

(b) if on such redetermination 
the nimiber of reserved seats of 
any class in any State is found to 
be different from the  number 
fixed in Final Order No. 1 of the

N former Delimitation  Commission, 
 ̂to make such amendments in any 
of the orders made by that Com- 
 ̂mission under  section  8 of the 
Delimitation  Commission  Act,
1952,  as may be necessary for the 
purpose of giving proper repre
sentation to the scheduled castes 
or the scheduled tribes, as  the 
case may be, of that State; and

(c) to take into  account  the 
VO provisions of this section  while 
S' preparing the Order referred  to
in sub-section (2) of section  47 

t;;of the States Reorganisation Act, 
1956.”

[Shri Pataskar]

 ̂ vs WT I :

“The Central Government  will 
also see that in accordance with 
the recoznmendations of the Back
ward Classes Commission,  most 
backward communities lik̂ Bal- 
miici, Bhangi, M̂ tar,  Sttisiya, 

Kanjar and Dhobi  will  be ade
quately represented in Parliament, 
State Asŝ blies and, in particu- 

llB*, in Corporations,  Municipali
ties and other Local Bodies,  by 

nomanation  or otter  means  as 
may be deemed proper.”

Mr. Speaker: That is beyond  the 
scope of this Bill.  This is intended ta 
add to, or substract from, the list of 
Scheduled Castes for the puipose of 
representation.  This only relates  ta 
the four orders, two relating to Part 

C States and the other two relating ta 
Part A and B States.  There cannot 

be any such amendment that as there- 
are a large number of  Scheduled 
Castes, adequate number  of people- 

should be brought in  the  various 
States or that even if  a Scheduled 
Caste Member gets only one vote, he- 
should be elected.  All these are be
yond the scope of the BilL

So, the question is:

**That Clause 6, as  amended̂ 
stand part of the BilL”

The motion was adopted.

Clause 6, amended, was added to the 

Bill

Clause 7 was added to the Bill, 

Schedoles I to IV 

Mr. Speaker:  Now, we go to  the
schedules.  I will allow the hon. Minis
ter to move aU his amendments.

Shri Jangde:  May I suggest  one

thing?  Each  Member  has  tabled 
many amendments with  regard  to 

these schedules and therefore all these 
may  be  taken  up  together  and 
the Members allowed to speak on all 
the amendments at a time.

Mr. Speaker:  I will dispose of the
Government amendments first to  all 
the Schedules.  Then, if necessary, I 
will allow other hon. Members who 
have given notice of amendments to 
move his or her amendments.  There 
is a Government amendment No. 378, 
whicdi is ^  amendment  to  thdr 
amendment No. 199.  I shall now put 
amendment No. 199, as amended  bŷ 
amendment No. STB.

Amendment made:

Pages 30 and 31— 

for lines 28 to 87 and 1 to 9 res

pectively, substitute:

for the words  beginning 
with  In (1)  Mel̂ t taluk  of
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[Mr Speaker]

Amravati district*  and  ending 
with the words ‘Samari and Sita- 
j)ur tahsils  of  Surguja  district* 

substitute:

*In (1)  Bastar,  Chhindwara, 
Mandl and and Surguja districts,

(2)  Melghat  tahsil of  the

.Amravati district, ^

(3) Baihar tahsil of the Bala- 

,ghat district,

(4)  Betul  and  Bhainsdehi 

t̂ ils of the Betul district,

(5) Bilaspur  and  Katghora 

tahsils of the Bilaspur district,

(6) Gadchiroli Sironcha tahsils 

•of the Chanda district,

(7) Durg and  Sanjari  tahsils 

of the Durg district,

(8) Murwara, Patan and Sihora 

tahsils of the Jabalpur district,

(8A) Hoshangabad,  Narsimha- 

pur  and  Sohagpur  tahsils  of 
Hoshangabad district,

(9) Harsud tahsil of the Nimar 

-district,

(10) Gharghoda, Jashpvir,  Rai- 
ârh,  Sarangarh  and  Udaipur 

tahsils of the Raigarh district,

(11) Bindra-Nawagrah,  Dham- 

tari and Mahasamund tahsils of 

the Raipur district,

(12) Kelapur, Wani and Yeot- 
mal tahsils of  the Yeotmal  dis

trict.

[Shri Pataskar]

Mr. Speaker:  Now I shall put all
“the other  Govemm«it amendments. 

Amendments made:

(\) Page 6, line 3—

for “Swasf’ substitute:

‘̂Sawasi*’.

(ii) Page 6, line 20—

for ‘̂ anigar,  Rohidas or  Rohit” 
substitute ‘̂ Ranigar, Rohidas, ̂lohit or 
Samgar” •

*

(iii) Page 7—

(i) omit line 3

(ii)  line 4,—

lor “sedva” substitute—“Sedma**

(iv) Page 7, line 21—

for **Dankhni-Mang Mang Mahashi” 

substitute  “Dankhni-Mang,  Mang 

Mahashi”

(v)  Page 7, line 26— 

for “Dhayat” substitute—

“Dahat”

(vi) Pagd 11, line 29—

for *‘Jhala Malo” substitute— 

“Jhala, Malo”

(vii) Page 14— 

after line 30 insert:

Mazhabi”

(viii) Page 17— 

omit line 15

(ix) Page 20—

(i)  line 20—

after  “5” insert —“10”; and

(ii) after line 23, insert:  "10.
Kuravan, Sidhanar”

(x) Page 22, line 20—

for  Sitva Chamar” substitutei 

“Jatav chamar”

(xi) Page 27—

(i) line 12—

for “Sidhoppaiko” substitute: 

“Sidhopaiko”

(ii) line 20—

for “Porja” substitute:
‘Torja (Parangiperaja) ”

(3di) Page 30—

(i)  line 2— 

for “Newasi Bhil” substitute: 

“Mewasi Bhil”

“Bhilala, Pawra, Vasava and 

vasave”

(iii) line 4—

omit “or Qhaudhri”

(iv) for line 9, substitute:

“Vesava, Vasave  and Valvi” 
(V) line 13—

omit “Kohni Kunbi or Kunbi”

(vi) for lines 15 to 26, substitute:



‘̂13. Naikda  or Nayaka,  in
cluding  ChoUvala  Nayaka,

Kapadia Nayaka, Mota Nayaka 

and Nana Nayaka,

14. Pardhi,  including  Advi-  ^

chincher and Phanse Pardhi.

15. Patella

16. Pomla

17. Rathawa

18. VarU

19. Vitolia, Kotwalia or Baro- 

dia.

2. In Dnags district?
Kunbi

3. In Surat district:
Chaudhri

4. In Thana district:
KoH Malhar

5. (a)  In Ahmednagar"̂
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district— j

Akola,  Rahuri  and 1

Sangamner talukas.

(b) In Kolaba  dis

trict—

Karjat, Khalapur, Ali-

bagh,  Mahad  and
Sudhagad talukas.

(c)  In  Nasik  dis
trict—

Nasik, Niphad, Sinnar, 1

Chandor,  Baglan,
Jgatpuri,  Dindori
and Kalvan Talukas Koli

and  Surgana  and Mahadev

Peint  Mahals.
 ̂ or

(d) In  Poona  dist
rict— Dongar

Koli
Ambegaon,  Junnar,
Khed,  Mawal  and
Mulshi talukas  and
Velhe MahaL

(e)  In  Thana dist-
trict—

Thana,  Murbad,  Bhi
vandi,  Bassein,
Wada,  Shahapur,
Dhanu r  Palghar,
Umbergaon,  Jawhar
and Mokhada  talu-
kas.

Thakur or 
Thakar 
including 
K̂a ThakuTy 
‘ Ka Thakar̂ 
Ma ThakoTy 
andMa 
Thakur.

6.  (a) In Ahmednagar" 
district—

Akola,  Rahuri  and 
Sangammer Talukas.

(b) In Kolaba  dist

rict—

Karjat, Khalapur, Pen,
Panvel  and  Sudha- 
gad  talukas  and 

Matheran.

(c) In  Nasik  dist
rict—

Igatpuri,  Nasik  and 

Sinner talukas.

(d) In  Poona  dist
rict—

Ambegaon,  Junnar,
Khed  and  Mawal 
talukas.

(e) In  Thana  dist
rict—

Thana,  Kalyan,  Mur- 

bad, Bhivandi  Bas- 
sein, Wada,  Shaha- 
pur, Palghar,  Jaw- 
har  and  Mokhada 
talukas.

(xiii) Page 31—  '
after line 30, insert:

“Gond Gowari”

(xiv)  Page 32, line 15—

for “Mouasi Nihal” substitute: 
“Mouasi, Nihal”

(XV) Page 33, line 1— 

for “Kudiya” substitute:

‘"Kudiya or Melakudi”

(xvi) Page 33— , 
after line 17, insert:

“2A. In Malabar and Nilgiri 
districts;—

Kurumbas”

(xvii) Page 33— 

omit line 29

(xviii) Page 35, line 21— 

omit ‘Tibetan”

(xix) Page 36, line 11—

before “Maheshwar” insert:

 ̂ "tehsils  of Sendhwa,  Bar-
wani, Rajpur, Khargone,  Bhi- 
kangaon and”

1956 and Scheduled Tribes 645̂
Orders (Amendment) Bill
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(xx) Page 36—

.after line 18, insert:

«1A. Hakkipikki”

(xxi) Pale 3̂ —

Jor lines 27 to 30, substitute:
“3. Jad, Lamba. Khamp® and 

-Bhot or Bodh

4. Kanaura or Kinnara

5. Lahaula

6. Pangwala,”

'̂(x̂) Page 39, line 17—

Jor ‘T.ushai” substitute  “Any 
Jlizo (Liishai) tribes”

(xxiii) Page 39—

f̂ter line 31, add:

«29. Zou”

(xxiv) Page 40, line 17— 

omit “(except in Agartala)”

(xxv) Page 27—

4Lfter line 24, add:

**21. Sugalis (Lambadis)

22. Yenadis

23. Yerukulas”.
—(Shri Pataskar}

mr. Speaker:  Now, does any hon.

31ember wish  to move  bis or her 

-amendments?

Shrtmati  Ganga  Devi  (Lucknow 
Distt cum Bara Banki  Distt.—Re- 
«erved̂-Sch. Castes);  Sir, I beg  to 

m&ve:

(i) Page 14, line 3— 

odd at the end:

“Ravidasi,  Raidasi,  Ahirwars, 

Bhagat, Jaiswars, Dohoar,  Nona 
Chamar, Dheb Chamar  or Jatia 

and Mochi or Achhut”

(ii) Page 14—

Jifter liiie 14, insert:

“35A. Ghasiara or Ghosi”.

(iii) Page 14, line 20— 

add at the end:

“Sang  Trash,  Pathar  Kat, 
Sirki  Band,  Kuncha-Bandhiya, 
Oiahar Sapera and Saperia”

(iv) Page 14, line 26—

odd .at the end “Chikwa or  Chik”

(v) Page 14, line 28— 

odd at the end “Kama”

(vi) Page 14, line 30-

odd at the end  “Manjhi,  Nishad 

or Mallha”

(vii) Page 14, line 35— 

add at the end:

“Gujar Pasi,  Kaithwas,  Bau- 

rasi, Rajpasi or Raj Bhar, Rasu- 
lia, Kamani, TirsnUa,  Gauduha, 
Khatri, Aheriah,  Arakh,  Bhar, 
Pas-mangta,  Tarsukhia,  Pora- 
rami,  Paschamra, Sikari, Guala 

Pesi,  Thiyar,  Stiari,  Rohtas, 

Sabar (Sabri) fuid Pholig”

(viii) Page 15— 

after line 3, insert:

“61A- Bedia, Barhia”

(ix) Page 15, line 4̂  

add at the end:

“Lohar or Agris, Iron  miners, 
Black-smiths,  Copp«’  smiths, 
Carpenters,  Tailors.  Auji, Bhul, 
Tamta or  Brazier,  Chunauriya, 
(Turner  of  Wooden  Vessels), 

Chunyal,  Sunar,  Koli  (Weav
ers),  Harkiya,  ^di,  Mistri, 
Gud  (Masons),  Dhunar,  Mochi 
or  Baiswas,  Bardhi,  Miraai 
(Hindu),  Rudia  (basket  mak
ers),  Orhs  or  Ors  (Oil  men) 

or Teli”

(x)  Page 16— 

after line 5, odd:

“64. Sirki band

65. Sikligar

66. Bhoksa

67. Bajigar

68. Madari

69. Bagri or Bagdi

70. Bhil

71. Bot or Bhuttiya

72. Dhewa

73. Julaha or Chamar Julaha 

or Kabirpanthi Julaha
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74. Banjara

75. Kamkar or Kamhar 

“76- Luniya

77. Tharu*

78. Boyer

79. Saun

80. Bandi .

81. Kabaria

82. Dhari

83. Kingharia

84. Pawariya

85. Gidhiya

66. Khairwa 

$7. Kotwar 

88. Bhimyar 

€9. Bind

90. Bhimgas

91. Pahris

92. Patharis 

«3. Bargahis

94. Dangis

95. Tiyar

96. Rangrez or Rangsaz

97. Ballki

98. Raj

99. Sonkar

100. Kartiataks

101. Bhawapureal

102. Dabra Kahar

103. Ondhia”

<xi) Page is

a/ter line 5» add:

“64. Kureer

^ (  ̂) 

irrrf   ̂   ^ ^

lyf  f̂nr̂FT f'f t̂̂TT

«TT I  ̂  ̂ ^  %
r̂nm hrt «n: wrdNwiv

PpiTT ̂srrar ^

ŝfTfinrf ̂  ̂

5PT înrf  ̂ i ^

iT|?r  TOWT  i ̂  ̂  ̂

grrf̂   ^

^  TTiRtf̂  ̂  ff  I

OT ^  t ^

fir   ̂ ̂

tor w t I

4 imrsfhr   ̂  ^ ^

i r g c T ^ I

iTfar ffr  sfr  ̂  ^

w fMt   ̂   ̂ Hic?

 ̂ n̂rr i w  ^

 ̂  ffipT  *5^

3TT%) I|5V  ? I?  SPT #TT

înf̂ ITT I i|*T ̂  ̂  ift ̂  TO ̂

N̂m ̂ t, ̂  ^

 ̂?ft  t̂a«J wfv̂T ^

wnfm ?WT ĥTf̂Pf; ^

TO5fV t  ^ g f^

vr * ̂  t # ̂  ̂  ̂  t ̂  11 

I   ̂  ̂ <Ŵrd«f> ’tffM+'K 

 ̂   ^ ̂  ̂  ̂

I I ̂    ̂̂
VfaiHT 5!̂   ̂  ̂ ^

1|̂ 'fJTW  ̂  ̂ I W

 ̂ (wt )̂  ̂  ̂t

5TTT t # W  t  ̂̂   ^

iTf t 3̂  ̂^  ̂  ^

 ̂ mi I  ̂  ̂^

f^  W, ̂3̂   ̂  ̂ IV̂ \  ̂^

f̂ r R̂T ̂   ^

f?»7: UK?  ̂  ̂ r̂rfir̂r

 ̂ fw  w  I

 ̂)  ̂̂   t



[Shrimati Ganga Devi]

 ̂ ?flT feTHT  i  ftfr  w?:

 ̂  ̂   ^ ̂  F̂Ptr % ̂ TT̂rn:

Rc< gnRpff ̂

«fV I  ̂   ̂  K   ̂ ^

?,U,oo,ooe  ̂irf ?i1t   ̂̂

,̂?Y,oo,ooo  ̂ 5rif  I   ̂  51  ̂ %

w mx ̂   ̂ I

 ̂ 5IRTT «F̂ '3TR

'sIlRliTi ^  (  ̂ T̂wr)

fsRT SRHT  ^   ̂ 1% ̂ R'-

WTT ?rf̂ nPTf̂ ̂   ̂  ̂  ’TRT t

f̂ RHt ̂  ̂    ̂  I, ^

(̂sfrNztt)  ^

 ̂ T̂TW   ̂   ̂ I  'FJft

^   ̂ ̂  ̂  t̂?rr

f  -̂̂iwHi' fer 5̂tpt % ?rN?

^ 5r̂-JR!TFTT 5^

 ̂  ̂ t 1  ̂  t f%  ~̂

r̂ti  ̂  T̂̂fTKt T̂PFcTT %

f̂PT T̂ T̂TT

I #  # ̂ ferr %   ̂ ^ ̂

5̂  ̂   ̂  t R̂mx

 ̂  ̂ ̂   f I ̂  aÔ  ̂̂

?ft̂  ̂  ^  3TT ^  ^

R̂P# t I ^ -̂*FRT w    ̂^

'9||̂   ̂ *T̂ ̂

t I  W ̂  ̂  ̂
I ft)  'JilfcĴt ^ -̂WTT

 ̂    ̂  fBTT  fH'+lHT

5TRT,   ̂  ̂  ^

 ̂ ̂ OT TO I 1̂5

 ̂  f̂hC  ̂   ̂ 1̂ ^

% ^  ̂ <*̂1  '̂6i’ii

 ̂ 5TT%̂ ^ iiTHT̂ =̂nf̂ I ?ftT 

 ̂?rmt ̂  wnf̂, ttst-

 ̂  ̂  5T ?TT#

?  fer |, <̂*t>T̂ ^ ̂

I f% ̂  of̂Tf ̂  ̂  WTT ̂
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 ̂ ̂   r̂f̂  f¥ ̂   ^

fen, TO ̂   f̂rar ’rt i ̂ tott ̂  

f̂Wt % 5ft 5  ̂̂   TO

 ̂ wftvT ^ iRft̂rd'

“MH  t, TO ̂  ̂ >R  P̂xft̂*

'*nr̂ *̂<Ki  r̂nnf̂,

?rrf̂ ^   ̂   ^

TO I ̂  ̂ FR®r ̂  ̂Tt’ff ̂  ̂  frf̂  |f

i|, TO" ̂  ̂  TÔ I ̂

(fNiro) %  ?rf̂ îgd  (  ̂)

?ik  n̂flwf # ^̂TTft  ̂  ^ 

^1  ̂^ T̂ t  i  HK?  ^

(m̂TTHT

5Ft fir  ̂̂ Tf̂   ̂ ffl̂lr 1 #

 ̂ ̂  f̂sPFT '»r*T-*FRT %

 ̂ qf, ̂  ̂   ̂̂    ̂I

 ̂ fOTr ŝTTir ??Ŷ ^  ^ ^

XTSTrftfro *lTH«f>K NdM̂®̂  5TR I 

 ̂   TÔ t  ?TFT—

TfT I I ̂   % HFT fvSRT# ̂

 ̂ ̂ rnr   ̂to ̂  ̂ ehpft ‘t' <dl  ̂1

Mr. Speaker:  Sardar A. S. SaigaL

Shri B. S. Murthy;  On a point of 
information about the Schedules.

Mr. Speaker:  After Sardar A. S.
Saigal finishes hig speech, you  may 
ask for it.

Sihrl B. S. Mnrthy:  I am just..

Mr. Speaker:  Whatever he wants
to  say,  let  him  say  afterwards, 

A. S. Saigal

Sardar A. S. Saigal (Bilaspur):  1

beg to move:

(i) Page 5—

for line 17, substitute  .

“12. Mxmchi, Mochi, Rishi, Ravi- 
das, Rabidas, Ranmami,  Kanojia
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or  Satnami,  Suryavanshi  and 
Suryavanshi Ramrami”

îi) Page ̂

Jor line 24, substitute:

“4. Chamar, . Mochi,  Satnami, 

Itavidas, Rabidas, Bamnami, Ka- 
310jia,  Bamrami  Suryavanshi, 

Suryavanshi Bamrami*’

<iii) Page 7—

jfor lines 14 to 24, substitute:

'"‘1. Bahna or,Bahana

2. Balahi or Balai

3. Basor, Burua, Bansor or Ban- 
sodi

4. Chamar,  Chamra,  Chamri, 
Ahuw«ff,  Mochi, Nclia, Savidas, 
Babidas Ramrami, Satnami, Sur
yavanshi,  Suryavanshi  Ramrami 

or Mandal Kanojiya

5. Dom or Dumar

.6. Katik, Chibwa or Chikwi

7. Mang, Daifldii Mang, Maheshi 

mang, Garndi,  Madari,  Garudi, 
Redha-Mang or Dang Chagaha

8. Mehtar or Bhangi, Jamadaz, 

ânda, Panka, Dhobi, Mela

9. Sansi, Sahis or Ghasiya”

<iv) Page 90 line 35—

4ifter “Katghora” insert  *!Mungali”

(v)  Page 31, line 6— 

after  TJdhaipur* insert  “Sanar- 

gaibr

Cvi) Page 31, line 8—

nfter  “Mahasmund** insert  **Bin- 

•dra-Navagarh”

'(vii) Page 31, line »— 

after “Kelapur” insert *Wana imfl

 ̂ ̂  ̂

 ̂ ^

^ ^  iw   ̂ t ‘

f m o >̂ 0  ^

5nf%#5r STH)

# ̂    ̂ ̂  ̂  t—

“-----Since the  transfer of this
territory to Bengal,  only  about
1,50,000  Gandas  remain  in  the 
Central  Provinces  in  Rsdpur, 

Bilaspur and  Raigarh.  In  this 

Province the Gandas have become 

a servile caste of village drudges, 
acting as watchmen, weavers of 
coarse cloth and musicians.  They 

are looked on as an impure caste 

and are practically in the same 
position  as  the  Mehars  and 

Chamars of other Districts”.

1-46 P.M.

[Mr.  Deputy-Speaker in the CTiair]

 ̂ ^ ?Ao,ooo  ̂    ̂  ̂ ^

 ̂  ̂ ferr w  «rr i

 ̂  t *

 ̂PtoT ?TTTo  ̂ f+dl«f

“fe aro

?rnj y”  ^

 ̂?rrT ̂  *11̂*1 t̂’TT 

^  Wrf I ?TPT̂  ^

wtt  g i

According to the Census  of 1951, 
the  total population  of  Scheduled 
Castes  in  Madhya  Pradesh  is 
28,98,968. The  population  in  1921, 

1931,  1941  and 1951  is  given  m
Appendix B of  the Census  Report 

You will find that in 1921, the i>opu- 
lation  of  Scheduled  Castes  was 
29,64,859, which  worked  out to 19 

per cent, of the total population  in 
Madhya Prad̂ h.  In 1931, out of a 
total population  of 1,68,98,689,  the 
population  of Scheduled Castes was 
31,80,075 which worked out  to  17*7 

per cent  In the same way, in 1941,
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out of a total population of 1,86,50,946, 

the population of Scheduled  Castes 
was 32,65,453, working out a percen

tage of 16*9.  In 1951, while the total 

population was 2,12,47,533, the popu
lation of Scheduled Castes, as I said, 

was 28,98,968, which  works out  to 
13*6 per cent. Thus, the percentaige of 

Scheduled Castes to tiie total popula

tion in Madhya  Pradesh has been 

consistently reducing — from 19 per 
cent in 1921 to 17*7 per cent in 1932, 
from 17*7 per cent in 1931 to 16*9 
per cent in 1941, and finally to 13*6 

per cent in 1951.  This reduction  in 

the percentage of Scheduled Castes 
in Madhya Pradesh  is very  regret

table.  If the castes mentioned  by 

me êlier are included in the list pf 
Scheduled Castes, there will  be  an 

increase in the number of Scheduled 

Castes by 7,50,000.  .

Now, tl̂  reduction  of populatiqn 

of the Scheduled Castes has debarred 
the Scheduled Castes from sending at 

least one Member to the Lok 
So, I  request  that  this  question 

may be êxamined, and I request that 

the comaiunities mentioned  by me 
may  be  included  in  the  list  of 

Scheduled Castes.

In the same  way, the  population 
of Dhobis lias gone up to 1,88,060,  as 

mentioned at page 523 of Volume II, 
by  B. V. Russell.  The population of 
the Malas has gone up to 12,000.  I 
have  quoted  the  agures  given by 

Bussell and I think that will satisfy 
our Scheduled Castes friends.

In Schedule III, they have includ

ed "Bilaspur and Katghora tehsils of 
Bilaspur district”, but even in  the 
amendment which has  been moved 
by the hon. Minister,'" he  has  left 

Mungali tehsil, Mungali is a  Sche
duled Tribes area altogether. I request 

the hon. Minister  to go and  make 
an* on  the spot enquiry  if what  I 
say is correct or not.  So, my sugges
tion is that Mungali tehsil should also 

be added in Schedule III. For  this 

I have already submitted an amend- 

nient.

With these words, I support the Bill 

which has been brought by the  hcHU 
Minister.

Shri B. S. Mof̂ y: 1  am moving 

my amaidm t̂ Nos. 169 and 17:0.  I 
am not moving amendmettt No. 16&.

I beg to move;

Page 5—

after line 1 insert:

**21A. Madiga Dasu and Mash> 
teen”.

Page 5—

after line 7, insert “27A. BeUi*".

There was «n informsl meeting the 

other day in which  the hon. Home 

Minister was pleased to be present̂ 
and we explained to him these com
munities,  In the Schedule,  item  19 
is  “Madiga”.  A  section aaaongst the 

Madigas  are  known  as  "̂ Madiga 

Dasu”, because  they  are  Vaishna- 

vites.  Therefore, there  is nothing 
much to be explained about jthis.

•Rie other <me is Mashteen; it is a 
Harijan cwnmunity wMch lives by 

acrobatic  performances.  In page 5, 
item 24 is “Paky or Moti”.  RalU is 

a synonym of Paky.  I am  also in
formed that  the  Government are 

accepting  these amendments.  There
fore,  1 do not want  to  make  a 

len^y  speech.  These  are nMrdy 
formal amendments.

Baae COitisaval): I 
move:

Page 30— 

after line 24 insert:

*‘21. Banjara  or Vanjari  Nfi& 
excluding Kunbi Vanjari”.

Page 30— 

after line 26 add:

“3. In  the  District ' of  East 
Khandesh,—Banjara or  Vanjarl 

Naik excluding Kunbi Vanjari**

The object of my  amendment is 

that the Banjaras should be  inclîted 
among Scheduled Tribes.  As a mat

beg  to
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ter of fact, Banjaras are Adivasis and 

they generally live in forests.  They 

are the most backward educationally, 
socially and economically.  I  cannot 
understand how they were excluded 

from the  Scheduled Tribes.  Even 

the hon. Minister of Legal  Affairs 
knows that these people are  very 

backward, because many of them are 
in his constituency and some of them 
are in my constituency. Besides  this, 
Banjaras  are  included  amongst 

Scheduled  Tribes  in  this  Bill  in 

Bihar, as you will find from line 30 

of page 29:

‘(i) after entry 2, insert:

-2A Banjarâ*;’

You will find from line 27 at page 

33 in this Bill that Banjaras ̂ e in
cluded amongst Scheduled, l¥ibes in 

Orissa  also among  the  Scheduled 

Castes.

I request the Government  to ac

cept my amendment No. 375 or 376. 

375 is a general amendmen  for  the 
whole of Bomb.ay State.  If the Gov
ernment is not prepared to  accept 
that amendment, at least my specific 

amendment  No. 376 which is  con
fined to my district  only,  namely 

East Khandesh, may be accepted and 
the Banjaras be ijfeluded in the Sche

duled Tribes.

Dr. Satyawadi: I beg to move:

(i) Page S-

after line 10, add:

“31. Valmiki, Balmiki or Boyas”

(ii) Page 5, line 15—

after '*Malo” insert:

“Lai Begi, Mehtar,  Bhangi or .

Balmiki”

(ni) Page 5— ^

(i) Omit line 31;

(ii) line 32, add at the end:

“Balmiki, Lalbegi or Halal- 

khor”; and
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(iii) omit line 35.

(iv) Page 6, line 22—

‘̂ Qiakrob  oradd at the end 
Ĵ adar”

(v) Page 7, line 23—

add at the end:

“Balmiki,  Jamad̂,  Gom4&» 
Parta, Mala Halalkhor  or  Lal

begi”

(vi) Page 9, line 2—

add at the end “Bhangi,  Valmiki or 
Balmiki”

(vii) Page 11—

(i)  line 12, add at the end:

*mia, Jhalo-Malo, Zala Meh
tar Bhangi, Valamiid 
miki”; and

or Bal-

(ii) omit lines 29 and 33.

(viii) Page 12-- 
omit line 29.

(ix) Page 12—

(a) after line 33, add:

“(i) omit entry 3”; and

(b) line 36, add at the ^d;

"Mehtar, Lal̂ gi, B̂ a  Sh»̂  
Halalkhor,  Khakrob.  Jamadur,
Achhut, Barer,  Sansi  or Jhalo 

Male”

(X) Page 13— 

after line 12, add:

*(vi) after entry 34, add:
“35. Turi”.*

(xi) Page 13, line 26—

add at the end:

“Mehtar,  Bhangi,  Halalkhor. 
Khakrob, Chuhra, Jamadar, Bas

har, Kharotia or Achut”

(xii) Page 14, line 7—

add at the end “or Dhanak”

(xiii) Page 14— 

omit line 29.

(xiv) Page 15— ,

(i)  omit line 28; and
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(ii)  line 32, add at the end: 

“Balmiki, Bhangi, Jhalo Malo 

or Malo Mehtar, Lalbegi, Halal- 
khor, Khakrob, Jamadar, Chuhra 

or Dom”

(XV) Page 16— 

omit lines 12 and 17.

(xvi) Page 17, line 5—

add at the end:

“Balmiki, Dhed,  Dom,  Khak
rob, Halalkhor, Lalbegi, Jamadar 

or Chuhra”

(xvii) Page 17, line »— 

ndd at the end "or Dhanak**

(xviii) Page 17— 

after line 29, insert:

«2A. Balmiki or Bhangi”

(xix) Page 18— 

omit line 8.

(XX) Page 1ft—

after line 9, insert:

‘(la) lor entry 7, substitute:

«7. Balmiki or Chura, Bhangi, 

Halalkhor, Lalbegi, Mehtar, Bala 
Shahi, Jamadar, Khakrob, Barar, 

Jhalo Malo or Sweeper”.*

(xxi) Page 18— 

oftcr line 21, add:

Turi”

(xxii) Page 19, line 3—

add at the end:

“Balmiki Chuhra, Mehtar, Lal

begi,  Bala  Shahi,  Halalkhor, 
Khakrob, Jamadar or Harijan.”

(xxiii) Page 19, line 11—

add at the end “Dhanak or Dhaunk”

(xxiv) Page 20— 

omit line 9.

(xxv) Page 20, line 14- 

add at the end:

“Balmiki,  Mehtar,  Halalkhar, 

Lalbegi, Olgana, Malkana, Korar, 
Zadmali, Jamadar or Khakrob*

(xxvi) Page 21— 

after line 2, add:

*(i) in entry 9, add at the end:

"‘Balmiki,  Mehtar,  Lalbegi, 

Jamadar, Halal, Khakrob”'

(xxvii) Page 21, line 28— 

odd at the end “or Dhanak”

(xxviii) Page 21, line 36— 

add at the end:

“Balmiki, Halalkhor,  Lalbegi* 

Khakrob or Jamadar”

(xxix) Page 22, line 1ft— 

add at the end:

“Chohra,  Balmiki,  Sweeper, 

Lalbegi,  Halalkhor, Jamadar  or 

Mehtar”

(XXX) Page 22— 

omit lines 21, 22 and 35.

(xxxi) Page 22, line 25- 

add at the end:

“or Julaha”

(xxxii) Page 23—

(i) line 19, add at the end:

“Chuhra,  Mehtar,  Khakrob,
Sweeper,  Lalbegi,  Jamadar.

Barar or Rehar*’; and

(ii)  omit lines 24 and 32.

(xxxiii) Page 24— 

omit line 22.

(jcxxiv) Page 24— 

after line 36, insert:

“lA. Lalbegi,  Mehtar, Bhangi 

or Balmiki”

(xxxv) Page 26, line 6— 

add  at  the  end  “Balmiki  or 

Bhangi”

<xxxvi) Page 26, line 17,—

add at the end “Mehtar,  Balmiki, 

Bhangi or Domar”

(xxxvii) Page 26— 

omit line 24.

(xxxviii) Page 27— 

omit line 28.
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ixxxix) Page 5— 

a/tct line 1, insert:

«21A. Mab̂’-”

(3d) Page 5— 

after line 35, insert:

“15A. Mahar 

15B. Mala” '

<xli) Page 6— 

after line ̂1, insert:

“13A. Mala”

(xlii) Page 7— 

after line 20, insert:

“6A. Mahar 

6B. Mala”

(xliii) Page 8— 

after line 37, insert:

“30A Mahar”

(xliv) Page 11— 

after line 12, insert:

“39A. Holeya or Holar” 

<xlv) Page 14, line 17- 

add at the end “Holeya” 

(xlvi) Page 14—

after line 30, insert:

“51A. Mahar or Mala” 

(xlvii) Page 15—

after line 32, insert:

«18A. Holeya”

(xlviii) Page 16, line 15— 

add at the end “or Mala” 

(xlix) Page 17— 

after line 11, insert:

“13A. Holeya”

(1) Page 17- 

after line 17, insert;

“19A. Mala”

(li) Page 17— 

after line 34, insert:

“7A. Holeya or Holer” 

(lii) Page 17— 

after line 37, insert: 

"lOA. Madiga 

lOB, Mang”

1956 and Scheduled Tribes 6472 
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(liii) Page 18— ^

after line 1, insert:

“llA. Mahar ,

IIB. Mala”

(liv) Page 19— 

after line 30, insert:

*‘39A. Madiga”

(Iv) Page 1  ̂

after line 31, insert:

“40A. Mahar 

40B. Mala 

40C. Mang**

(Ivi) Page 20, line 17— 

odd at the end:

“Holeya, Mahar, Mala Mang, 

Madiga”

(Ivli) Page 21— 

after line 6, add:

“20A. Holeya”

(Iviii) Page 21— 

after line 7, odd:

**28A. Madiga 

28B. Mahar 

28C. Mala 

28D. Mang**

(lix) Page 21— 

after line 33, insert:

“13A. Madiga 

13B. Mahar 

13C.  or Holeya**

(Ix) Page 22— 

after line 28, insert:

“16A. Holeya”

(Ixi)  Page 22— 

after line 36, insert:

“24A. Madiga 

24B. Mahar 

24C. Mala”

(Ixii) Page 23— 

after line 1, insert:

“25A. Mang”  i

I
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(̂ Rĥ )  5TRT

 ̂ # I I 

?fk  ̂ t 1  ̂

T̂RXt ffPTT̂ 5T̂ t ?flT Tsrw % 

 ̂  ̂f̂ Ri# f̂ nr̂ ^ 
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Mr, Deputy Speaker:  Hon.  Mem

bers should be very brief. There are a 
very large number of Members who 
want to speak and the time is very 
■hort. ‘

Sbiki GadWngana Gowd (Kumool): 

I beg to move;

(i) Page 5—

after line 10, add:

“31. Lingathari Madiga.

32. Lingathari KumarL.

33. Lingathari Mangali.-

34. Lingathari ChakaiL**'

(ii) Page 27—

after line 24̂ add:

‘‘21. Valini or Bajas.

22. Ediga Gowds.

23. Mangali.

24. Korachi..

25. Sugali.

26. Thaudas.

27. Kumari..

28. Saliyan.

29. Kumi

30. Padmasale-̂

(iii) That in the* amendment prô 
posed by me, printed as No. 98 in List 
No. 11 of amendments—

for the proposed' entry 21̂ 

substitute:

“21. Valmiki or Boyasf*.

Regarding my amendment No* 90̂ I 
request the Government to consider 
the inclusion of Lingathari  Madiga,. 
Lingathari  Kumari,  Lingathari 
Mangali  and  Lingathsorl  Chakali 
among the Scheduled Castes.

My amendment No* 98 relates  to 

the tribesf You will see from page 27 
of the Bill that in Schedule III Val- 
mikis' in Agency  tracts have been 
included  among  the  Scheduled 
Tribes while  Valmikis*  of Rayala- 
seema of Andhra have been excluded- 
As  you know,  Andhra  is ahnost 
divided into two sections—Circars and 
Rayalaseema—and the Circar area is 
the advanced area whereis  Rayaate- 
seema is the most backward area. The 
Valmikis* of Rayalaseema  are more 
backward  than  tiie  *valmikiŝ  of 
Agency, Tracts Therefor̂  I sulaniil
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that  Boyas,  Mangalis,  Korachis, 

Sugalis etc. should be included in the 
list of Scheduled Tribes.

The Thandas and Sugalis in most of 
the other States have been included 
in the list of Scheduled Tribes while 
in Andhra they have been eliminat

ed- The Sugalis earn their livelihood 
by rearing cows and by selling fuel. 
They are very backward people and 
their nimiber is not very. high. There
fore, I submit that these  people of 
Andhra also should be included  in 
the list of Scheduled Tribes.

Shri Ram Dass  (Hoshiarpur—Re
served—Sch. Castes): I beg to move:

(1) Page la— 

after line 2, insert:

“IIB. Ghai”.

(ii) Page 13— 

after line 4, insert:

“12B.  Sipi.

12c. Hali.

12D.  Badhi

12E.  Lohar  (untouchable).

12F.  Barahai.

12G.  Thawai»\ *

(iii) Page 13— 

after line 12, add:

“30A. Dosali.

SOB. Pumba.

30C. Hadi.

30D. Dhobi (Chhimba).

30E.  Soi.

30F.  Jogi (untouchables).

(iv) Page 18— 

after line 13, insert:

'(iiia) for entry 16, substitute:—

‘*16. Kabirpanthis or Jilahas”.’

Regarding my amendment  N®. 7, 
Ghais are people who sell cows and 
thereby earn their living. They are 

very backward people and  so  they 
may be included in the list

In my amendment No. 8, I  have 
asked for the inclusion of certain com
munities. They  are  living  in  the 
mountains and they are very  back

ward.  '

My amendment  No. 10 is for the 
inclusion of DosaUs, -Pumbas,  Hadis, 
Dhobis,  Sois and Jogis.  Regarding 
Dhobis,  there are  two classes  of 
Dhobis. One community of dhobis are 

not untouchables.  But  there  are 
Dhobis who are untouchables.  But 
their number is very small  and so 
they have not been able to draw the 
attention of the Government for their 

inclusion  in the list  of Scheduled 
Castes.

In Punjab Kabirpanthis are already 
accepted as  Scheduled Castes.  In 
Delhi also it is the same position.  In 
some  places they  are known  as 
Julahas. I request that they may also 
be included as Scheduled Castes  in. 
PEPSU also.

Shri Amjad All  (Goalpara—Garo 
HiUs): Sir, I beg to move:

Page 29—

after line 27, add:

“(iii) after entry 8, add:

*9.  Garo*”.

It is a tribe inhabiting  the Garo 
HiUs in Assam. The Garo Hills, as you 
know, is one of the six Autonomous 

districts  of  Assam.  Though  Garos 
happen to be the inhabitants of that 
particular HiU, that being the origi
nal home, a large number of them 
live outside and are spread through

out the whole of Assam. The  Garo 
tribes are governed by the same law 
throughout the State.  In succession 
they  are governed  by matriarchal 
system. The  Garos  living  in  the 
plains and Garos living in the Autono
mous Hill Districts  have the same 
customs and customary laws. There is 

a greater  concentration  of  Garo 
population in Goalpara  and Kamrup 
districts. Though their number is con
siderably  here,  they  are  spread 
throughout the whole of Assam.  My 

amendment seeks to include them, 1
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mean the Garos in plains also are in

cluded.  in the  list  of Scheduled 
Tribes plains. They are not getting the 
benefits because they are not includ

ed in the list of Scheduled Tribes in 
Assam, their own home State. But all 

the same they are included in the list 

of Scheduled Tribes in West Bengal. 
Because of this disability that they 

are suffering handicaps, I hope  the 
Minister will accept my amendment.

An H«i. Member: What is the dis
ability that they suffer now?

Shri Amjad All:  They suffer  in
«very way, economically and politi

cally.

An Son. Mmb :̂ They have suffer

ed nothing.

Shri Amjad AU: I want that to be

recorded.

Scheduled Castes 10 SEPTEMBER 1956 and Scheduled Tnbes 6̂48̂
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Mr.  Deputy>Speaker,  I  wish  to
know  who  will  listen  to  our
speeches and take action.

Mr.  Deputy-Speaker:  The  hon.

Minister must be here to listen  to 
the speeches of hon. Members.

Shri Pataskajr:  I would Uke  to

explain my difficulty, particularly in 
this matter.  There are hundred  of 

castes mentioned.  I am trying  to 

do as mudh justice as  possible.  If 
1 am not here, Let me not. be mis
understood as neglecting anybody.

Mr. Demity-Speaker:  I would ad
vise the hon. Minister to take one or 

two Deputies for the present so that 
they may take down notes.  We have 
no objection.

Bfr. Deiwtĵ Speaker:

reply.

It needs  no

Shri Rishang Keishing (Outer Mani
pur—Reserved—Sch. Tribes):  I beg

to move:

(i) Page 21—

Omit line 37. 

m  Page 2  ̂

after line 5, add:

*‘15. Paite**.

<iii) Page 39— 

after line 31, add “29. Lois”.

I am very glad that at long last the 

Backward Classes Commission has in
cluded Lois community in the list of 
backward classes in order to extend 
some facilities which we people  have 
been enjoyiî since the last 4, 5 years. 
But they have done one injustice to 
this community and 1 wish to draw 
the pointed attention to this fact of 
the Minister.  The Community  has 
been included in the 11̂ of Scheduled 
Castes.  IWI only thb cxiuntry, bttt 
the whole worM  knows  tĥ   in 
JM̂nipor, untoudiables, as a 

jiot esdst

Shri Pataskar:  I
listen.

am  trying  to

Mr. Deputy-Speaker:  Every  hon.

Member  appreciates the difficulty of 
the hon. Minister at this  jimcture. 
There ought to be somebody  who 
will take notes.

Shri  Rtehang  Keidiing:  1 was
just nô saying that while I appre
ciate that the Lois as  a  backward 
community would be now  enjoying 
all the facilities that the Scheduled 

Castes and Scheduled  Tribes  are 
having now, the Backward  Classes 
Commission  has done  an  injustice 
by including them in  the  list  of 

Scheduled Castes.  In Manipur,  un

touchables as a class  ̂ Hot  exist 
The Lois are aboriginals and if they 
had been living in any other part of 
the country, they would be treated 

as  Adivasis.  These  people  have
written to the Government of India 
and to the Backward Classes  Com
mission that they might be treated as 
a  backward  class  or  Scheduled
Tribe. When the hon. Home  Minis
ter visited Manipur,  these  people
asked me to write to  him  and I 
wrote to him saying that they were 
never untonchables and untouohableB 

as a dass do not exist  thezte.  H® 
said,  they canaot  be  Scheduled
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Castes unless they are xintouchables. 

Surprisingly enough, I find that they 

have been included in the  list  of 
Scheduled Castes.  I wish, therefore, 

to move the amendment that  they 
should be omitted from line  3,  page 

24 of Schedule II, and a new entry 
made in page 39  making  them a 

Scheduled Tribe.

I have got  another  amendment 

According to the Census of 1951, the 
population of Paite tribe in Assam 
is said to be 1734 males and  1639 
females  and  5 males in Khasi Hills. 

The total population  is 3,378.  This 

community  has  been  completely 
omitted from the list of Sdieduled 
Tribes in Assam.  I have moved that 
the Paite commimity may be  en

tered in the list of Scheduled Tribe® 

of Assam.

All the sub-tribes of Nagas 
Kukis in Manipur have been 
tioned as independent  tribes, 
common name Naga or Kuki
not appear in any of these.  As  I 
said on another occasion, this  will 
be simply considered or treated  by 
the local people as an  attempt to 
disintegrate the entire  community. 
I request the hon. Minister to  con

sider this, classify and  group  iJl 
the sub-tribes and put them as Naga 

or Kuki tribe.

^  I, ^

^ j  I

I beg to move:

(i) Page 13—

Omit Uhe 36.

(ii) Page 14—

Omit lines 4» 5̂, 27 and

(iii) Page IS—

Omit lin̂B 9 to 11.
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(iv)  Page 35— 

after line 21, insert:

“8A—After Part  VII—Punjab,
insert:

PART—VII-A—UTTAR  PRADESH

1. Bhil (Bhopa).

2. Bhoksa.

3. Bhuiya*

4. Bhutia .(Khampa, Marcha, Tol- 
cha, Jad).

5. Bora.

6. Cheru.

7. Gond (Dhuria, Naik, Ojha).

8. Jaimsari.

9. Kharwar.

10. Kol.

11. Korwa  (Korku).

12. Raji (Banmanu£).

13. Tharu.”

^ ̂ TPTT

 ̂  ̂ 5TRT t  ̂  ^

8qf̂ wfeH

3nMf)  ^ fifr

 ̂ 11 wvt  yiTH+<  '

HKo  ̂ ^ ^ ^  ^

5T?«̂ ^   ̂yiTTcĝ  ^

«rr I w  5ft 

^  ̂  f

HfiIT W t ̂

iRf

#, fwv ^

f,  5ft  *15-

aiSRT I,  ̂   ^

and
men-

The

dbes
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%  ̂  ̂ I ^

r̂rfê) ̂  ̂  5TT-̂3nf̂  ^

? r̂tvrrfw 5̂̂  '5rr̂,  fir̂ 'jft

3To qto ^ ̂ n̂TTT #

n̂̂ nr  ^

 ̂   ̂  t  I  ̂    ̂t  r̂-

tTBF

g  I  ô  % r̂raf̂ K 

 ̂*fN‘ ̂ n% %  f, h[+h

»̂TVt  T̂fŜT ̂

w  t • v ^  ̂ %

W W ̂  «TT I

l̂gRRT  t ̂   ̂ ̂  *5^ 

VR  ̂  ̂̂  T̂  t,  ̂ ft* ^

 ̂ fI  ̂ ’Ti«<J5'« ?T  ̂

W W   ̂  I =̂Fm WRT T̂  
f I # ?TR ?fFr ̂  iN^d '?n% ̂  *iHq 

 ̂I ?m 'JiHd  ̂ ̂ f% «lK««iini ’TTFT ̂  

TjRfT 5r?r TT33T   ̂  «rr i r̂t: 

W ti*l5ldT f,  «Tls<j5̂

 ̂WTT ̂ 3̂  ̂   «P*TPT ̂TTTTT I I 

f̂ v«( 3T̂  ̂iffg: ?ft̂ft ^

W  I I ^  ̂ TTT

5RsRT T!̂ T̂T̂  5TRT ^

% ?fWf ^  ̂ #

wr  f % r̂nr p̂r

 ̂   3TRT ?

*THT̂ 7̂̂ t I

STRIT t,  îrt ?R5T ̂  îraT I 

ol»i *T̂-

fft’T lir# 5 ?ftT '5'frfOT  % sfl’

 ̂  ̂  ̂ 1f ̂ fw 11

-  ffiiR n ̂

diF̂ysr  ^ *Ŝ ?  w  t, 

;jo qto   ̂ 51̂ t ̂

’TT   ̂  # ?T ^

 ̂  ̂ feTT »RT I I

5̂ % ̂TfT ̂ F̂TR f I  vnĤi ̂ T̂ T̂T 

f% ̂ +1h  ̂Ht̂ilM ’+>K'*J  ̂f̂ FT̂

 ̂w  I#   ̂  r̂

W  I  I 4‘ '̂T̂dl

i  f% f%# 5Ft  ?ftfdHrd!1  ̂  ift

T̂tf̂  ̂   f  ̂  % Pi ̂ ô ITo

t I =fftr^qTftraT  ̂

gf̂ N  ?!ff t; W ̂  ̂ 3̂

 ̂ ? «T5T̂ «TR̂  ̂  «frr OT # 5fl«f»tt 

T̂WRT ̂ >T T̂ ̂ I  M(+ viH4i) >d*vl

♦ ̂  ̂TT tN"  <rf̂  ̂  «Tf t, W 

h)+0  ̂ finrr  ^   ̂i

# ̂ nfm ^

 ̂  ?ft ^3  ̂ ^   ^

fw  t f̂tr #  n̂rr

?TR  ̂  ^  ̂  ̂  f T̂TT

t̂fVT ̂ T̂TV ̂ PT ̂ VTET ̂tV  ®̂hd  ̂I

W   ̂  ̂ ?T  1̂

 ̂  +*fhH ̂  ft^

%  ̂ c; ^ ?ftT

=̂ 1̂ g I  (?rnfr*T) # ^

t:

'The policy of the Uttar 
Government regarding the Tribes in 
their State is somewhat imusuaL The 
Government have refused to classify 
any group as tribals. They insist that 
there is no need to classify any of the 
tribes as such. The reason advanced 
by them was that this would create 
new probl«ns, though they conceded 

that some of the communities  who 
were living  in inaccessible  forest 
areas and  in the hilly regions  of 
Uttar Pradesh  were very backward 
and deserved all help that was now 
being accorded to the tribals in other 
States. This, in our  view, is not a 
sound policy.”

TR t •  The Commission

adds:

‘It is unwise for Uttar Pradesh 

to  follow  a  distinctly  different



policy from that pursued  by the 
neighbouring  States,  especially 

when the conditions  of life and 
surroundings of these tribals  are 

almost  identical. The  poor hill 
people in the border areas fail to 
understand why they are tribals 

in one place whUe their kith and 
kin in the neighbouring hamlets 

are not tribals. We are unable to 
accept the opinion of the Grovem- 
ment of Uttar Pradesh and recom

mend that the tribals found  in 
Uttar Pradesh should be included 

in the list of Scheduled Tribes.”

t  g ^   ̂^

 ̂ ‘T»<H %

^ I  w

T#   ̂ qr ^

 ̂̂  fF̂rrar  11 ^

^  <TT   ̂   ̂ ^

 ̂  I

Shri B. R. Vcmia (Hardoi Distt— 
l̂orth-West cum Farrukhabad Distt.—
East cum  Shahjahanpur  Distt.— 
South—Reserved—Sch. Castes) y I beg 

to move:

(i) Page 5— 

after line 7, insert:

“27A. Dhobi or Rajaka”.

<ii) Page 6— 

after 25, insert:

“7A. Dhobi, Dhoba, Rajaka".

<iii) Page 7—

after line 19, insert:

“5A. Dhobi, Rajaka, Mala, Aga- 

sa, Madiwala”.

<iv) Page 8—

. after line 23, insert:

“16A. Dhobi. Raĵ a, Madiwala,

Agasa, Mala”.

<v) Page 13—

after line 4, insert:

“12B. Dhobi. Rajaka”.
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(vi) Page 15— 

after line 25, insert:

“11 A. Dhobi, Rajaka”.

(vii) Page 17— 

after line 11, insert:

“13A. Dhobi, Dhoba, Rajaka”.

(viii) Page 17— 

after line 32, insert:

“5A. Dhobi,  Madiwala. Agasa, 

Dhoba, Rajaka”.

(ix) Page 18— 

after line 11, insert:

“IIB. Dhobi, Rajjilka”.

(x)  Page 19—  /

after line 13, insert:

“22A. Dhobi”.

(xi) Page 21— 

after Une 6, insert:

.  “20A.' Dhobi”.

(xii) Age 24— 

after line insert:

“25A. Dhobi”.

(xiii) Page 26— 

after line 20, insert:

•7A. Dhobi”

j  ̂ ^  ft

t I ̂  ̂  ̂ ̂  ̂  ̂

fit ^
3fT̂, #gr, 4 ,̂ ^   ^

sr̂,  TTSTFTR r̂k

P̂TT t I ̂  ̂   ^
 ̂  ̂  |< t *

 ̂̂   ^ ̂   t ̂

fwr ̂ ̂  t  11 ̂

g  mfe-5pT5T % ^

«TT!fF # ^

.  ̂ ̂  

qpT >ft I I
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Dhobies are not  Sltri Ganpati Ram (Jaunpur Distt.—

Eastr—Reserved—Sch. Castes):  I beg: 
to move;

Shri Thimniaiali:
untouchables.

Shri  B.  R.

untouchables.
Verma:  They  are

Mr.  Depoty-Speaker:  The  hon.

Member has got only two minutes to 

speak, and not to converse.

jjo

 ̂̂  Ord"  f I

flpoj- 51̂, ijEq

S|̂ f5«T*q6

VJfhR (   ̂  ^

fw fw  ^ I,   ̂  ̂   ̂^

$   ̂ wr w  t I  sfer ^

ifrMf ^  ̂Tm mr

I,  ̂   ̂  ^

^ fMcT f̂iTpsr̂ %

IT5̂  t.  ̂ ^

 ̂ wr TOT t I

WT̂  ?flT WSHJ 5T̂ # ^

 ̂ fFfgr f i

^ t 1  ̂ % ip5#

*lO«n % sbl<W|

T̂SPR fTTT  ̂ fit   ̂  ^

I I fPR  ̂ 35̂

f>FF̂  r̂rnr̂r ̂  f̂prr ̂ rw, 

^ ̂  ̂  §■ I ?WT

%*TT *rm, ?ft  ^

^

ft îimt «ik  # # ?n%

5fr#  ̂ 1

Shri B. D. Pande (Almora  Distt 

-North-East): I have got  a  small 

am̂idment.

Mr.  De]̂ty>Speaker:  Everybody
WHO is being called has an amendment.

(i) Page 6, line 18—

after “Chamar*’ insert **Jaiswar”.

(ii) Page 14, line 3—

after “Chamar” insert  **Char~ 
makar**.

(iii) Page 14, line 3—

add at the end "Jaiswar**.

(iv) Page 22, line 20—

after **Chamar*’ insert 
makar*\

*'Char-

(v) Page 22, line 20—

after “Chamar*’ insert “Jaiswar”̂

(vi) Page 14, line 3— 

add at the end:

“Jaiswar  or  Kureel  or  Char- 
makar*’.

(vii) Page 15—

(i) after line 5, add:

“64. Gond” and

(U) omit lines 9 to 11.

<viii) Page 15, lines 6 and 7— 

omit "excluding Agra,  Meerut 

and Rohilkhand division*”.

(ix) Page 14, for line 3, suhstitutez

"24. Chamar,  Ravidas,  Dhusia, 

Jhusia, Jatava, Jaiswar or Kureel.”

warer-iT̂ t̂,  ̂ ?r  ^

VTTVT ^̂TFT  ̂  ^  invfw

T̂RT  ̂ft> 3̂̂ SI%5r  ̂5^

^   t, ̂  ^

*P7̂  ̂   t, T̂RTRT,

'̂TTEW \

$ ŝnf̂ ̂ ?T# t W

 ̂f% '*i«i % M<i*i

 ̂  felFff ^

f «fh: wfV t̂w5C,

2TT  f̂racT %, ?ft ̂  ̂

^ fvSRTT I I ̂  ̂   ^

»ilal  ̂  ̂ ^
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V̂fErTTf  ^  T̂FRT  qf̂

11   ̂ ̂ TT̂nr̂ ̂  ̂ nrhr |

5rî  ̂ f  WT,

?flT  ^ w  w

 ̂ T̂FT $Thf, "brRT, TfWSTW,

'JtiqK ^ ^ 'Sft̂

fiTR I

 ̂ w  ̂ ^ ^  $nffwr t f%

*T f̂*FT ?TT5 Wrf̂PTt ̂

<Mtd̂ ? yrfiT̂ ̂>T?r ̂  ̂51H  ’TT, 

«?f #   ̂ # W ,̂

?fV̂ di<Mî  r̂rfw ̂  f̂rm

I I #f%5T ̂  ̂5|T% ^ ̂  f^

w t,  ̂̂ ̂   ^

 ̂ I I #  ̂ WK
%t(X   ̂ ^  +-RTd  ̂ishr 

TOf ̂  ffht i?5TT ̂   I * ̂

§ ̂  ̂fWf   ̂  ̂   ̂̂   ^

 ̂̂   I # ̂  p R  ̂  ?fhc

iPTTO ̂  ̂ 11 n̂r

BT̂ Ĵ IT  ̂̂   ^   ̂̂

«FTT   ̂  ̂   ^ ^ W ^

?ftT  ̂  tSf̂Tv, inlw, vk isfhftfW 

fr̂nrar t ̂  ̂  ̂   ̂  »

 ̂   ̂  ̂  ̂>ft 5RTW t 

yiftffqr  («IT )̂ ^ fN vi  ̂(f̂ w- 

1% ST <nrm  t̂rr,

;rnî, «fl?TT, 

fflT 5rrf̂ ^  r̂rfer  ^

fim  t» f̂)̂ ,

Tfftf, «flT T ^

anfd̂ ̂   5TTi‘W 5T§r fw  wr  |, 

T̂̂rif̂  ̂  ̂   «n1̂ , wrrfsnr

fftr <nh1 Rt̂   ̂   ^

I, f̂RRt  «FIT ̂3[Tf̂ ̂  t I 

n̂?PTT ̂  ̂  ̂    ̂ ^

 ̂ ̂ T ̂    ̂ t t

TO w sn̂ ̂  ̂  HT̂ t ^

T̂  ̂ ?fk  ?e!(?  #   ̂   ̂  SPT 

?,?V,1(0,000  Tf irf, 3T̂ f%

,̂̂ \3,oo,ooo  ?fv,  f  ̂   W

Y,V̂,oo,ooo   ̂ »rf  ?flT  ^

«<k   ̂ ̂  l(,?\9,oo,ooo  ̂ ?rf I

#?n̂ TT̂  q w  ̂

U ?̂  ̂ Uic? %   ̂ ̂

Ô.q qw ̂  *rf t I ̂  % TOW#

? ?ftT ^ %ÛT̂  ^

 ̂ q w   (5Tf̂ )

51̂,  ̂ ^̂.\9VqW

i|?> «rk  ??TW!̂ Vo .Y«; q w

 ̂ <  ,

?ft ̂  ̂ >ff ̂   ?n ^__

ximwwi-Ĥ W4 : V[̂  iTFRt̂ ̂ RFT 

^ WT jtr ̂  w  t I

 ̂ t ^ *ftr

51̂  ^  5KT SR̂

r̂«̂*t»T<t ̂    ̂ I

Shri Geî  9am  (Mandi-Mahasu— 

Reserved—Sch.  Castes):  I  beg  ta

move:

(i) Page 24, line 15— 

after '*Lohar” insert:

“ (untouchable) ”.

<ii) Page 24— 

after line 32, add:

**53. Pumba

64. Soi

55. Hadi

56. Ghai

57. Thawin (untouchable)”.

(iii) Page 35, line 21—

o44 at the ̂ d **La&iba Khampâ 

ICanaura”,

10 Ŝ TEMBSR 1956 and Scheduled Tribes 649̂
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[Shri Gopi Ram]

(iv) Page 35—

f̂ter line 21, add:

“(4) Gujar

(5)  Lahaula”.

 ̂ I

'̂iPT  ̂ 9̂$

T̂T ̂   I I ̂  ^
 ̂  «Tt|?Rr3r ?rk «ft Tm<m ^ ^ 

T̂PT f̂rar f I

I I

Mt »fWt xm : ^  51̂

 ̂   ̂  t f¥

 ̂5RTR % ̂  f, iT̂ ̂  «fN:

I  I   ̂?T̂rT

f̂tfR I  ̂  (^t )̂

# 31̂   ferr 5̂TTT ’srrf̂ i

JTT̂   ̂  ̂^

^ r̂rf̂nft ^   ̂ t̂tr̂

•»T̂  *nTT f  ̂ 5*̂ >

*ft̂ «nf̂  I   ̂ ̂?=R ̂  f»nr 

 ̂I ̂ftf <<'ifl ̂  ̂>r*T 

vRvft ^ )̂R  f,  ̂  srrft 

T̂R ^ t* «ftr «nf5rr ̂h»pt

ĤH  ̂̂>PRT   ̂I JT  ^

iRHT %   ̂ cT̂ f̂

I t   ̂  ̂^
(q  ̂) «rrf̂ f ̂  3̂ 7 

f̂irr ̂ TR I

Shri Niranjan Jena  (Dhenkanal— 
West  Cuttack — Reserved — Sch. 
Castes): I beg to move:

Page n —

Omit line 22.

The community called Kummari has 
been included in item No. 49 in Part

VI relating to Orissa, as belonging to 

the Scheduled Castes.  But I regret 
to say that Kumbhara and Kummari 

are one and the same caste.  In north 
Orissa they use the expression ‘Kum

bhara’ and in South Orissa they are 

called 'Kummari’.  But they are one 

caste and they have been treated as 
caste Hindus, and they have got their 
relationship with each other through

out the State.

I do not imderstand why Kumbhara 

has been excluded and Kummari has 

been included.  If you go through the 
Report of the Backward Classes Com

mission,  you  will  find  that  Kum
bhara has been recommended for in
clusion among backward classes. But 

here I do not understand why Kum
bhara has been left out and Kum
mari has been included.

If the population of the Scheduled 
Castes is to be increased in this way 
from year to year, I do not imderstand 
how their upliftment is possible with
in a short period.  Whatever amoimt 

is allotted by the State Government 
or by the Central Government from 
year to year is not at all sufficient 

for the upliftment of the Scheduled 
Castes and Scheduled Tribes.  Again, 
if large sections of people or caste 
Hindus are to be included in the list 
of Scheduled Castes, I do not think 
it would be possible to solve the pro
blem within the time scheduled imder 
the Constitution.  I think it will take 
a long time to bring these sections of 
people on to an equal level with the 
Hindus.

I therefore request the Home Minis
ter to exclude Kummari from the list 
of Scheduled Castes.

{ffreisrr <wi?rr— 

strfiprr) : 

t '̂TfafT f  ?s.̂?

#  JTlir  w sft

I *ik aft l̂?r ? 5Tiftw ̂ jnfr I
# r̂rar  ̂  |  i atrfirat

wfira I fsT 5rrfeiff #?jwr
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The purpose of my amendments Nos. 
354 £ind 355 is to place '‘Madig” in the 

proper order.  If my amendment is 
accepted, item 16 would read as fol
lows;  “Mang,  Matang, Mini-madig 
or Madig”.  The reason why I  am 

placing “Madig” in this way is that 
formerly this community was in list 

No.  21, under the Scheduled Castes 

and Scheduled Tribes Order, 1950. So 
I am not making  any  substantial 

change.  Only I am putting them  in 
proper order.
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^  t  I   ̂  ITTOT  t

fro ̂  srrcft 11  ̂ »r̂ -

 ̂  ?TT5r ̂  spTFf

f I p? zn-  ̂I

 ̂f Si WT I ; ^

iw  m\ t I   ̂ ^

WT ̂  TO I I  T̂TT̂ 

 ̂  ̂ ̂  t I P̂T t ^

#  I =̂TfTrr '

 ̂ ̂   ̂ m

^ %'nr?T ^  I

Shri K. L. Mure (Kolhapur-citm- 

Satara—Reserved—Sch.  Castes);  I

beg to move:

(i) Page 7— 

after line 6, add:

*‘26. Chakrawadya-Dasar

27. Chuhar or Chuhra

28. Dakaleru

2». Kolcha or Kolgha

30. Shingdav or Shingadya

31. Sochi

32. Timali ^

33. Vankar *

34. VithoUa”.

(ii) Page 7—

for lines 21 and 22, substitute:

“7.  Mang,  Matang,  Dankhni- 

Mang, Mang-Mahashi, Mdng- 
Garudi, Madari,  Garudi  or 
Radhe-Mang*\

(iii) Page 6, line 19— 

omit “Madig”.

(iv) Page 6—

for line 34, substitute:

‘*16. Mang, Matang, Mini-madig, 

or Madig”.

My purpose in moving amendment 
No. 253 is for the inclusion of cer
tain  castes  which  have  bê  
excluded.  They  were  in the  for
mer  order.  The  Backward Classes 
Commission  ha-  not  given  any 
substantial  or  convincing  reasons 
for  • their  exclusion.  So  I  am 
requesting the hon. Minister to  in

clude them.  The castes are: Chakra- 
wadaya-Dasar, Chuhar  or  Chuhra, 
Dakaleru, Kolcfha or Kolgha, Shing
dav or Shingadya,  Sochi, Timali—it 
is "nmali’; in the list through mis
print it is put as ‘Jimali’—, Vankar 
and Vitholia.

With regard to  amendment  No. 
325, I am just giving the synonjnii 
or better word for “Mang” because 

in Maharastra and in  the  Marath- 
wada area and in Madhya  Pradesh, 
all of them are  called  “Matang”. 
“Mang” is a very comtemptuous or 
detestable  word.  Therefore,  I  am 
suggesting that lines 21 and 22 may 
be put as I have indicated in amend
ment No. 325. These are, of  course, 
very simple amendments and I hope 
there would not be any objection for 
accepting  them.  I  commend  my 
amendments.

Several Hon. Members rose—

Mr. Depnty-Speaker:  I am sorry

I cannot call any more hon. Mem
bers now.  I have to call the  hon. 

Minister and I am sure that Govern
ment  have  considered  all  those 
amendments that have come and they 
must have made up their minds and 
will give a reply to them, and see 

whether they can be accepted.
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Shri B. K- Das (Contai): We would 
have to submit our memoranda.

Mr. Deputy-Speaker: You may.

Will they go on

10 SEPTEMBER 1956 and Scheduled Tribes 649S 
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Is thî the desire of the House that 
another 15 minutes may be given  to
this?

sure
into
been

ShH B. K. Das: 

record?

Mr. Deputj-Speaker: I am

Government must have  looked 

all the amendments that have 
submitted.

Shri B. K. Das:  We do not know

that.

Mr.  Deputy-Speaker: The  hon.
Member would  appreciate  that  the 

House itself had placed a time limit.

Shri Balmiki: There are so many

amendments of mine to  the  First 
Schedule and I have little time  at 
my disposal.  I want to speak . only 

on one.

Mr. Deputy-Speaker: I have already 

said that it is not possible now  to 

extend the time.

Shri Balmiki:  I want to speak only 
on one amendment; one minute.

Mr. Depnty-Speaker: If one minute 

for everybody is given then it  may 

make 20 minutes.

Shri Jangde rose—

Mr. Depoty-Speaker: Shri Jangde

has already spoken twice.

Shri  KeeiiavaieBgar  (Bangalore 
North): Let me move my amendment; 
the Home Minister was  pleased  to 

accept it.  ^

Mr,  Deputy-Speaker: If  it  is

Drought to the notice of the hon Min

ister he will reply to that.

An Hon. Member: Only  one mi

nute, Sir.

Mr. Deputy-Speaker:  One minute

for each Member would mean another 
20 minutes; how can I accommodate?

Shri Balmiki: About the Koris no

body has said anything; there is my 

amendment.

Mr. Deputy-Speaker: If  Members

wish that one minute may be given to 
each Member, I am prepared to give.

Several Hon. Members: Yes.

Mr. Deputy-Speaker: I have no ob
jection.

An Hon. Member: Time should be

given State-wise.

Shri I. Eacharan (Ponnani—Reserv

ed—Sch. Castes):  Sir, I have  my
amendment No. 103.  It is to add the
3 communites,  ‘Kanakkan,  Pulayan 

and Vettuvan’.

These are the three major commu
nities in Malabar.  Pulayan has  been 
■classified as a Scheduled Tribe.  They 
have not got the characterisitics  of 
the Scheduled Tribes.  Their  social 
customs and occupations  and  other 
things are just as those of the Sche
duled Caste  I, therefore, say  that 
this caste should be added along with 
the other two castes Kanakkan  and 
Vettuvan who  are  the  Scheduled 
Castes in Malabar district and these 
three should be classified 51s Scheduled 
Castes throughout the new State  of 

Kerala when it is formed.

sft  •  I beg to move:

Page 15—

for lines 6 to 11, substitute:

“64. Kori 

65. Gond”.

 ̂ t ifK  ̂  ̂^

?tNt 'Sfr  ̂  ̂  ̂*

fw  t, cfr ^

t jHT  ̂ i

W   ̂  TO i

(i=Rî t

 ̂ f ̂  ̂̂



^  ̂ ?r T̂T̂ f ftp:

5TT̂  ̂itTmW ?Ht ^ ^ *̂a7Ff 

 ̂ ^  #  5f7m

Pt̂    ̂  t 5bYt ̂    ̂:3̂ f

4̂99 Scheduled Ĉtes

# 5TTfer ’VT  ŜTR,   ̂  5ff̂ -

If̂ ̂   T̂  t ̂ SJTR

3  ̂'JTT  iri I  I ̂   cT̂

(?TTr̂ ̂ T̂T̂) %  t ̂  q^

sr̂  5FT sr??T I  I  # T̂ScTT ’̂TT T̂ 

*TT r̂nCt 5̂" Tis#il  ^ %

 ̂ f̂ T̂  . ̂fi

wsr  ̂ ?T̂ T  ̂   t I

% f?T  ̂?T  ̂ ?TT«fV J':ft Wf

 ̂   ̂  I ̂   Stap t  I  ^

 ̂ % #3T ̂ ?R̂  # ̂rPT fw

t ?fh?' A ŜTFTTT i ?̂P*

ifk  ̂  ̂  ̂ f̂r

ffT̂  I I 3̂̂  ̂f̂ r̂  r̂ 3̂̂

T̂fpT, Wf̂ . r̂JT ?fk

^ ÎTR # W  ̂ qmrr 5TFT I t 

ŜTT g % 3̂  ̂>ft ̂ 1% ̂ T wm. 

f̂rm îT I

^  HMf :  -3̂TT̂  ̂ IT̂R̂T, A 

+et<i  ^  f̂ T̂ ?T*nT 

f I   ̂̂  2Tf  t ̂   ^

i  TT53T ?rrwlr # ̂

n̂fW ^ mfk̂  t, lo,

ztẑ  qi4,̂;M  (f̂  

5RH )̂ pfTT %

 ̂̂    ̂  ̂ yfrf̂pft ̂

 ̂ ̂  T̂T# % ̂ tf  I  ^

TOTT R, ^^?rk^,

+HI  ̂ ffwft % HPT ̂ 5̂ ̂r?T 

v*̂l̂ wr?7TT I I 4 *«il̂dl i f% ̂ R̂ *ii

5ft̂  TT̂  ^ ^

I
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ĉHT   ̂ A ?TT̂ ^Nfhr̂

I ifTT ̂RTtŴT ̂  |fvWrZHmt 

5fTf̂ % ̂  fiT̂ , ?mrw ifk ̂ T̂FT H 

flt’. ?TT̂ ̂

 ̂  ̂  qx  qfw #

?5m f 3TT  ̂  T̂TR- ?FT̂ f.  ^

 ̂ TT  f̂riFf ttRT wm I

TH  ??%fTw  ̂  I r̂

!T  ̂5̂' »ff̂ ?fr̂ T  ̂̂ |rf fq̂ Yi 

|f  ̂  ̂  ^

R̂T ̂T?TT   ̂5-U'q̂ ̂f̂TTT  ^

T̂ T̂t  |, f

fV qK

ĵfrf̂ ̂  ̂ T̂iRT ̂  %ZTT ̂ 7̂ I

'̂ 1̂  ̂ ’7*Wr ̂ n% ̂  dl<r<i®r* ̂  ^

^ ?T̂  »THT snrTT I iiV?: ̂  PTPhr ̂  

 ̂ % 51% ê r̂ d  ̂ ̂ TR ̂  f̂IVR̂

t  ?ftT 4’ =̂rrĝ 

r  ̂̂  fRR arf̂ ̂ TR I ?ik  % 

'TRT sftfhr   ̂ ̂  ̂   f%̂T 

 ̂  I

«ft ô  ô  inVlH  (jf̂TR*!̂-

^P|-TfeT-yf  ̂ ̂ Mllfd̂l ) ; WOT̂ T

\  %  \RR

I t̂if̂ ^̂ T̂T5|FTT«1

% f̂ T̂  ̂ ̂  W<5H +<HI  ^

Tnr^m  ̂ 5ft ^cWT

 ̂   ̂  A 25TTfw  ̂ «Tr

 ̂ ̂  ̂  4̂tt5T̂ ̂ ̂rrf̂T̂   ̂ ̂  ̂

 ̂  ̂   mw  ̂  ift <rfW w

 ̂TO  % îHk̂  frfTOR  ^

I

'TT ̂  ̂ V W

r̂   ̂ f,  ̂ f̂

#Tt, «nf̂ ^   5RJR

*rte-̂ , WT, iTMTt,  tWT,  T̂T̂ 

ifk siTirfW, ̂  ̂    ̂̂  w
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 ̂    ̂   ̂  ̂ %

TT̂   ?fh:

I ^ TO  ^  %

 ̂  ̂  «T̂ ̂

?rm  ̂  ̂    ̂  T̂fTtTT

 ̂   ̂ TO   ̂ ŝmPm

’Rk Î̂-M<in44>dl ^  t

 ̂  ̂ ̂  % 'illdl̂ T̂ ?fh: mrSRT-

^ ^   ̂a<l'M ^

^̂ T̂  T̂Tf̂  ^  cr̂

^̂TT  î,  f̂TT  ̂ *̂t>

 ̂  qr̂T, 55flT frsrnr f, ^

 ̂̂iTOT  ̂ ''•rrâTr̂ i

4 5tt4  ̂  ̂ ^   ̂  ^

% ?PT  TO  I   ̂ ̂  ITFT

 ̂  ?fk ^  ̂  ̂  f  ^

 ̂TÔ I  1 4M̂^̂ ̂  ̂ifâi MR̂iHud

5̂TT% ̂   # eft ̂r<+T̂' #

I ?TRTT I ̂  ̂  yiTPR ̂  ̂  WT% 

r̂ff  ̂  I

Shri B. K. Das:  Sir, I beg to move: 

Page 16, line 1— 

add at the end “or Dalai”.

3 P.M.

This caste Dalai was recommended 
by tho Backward Glasses Commission 

to be included in the list of Scheduled 
Castes.  I do not know why this caste 
has been omitted.  I understand that 
in the r pinion of the State Grovem- 
ment this caste appears to be an ob
scure one.  I do not know the reason 
for this.  This caste lives in my con
stituency and also in my district and 
the contiguous district of the 24 Par- 
ganas.  I know that in  the  West 
Bengal list, in entry 23,  the  caste 
Kandra is there.  I know that this is 
the same caste and is known, in some 
parts of the district, as Dalai.  During 
the census eniameratiton, ' they  men

tioned their name as Dalai but they 
have not been enumerated so. Kandra 
caste is given there but the  number 
has been less than what it ought to be. 
For that reason,  I ĥve  mentioned 
Dalai with Kandra and I think there 
will be no difficulty in including this 
caste.

(f  ̂ wa-qf̂ psnr):

(i) Page 13— 

omit line 33.

(ii) Page 15—

jor  lines  6 

Kori”.
to  8  substitute: “64.

3TT% I 3ft 

5TTf̂ vt   ̂ ^mr i

'd’f ̂  ̂̂ R̂TTT HIH T̂PT I

»̂n% ̂rnfhr) ?trt, ot  t̂ph

 ̂̂  fror̂  T̂RT I  ̂  ^

IT̂ qvTTP" 'Mlfd ̂    ̂  ̂I

iiTT f?r fW I

?r f?T  ̂fk̂j 5TPT  I

5fo «pYft

'Jllld % Hd(fc’«ri+  ̂I  5̂n% ^

fern?ft̂iTT̂ 51̂ f 

+T̂î ̂ ̂TRT mj I I

sf?t fr̂q;<rg  f ̂

<4̂1  P̂TT ̂ I ^
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I beg to move:

(i) Page 13— 

omit lines 16, 17, 19, 20 and 36.

(ii) Page 14̂ 

omit lines 2, 4, 25, 27, 28, 30 and

^   ̂  ̂  ̂  ̂

 ̂frf+m ferr |  ̂   ̂ %

T̂FT TFT  ^

 ̂  ̂?ftT   ̂ ■*1̂ ̂  ̂I

 ̂ ̂THTT  f<«IN, <̂*1  ^

 ̂I 1 ^

^ ̂   FT

 ̂ 'STrfir  T̂̂*rT +h

 ̂   ̂  ̂  ?T̂̂ TTT ^

#T fWhsnft  ̂ ̂  ̂ T̂wr ? r̂rer, 

t;o ̂sTTT qt I ^ ^ n % ^

srM r̂f̂ ̂

W I I T̂TT  I  ^  ^

fjTET I

TTo ô OTf (̂<HI f^)  :

inrrfhr A ?tot ̂ Rft̂

Ô y ̂ 5T  ̂wm   ̂̂  ̂   t :

Page 17—

After line 24, add:

“27. Dhobi”.

^ 5FT ?TTOT TlTfW ? %  ̂ 

n ̂   ̂ #1 I
 ̂  ̂̂   T̂FTT ̂TRTT  ^

vttT.  5TRff  ^  ̂  5T̂,

ITtTM, wfm, ^  ̂ W
 ̂ TTFTT  I cTST

 ̂̂  ̂  *TnT   ̂ ̂ i '7?rr

(̂TR̂ # 'Snfipft

 ̂  ̂I ^

^  fW ?rrf I, ̂  5T ̂ ftror- 

fw ̂  ̂ ^  5rrf?nfr

 ̂  ̂   ̂  I

% # Ilf   ̂  ̂  f, ?n  ̂t

?TR  3̂rmr I

yfv  (*T̂r-yî 5̂T f̂tir»r— 

Tf^— *nf^ '»iifd̂i);

4 P̂R  VFfi*r  ̂ r̂̂ĈTT 

j I

36.

(iii) Page 15—

(i) omit line 1; and

(ii) omit lines 9 to 11.

(iv) Page 30 and 31—  ’

for lines 31  to 37 and  lines 1 to 9 
respectively, substitute:

•“(a) Throughout the State.”

(v) Page 35— 

after line 21, insert:

‘8A. After Part VII—̂ Punjab, insert: 

“PART VIIA—UTTAR PRAI®SH

1. Agariya

2. Badi

3. Bahehya

4. Baiga

5. Bhil (Bhqpa) ‘

6. Bhoksa

7. Bhuiya

8. Bhutia  (Khampa,  Marcha, 
Tolcha, Jad)

9. Boria or Bora

10. Chero or Cheru

11. Jaunsari

12. Kharwar

13. Kol

14. Korwa (Korku)

15. Majhwar

16. Patari

17. Raji (Banmanus)

18. Saharya

19. Tharu

20. Gond (Dhuria, Naik Ojha)”/ 
(Vi) Page 36—

for lines 10 to 12, substitute:

‘“2. Throuĵout the State:—”'
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[MY

>v3 0 ?riT 5\

fro %  # % I ^

I I  fir

^ 1%̂ ^ ?TT5ft  fr  ̂^-

%   ̂̂  t, ."4̂T 5fTt fwr  #

 ̂ q̂TRT t I #  ^

=^^1 JToqtô R̂ nr# ?TRTF5?T̂ 

?TTr̂Tr%̂T  ̂  ̂  HTT?rr

dr  ®F̂ ̂  ̂  ̂  ̂  ̂

^  iRrT ̂  t ?fTiV

t  I #  g 1% v̂Fpwr  >?T̂ ̂

^ t I  ̂?TTî^Wt %

 ̂ <i«jH  ̂ fsr̂TT  f̂

f,  #,  5T̂, -4>TnT,

r«FEll 31̂, 1T̂ T̂TT̂,  p̂fr  ^

517̂1,  # n̂-r̂-

r̂rat f, Hsî  ̂'jft ^ k<4ih) ^

3n̂  •TcTT  51̂ ̂3rT7 5T̂ ̂  ’ftS’

sn% <tT̂r̂ 5FTR:   ̂̂  nf  I ̂  5rf

STITNFT

%   ̂ ̂  ̂  ̂  ^

TR” f̂TTT Wr "ITP̂ % ?TRT ?TT̂ ̂ TP̂

 ̂  ̂̂   ^

i

 ̂ ^   vrf̂f̂rot ?T̂ JTR  ̂  I I

 ̂ ̂  ̂isMC'S  «Ft Rlt*d ̂  t»f̂FM 

f?rm ̂ TR I  fefft ̂ ̂  f̂TW

f̂[̂(T 5TRT ̂  ̂  ̂   ?TNfH

v*ilfn If  fem  ĵTPT, Wf¥«T 

ffnpflr ̂  ̂ wj  ̂   ̂ 5mr i 

<fto  +  #ir̂?î %?(M*iH'»IH+

 ̂  ̂  ^ t  ̂  ̂irnrfhT

•T̂ ^  ̂SfTSFTT f'S!n*fl

5rrf̂ %  ̂ fq^

vr̂ift %  ̂̂FTT̂  fen t

 ̂ ̂  inr̂f:̂ srrf̂t   ̂f̂ '%

 ̂ ferr

VPT, ̂ R̂TT o[̂  ̂̂  ̂

?rrfe*T ̂r?nft)

 ̂  ̂ r̂  I

%TT #5fhf5T

■HW4 'HTT̂ %  ^M'-'̂’  ̂ ̂I

Shri Jaipal Sinfirfa  TRanchi  West- 
Reserved—Sch. Tribes): Sir, I rise on 

a point* of order.  I find that Gond is 
not in the list for U.P.

Mr. Deputy-Speaker:  He is com
plaining about that.  He says that in 
as many as eight  States it is  there 
while it is not there in U.P.

Shri Jaipal  Sliurh:  What  is  the
argument?

Mr. Deputy-Speaker:  He  wants it
to be included here as well; that is 
his point.

^ yfv :  sr%î ?tV̂  >ttt̂

3̂ ^̂ 5̂rnTT̂   ?̂Tic;c(l4l

 ̂  ̂  t I   ̂î R̂nr

T̂Rf   ̂fiRRT  ?rT(̂[̂î r̂zft

sA" ̂ %̂lt ̂ Tpft f, ?T̂  5TRT % t  ̂

Fpft  ^

V[̂    ̂WK ’TW ̂ITOT  ̂fhFT̂

qr T̂pft *rf t   ̂  ̂

'jf *R̂i ̂   ̂̂  r̂Rft ̂   iff)

?TPTT ̂   t, % ̂ Cff,

 ̂?pft

fsR* # ̂  ̂  f̂JTT ̂rar ̂ ̂  f̂ f?WR 

 ̂f̂ r̂r *RT t, ?nT?f̂5T̂

?nWT I  TT5IT 41<+K #

^ ̂  #  <<Tfg'<n̂1   ̂ fw

 ̂ % 5WR>  ̂ r̂Wr  ^

n̂ferRft n̂rr t, %1̂

fiFTcT̂ t̂mferrRnTf 

?ft̂ f ferr  w

f,,  fv ^ f̂5FT if  ^

 ̂ t,  ̂  TO 111

«JdHidr ̂ f̂i% ̂
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iw  q̂r fm ^

ftf̂ TTT f̂̂ ^?rrfT  ̂

t, H*Ar<j ^  ?rrin̂

x̂ ,oo? I ?fV?: qrriT f̂fr̂r nrff ^

 ̂fr I

>»MT<T ?rr̂ T̂ ?n'î;%ift ̂  t  ̂ ̂'t 

 ̂ %̂TT w  f:, 1% r̂r

 ̂̂ TTt̂T̂ ^

W ft I W ̂    ̂̂5̂T̂rnr #

% ̂ T̂FTT  ?T̂ =#!% ^̂  ̂ I,

t̂.lr̂ ?Ti%̂,JT  T̂  ^̂rr =5n̂ 

f î ̂  ̂(>?TTir % ?TT5r.̂ ̂fr sr̂

f̂iTT  n̂r  I

«ftTOV (#5̂ ) :

ii/y. t ̂  ^ :

Page 32, line 9— 

add at tthe end:

“or Halbi Koshti.”

 ̂îT%̂ <t*HI -̂l̂jdl  ̂\W! 

rr̂  ?T̂ ̂   jfr  ̂5[f̂ ^

 ̂f̂i*fl T̂irft   ̂?r*T“ 

TRTcft, WTRH, Tnn7 f3r̂ #?fk̂ t?T 

ŝĉ 0'̂   ̂ '*iff̂

’’rrJTT  |, ÎV̂r 

ŝtsRT, f̂ 'r #■

'*IM[ %

%̂ FT +1*il  ^

 ̂ f+̂r   ̂ I

i|Tt STT̂  I ^

3n% t   ̂  «ftr 

sf?̂ |,   ̂ ̂  ̂  ̂  ^

r̂rtr i A ?irT ^ ̂  t̂Tprr f

fip Russell’s Book Tribes and CastcEt 

c,p. Vol. 3, Page 5S2 ̂ ?Tf f̂rar f?rr
:

Halbi Koshtis are an oflf-shoo'. 
of the Halbi Tribe
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?fft d  % ’TPT̂ r̂f   ̂?PT»ft 

 ̂^ mt̂  JTRTT

mw, V3-U5C? 

m   ̂  1%  HilbiKjhtis an  a 

Tiftc. ̂  >»)̂<d ĝ Rift ̂sTPT ̂  W  *fea% 

 ̂ «i»T>̂   ̂ 'TRT   ̂̂  ̂  ̂  ̂

 ̂\  it A f  ̂  fr

 ̂f̂r  ̂ ̂

?TR  ̂ ̂

 ̂5]rfiT̂  ̂  T̂FT I  -

^ T̂SITT  (sTT̂î-’fhft-

7feT̂ ~̂ Ĥ(f̂  qrf̂  gnf̂qi)

 ̂f  ̂ |,   ̂  ̂ ̂  ̂

 ̂I  ̂   ̂  JHT

I

 ̂HPT  HpqY «ft ^  ^

w t  ̂w   |,  ̂ ̂  ̂   ^

H  ’h<<n{ ̂ I «R>̂i’ *HiRiti

r̂ ̂  RmIc I ̂  ̂  ̂  ^

f «fhc   ̂5Tpq̂ $

^ ?r^3TR
 ̂ ̂ rf̂  I ?HR ̂  ̂  TT  SZTR”

»T̂ ̂rH  ^ ̂  ̂  *id̂«i  ^

F̂fiRR ̂‘tR̂ nw   ̂̂   «ft

'̂TT WTT

I I

5T̂5r # ̂ I P<«rif̂ '̂i ?it̂flT5nTf

«f>̂r!i ̂   ̂  WFTifhr ̂

Ht\̂  ^ ^  i I

 ̂ % W4 ft  HHT  ^

|:̂  % HPar I

5TRT % ̂ TTfkwrRpff  % ̂  ̂ Tr 

f+<̂l '»Ti

W  ^ I
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THRIFT

QTHT  I  «%  ^

 ̂  ^̂TFT, fmTFT.

<N^H,  Î TT̂ , iTffM Wnfk ̂

irrfŷr̂Rft WR ̂ifT̂  I f̂TTT

 ̂ r̂t

?rrf%̂ 7̂  ̂»T̂  I

t  ?iTT % wm sTFTF̂ m

f?r̂ ?̂JT ̂ 1̂< ̂

«<â Hi ■4T̂d[ ̂ !T%̂,

?To 'ft®  ̂ ^

I  ?rk  ̂ T  ̂I  I

 ̂ Ml̂  ̂fsRT ̂   ̂ ̂l-H

^ t ̂  ̂ ̂  ̂  ̂rf̂TRT  «T1

 ̂̂  ̂ R% ̂ 

%5RT w  ̂  ̂ F̂f»TT f% ?V9̂ ?rm 

TOT I  ^ R̂ ^̂ lfw *4t ̂  ̂ ̂  I

t ̂    ̂ 5T TTR ̂  I

4 ̂TPTrTT ̂   ̂cTRW ̂  *fll<:<l

 ̂  ̂   ’>4iq«u ̂ ^̂ rr̂

 ̂ I

n̂lk̂ Rft ̂    ̂  ̂̂

 ̂ ?T  ̂m I w 'ift ̂  fTTsr̂T ̂

 ̂  ^  Pt>̂  %■ ̂  ̂ VO

^ inl̂   5f̂«b '»n<i*i

 ̂?rŶ  ^  I<»i  % nshî  I

^  ^̂JTFr  f̂nrr '3TR!T ̂ 

?ft t ^ ̂ 5rm ̂

3i%  *̂1̂1 '3fTT̂ I  R̂o

% ̂  ̂'̂ff ̂  ^ 5rr̂r I

xJ<l̂<|f| t ?TR̂  P̂FTO  51^

5̂TT̂ i I  ̂fq  ̂ |f irrf̂  

%   ̂   ̂  ̂ t  ^  5T

 ̂ F̂tf  <f̂lH  f̂;̂ ̂5TT̂  I

?fk fir  ̂11
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Dr.  Jatav-vir  (Bharatpur-Sawai
Madhopur—Reserved—Sch.  Castes);

Sir, I beg to move;

(i)  Page 7— 

after line 19, insert:

“5A. Jatav”

(ii> Page 12, line 37—

for “Jatia Chamar” substitute: 

“Jatia**
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(iii) Page IS— 

after line 6, insert:

"‘ISA. Jatav”

(iv) Page 14—

after line 17, insert:
“38A. Jatav”

(v) Page 17—

after line 11, insert:

“13A. Jatav”

(vi) Page 18—

after line 14, insert:

“26A. Jatav” 

ivii) Page 19— 

after line 17, insert:

“26A. Jatav” 

iviii) Page 21— 

after line 5, insert:

“19A. Jatav”  ,

(ix) Page 21— 

after line 30, insert:
“lOA. Jatav”

(X) Page 22, line 20— 

for “Jatav Chamar” substitute: 

“Jatav”

(xi) Page 22—

after line 28, insert:
“16A. Jatav”

(xii) Page 26— 

after line 21, insert:
Ha. Jatav”
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should be a Commissioner  appointed 

just to make adequate  and  proper 
enquiry with respect to all thê'e mat
ters.  A Commissioner was appointed. 
That Commissioner made a very ela

borate and exhaustive  enquiry  and 
ultimately submitted a report, saying 

that cert?\in castes should be enume
rated and added on to the list  and 
certain  tribes or castes  should  be 
taken out from the list.  Even after 
mat, the Government  thought  that 
mis IS a vast subject in which  mis
taKes were likely to creep in, and so, 
to avoid them,—those  mistakes—the 
nuestion was referred to the different 
State Governments who were likely 
ijQ be in a better position  and who 
were in possession of more  adequate 
information.  So, in consultation with 
mem and with  their advice,  ulti
mately, the present list was drawn up.
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Shri Pfttaskar: Sir,  I have  very

carefully  listened  to the numerous 
suggestions which  have been  made 

■by hon. Members  with  respect  to 
.either the deletion of certain names 
r̂ the addition of certain names,  or 

■the proper placing  of certain  other 
names  in  the  different  Schedules 

'Which are attached to thii Bill  re
garding the’Scheduled Castes and the
Scheduled Tribes.  No  doubt,  I re-
;aliŝ that in the Constitution  itself, 
-when we passed it, we recognised that 
dtoT historical reasons there  are  in 
India in existence large tribal  areas 
-where different tribes  still live  in 
<,‘ondition' which we want to improve. 
At the same time, for similar reasons, 
-there are numerous castes  in  the 
•whole  country  who  unfortunately
“Suffer from certain disadvantages.  It 
-was from that pjint of view that in 
•Chapter XVI of the Constitution  we 
made special provisions with respect 
■*0 their education, their services,  the 

improvement of their situation  and, 
Uastly, their separate  representation 
ifor a period of ten years in the dif
ferent Assemblies and in the Parlia- 
mient itself.

With all these, I would now request 
<he hon. Members  to look  at this 
<]uestion not from the point  of view 
 ̂ to whether a particular community 
in a particular part of the country is 
r̂ is not included so far as the lijt is 
’concerned, because it is one which is 
^und to have some imperfection  or 
Khe other, but from the point of view 
of the efforts—the joint efforts of  all 
4)f us  put together—that  we  have 
tx̂ n making to solve this question in 
M particular way.

As soon as the Constitution  came 
t̂o force, recognising the importance 
of thê factors in  our country,  we 
liad first a President’s Order  which 
laid down certain communities which 
ought to be .given q>jecial  protection 
on the ground that they  are either 
Scheduled Castes or Scheduled  Tri
bes.  Naturally, that had to be done 
on an ad hoc 'basis with the informa
tion that was in the possession of the 
•Government  at that time.  Certainly, 
tt wasujjthoiâ necessary that  there

I do not claim any perfection  for 
this list, because, as I have been care
fully listening to the speeches here, I 
felt that probably there may be some 
mistakes.  But however we may con
tinue to discuss this matter, we must 
remember that the problem is so vast 
that one can never say that there shall 
never be a mistake in these matters.

3-23 P.M.

[Mr. Speaker in the Chair]

It is, therefore, from that point of 
view that I considered the suggestions 
that have been made by different hon. 
Members of this House,  particularly 
by those who know more intimately 
about this matter than any Commis
sion, Commissioner or the State Gov
ernments themselves.  Having  done 
that, w'e £u-e not going to stop here for 
achieving the purpose which we have 
set before us.  But there must be  a 
limit.

As I said, this has been done  for 
two or three purposes.  In the matter 
of services and education, I can assure 
the hon. Members that, if at all there 
are some castes or sOme tribes  who, 
unfortunately, have  been  excluded, 
the Government will still continue to 
enquire, to ascertain any try to  do 

justice as much  as they can.  Of 

course,  there is this point,  namely,
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that their names may not be included 
in the rolls for the  next elections. 
AJfter all, we cannot  continue  this 
work till such" a time when a point is 
reached where the general elections 
may be held up.  This is  impossible. 

But we will continue to pursue this 
matter wherever necessary, but there 
is bound to be some defect, especially 
when the subject  is so vast.  How
ever, the Government’s desire is there, 
namely, to see that, apart from other 
things, justice is done—and  justice 
will be done—on a very proper  and 
right basis so far as the interests  of 
these communities  are concerned.  I 
can assure the hon. Members that al
though there  are conflicting  claims 
made on different grounds,  the Gov
ernment will certainly take into con
sideration all the  suggestions  that 
have been made, and they will try to 
ascertain, even hereafter, as to  what 
those tribes or castes are which un
fortunately have not come in into this 
list in spite of  all the efforts  that 
have been made.  We will see that at 
any rate they continue to enjoy the 
benefits in  the matter of  education, 
general advancement, service, etc.

I shall now refer to the contention 
of my hon. friend Shri Rishang Kei- 
shing who thought that probably the 
Nagas and the Kukis, the two main 
tribes in his area, are being delibe
rately described in different ways in 
Manipur and Assam.  I can  assure 
him that that is not true.  As I said, 
the whole of this list is based on the 
report of the Commissioner and after 
getting the report,  we referred  the 
matter to the State Governments, and 
obviously,  whatever  those  CJovern- 

ments recommended,  we have  put 
them into this list.  There is no poli
tical motive behind this.  I did  not 
find from the hon. Member’s speech 
that his contention is that  any par
ticular sub-tribe, either of the Nagas 
or of the Kukis, has been  excluded 
from the list which has been present
ed heare. It is no good trying to read 

too much into a matter like this. Actu
ally, the hon. Member did not com
plain thart they are  excluded.  The 
only point is, why those communities 
should be described like this.  But I

can tell him that such things happen 

not only in this caî but in  other 

cases also.

For instance, take the question of 
Gonds.  I was surprised to hear some 

Member asking as to why the Gonds 
are included in the list of Scheduled 
Castes and not as Scheduled Tribes. 

True: the Gonds are being described 
as Scheduled Tribes in many  States 
other than U.P.  But the point is not 
whether they should be described as 
a Scheduled  Caste or a  Scheduled 
Tribe, but whether  special  conces
sions are deserved by  them.  From 
enquiries made, I find that so far as 

Uttar Pradesh is concerned, there is 
no list of Scheduled Tribes, because 
it is a central part where there are 
not many Scheduled Castes and Sche
duled Tribes, as such.  So, they  in
cluded this community in the list  of 
communities for whom special ̂conces
sions have to be made.  There  was 
no desire, in any way, to  humiliate 
any community, and it  is not from 
that point of view that this is done. 
Otherwise, we would be going rather 
against the very basic principle of the 
whole matter.  The castes and tribes 
are being enumerated in this way, not 
for shoŵ g any  superiority  of  a 
particular caste over any other caste, 
but for solving the problem and  for 
making special efforts to see that these 
people progress and reach the  level 
of the other citizens as early  as pos
sible.  Therefore, I think  it is not 
desirable for the Members to raise on 
the floor of this Houŝ the question of 
any superiority or inferiority of  one 
community or tribe as against another 
community, caste or tribe.

Shri Jaipal Singh: If that is  the
point of view, why do you not put 
them as Scheduled Tribes?  Why do 
you put them as Scheduled Castes?

Shri Pataakar; I should like  to 
make enquiries and see whether it is 
possible to include them among  the 
Scheduled Tribes.  If it is possible, 
we shall do it.  But I would  again 
like to repeat this:  let not the hon.
Members start saying, that one caste 
or tribe is superior to another caste or 
tribe.' If there is any  mistake,  we 
should like to see what it is.  '

10 SEPTEMBER 1956 and Scheduled Tribes 6516
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Shri Jaipal Sin̂ h:
admit the mistake?

Why do you not

Shri Pataskar: Let us discuss this 
without any passion.  With the  best 
of  motives,  the  Scheduled  Tribes 
themselves might have said: that “We 
want special concession, Do not  put 
us in the same category or class”.  So, 
there may be some justification.  But[ 
then there might have been a mist̂ e! 

Anyway, this should not be a subject- 
matter for any heat or passion.

Supposing, there is a Dhobi.  As  a 
matter of fact, there are certain castes 
which are mentioned among the Sche
duled Castes  in some part  of th« 
country and are not so treated in some 
other parts of the country. They are 

not treated as untouchables in some 
parts of the country.  I can say from 

personal experience that Dhobies  in 
my State are nowhere  regarded  as 
untouchables.  They  are not  Sche
duled Castes. They are treated as any 
ô er middle-class community in  my 
Stete.  But it may be that in certain 
other parts, they may like to  be re- 

prded as Scheduled Castes.  There

with the States concerned  that we 

I have laid down the castes'and tribes 
m the States concerned.  This is  the 
basis on which the list has been pre- 
PMed.  If there are really any mis

takes, as I said, the Government will 
iry to make enquiries, and apart from 
Puttmg them in the list, they will 
to correct the mistakes.

tĥ *̂ “ that
tte gonds are described as Scheduled

SM Pataskar: I have already re-

 ̂ like
to go further than what I have said.

 ̂liPFfhr  %•

I, ̂

 ̂ Tsn- ifWt I qk sniT-
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 ̂  ̂  ̂ STFRR TT ?rf̂ RTp: ̂   I I

 ̂  TO,   ̂̂    ̂ T?:
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«̂=PK W  I ?

Shri Pataskar: As  I  have  said,. 
Lrovernment will take up this matter 
with the State Government concerned 
and see what can be done.

Shri Jaipal Singh:  It is a very im
portant question.

Mr. Speaker: What I have under

stood from the hon. Minister is this 
Huvsrever convincing may be the argu
ments of hon. Members in this House 
that one community should be placed 
not in the Scheduled Castes but  in 
Scheduled Tribes only for whom there 
are special  Acts framed,  the hon. 
Minister wants time to consider the 
matter.  He has to consult his advi
sers, the Commissioner and make some 
further investigation before  coming 
to a conclusion, however good it may 
be.  Therefore, hon. Members  must 
allow him time.  It may not be diffi
cult for him to bring it before  this 
House again.

Shri Jaipal Singh: If he wants time*. 
he will have it, but let him drop  it 
for tlie present.  We have no objec
tion.  As my friend from  Madhya 
Pradesh has said. . . .

Shri Pataskar:  We will see  that
they are not deprived of ajiy of  the 
other rights.
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Shri Jatpal  Sin«:h:  He is  going
against the principle of the Constitu
tion.  Let the hon. Minister read the 
Constitution.  The  Constitution  has 
given definite safeguards in regard to 
land etc.  only to Scheduled. Tribes 
and not Scheduled Castes. The Leader 
of  the House  is  here.  The  hon. 

Minister is going against the Consti
tution.  How is it, I want to ask him 
straightaway,  that  the Gonds  are 

Scheduled  Tribes  eversrwhere  else 
except in Uttar Pradesh?

3TT ̂  ?

Mr. Speaker:  Order, order.  How
long are we going to hear this?  Have 
Gonds been in the Scheduled Tribes 
list at any time? There has been an 
Order before; this is only an amend
ing order.  Were Gonds among  the 
Scheduled Tribes in Uttar  Pradesh 
before and is the status quo disturbed 
by this particular amendment? Other
wise, if it is a question of  putting 
them into one category or the other, 
the hon. Minister will take time  to 
consider it.

Shri Jaipal Singh; Let him drop it.

Shri  Pataskar:  I  have  already

stated there need not be any heat or 
misunderstanding in any quarter.

Shri Jaipal SIngfa:  I do not want
reflections by the hon. Minister. It is 
not a question of heat; it is a ques
tion of ignorance on his part.

Shri PataslLar:  Tt is not a ques
tion of ignorance; but, it is a ques
tion of passion on certain  sides.  I 
have already tried to explain that in 
this matter we will consult the State 
Governments.  There was a Commis
sion and  there was an enquiry. In 
spite of it if there is any mistake, we 
will try to rectify it.  I think beyond 
this at this stage, I can give no fur
ther assurance.

That is the position with respect to 
many of the amendments that  have 
been moved. I am accepting amend

ments Nos. 169 and 170. I am moving

amendments Nos. 421 and 422.

I beg to move;

(i) Page 7—

after line 19, insert:

“5A. Ganda or Gandi”.

(ii) Page 32, line 19—

Omit “including Ganda or  Gandi”. 

We have accepted this,, because  we 
have evidence.  Even in other cases, 
if there are mistakes, we will  try 
to rectify it.

 ̂I  ̂I

 ̂   ̂   ̂  ̂  srr̂

f I

Mr. Speaker:  The hon. Minister is
equally strong.  He.̂ as consulted the 
Commissioner who has given a par
ticular report.  The hon. Minister says 
he will consult his advisers again and 
he wants time for that.

I will put amendments Nos. 421 and 
422 to the vote of the House.

Shri Amjad Ali:  Before you  put

the amendments to the vote, let us 
know the nature of the amendments. 
What are they like? They are not in 
the Order Paper.

Mr. Speaker: As hon. Members are 
aware,  Schedule  I  relates  to  the 
Constitution  (Scheduled  Castes) 
Order.  Schedule  II  relates to the 
Constitution  (Scheduled  Castes) 
(Part C States) Order.  All the Sche
duled C:astes in Part A and Part  B 
States are given in Schedule I. Sche
dule II relates to S-hy'du’>d  C istes 
in Part C States.  Schedules III and 
IV, likewise relate to Scheduled Tribes 
in Parts A and B (Schedule III) and 
Part C  (Schedule IV) States.  Now 
Ganda or Gandi is included in Sche
dule III among the Scheduled Tribes 
of Uttar Pradesh. . .

Shri B. S, Mnrthy:  Madhya  Pra
desh.



Mr. Speaker: Yes, Madhya Pradesh.

Now item No. 27 in page  32 reads 

as follows:

“Pardhan,  including G d̂a  or 

Gandi, Pathari and Saroti”

It is sought by amendment No. «1 

to omit “Ganda or Gandi’  from 

list of Scheduled Tribes m  ■ 

Pradesh.
A m endm ent No. 421 relates to the 

insertion  in  page 7. after Ime  19 
“Dom or Dumar ,  the

Scheduled Castes

the 

Madhya

that is, after -------
words  “Ganda  or Gandi ^  >tem 
“5A”  The substance of it is this. To- 
dav in Madhya Pradesh, under  the 

Biil as originally framed, there is  one 
community called “Ganda or Gandi . 

Those people were included  among 
the Scheduled Tribes.  The  preset 
attempt is to remove them from  the 
category of Scheduled Tribes and in
clude them in the category of Sche
duled Castes in Madhya Pradesh; not 

in Uttar Pradesh."

Particular persons who go by par
ticular names in one State may be 
Scheduled Castes in one State;  but 
they may be Scheduled  Tribes  in 
another State.  There may be Sche
duled Castes in one State who  are 
non-Scheduled  Castes  in  another 
State.  Also, we have  seen  in the 
same State  some  people are  Sche
duled Castes in one district and they 
are not Scheduled Castes in  another 
district.  Therefore, there is no uni
versal rule because they are  called 
Ganda or Gandi  or this and  that 
Under  these  circumstances,  I  am 
afraid there has been some misimder- 
standing.  Now I will put it to  the 
vote of the House.

Sbrl laipal Sinffli: It is very good 
of you to try to understand the issue 
but this particular  amendment has 
nothing whatever to do with the dif
ference  in one State  and  another 
State.  Here it is within the  same 
State,  Ganda or Gandi,  who  were 
Scheduled  Tribes  are  now  made 
Scheduled Castes in the same State. 
It is not a question of one State and 
another State.  The Hon. Minister has 
tried to explain to us that there may 
be differences in different States.
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Mr. Speaker: In the same State

there may be some differences.

Shri Jaipal Singii:  But it is not

what you said.

Mr. Speaker:  1 am speaking from

my own experience in Andhra State 
where I can be  expected  to know 
more than the hon. Member. There 
may  or may  not  be  difference Id 

Madhya Pradesh.  Whether there  is 
difference or not, I do not know.  I 
will put it to the vote of the House. 

The question is:

(i) Page 7— 

after line 19 insert:

“5A. Gonda or Gandi”.

(ii) Page 32, line 19—

Omit “including Ganda or Gandi’̂

Mr. Speaker: Those in favour will 
please say ‘Aye’.

Mr. Speaker:  Members:  ‘Aye’.

Mr. Speaker: Those in favour will 
please say ‘No’.

Some Hon. Members:  ‘No’.

Mr. Speaker: I think  the ‘Ayes”
have it. The motion is adopted.

Shri Jaipal Singh: The ôes* have
it

Mr. Speaker: I shall put it again.

The question is:

(i) Page 7—

after line 19 insert:

“5A. Gonda or Gandi”.

(ii) Page 32, line 19—

Omit “including Gonda or Gandi”.

Now those in  favour  will pleM» 
rise in their seats. There are a large 
number of hon. Members. Now, those 
against will please rise in their seats. 
There are only four. I see a large 
nvimber in  favour. Tlie motion  is 

adopted-

The motion was adopted.

Mr. Speaker: The question la:

Page 5—

after line 1 insert:

“21A.  Madiga Dasu  and  Mash- 
teen”.

The motion was adopted.
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Mr. Speaker: The question is:

Page 5— 

after line 7, insert “27A Relli”.

The motion was adopted.

Shri  B.  S.  Murthy: What  about
 ̂ Government amendments?

Mr. Speaker: Tliey  have  already 

been accepted.

Sardar A. S. Saigal: I have got my 
amendment to Schedule III.

Mr. Speaker: What is the number?

Sardar A. S, Saigal:  Amendment

No. 284.

Mr. Speaker: I will put  it to the
vote of the House. The question is:

Page 30, line 35— 

aper “Katghora” insert “Mungali”.

The motion was negatived.

Mr. Speaker: The question is:

“That Schedules I to IV___

Shri BAliidkt: flMM ii my am
ment No. 356.

Mr. Speaker: The question is:

Page 15—

for lines 6 to 11, sub̂tute:

“64. Kori.

65. Gond”.

The motion was negatived.

Some Hon. Members  rose—

Mr. Speaker: I  am not going  to 
allow this kind of piece-meal motions.
I asked them to mention the numb
ers of the amendments which they 
wanted me to put to the House.

Shri Jaipal Singh: On a Point of
Order, when an amendment has been 
moved, it is for the House to permit 
the mover of the amendment to with> 
draw it, if he does not want to press
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it. That has not been done in the case- 
of Sardar A. S. Saigal.

Mr. Speaker: The House has ttirown. 
it out. The House voted upon it.  He* 
never asked for leave to withdraw. I 
put it to the House and the House has
rejected it.

I shall now put all other amend
ments.

The question is:

Page 14, line 3—

add at the end:

“Ravidasi, Raidasi,  Ahirwars, 
Bhagat, Jaiswars. Dohoar, Nona 
Chamar. Dhed Chamar or Jatia. 

and Mochi or Achhut”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14— 

after line 14. insert:

“35A. Ghasiara or Ghosi*̂.

The motion was negatived.

Mr. Speaker: The question is:

Page 14, line 20- 

add at the end:

“Sang  Trash,  Pathar  Kat̂ 
Sirki  Band, Kuncha-Bandhiyâ 
Giahar Sapera and Saperia”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14, line 26— 

add at the end “Chikwa or Child'̂ 

The motion was negatived.

Mr. Speaker: The question is:

Page 14, line 28-

add at the end “Karua”.

The motion was negatived..



Mr. Speaker; The question is:

Page 14, line 30— 

odd at the  end  “Manjhi,  Nishad 

or Mallha”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14, line 35— 

ndd at the end:

«Gujar Pasi, Kaithwas. Bau- 

rasi, Rajpasi or Raj Bhar, Rasu- 

lia, Kamani, Tirsulia, Gauduha,

Khatri,  Aheriah,  Arakh,  Bhar. 

Pass-mangta, Tarsukhia,  Pora- 

rami, Paschamra, Sikari,  Guala 

Pasi,  Thiyar,  Suari,  Rohtas.

Sabar (Sabri) and Dholia”.

The motion was negatived.
:Mr. Speaker:  The question is:

Page 15—

after line 3, insert:

“61A. Bedia, Barhia”.

The motion was negatived.

Mr. Speaker: The question is:

Page 15, line 4—

add at the end:

“Lohar or Agris, Iron miners, 

Black-smiths,  Copper  smiths. 

Carpenters, Tailors, Auji, Bhul,

Tamta or Brazier,  Chunauriya, 

(Turner  of  Wooden  Vessels), 

Chunyal,  Sunar. Koli  (Weav

ers),  Harkiya,  Badi,  Miŝ,

Oud  (Masons),  Dhunar,  Mochi 

or  Baiswas,  'Bardhi.  Mirasi 

(Hindu),  Rudia  (basket  mak

ers), Orhs or Ors  (Oil  men) 

or Teli”.

The motion was negatived.

jir. Speaker:  The question is:

 ̂  Page 15—

after line 5, ad̂

“64. Sirki band

65. Sikligar 

^̂6. Bhoksa

67.  Bajigar
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68. Madari

69. Bagri or Bagdi

70. Bhil '

71. Bot or Bhuttiya

72. Dhewa

73. Julaha or Chamar Julaha 
or Kabirpanthi Julaha

74. Banjara

75. Kamkar or Kamhar

76. Luniya

77. Tharu

78. Boyer

79. Saun

80. Bandi

81. Kabaria

82. Dhari

83. Kingharia

84. Pawariya

85. Gidhiya

86. Khairwa

87. Kotwar

88. Bhimyar

89. Bind

90. Bhimgas

91. Pahris

92. Patharis

93. Bargahis

94. Dangis

95. Tiyar

96. Rangrez or Rangsaz 

97. Limiya

98. Raj

99. Sonkar

100. Kartiataks

101. Bhawapureal

102. Dabra Kahar 

lOZ. Ondhia”

The motion was negatived.̂  

Mr. Speaker:  The question is;

Page 15— 

after line 5, add:

«64. Kureel”

The motion was negatived.



5̂ 7

Mr. Speaker:  The question te:
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Mr. Speaker:  The question is:

Page 5—

for line 17, substitute:

“12.  Muchi,  Mochi,  Rishi, 
Ravidas,  Rabidas,  Ramnami, 
Kanojia or Satnami, Suryavan- 
shi and Suryavanshi Ramrami”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 5—

for line 24, substitute:

“4. Chamar, Mochi, Satnami, 
Ravidas,  Rabidas,  Ramnami,
Kanojia, Ramrami Suryavanshi, 
Suryavanshi Ramrami”

The motion was negatived.

Mr« Speaker:  The question is:

Page 7—

for lines 14 to 24, substitute:

**1. Bahna or Bahana

2. Balahi or Balai

3. Basor, Burua, Bansor  or 

Bansodi

4. Chamar, Chamra, Chamri, 
Ahuwar, Mochi Nona, Ravidas, 
Rabidas  Ramrami,  Satnami, 
Suryavanshi, Suryavanshi Ram
rami or Mandal Kanojiya

5. Dom or Dumar

€. Katik, Chikwa or  Chikwi ‘

7. Mang Dankhi Mang, Mahe- 
shi  Mang,  Gamdi,  Madari, 
Garudi, Redha-Mang or  Dang 
Chagaha

8. Mehtar or Bhangi, Jama- 
dar, Ganda, Panka, Dhoni, Mela

Sansi, Sahis or Ghasiya”

The motion was negatived.

Mr. Speaker:  The question is:

Page 31, line 6—

after ‘TJdaipur” insert  **Sanar- 
garh“.

The motion was negatived.

Page 31, line ft—

after.  “Mahasamund”  insert 

“Bindra-Navagarh”

The Tnotion was negatived.

Mr. Speaker:  The question is:

Page 31, line 9—

after “Kelapur” insert “Rani and 

Yeotmal"

The motion was negatived.

Mr. Speaker:  The question is:

Page 30— 

after line 24 insert:

“21. Banjara or Vanjari Naik 
excluding Kimbi Vanjari.”

 ̂ The motion was negatived.

Mr. Speaker:  The question is:

Page 30— 

after line 26 add:

"3. In  the District  of East 
Khandesh,—̂ Banjara or Vanjari 
Naik excluding Kunbi Vanjari”.

The motion was negatived. ̂ ____

Mr. Speaker:  The question is:

Page 5—

after line 10, add:

“31.  Vabniki,  Balmiki  or 
Boyas”

The motion was negatived.

Mr. Speaker:  The question is:

Page 5, line 15—  - ^

after “Malo” insert:

“Lai Begi, Mehtar, Bhaẑ or 
Balmiki”.

The iKiotion was negatived.

Mr. Speaker:  The question is:

Page &—

(i) omit line 31;

(ii) line 32, add at the end:

“Balmiki, Lalbegi or  Halal- 
khor”; and

(iii) omit line 35.

The motion was negatived.



Mr. Speaker:  The question is:

Page 6, line 22—

add at the  end “Khakrob  or 

Jamadar”

The motion was negatived.

Mr. Speaker:  The question is:

Page 7, line 23—

add at the end:

“Balmiki, Jamadar,  Gemda,
Panta, Mala, Halalkhor or Lal-
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The motion was negatived.

Mr. Speaker: The question is:

Page 9, line 2—

add at the end “Bhangi,  Val- 
Tniki or Bahniki”

The motion was negatived.

Mr. Speaker:  The question is:

Page 12—

<i) line 12, add at the end:

“Mala.  Jhalo-Malo,  Zala 
Mehtar Bhangi,  Valanaiki  or 
Balmiki”; and

(ii) omit lines 29 and 33.

The motion was negatived.

Mr. Speaker:  The question is:

Page . X—

omit line 29.

The motion was negatived.

Mr. Speaker:  The question is:

Page 12—

(a) after line 38, add:

**(i) omit entry 3”; and

(b) line 36, add at the end: 

“Mehtar, Lalbegi, Bala Sahi,
Halalkhor, Khakrob,  Jamadar, 
Achhut, Barar, Sansi or  Jhalo 
Malo” '

The motion was negatived.
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Mr. Speaker:  The question is:

Page 13— 

after line 12, add:

“(vi) after entry 34, add:

‘35. Turi’."

The motion was negatived.

Mr. Speaker:  The question is:

Page 13, line 26- 

add at the end:

“Mehtar, Bhangi,  Halalkhor,. 
lOiakrob,  Chuhra,  Jamadar̂ 

Ralhar, Kharotia or Achhut”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14, line 7— 

add at the  end: “or Dhanak’̂ 

The motion was negatived.

Mr. Speaker:  The question is:

Page 14— 

omit line 29.

The motion was negatived.

BIr. Speaker:  The question is:

Page 15—

(i) omit line 28; and

(ii) line 32, add at the end:

“Balmiki, Bhangi, Jhalo Malo 
or  Malo,  Mehtar,  Lalbegi, 
Halalkhor, Khakrob,  Jamadar̂ 
Chuhra or Dorn”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 16—

omit lines 12 and 17.

The motion was negatived.

Mr. Speaker:  The question is:

Page 17, line 5— 

add at the end:

“Balmiki, Dhed, Dom, Khak
rob, Halalkhor, Lalbegi, Jiona* 
dar or Chuhra”.

The motion was negatived.



Mr. Siwakcr;  The question i$i 

Page 17, line 9— 

add at the end **or Dhanak”.  ’ 

The motion was negatived.

Mr. Speaker:  The question is:

Page 17— 

after line 29, insert:

“2A. Bahniki or Bhangi”.

The motion was negatived.

Mr. Speaker: The Question is: 

Page 18— 

omit line 8.

The motion was negatived.

Mr. Speaker:  The question is:

Page 18— 

after line 9, insert:

‘(la) for entry 7,  substitute: 

“7. Balmiki or Chura, Bhangi, 
Halalkhor,  Lalbegi,  Mehtar, 

Bala Shahi, Jamadar, Khakrob, 
Barar, Jhalo Malo or Sweeper”/ 

The motion was negatived.

Mr. Speaker:  The question is:

Page 18— 

after line 21, add:

“34. Turi”.

The motion was negatived.

Mr. Speaker:  The question Is:

Page 19, line ^  

add at the end:

*!Balmiki,  Chuhra,  Mrfitar, 
Lalbegi, Bala Shahi, Halalkhor, 
Khakrob, Jamadar or Harijan.**

The motion was negatived,

Mr. Speaker:  The question is:

Page 19, line 11—

add  at  the  end  ‘T)hanak  or 
Dhanuk*'.

The motion was negatived.

Mr. Speaker:  The question is:

Page 20—

omit line 9.
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Mr. Speaker:  The question

Page 20, line 14- 

odd at the end:

*Salmiki, Mehtar, Halalkhor, 
Lalbegi,  Olgana,  Malkana, 
Korar, 2̂ dmali,  Jamadar  or 
Khakrob”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 21— 

after line 2, add:

‘(i) in entry 9, add at the end:— 

‘*Balmiki,  Mehtar,  Lalbegi, 
Jamadar, Halal, Khakrob**.*

The motion was negatived.

Mr, Speaker:  The question is:

Page 21, line 2^ 

add at the end “or Dhanak”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 21, line 36- 

add at the end:

“Balmiki,  Halalkhor,  Lal

begi, Khakrob or Jamadar**.

The motion was negatived.

Mr. Speaker:  The question ia:

Page 22, line 18- 

add at the end:

“Chohra, Balmiki,  Sweeper, 
Lalbegi, Halalkhor, Jamadar or 
Mehtar”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 22— 

omit lines 21, 22 and 35.

The motion was negatived.

Mr. Speaker:  Thê question is:

Page 22, line 25- 

add at the end:

"or Julaha”.

The motion was negatived.



Ur. Speaker:  The question is:

Page 23— ^

(i) line 19, add at the end: *

Xhuha,  M̂ tar;  Khakrob,
Sweeper,  Lalbegi,  Jamadar,

Barar or Rehar**; and

(ii) omit lines 24 and 32.

The motion was negatived.

Mr. Speaker:  The question is:

Page 24— ‘

omit line 22.

The motion was negatived 

Mr. Speaker:  The question is:

Page 24—

after line 30, insert:

«1A.  Lalbegi,  Mehtar,
Bhangi or Balmiki”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 26, line 6— 

add  at  the  end  ^̂Balmiki  or 
Bhangi**.

The motion was negatived.

Mr. Speaker:  The question is:

Page 26, line 17—

add at the end “Mehtar, Balmiki, 
Bhangi or Domar**.

The motion was negatived.

Mr. Speaker:  The question is:

Page 2ft- 

Omit line 24.

The motion was negatived.

Mr. Speaker:  The question is:

Page 27— 

omit line 28.

The motion was negatived.

Mr.  Speaker:  The  question  is:

Page &- 

after line 1, insert:

‘(21A. Mahar”. ‘

The motion was negatived.
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Mr. Speaker:  The question

Page 5—

after line 35, insert:

“15A. Mahar 

15B. Mala”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 6— 

after line 31, insert:

“13A- Mala”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 7— 

after line 20, insert:

**6A. Mahar 

6B. Mala*’.

The motion was negatived.

Mi. Speaker:  The question is:

Page 8— 

after line 37, insert:

“30A. Mahar”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 11—

after line 12, insert:

“39A. Holeya or Holar”.

The motion was negatived 

Mr. Speaker:  The question is:

Page 14, line 17- 

add at the end “Holeya”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14— 

after line 30, insert:

“51A. Mahar or Mala”.

The motion was negatived.



Mr. Speaker:  The question is:

Page 15—

after line 32, insert:

“18A. Holeya”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 16* line 15— 

add at the end “or Mala”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 17—

after line 11, insert:

“13A. Holeya*'.

The motion was negatived.

Mr. Speaker:  The question is:

Page 17—

after line 17, insert:

“19A. Mala".

The motion was negatived,

Mr. Speaker:  The question is:

Page 17— 

after line 34, insert:

“7A. Holeya or Holer”.

The motion was negatived,

Mr. Speaker:  The question is:

Page 17—

after line 37, insert:

**10A. Madiga 

lOB. Mang»».

The motion was negatived.

Mr. Speaker:  The question is:

Page 18— 

after line 1, insert:

**11 A. Mahar 

IIB. Mala”.

The motion toas negatived,

Mr. Speaker:  The question is:

Page 19— 

after line 30, insert:

“39A. Madiga”.

The motion was negatived,

Mr. Speaker:  The question is:

Page 1»—
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after line 31. insert:

“40A. Mahar 

40B. Mala 

40C. Mang”.

The motion was negatived.

Mr. Speaker:  The questioD is:

Page 20, line 17—  ^

add at the end:

**Holeya,  Mahar,  Mala,  Mang, 
Madiga”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 21— 

after line 6, add:

“20A. Holeya”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 21— 

after line 7. add:

**28A. Madiga 

28B. Mahar 

28C. Mala 

28D. Mang”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 21— 

after line 33, insert:

**13A. Madiga 

13B. Mahar 

13C. Mala or Holeya”.

The motion was negaUved.

Mr. Speaker:  The question m:

Page 22— 

after line 28, insm:

“16A. Holeya”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 22— 

after Mne 36, insert:

**24A. Madiga 

24B. Mahar

24C. Mala”.

The motion was negaH9ed.
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Mr. Speaker:  The question is:

Page 23—

after line 1, insrrt:

-25A. Mang”.

Th€ motion too* negatived.

Mr. Speaker: The question it:

Page 5—

after line 10, add:

«31. Lingathari Madiga

32. Lingathari Kumari

33. Liingathari Mnngali

34. Lingathari Chakali."

The motion tpos negatived.

Mr. Weaker:  The question ia:

Page 27—

after line 24, add:

•*21. Valni or Bajas

22. Ediga Gowda

23. Mangali

24. Korachi

25. Sugali

26. Thaudas

27. Kunmiari

28. Saliyan

29. Kumi 

30. Padmasale**.

The motion was negatived,

Mr. Speaker:  The question is:

Tliat in &e amendment  proposed 
by me, printed as No. 98 ia List Va 

11 of amendments—

for the proposed entry 21, substi
tute:

«21. Valmiki or Boyas”.

The motion urns negaUoed,

Mr. Speaker:  The question is:

Page 13—

after line 2, insert:

«11B. Ghai”.

The motion was negaHved.
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Bir. Speaks:  The question ia:

Page 13— 

after line 4, insert:

“12B. Sipl 

I2C. Hali 

12D. Badhi

12E. Lohar (untouchable)

12F. Barahai 

12G, Thawai”.

The motion was negaHved.

Mr. Speaker:  The qû on is:

Page 13— 

ofter line 12, add:

••30A. Dosali 

80B. Pumba 

30C. Hadi

30D. Dhobi (Chhimba)

30E. Soi

30F. Jogi (untouchables).

The mertlon was negatived,

Mr. Speaker:  The question is:

Page 18— 

after line 13, insert:
*(iiia) foT entry 16, substitute: —

‘‘16. Kabirpanthis  or  Jula- 

has**.’

The motion was negativd.

Mr. Speaker:  The question ir

Page 29— ^

after line 27, atfi:

--(iii) after entry 8, add—

‘9. Gard’."

The motion was negatived.

Blr. Speaker:  The que«llion iae

Page 24— 

omit line 37.

The motion toas negatived.



Bir. SpeadL«r:  The question is:

Pâe 29— 

after line 6, odd:

“15. Paite”.

The motion was negatived.

Mr. Speaker:  The question is:

Pftge 89—

after line 31, add “29. Lois**. 

The motion was negatived,

Mr. Speaker:  The question is:

Page 1»— 

omit line 36.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14- 

omit lines 4, 25, 27 and 28.

The motion was negatived,

Mr. Speaker:  The question is:

Page 15—

omit lines 9 to 11.

The motion was negatived.

Mr. Speaker:  The question is:

Page 35-

after line 21, insert:

«8A:  Alter  Part  VII  Punjab,
insert;

PART  Vn-A—UTTAR  PRA
DESH

1. Bhil (Bhopa)

2. Bhoksa

2. Bhuiya

4. Bhutia  (Khampa,
Tolcha, Jad)

5. Bora 

Cheru

7. Gond (Dhuria, Naik, Oiha)

8. Jaunsari
9. Kharwar

10. Kol

11, Korwa (Korku)
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12. Raji (Banmanus)

IS. Tharu."

The motion was negatived,

Mr. Speaker:  The question is:

Page 5— 

after line 7, insert:

“27A. Dhobi or Rajaka’'.

The motion was negatived,

BIr. Speaker:  The question is:

Page

after line 25, insert:

‘7. IMiobi, Dhoba, Rajaka”.

The motion was negatived,

BIr. Speaker;  The question is: 

Page 7— 

after line 19, insert:

Dhobi,  Rajaka,  Mali, 
Agasa, Madiwala”.

The motion was negatived,

Mr, Speaker:  The question it:

Page 8—

<lfter line 23, insert:

“16A. Dhobi, Rajakâ  lCa4>« 
wala, Agasa, Mala”.

The motion was negatived.

BIr. Speaker:  The question is:

Page 13— •

after line 4, iTisert:

«12B. Dhobi, Rajaka”.

The motion was negatived,

BIr. Speaker:  The question is:

Page 15— 

after line 25, insert:

“llA. Dhobi, Rajaka”.

The motion was negatived.

BIr. Speaker:  The question Is:

Page 17— 

after line 11, tnserf:

“13A. Dhobi, Dhoba, Rajaka".

The motion was negatived.
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Mr. Spe«k«r:  The question is:

Page 14, line 3— 

add at the end “Jaiswar”.

Mr. Speaker:  The question is:

Page 17— 

after line 32, insert:
**5A. Dhobi, Madiwala, Agasa. 

Dhoba, Rajaka”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 18—

after line 11, insert:

“IIB. Dhobi, Rajaka”.

The motion was negatived,

Mr. Speaker:  The question is:

Page 19— 

after line 13, insert:
“22A. Dhobi”.

The mx)tion was negativê

Mr. Speaker:  The question is:

Page 21— 

after line 6, insert:
“20A. Dhobi”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 24—

after line 5, insert:
**25A. Dhobi”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 26—

after line 20, insert:

‘7A. Dhobi*'.

The motion was negatived.

Mr. Speaker:  The question is:

Page 6, line 18— 

after “Chamar” insert “Jaiswar”.
The motion was negatived.

Mr. Speaker:  The question is:

Page 14, line 3— 

after “Chamar” insert “Char- 
makar”.

The motion was negatived.

The motion was negatived.

Mr. Speaker:  The question is:

Page 22, line 20—

after **Chamar”  insert  “Char̂ 
makar”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 22, line 20—

after **Chamar” insert “Jaiswar*'"..

The motion was negatived.
Mr. Speaker:  The question is:

Page 14, line 3—

add at the end:

“Jaiswar or Kureel or  Char- 
makar**.

The motion was negatived.

Mr, Speaker:  The question isr

Page 15-

(i) after line 6, add:

‘•64. Gond” and

(ii) omit lines 9 to 11.

TTie motion was negatived.

Mr. Speaker:  The question isr

Page 15, lines 6 and 7—

omit “excluding Agra, Meerut 

and Rohilkhimd divisions'*.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14—

for line 3, substitute:

**24. Chamar, Ravidas, Dhusia». 
Jhusia,  Jatava,  Jaiswar  or 
Kureel”.

The motion was negatived.
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Mr. Speaker:  The question is:

Page 24, line 15— 

after “Lohar’
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33. Vankar -

34. Vitholia”

insert (untouch

able)"

The motion was negatived,

Mr. Speaker:  The question is:

Page 24—

after line 32, add:

“53. Pumba

54. Soi

55. Hadi

56. Ghai

57. Thawin  (untouchable)”.

The motion was negativê

Mr. Speaker:  The question ia:

Page 35, line 21—

add at the end:

“Lamba Khampa, Kanaura”

The motion was negatived.

Mr. Speaker:  The question is:

Page 35—

after line 21, add:

“(4) Gujar 

(5) Lahaula'*

The TOOtion was negatived.

Mr. Speaker:  The question is:

Page 11—

Omit line 22 

The motion was negatived.

Mr. Speaker:  The question is:

Page 7—

after line 6, add:

**26. Chakrawadaya-Dasar

27. Chuhar or Chuhra

28. Dakaleru

29. Kolcha or Kolgha

'  30. Shongdav or iShingadya

'  31. Sochi

I  32. Jimali

The motion was negatived̂

Blr. Speaker:  The question is:

Page 7— 

for lines 21 and 22, suhstitutex.

“7. Mang, Matang,  Dankhni- 
Mang,  Maiig-Mahaski,  Mang- 

Garudi,  Madari,  Garudi  or 
Radhe-Mang”

The motion was negatived.

Mr. Speaker:  The question is:.

Page 6, line 19— 

omit “Madig”

The motion was negatived.

Mr. Speaker:  The question is:'

Page 6— 

for line 34, substitute:

“16.  Mang,  Matang,  Mini- 

madig or Madig”

The motion was negatived.

Mr. Speaker:  The question isz

Page 16, line 1— 

add at the end:

“or Dalai”

The motion was negatived.

Mr. Speaker:  The question is: ^

Page 13— 

omit line 33 

. The motion was negatived.

Mr. Speaker: The question is:

Page 15— 

for lines 6 to 8, substitute:

“64.  Kori”

The motion was negatived.

Mr. Speaker:  The question is:

Page 13— 

omit lines 16, 17, 19, 20 and 36L 

The motion was negatived.



Mr. Speaker;  The question is:

Page 14— 

omit lines 2, 4,  27, 28, 30  and
36.

The motion was negatived.

Mr. Speaker:  The question is:

Page 15—

(i) omit line 1; and

(ii) omit lines 9 to 11.

The motion was negatived.

Mr. Speaker:  The question is:

Page 30 and 31— 

for lines 31 to 87 and Un« 1 !• 

?9 respectively, substitute:

“(a) Thpoû out the State”

The motion was negatived.

HIT. Speaker:  The question is:

Tage 35—

after line 21, insert:

‘8A- After Part  VH-Funjab,

insert:

;*TART VTtA-UTTAR PRADESH

1. Agariya

2. Badi

3. Baheliya

4. Baiga

5. Bhil (Bhopa)

6. Bhoksa

7. Bhmya

8. Bhutia  (Khampa,  Marcha. 
Tolciha. Jad)

9. Boria or Bora

10. Chero or Cheru

11. Jaunsari

12. Kharwar

13. Kol

14. Korwa (Korku)

15. Majhwar 

18. Patari

17. Raji (Banmaaus)

18. Saharya
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18. Tharu

20. Gond  (Dhuria,  Naik 

Ojha)”*

The motion was negatived.

Mr. Speaker:  The question is:

Page 36— 

for lines 10 to 12, substitute:
‘“2, Throughout the State:—*’ 

The motion was negatived,

Mr. Speaker: The question is: 

Page 32, line 9— 

add at the end:
“or Halbi Koshti.”

The motion was negatived.

Mr. Speaker:  The question is:

Page IT—

after line 24, add:
“27. Dhobi”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 7— 

after line 19, insert:
“5A. Jatav”

The motion was negatived.

BIr. Speaker:  The question is:

Page 12, line 37— 

for "Jatia Chamar’* substitute: 
“Jatia**

The motion was negatived.

Mr. Speaker:  The question is:

Page 13— 

after line 6, insert:
“13A. Jatav”

The motion was negatived.

Mr. Speidcer:  The question is:

Page 14— 

after line 17, insert:
“38A. Jatav**

THc motion was negatived.
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Ifr. Speaker:  The question is:

Page 17— 

after line 11, insert:

“13A. Jatav”

The motion was negatived. 

Mr. Speaker:  The question is:

Page 18—

after line 14, insert:

“26A. Jatav**

The motion was negatived, 

Mr. Speaker:  The quê on is:

Page 19—

after line 17, insert:

“26A. JaUv**

’ The motion was negatived. 

Mr. Speaker:  The question is:

Page 21— 

after line 5, insert:

“19A. Jatav”

The motion was negatived. 

Mr. Speaker:  The question is:

Page 21—

after line 30, insert:

“lOA. Jatav"

The motion was negativê  

Mr. Speaker:  The question is:

Page 22, line 20—

for “Jatav Chamaî substitute: 
**Jatav”

The motion was negatived. 

Mr. Speaker:  The question is:

Page 22—

after line  insert:

"1«A. Jatav-

The motion was negatived. 

Mr. Speaker:  The question is:

Page 26— 

after line 21, insert: 

rSA. JateV*

The moHon was negatived

Mr. Speaker: I shall not put  the 

Schedule.

10 SEPTEMBER 1956 and Scheduled Tnhes 6548
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The question is:

"That Schedules, I. n, III and
IV, as amended, stand part of the

Bill.”  . ‘

The motion was adopted.

Schedules I, II, III and TV, as amend* 
ed weft added to the BilL

Clause 1 was added to this Bill

The  Enacting  Formula  and  the 

Title were added to the Bill.

Shri Pataskar: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Speaker: Motion moved:

“That  the  Bill,  as  amended̂

be passed.’*

We allotted 15 minutes; we haw 
exceeded the time.  One  or  two 
minutes for each h<m. M«nber.

Sliii Jaipal Sinfh: I regret that it 
is one of the few occasions where 1 
feel  I have to ask ti&is  House  to 
throw out this Bill.  There has been 

no more disgraceful peiformance  on 
the part of the Congress Party than 
to introduce this Bill which is the 
xnost unscientific that I  have  ever 
seen in my life.  I agree my parlia- 

m«itary life has been a very short

I
one.  The question of scheduling  (me 
either as a tribe or caste is a very 
Scientific task,  and controversy has 
been raging  for decades  over  it. 
There are books, there are anthropo
logists  and  all  manner  of political 
parties also.  Here, today, I  ha\« 
seen something that 1  had  never 
expected in Independ̂t India: Giv
ing the movears of amendments  cme 
minute only to make out  their  case.
T do not want to say anything new 
because this is not the time or the 
place where I car develop my  argu
ment. I would just like to ask  ttw 
Leader of the House, whô I am glad 
to see, is here because thare is  no
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one who is a better friend  of  the 

Dalit SamaJ in this country. I would 

like him just to look at  page 22 

where the Bhils in Delhi are  sup

posed to be  Scheduled  Cast«?.  I 
heed not develop  that  argument. 

Already we have had an argument 
about Gonds.  To  me,  it  matters 

little whether you schedule us  or 
whether you do not.  But, when you 
do solemnly say in the Constitution 

something, we have a right to  ex
pect you to honour your word.  It is 
not merely a question of whetiier you 

are reducing the Scheduled  Castes 

or Scheduled Tribes.  That this Gov
ernment, the  Nehru  regime,  has 

successfully  done.  In  1941,  the 
Scheduled Tribes numbered 248 lakhs. 

In 1951, they should have  been  at 
least 272 lakhs. One crore have dis

appeared.  As I have just said be
fore, I do not want to  repeat  my 
argument.  That is not  the  point. 
My whole point is,—̂the hon. Minis
ter here has already agreed to look 
into it afterwards,—̂he of all people 
accuses me, I should know something 
about Scheduled Tribes that I have 
passion. There is colossal ignorance 

in the Treasury Benches.  Here  is 
the Backward Classes Commission’s 

report that is thrust  at  our  face. 
They say, here  is  the  report.  I 
would ask the Government on the 
o>ther side, do they accept every re
port.  Did they accept  the  States 
Reorganisation Commission’s report? 

What report are they accepting? It 
is or for the Parliament to decide. 
Let them not  make  cheap  jokes 
against what we genuinely feel.  I 

do not know whether he belongs to 
the Scheduled Castes or what he is. 
He is sitting on the Treasury  Ben
ches. Mr. Speaker, I beg of you to 
take to task hon. Ministers when they 
talk like that.  It is not a question 
of passion.  I ask a straightforward 
question.

Mr. Speaker; No, no. Order, order, 
please.  I  am really surprised.  The 
hon. Member is a good  parliamen
tarian. He can place his case proper

ly.  To say. I do not know if an hem. 
Minister belongs to  the  Scheduled 
Castes or not, I cannot understand.
I will not draw any distinction bet

ween one caste and  another  when 

there are castes here.  It is open ta 
the Government to point  out  that 

they accept  certain  recommenda

tions,  It is open to the Members to- 
press for the adoption of some other 
recommendations also or to give up> 

certain  recommendations.  That 

stage is over.  The hon. Member can 
say that this is a  very  important 
point and that tiie  Bill  may  be 
thrown out. In the  third  reading,, 
the points which may be placed be

fore the House are very few. Over 
and above all this, to say,  merely 

because he has put Gronds or some
body else from Scheduled Tribes to* 

Scheduled Castes, “I do not know if 
the hon. Minister belongs to. .etc.” 

is not right.  I want him to  with
draw.  Why should he be included 

among Scheduled Castes?

Shri  G. S.  Singh:  (Bharatpur
Sawai Madhopur) Why not? May I 

rise on a point of order? You think 
it Is derogatory.  Under the articles 

of the Constitution, there is nothing 
derogatory  in  belonging  to  the 
Scheduled  Castes.  It  is  nothing, 

derogatory. Why sheuld he not say 

80?

Mr. Speaker: One can go on saying: 

that one belongs to the  Scheduled 
Csfites,  That does not arise  here.

S. Mnithy: We  welcome-Shri B. 

all.

The Trbne Minister and Minister 
for External Affairs: (Shri  Jawahar- 
la! Nelirn): There  is nothing  dero
gatory about any one belonging to 

the Scheduled Castes or  Scheduled 
Tribes.  It is my belief and I  have 
stated publicly also that India, includ

ing me and everybody,  consists  of 
tribals, because the caste system is a 
tribal  system. We are all  tribals. I 
venture to say that the hon. Member 

opposite objects to my colleague say
ing in the  quietest language  that 

passion is not  necessary.  He  haSr
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shown, I do submit, a great deal  of 
heat and objects to that and wants 
him to withdraw.  This is most extra

ordinary.  If anybody is showing heat 
4tnd passion,—̂hon. Member  opposite 

may be right or wrong, I am not refer

ring to the argument,—he may  be 
Justified in showing heat, that is  a 
•different matter completely—̂to diow 

more heat because somebody says that 
he is showing passion is rather  an 

-extraordinary thing.

Mr. Speaker: I am only concerned 

with this. If any hon. Minister brings 

forward a Bill and says that some
body ought to be put in one category 
or another, any hon. Member  may 
-take exception to their being in one 

category or being transferred  from 
one to another category.  Whether the 
lion. Minister belongs to this  caste 

or that is not the question.  Why 
should a reference be made? I ob

ject to it. There is no point of order. 
It is not highly derogatory or other
wise.  The question whether a Minis
ter belongs to this caste or not, the 
manner in which it has been  said, 

the purpose for which it has been 
said, are not justified. I do not want 
«uch remarks  being Riade  against 
any hon. Member. It is open to make 

any case before the House, and it is 
for the House to accept or not  to 

accept.  But to say that he himself 
must belong either to the one or to 
the other is not a matter relevant or 

in issue now and is not proper.

4 P.M.

Shri Jaiml  Singh: First of all, I 
did not raise the  point  of  order. 
Secondly, I only said I do not know 
whether the hon. Member is this or 
that.

Mr. Speaker: No, no.  The  hon. 
Member said he did not know whe
ther he belongs to  the  Scheduled 
Castes himself.

Shri Jaipal Singh: I do  not know 
whether he belongs to, whether he is a 
member of this or that: that is what I 
said.

As to the Leader of this House— 

well, passion. All right, I have pas

sion; he has none. On this I have a 
right to have passion, may I point 

out? The whole of the caste system, 

the Leader of the House just now 

said, is based on the pattern of the 

tribal system. There could be noth
ing farther from the truth thaffi this; 
may I say  this is fantastic?  tribal 

society is casteless.  How dare any 

one with any knowledge about tribal 
economy or life, its pattern of life, 
say that the caste system  obtains 

from the tribals?

Shri Jawaharlal Nelim: The  hon. 

Member in his excitement fails  to 

understfmd what is being said in this 
House.  It  amazes  me.  Let  him 
argue his point, but it does not help 
our imderstanding or perhaps his by 
his nmning off the rail every time. 
Nobody said the tribal society  had 
caste.  What I said was that  the 
non-tribal society also  is  tribal  in 
the essential sense of the word.  Caste 
is operation of tribal society others 
might have turned it off the  rails. 
We need not go into the anthropolo
gical arguments here. We are dealing 

with a particular simple point.  Let 

us deal with that instead of getting 
hot and bothered over it.

Shri Jaipal Singh: He may know 
more, but he is welcome to Adivasi 
society.  I address myself  to  the 
House. .

This is not something that should 
not have come. My objection  has 

been that this  has  been   ̂rushed 
through, particularly in  regard  to 
the Scheduled Castes Members here. 
One after the other they have tried 
to  give  amendments.  They  have 
been given a minute each.  I know 

Government is  pressed  for  time. 
There is a plethora  of  legislation, 
but I submit this Bill  should  be 
thrown out.  Let Government take 
its  own  time.  Government  will 
have the convenience of not getting 
bothered about the complications of 
the general elections.  I am trying 
to be non-political in my  attitude.
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Members have tried to take advan
tage of the  consequences  of  this 

piece of legislation because it is go

ing to affect people this or that way, 
there is the question of tiie delimi

tation of constituencies and the like. 
I am trying to make an offer to the 
Lea<̂ of the House and the hon. 

Member there to  drop  this  Bill. 

Take your own time over it and be 
scientific. I am not concerned  with 
whether the Gonds are going to be 

Scheduled Castes in  this  or  that 
State.  That is not my point.  My 

point is that Government itself took 
months and months and months  to 
publish the Backward Classes Com
mission’s Report.  Why? I want  to 

ask why.  Because they were  con

fronted with the awkward  problem 
ot not agreeing with the Members of 

the Commission because  they  did 
not like the conclusions.  They are 
somewhat different. There are more 
dissentients  in  that  Commission. 
Well, it was at last  published  be

cause this House forced the Govern
ment to come forward with it. I am 
advising the Treasury  Benches  to 
drop this Bill so that Government, 
tiiis Government or the next Gov
ernment—̂ may be the same  Leader 

of the House will be at the head of 
it—may take its own time, may take 
a scientific  view,  not  a  political 
view.  Take the question of Asssim.

Mr. Speaker: I have exceeded the 
time-limit.  I am going to  request 
the hon. Member to resimie his seat. 
I will now put the question to the 
vote of the House.

The question is:

“That the Bill, as amended be

Those in favour  will kindly  say 
Âye-.

Several Hon. Members: Aye.

Mr. Speaker: Those  against  will 
kindly say “No”.  ,

Some Hon. Members: No.

Mr. Speaker: The Ayes have it. 

Shri Jaipal Singh: The Noes hum

it.

Mr. Speaker: Hon. Members  wh» 

are against it will rise in their seats.

Shri Jaipal Singh: The bell, Sk.

Mr. Speaker: Need not be rung.

Shri G. S. Singh: The bell must be 

rung.

BIr. Speaker: All right. Clear the 
lobby. The bell is being rung.

Order, order. The question is:

'That the Bill, as amended, be 

passed”.

Those in favour will kindly  say 

“Aye”.

Several Hon. Members: Aye.

Mr. Speaker: Those  against  will 
kindly say “No”.

Some Hon. Members: No.

Mr. Speaker: The Ayes have it.

Shri Jaipal Sinha: The Noes have

it.

Mr. Speaker: Hon.  Members whi> 
are against will kindly rise in their 
seats, all of them. Î ven,  that 
all.

Shri Jaipal Siagh: May we  have
our names recorded.

Mr. Speaker: Oh, yes. Hon. Mem> 
bers will pass on their chits.

Shri Jaipal Singh: No, no. We are
standing.

Mr, Speaker: All right. Shri Jaipal 
Singh, Shri G. S, Singh, Shri Rajesh- 
war Patel, Shri Deogam, Shri Randa- 
man Singh, Shri Rishang  Keishinĝ 
Shri  Benjamin  Hansda  and  Shri 
R. C. Majhi. Eight “Noes”. Those in 
favour.  A large  number.  By  an 

overwhelming majority  the Bill, as 
amended, is passed.

The motion was adopted.
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TEM.

10 SEPTElffiER 1956 Motion re Dr. Applehy*s 
Report on re-examination 

of Indians Administrative 
System

lie Administration  Clearing  House
since 1947___I think that would be
enough.

4-11 P.M.

Shri Matthen (Thiruvellah): I beg 

io move:

“That Dr.  Paul H. Appleby’s 
Report on the re-examination of 
India’s  Administrative  jSystem 
be taken into consideration.”

I am very grateful to you, Sir, for 
having responded to my request to 

discuss Dr. Appleby’s Report during 
this session. I know  how  difficult 
it was to find time.  We are already 
cramped for time, but  we  appre
ciated the importance of this report, 
and you were good enough to allow 
two hours for discussion.

Before I proceed I would like to 
give the background of Dr. Appleby 
so that the House may  understand 
his competency to express an opinion 
on an  important  subject  as  the 
administrative system of India.  He 
was bom in Sept̂ ber, 1891 (Inter- 
ncption).  He is not a  yoimg man 
like my hon, friend, Shri Punnoose. 
He is an experienced man. He was 
Under  Secretary  of  Agriculture, 
1940-44;  Assistant  Director,  U.S. 
Bureau  of  the  Budget,  1944-47, 
Director of Division of Budget,  New 

York State. Chief of the Food Mis
sion  to  Great  Britain,  1941-42; 
Chairman of the International Wheat 
Conference.  1942; Chairman of  the 
International Wheat Council,  1942
43; Special Assistant to Secretary of 
State, 1943.  Then he was U.S. dele
gate to the Hot Springs Food Con
ference, 1943; U.S. Member, Interim 
Commission on Food and  Agricul
ture, 1943-44; Member, Bt̂ d of the 
Institute of Public Affairs,  1947-50; 
Member of  the  Board,  Franklin 
Roosevelt Foundation since 1953; ....

Shii  VeUyudhan  (Quilon cum 
Mavehkkara-Reserved-Sch.  Castes); 
How many children has he?

Sltri Matfften: He was Consultant, 
Ford Foundation and Government of 
tedia. 1W2-S6; Member, Board, Pub-

[Mr. Deputy-Spbaker in the Chair]

Shri B. S. Murthy (Eluru): He did 
not say anjrthing about-----

Shri Matthen: I have only given 
the background in order to evaluate- 

his observations.

Dr. Appleby’s Second  Report  on 
India’s Administrative  System  has- 
created much more interest than the 

First Report issued about two years 
ago, which was also  well  appre

ciated by the people all over India. 
The  Second Report, which we  are 
discussing here this afternoon,  has 
turned out to be much more contro
versial than his First Report.  It has 
created very strong reactions for and 
against it, in important circles.  Some 
important newspapers have comment-' 
ed on it.  At least one has called  it 
The cult of the Joint Secretary*, 'nie- 
Auditor General has described it  a» 
entirely a novel conception of a demo
cratic form of government; he says it̂ 
is a doctrinaire, unrealistic  and un
informed report.  At the same  time, 
an important ecoîomic weekly  has- 
very appropriately complimented  thê 
Report and said that essentially  the* 
problem was to get  the power at 
prompt decision into the public sector, 
so that the pace of implementation of 
the Second Plan could be quickened.
Dr. Appleby’s Report mainly deals, 

with the industrial and  commercial 
enterprises of the public sector. I am 
confining my attention  only to this 
aspect of the Report  As  a  back
ground of this Report, permit me  tô 
remark that our First Five Year Plan 
was  largely  under-fulfilled  in  the 
public sector.  The  Prime  Minister 
felt that the defect in the  Central 

administrative system was to a large- 
extent responsible for this non-fulfil
ment erf the Plan and, naturally, in
vited a world authority on adminis
tration like Dr. Appleby to study our 

present system and siiggest a method 
to overcome this defect in the Central
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.administrative  system.  In  other 
words, to show us a new power  for 
making decisions in the day to  day 
administration  of the public  sector. 
And  Dr.  Appleby’s  Report  is  an 
ŝwer to this invitation.

Paragraph 1 on page 2 of the Report

-ways:

“They are not criticisms which 

should be publicly made or pub
licly discussed.  They  constitute 
an intra-organisational discussion 

•of essentially technical sort.  For 

those not experienced in and res
ponsibly associated with govern
mental administration, their effect 

may be largely contrary to  their 

intent”.

I honestly feel that much of  the 
:heat and controversy connected with 
Dr. Appleby’s Report could have been 
avoided if some kind of intra-organi- 
sational discussion had been held be
tween  the  Auditor  General,  the 
Speaker, the Home Ministry and  the 
Finance Ministry and their reactions 
ascertained before the publication of 
the Report.  In other words, it is not 
the contents of the Report that have 
irritated  outstanding  personalities 
like the Auditor Greneral, but the in
discreet  act of Dr. Appleby  in not 
liaving  discussed  the  Report  with 

him.

The general thesis that there should 
be delegation is unexceptionable.  In 
iact, this is no new demand, and it 
is  weU  known  that the  Auditor 
•General himself had suggested dele
gation of sanctioning authority  now 
nested  in the Ministries  to  lower 
levels.  But a curious feature of the 
Kiemand  for  delegation  from  all 
-except  Dr.  Appleby  has  been 
that  while  each  authority  has 
d̂emanded delegation of  powers to 
itself from higher authorities, it has 
been unwilling to delegate  powers 

to its subordinates. The Auditor Gene

ral is no exception to this.  He is not 
prepared to relax his control, what
ever the circumstances. , You will re- 
tnember the controversy  over  the

audit of the nationalised  Insurance 
Corporation.  The  Auditor  General 

was perfectly within his right when 
he demanded that ftie must have  the 
right of auditing that.  At he same 

time, the cx-Finance  Minister  was 
perfectly right when he said that this 
being a commercial department, offi
cials of the Government were not used 

to it and it was better that a com
mercial audit was done for some time 
until Government got experience.  In 
other words, the commercial  auditor 

will give more discretion to the exe
cutive authorities in the commercial 
sector than the Government which is 

not used to it.

What both Dr. Appleby and  the 
Auditor General have  independently 
suggested is not horizontal transfer of 
authority from the Home Ministry or 
the Finance Ministry to other Minis
tries, but delegation of authority from 
all Ministries to  lower  executive 
levels.  The whole problem of dele
gation of powers, including the dele

gation of powers vested in  Parlia
ment, should be considered as a whole 
and not piecemeal, and the Govern
ment should work out such a scheme 

and present it to Parliament for ap
proval.  This is my main proposal.

Dr. Appleby’s Report was, in fact, 
anticipated by the  Estimates  Com
mittee in its 9th Report, 1953-54.  In 
the section on financial procedure, it 
states that the rules of business of 
Government were  made  during the 
time of the British Government and 
were designed mainly  to secure an 
effective check by the Ministry  of 
Finance.  After  independence,  these 
regulations have continued to govern 
the  financial  powers  of  the  ad
ministrative  Ministries.  The  then 
Government was justified in securing 
internal control over the  adequate 
and proper spending of public moneys 
and so the Finance Ministry acquired 
a pre-eminent position  within  the 
executive sphere of Government. The 
previous Grovemment was mostly in
terested in maintaining law and order 
and in keeping the government ser
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Appleby had the imagination to dis
cuss this thesis with him before it 
was released to the public.  Then,  I 

am sure, he would not have said that 
it is a doctrinaire, iminformed  and 
unreal approach.

vants contended in their administra
tive machinery.

Today the Government are respon
sible to the elected  representatives 
of the nation in the Lok Sabha.  A 

huge programme for development of 

the country has been taken in hand. 
The administrative machinery has be

come more complex and  activities 
have expanded considerably.  It  is, 

therefore, but natural that the system 

which worked weU till recently is a 
source of annoyance for the  quick 
execution of works and plans in the 
altered conditions.  I  am  quoting 
these observations from  the  Com

mittee’s report.  It adds that it is a 
further difficulty that our administra
tive personnel today is largely  the 
same which was brought up in the old 
traditions.  The old system is ̂o deep- 
seated in their minds that the  ad
ministrative Ministries look upon the 
F̂inana©,. Ministry as the  Ministry 
which should take decisions for them 
and, naturally, the Ministry of Finance 
feels it to be its duty that it should 
criticise and scrutinise each and every 
proposal, regardless of its importance 
or urgency.  It has gone so deep that 
even  where  there  is  delegation 
of  powers  and  that  the  ad
ministrative  Ministry  could  nor
mally  take  decisions  itself,  it  has 

often resorted to consultations with 
the Ministry of Finance in order  to 
escape any criticism later  on.  The 
result is that by the time the Minis
try prepares to start a scheme or to 
go ahead with it, a good part of the 
year is already over and it is sudden
ly found at the end of the year that 
they must spend the money quickly 
for fear that the non-utilised  funds 
may lapse.

So the Committee thinks that this 
procedure is irksome, waste of time 

and money and hampers initiative.  I 
‘ mention this only as a background to 
justify the observations of Dr. Apple
by to avoid delays arid lapses and to 
increase the pace of the Second Plan. 
I have already said that the general 
thesis of Dr. Appleby’s  Reportr—the 
desirability of  more  delegation—is 
unexceptionable.  I have  also  said 

that the Auditor General’s  reaction 
would not have been so bitter if Dr.

But, there is one more point which 
the Auditor-GJeneral does not  seem 

to Slave appreciated.  Dr.  Appleby 

has not supported a permanent change 
in the administrative system  for all 
time and for all places as a nice bal
anced authority so as not to permit 
of any error or mistake.  According 

to me, he has not suggested any i)er- 
manent change in that organisation at 
all.  His report is meant'for an em
ergency, I mean, the Second  Five 
Year  Plan.  The  Parliament  has. 

given top priority to this Plan  and, 
probably, will give the same priority 
to tihe future Plans.  This Parliament 

is {aore anxious to see that this Plan 
is iikiplemented quickly and efficiently 

thajr to see by what system this im
plementation takes place.  I am even 
prepared to concede that the proposal 
of Dr. Appleby is not fool-proof  or 
rogue-proof.  As a permanent change 
of procedure  I may  not be so en
thusiastic  in  supporting  it  as  I 
am doing now for this emergency,— 
Just as it was in the war period wlhen 
the Administration relaxed several dt 
their controls, so that they may  get 
things done soon. If our present ortho
dox system, however cautious it may 
be, ends in delaying the Plan, I  am 

sure none of us in Parliament  wiU 
like it.  So, as an emergency measure,
I strongly support the main recom
mendations of Dr. Appleby.

I had a talk with the Auditor-Gene

ral on this aspect of the Report and 
his contention was that Dr. Appleby 
has  not  recommended  his  pro
posals  as  an  emergency  measure 
for  the  duration  of  the  Plan, 
but  .as  a  permanent  change.  If 
it is only as an emergency measure, 
he himself is prepared to revise  his 
own reaction to the Report.  When I 
read Dr. Appleby’s Report in the light 
of the Auditor-General’s observation,
I found several passages  indicating 
that this Report was meant for  the 
duration of the Second Plan,  and if



6561  Motion re  10 S8PTKMBKR 1996 Dr. lUport <m 6$62
- rt̂-examinatum of Indians

AdministnMvt System

[Shri Matthen] 

necessary, for a Third Plan.  I  am 
reading from Dr. Applet̂’s Report:

*'India is, in fact, in a state at 

emergency, quite comparable  to 
the condition that would obtain if 
the nation was at war. Its success 

in this emergency depends upon 
rapid  dedsion-maldng,  rapid 

action.  The present emergency is 
most acute on the front  where 
new enterprises are in the build

ing.  As in war, the  emergency 

dictates the establishment of pro
cedures that have a  maximum 
potential of acceleration consistent 

with the maintenance of democra
tic values.”

If  the  critics  of  Dr.  Appleby 
appreciate  this  temporary  emer
gency  nature  of  his  proposals, 
I  am  sure  they,  including  we, 
Members of  Parliament, would  not 

criticise it in terms of our academic 
principles as to what the appropriate 
places of the Joint Secretary,  the 
Deputy Secretary, the Auditor-Gene
ral or even of Parliament should be 
in the ultimate scheme of things. Dr. 
Appleby’s Report is not  concerned 
with ultimates.  I honestly feel that 
the critics who feel they are blowing 

up Appleby’s Report are not realising 
that they are.hurting the Plan,  the 

implementation of which in the public 
sector is in serious danger but for 
some radical change in the adminis
trative system.  Once we are bent on 
implementing the Plan as a  No. 1 

thing in India and the topmost prio

rity for the Parliament and the Gov
ernment of India, only those things 
that are helping the attainment of the 
Plan should interest us.  Unless the 
acts of delegation proposed by  Dr. 
Appleby take place and unless the 
dire fear of ultimate rebuke  and 
punishment are deduced, the agents of 
the public sector will never be  able 
to  operate  with  confidence  and 
courage that is needed very much. 
Dr.  A l̂eby’s  recommendations  are 
a  con<Eti*Mi  precedent,  to  the  suc
cess  of  the V Plan.  I,  therefore, 
strongly recommend the implementa

tion of his recommendations  consis
tent with our ConstitutkxL  In tmd̂ 
I would suggest a high level co  ̂

mittee of Secretaries to work undar 
the auspices of the Cabinet Secre
tariat, presided over by a  Cabinet 
Minister, preferably the Finance Mî 

ister to consider Appleby’s  Report 
(Interruption) of course, as an emer

gency measure and make  such re
commendations. ...

Mr. Depoty-Speaker:  It is only a
suggestion.  The hon.  Members may 
or may not accept it.  Why should 
there be so much of nervousness?

Shri  Matthen:-----such  recom

mendations as they believe will help 
the  implementation  of  the  Plan 

quickly and efficiently.  This is  for 
the Plan i>eriod only.  But as a per̂ 
manent measure, it  will  be  very 

desirable if a very high power Com
mission is set up to effect the neces
sary changes in .the  administrative 
pattern of  India.  Of  course,  the 
Parliament will be given an oppor̂ 

tunity to consider this.  But this sug
gestion for a high-power commission 
has nothing to do with my suggestion 
for immediate action of setting up a 
committee imder the Cabinet Secreta
riat

As the Auditor-General told us tbe 
other day, excessive concentration ol 
authority was necessary for alien rule 
to consolidate its hold on the country, 
but today we are working a Welfare 
St&te and if  our  Plans  and  pro

grammes are to succeed, there must 
be a nation-wide diffusion of initiative 
and responsibility; and people sitting 
down here in the Secretariat could 
not really secure the fulfilment  of 
these Plans and programmes  unless 
sufficient authority has been delegated 
to the people who are  in  actual 
charge of the variou<5 projects.  It is 
unfair to Dr. Appleby that he is-----

Mr.  Deputy-Speaker:  The  hoo.

Member has been consulting his notes 

much too frequently.

Shri Matthen: Sir, I apologise.  I 
am fully conscious of that. But  this
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bSng a subject that is very delicate, 
affecting the  Auditor-General  and 
even  the  Parliament,  I  think  .1

should___

Shri Gadgn (Poona Central): Con> 

sider this to be an emergency.

Shri Blatthen:  So, I crave your in

dulgence. .

Shri Jaipal Singh: (Ranchi West- 
Reserved—Sch.  Tribes):  Sir,  he
made a mistake; he is reading Safdar 
Saigal’s speech (Interruption).

Mi. Depnty-Speaker:  Order, order.

Shri Matthen:  Sir, ihe is in favour
of  diffusing  responsibility  to  the 

people in actual charge of the various 
projects.  I entirely agree with  the 
Auditor-Greneral that the delay  in 
giving sanction makes often an eco
nomic project uneconomic.

Shri Jaipal Singh:  *May I raise a 
point of order?  The point of order 
is this.  It is a hollowed convention 
in this House that we do not invoke 
the names or the utterances of people 
as he is doing in this particular case. 
He has been invoking the utterances 
of the Auditor-GSeneral  which  are 
completely out of place as far as this 
question is concerned because  they 
are not by way of making his com
ments only.  Therefore, I think, it is 
highly improper on the part of the 

hon. Member.

Mr. Depnty-Speaker:  When we are 

taking up a Report, the opinions that 
he has expressed about it are perfect
ly relevent.  I do not see there  is 
anything objectionable in that Peopte 
have expressed their opinions on this 
Report and now the hon.  Member 
is making out his point and support
ing the recommendations.  I think he 
is perfectly justified in quoting  from 
the Report as well as from the Press..

Shri Gadgll:  There is no harm. The 
Auditor-General is audited once in a 

way.

Shri Jaipal Singh:  My  point of

order is not about what  has  been 
made available for public  consump
tion.  He is quoting something, that 

was meant for the consumption of a 
Committee of the House.

Mr. Depntj-Speaker: I stm hold
that even that is permissible bccanae 

he is arguing his case and compaifs 
his arguments with those  advanced 

by others.

Shri Matthen:  Further the Audi
tor-General has come out in the Pre* 

with his reactions.  ,

Mi*. Depaty-Speaker:  The  (hon.
Member should  conclude  now.  He 
needs support from other  Members 

also.

Shri Matthen:  What the Auditor-
General objects to is that  whereas 
Dr. Appleby emphasises the  impor
tance of the Secretariat for the  ad
ministration of the country’s public 

sector projects and wants it to  be 
further strengthened; he  wants  the 

diffusion of responsibility to all levels. 
That he considers is the basic differ
ence between Dr. Appleby and him
self.  I am not an expert on the ad
ministrative system, but my reading 
of Dr. Appleby’s  Report  has  not 
given me this impression.  Though he 
has not specifically stated that he  is 
for the diffusion, of responsibility and 
initiative to all levels, it is  implied 
from his statements. That I think is 
the main theme of his Report.

I do concede that the  Comptroller 

and Auditor-General works with the 

Public Accounts Committee of whidh 
I am also a Member now.  Any re
flection  on  the  Comptroller  and 
Auditor-Greneral is also a  reflectioci 

on the Public Accounts Committee in 
the sense that the conclusions  wiiidi 
the Public Accoimts Committee for
mulate are based on the Auditor-Gene- 
ral’s Report.  In fact, there are several 
strong remarks about the Parliam  ̂
directly by Dr. Appleby.  What  pre
judices one during the first reading 
of his Report is the Americanism— 
I mean the language and the expres
sion in his report. If we read the re
port carefully again, ignoring  the 
effect of this Americanism, we  may 

be able to appreciate the main points 
he is driving at. Dr. Appleby or any
body else cannot restrict the powers 
of  Parliament.  This  House  is
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< Supreme body and nobody can restrict 

its powers.  What we have to under

' stand is that delegation of power  is 

not abdication of power.  It creates a 
, greater sense of responsibility; it is 
an enlargement of it.  It is only  by 
development of confidence below and 
exercise of skill m utilisation of sub
> ordinate bodies, that high responsi
bility may be upheld.

As an emergency measure  not to 
condemn decisions or discretion exer

cised by tiie various officers in  the 
' public sector enterprises, so long  as 
there are no mala fides I will rather 
request the Auditor-General and even 

the Secretaries and Joint Secretaries 
‘ not to insist so much on  obtaining 
formal sanction of an authority higher 

than the competent authority. When 
once delegation of ix)wer has  been 
decided, they should pay more atten
tion to constructive criticisms by en
couraging people who  have  made 
right  decisions  and  not  so much 
condemn  those  who  have  made 

wrong decisions.

I fully concede that the Auditor- 
General is the watch-dog on behalf of 
Parliament and his responsibility is 

more than the responsibility  of  a 
commercial auditor.  But,  generally, 
it is well-known that the audit re
ports are often only of  antiquarian 
interest and merely provide material 
for unhelpful criticisms and generali
sations from exceptions.  It  should 
be noticed that a large percentage of 
these objections relate to  sanction, 
namely, the necessity of  obtaining 

formal sanction of some  authority 
higher than the one which sanctioned 
the expenditure.  In fact, it is  this 
kind of objection that comes to the aid 
of officers unwilling to assume res
ponsibility, who pass on responsibi- 
Uty from subordinates to superiors. 
If the gê ral delegation—̂the need of 
which ift 'admitted by all, including 
the Aud̂ -̂General—is put into prac
tice, this kind of objection will dis
appear.  I know the managing direc
tors and’managers  several concerns 
in the public sector complaining that

the constant unhelpful criticisms  of 

the audit creates a sort of a psycho
logical effect upon them and makes 

them less efficient and tempts them 
not to make £iny decision involving 
the slightest risk. If there are mala 
fides hang them; I am  the first to 
suggest it.  But, I think it is unfair 
to condemn a decision taken two or 
three years ago under certain circum- 
staaces and a background,  different 
from what obtains today, three years 
after the event.

Therefore, my submission is  this. 
Criticism should be diverted not to 
the negative side but to the positive 
side.  If people, after the delegation 
of powers, take right decisions let the 
Parliament encourage them and say a 
kind word about them.  That is  the 

main point.  The Parliament and the 
Auditor-General should  turn  their 
attention to complement people  who 
have made the right decisions. This
• will give a great encouragement  to 
them and make them more efficient. 
Otherwise, my fear  is  this.  They 
would like to be free from all critic 

cisms and pass on the responsibility 
for taking decisions.  Why bother; let 
us keep quite.  That is how they will 
feel.  Let us be very strict, they will 
say.  By being very strict, the  very 

usefulness of the institution  which 
they are in charge of, will be defeat
ed.

Take any instance.  In banks people 

come for loans.  They have to  act 
immediately and grant loans and re
lease the goods also.  If they do not 
do these things quickly, the interest 
of the business will suffer.  Why call 
it a risk?  If  you  criticise  these 
things, then they will feel the other 
way and pass on the responsibility to 
the Auditor-General. ‘Therefore,  let 
Us turn our attention more to  the 
positive and constructive side in the 
matter of audit and in the matter of 
control and  encourage  officers  at 
lower levels to take decisions prom
ptly and efficiently.

Mr.

moved:
Dêty-Speaker:  Motion
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‘That Dr. Paul H.  Appleby’s 
Report on the re-exan̂ ation  of 

India’s Administrative'Systepi be 
taken into Consideration.’"

We have fixed two hours- for this 
discussion.  About  25 minutes  have 
already ' been̂ taken  by  the  hon. 

Mover.  We have one hour and  35 
minutes still. May I know the  ap- 

Droximate'number of hon. Members?

Shri GadffiU  Sr, may I ŝ  some
thing?  This 'is a  very  important 
question and a very p̂ortant report. 

It is not .possible, for the House to 
do fuE justice in a short  period of 
two hours'.  I know that this can, very 

relevantly, be raised dicing the dis
cussion on the Plan.  If I mŝ make 
a suggestion for the acceptance of the 
House, I sugg«t that the  discussion 
may proceed for two hours but need 
not conclude but may be taken 
again when we ̂re-gather,  '

Ap̂ t from the personal aspect, and 
the fact that it may interest a few 

people, some of us who look more to 
the consequences that flow from this 
report and a cert̂   adminiŝ ative 

set-up that is functioning today and 
also certain administrative improve
ments suggested here want to submit 
certain things for your consideration 
and also the consideration  of.  the 
Leader of the House.  So,, let this dis
cussion, go on for two hours, now and 
time may be found after we re-gather 
again here.

The Prime Minister and Minister of 
External AfFaî  (Shri  Jawaharlal 
Nehra):  It was not the intention of
the Government to have this matter 

debated during this session.  It  is not 
because it does not consider it vê  
important—it does—̂but, before  the 
discussion* we wanted a full examina
tion of the various aspects, by  the 
various Ministries and other depart̂ 
ments of the Government and  the 
Cabinet, of the various  suggestions 

made.  Frankly, we are in the middle 
of the examination and if J am ^ed 
to state anything about it, I wili  be 
very brief and I will say that I Jiave

come here to listen to hon. Members 
and leam from them rather th  ̂to 
say anything myself.  I  would  be 
very glad if these questions are dis
cussed, but, obviously, I cannot guar
antee what will happen in the next 
session.  But, I would like it.

Unfortunately, listening to the hon. 
Moyer’s speech on this motion, I was 

hardly conscious about Dr. Applebty’s 

report; I was more conscious of the 
Auditor-General:  I refer to that part 
of Dr. Appleby’s report in which he 
deals with certain important  things. 
It was an important part, no  doubt, 
but one small part, which he  dealt 
with.  I wish he dealt with the ottier 
parts of the report, which, I think, 
are more important and  vital,  the 
parts which Parliament should  be 
interested in, where he discusses-Par
liament control and he criticises par
liamentary interference.  These  are 
the points  which  Parliament,  no 
doubt, should consider and  discuss. 
The other matters are, relatively, qf 
small importance.  We can  consider 
them certaiislyi but the main things 
are those and, if I may say so,  any 
person introducmg this subject should 
have, I sub̂ t, said something about 
the context of things in which  this 
report was made.  I would refer the 
hon. Members to thêfirst page—I am 
too modest to quote it here, modest 
on the part of the Government, Ad
ministration—where he  speaks  in 
highly euologistie tenns of the Gov

ernment’s activities aiid the brilliant 
conception of the First amd the Second 
Five Year Plan̂ and so on and  so 
forth.  Then, he goes on to crjticise.

If I may draw the attention of the 
hon. Members, I think in the second 
page, top, he mentions this.  This was, 
this part, was not a document to be 
published at all.  It was entirely  a 
private document which he gave me 
and the then Finance Minister for our 
consideration.  He told us that it was 
not for publication but he also told 
that if we wanted to publish it he had 

no objection but it had  not  been 
written from the point of view  d  ̂
publication.  He has used the langu« ^
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age deliberately because it is a private 
doeument and the  language  used 
is strong to shake things up. I thinir 
we should welcome it from that point 
of view, and not whether we agree or 
disagree. We always require taking 
it up so that we may build our minds 
and thought about various  matters. 
We look upon it from that point  of 
view and I am examining it fully. I 
should welcome as much discussion 
in these various aspects as possible, 
in this session or the next session, but 
I cannot just guarantee, Sir, the time 
for it

Mr. Depaty-Speaker:  Let us pro
ceed with the discussion. We  will 
see afterwards if we need any time 
subsequently or not

Shri H. N.  Mnkerjee  (Calcutta 
North-East):  Mr.  Deputy-Speaker,
Sir, it is perhaps___

Mr. Depnty-Speaker:  Tliere is one
thing more. We shall have to place 
some restriction on  the  speeches. 
Siall we fix 10 minutes to 15 minutes 
for each hon. Member?

tooSM Jaipal Sl&gli:̂  is
little. ^

Mr. I>epaty-Speaker: There is only 
an hour, perhaps, left for hon. Mem
bers. The  Government  spokesman 
nisn will have to be given time.

Shri Jaipal Singh:  We go on. Sir.

Shri Gadgil: It would have helped 
ns quite a lot, in the interest of the 
disctusion itself, if the House had in 
its possession the views of the Gov
ernment on the recommendations of 
the Report

Mr. Depoty-Speaker:  If the  hon.
Members desire, we can increase it to 
20 minutes, but only three Members 
would be able to speak, that is all.

Slui GadgU:  That is the reason
why I suggested that it should  be 
carried over.

mirl H. N. Mnkerlee:  8ir» ̂  I
teve 15 minutes?

Mr. Depolj’Speaker:  Yes.

Shii H. N. Mnkerjee: Sir, it is per>
haps a somewhat pleasant irony .that 
we interrupt discussion, on  how to 
achieve targets set out in the Plan to 
consider Dr. Appleby’s Report, where 
Parliament has been stigmatized  as 
‘‘one of the important negative influ
ences on achievement,’* and this is a 
film  formulation  arrived  at,  the 
Doctor tell us, after three visits  to 
our country. For myself, I am rather 
intrigued by his generally forthright 
and hard-hitting observations and I 
do not at all niind, but on the con
trary laugh over his superior assump
tion that his “American idiom” might 
be difficult for us to imderstand,  or 
that we have a predilection for “a 
hotch-potch  of  references  largely 
foreign and not  well  understood.” 
However, we are all interested to find 
out how best we can utilise this report 
which the country has purchased, no 
doubt, at a fat price.

Sir, there is no question that  the 
present system of departmental ad
ministration is largely  cumbersome, 
vexatious and time-consuming. Parti
cularly in a period of planning, this 
requires change. We cannot  afford 
what Dr. Appleby says in picturesque 
language is *‘a tempo in which the 
calendar is more relevant than  the 
dock.” The central problem,  there
fore, is: how can parliamentary con
trol be  reconciled  with  efficient 
management of enterprises which calls 
for initiative, speed and flexibility of 
operations, qualities that can hardly 
develop imder the present, system?

The pity, however, is that Dr. Ap
pleby does not help to solve the pro
blem but, on the contrary, procee<b to 
aggravate it Shorn of its trapiîngs, 
the remedy he suggests for our ad
ministrative ills is:  ‘Trust the civil
service; do not be afraid ci Govern
ment by Joint Secretaries”. It is not 
only “Government by Joint Secreto- 
ries” he recommends; he says, “what 
India needs, more than anything else, 
is more Government by Joint Secre
taries, more Government by Deputy 
Secretaries, more  Government  fay
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IMer Secretaries and more Govern- 
meat by Managing Directors and their 
sobordinates.̂ 1 do not know where 
we sĥ be if more and more Gov- 
«nm%ent is being conducted by  all 
tiMse worthy persons. He says then, 
with a pontifical solemnity: **If India 
eonflne? bureaucracy to small scope, 
she will confine the nation to small 
achievements.** *̂ore and unfettered 
bureaucracy”  is,  therefore,  the 
Doctor’s prescription, and,  however 
much his friends might  wish  to 
sugar-coat it, the country won*t easily 
swallow the pilL

Sir, successful implementation of a 
real Plan to raise the living standards 
of an abysmally j>oor population like 
ours involves a kind of  revolution. 
The fact, however, is that we have 
not had that revolution; perhaps, the 
objective conditions were such that 
we could not have had that revolution 
even if we had wished that sort  of 
revolution to happen. But the fact 
remains—with all  respect  to  the 
Prime Minister—̂that the  glow  of 
freedom, the exhibition of freedom, 
still remains imlit in peoîe’s hearts 
and the working out of  the  Plan 
suffers in consequence.

We have inherited from Britain a 
parliamentary set-up and it is in the 
context of this parliamentary set-up 
that we are at present engaged  in 
working the Plan within  its  own 
characteristic limitations. The parlia
mentary system has  certainly  Its 
merits and it has evolved  certain 
salutary checks and balances in rea- 
pect of the administration whidi we 
cannot and must not do away  with 
without thought After  all,  these 
checks and balances have been evolved 
bv experience, by the history of the 
working of the parliamentary sjrstem, 
and within limits they produce very 
admirable results. Our  job  today, 
conditioned as we are, is to improve 
upon them as rapidly and as radically 
as we can and to heighten the area 
and quality of popular participation 
In the organs and agencies of admi
nistration. This is what  we  must
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keep upper-most in our minds, and it 
is from this point of view that I 

find Dr. Appleby’s report completely 
disappointing.

There are organisational safeguards 
against extravagance, corruption and 
inefficiency in a parliamentary demo> 
cracy, which we can only remove at 
our peril. Dr. Appleby is right  in 
saying that “the present administra
tion operates tradily and in a spirit 
that is unbelievably petty and . frus
trated”:  those are his words. He is
right also in stressing that in  the 
Plan period we should conceive  of 
ourselves as if we are on a war foot
ing. But we know that if bureau
cracy is strengthened and, even re
motely democratic checks and safe
guards are removed, then we  shall 
experience again the horrors of war
time enormities in acJministration, and 
that, is a price which we cannot afford 
to pay even for the execution of the 
Plan.

Dr. Appleby does not  sufficiently 
realise, that since Uhe character  and 
ideology of an Indian Government is 
necessarily different from what it was 
in British times, what is needed  is 
not just more strength to the elbow 
of Joint Secretaries and the like, but 
a major readjustment of the machi
nery of administration, a development 
of the feeling that all officers  are 
equally responsible for the govern
ment of the country. The  remedy 
for an excessive  concentration  of 
authority and functions at the Secre
tariat, surelĵ is not that there should 
be further addition of power to the 
Secretariat, or there should be sonw 
formulae of adjustment between the 
functions of different Central Minis
tries, but we should try to provide 
executive authorities &t all levels with 
the authority which is commensurate 
with their responsibility and, what is 
more important, we should try to en
sure that there should be real live 
contact of the administration at  all 
levels with the people and their re
presentatives.
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Sir, Dr. Appleby is  positive  that 

Parliament interferes too much in 
public administration; 'that its  Ques

tion Hour and other activities inhibit 
the Jjureaucrat, whose proneness  to 

benevolent efficiency is  of  course 
taken for granted.  He says also that 
Parliament attaches too much impor
tance to the Comptroller and Auditor- 

General’s Reports and also to the work 
of its own Public Accounts Committed. 
He says Parliament should be well- 
advised to confine itself to generalised 
perorations on public policy and leave 
the administration safely in the hands 

of  the  administrators.  This  is  a 

l&icture which is not only totally m- 
accurate but is particularly mischie

vous.  As a matter of fact, I submit 
that Parliament does  not, and does 
not even wish to, interfere in adminis
tration except only to make sure that 
the not very new despotism  of the 
bureaucracy which, in our  country, 
is nurtured on the ideals of Britain’s? 
Heaven-born  I.C.S.  traditions,—this 

not very new despotism—is not allow
ed to check-mate popular  expecta
tions and aspirations.  That is  what 
Parliament wishes to do.

Today, we do not even have  the 
Standing Committees of  Parliament 
which, revived  in a proper  setting, 
could be of real help.  Appleby or no 
Appleby, it is the responsibility  of 
Parliament to see that nothing  can 
take away the right of Parliament to 
make sure of decisions which ought 
to be in conformity with the interests 
of the people and to  see that  the 
public sector is run on proper lines 
and in a manner conducive  to the 
people’s  interests.  Parliament  doe?; 
not want to hinder but to help,  and 
that is what the country understands 
too.

Dr. Appleby is particularly caustic 
about audit and makes observations 
about the work ̂ of the  Comptroller 
and Auditor-General which are,  to 

say the least, unwarranted.  The offico 
of  tĥ.  Comptroller  and  Auditor- 
Generyil as that of a very valîed pub
lic servant  and like  his  opposite

numbers in Britain  and the  United 
States, he is perhaps the most im
portant officer under  our Constitu
tion.  This is not to say that he can
not be hidebound; this is not to say 
that he cannot turn out to be  an un
satisfactory  choice.  But  I do  not 
think we Cein say that about the pre
sent incumbent of that office.  In the 
present state of things, we cannot juet 
ask the Auditor-General  to  stop 

doing the job i;v̂ich  he is doing, and 
that job ensures that  parliamentary 
appropriations  are  properly  spent; 
that job requires him to satisfy him
self that “wisdom, faithfulness  and 
economy” were qualities which were 
exercised  in  spending  the  money 
allocated by Parliament.

I have here certain extracts from 
a speech which the Comptroller and 
Auditor-General  made  in  January-,
1955, which was even reported in the 
papers—and that is why I quote it—in 
which he said:

*‘It must be recognised that the 
purpose of a plan or a project and 
the manner in which it is  being 
implemented are far  more im
portant than mere technicalities.” 

He says it. “It is imperative,”  he 
adds, that “audit should Ĵe circums
pect in the presentation of its conclu
sions more particularly  those  that 
implied  moral  turpitude”.  I  quote 
these  extracts  to  show  how  our 
Comptroller and Auditor-General says 
he looks upon his job.  As far as we 
are concerned, we get his reports and 
certainly we can say that it is  very 
necessary that Parliament is apprised 
of the manner in which appropriations 
are expended and that those parlia
mentary checks  and balances  and 
safeguards which we have got through 
the instrumentality of the office of the 
Comptroller and Auditor-General are 
valuable things which we  are  not 
going to  get  rid of because  Dr. 
Appleby seems to recommend it.

Then, Dr. Appleby makes  certain 
facetious statements against audit and 
auditors.  He talks of  “Government 
by and for auditors,” but perhaps this
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essay of wit should have been  made 
elsewhere than in this report.  In re
gard to public corporations, I would 

like to quote the authority of Fuch a 
conservative  body  as  the  Indian 
Taxation Enquiry Commission which 
says that of course every Govemmcait 
undertaking should try to see that it 

is run on economical lines  and effi

ciently, and at the same time,  that 
“public purpose  rather than  profit 
should be the guiding  factor in tlie 
operation  of a public  undertaking”. 
The definition of a “public purpose” 
can only be made by Parliament and 

by bodies analogous to oxirs.

Dr. Appleby, as I said earlier,  has 

presented a report which is sometimes 
refreshingly provocative and that has 

been very interesting.  He may  very 
well have  appealed to the  Prime 

Minister’s sense of urgency in getting 

things done.  He talked about dyna
mism.  “Dynamic”  is  an  adjective 

which we hear very often  from the 
Prime Minister, but Dr. Appleby says 
that in tiie present state  of things, 
“Dynamism is smothered by  p̂oce- 

dures dominated by small thinking”. 
But I wish  he does not get  av/ay 

with it so glibly  by appealing  to 
certain interests which operate in the 
mind of the Prime Minister.  They 

operate in his mind very  correctly, 
but I am sure he might be in a posi
tion to take advantage of the Prime 
Minister’s  predispositions.  If  Dr. 
Appleby wishes, as he himself  says, 
to see that we establish  procedures 
that have a maximum potential  of 

acceleration  consistent  with  the 
maintenance  of  democratic  values, 
then, he should have given us a dif
ferent report.  His  sympathies  are 
quite patent.  His eye is almost  en
tirely on those who are on or  near 
the top of the Secretariat ladder.  He 
pities the plumage but not the dying 
bird.  He is unhappy—I am  q̂uoting 
his report at page 27—that  we  pay 
to our top administrators Rs. 4,000 'a 
month, and he is unhappy  that this 
Rs. 4,000 a month has a buying power 
of only Rs. 726 in 1939 terms.  I  am 
glad he gives us this figure,  but he 
has not a  word to say  about  the

masses of State employees who  get 
less than Rs. 100 today and  which 
would be less than Rs. 20 according 
to the Dr. Appleby’s respectable  and 
reputable calculations in terms of 193# 

' prices.  It is exactly to these people 
lower down  in the  ladder  of the 
administration, it is exactly to  these 
people and to voluntary and popular 

organisations  in  different  localities 
and project areas that we must  in- 
tireasingly look, if we are going  to 
have  our administration  producmg 
the results  that we  all are  keen 

about.
In regard to the mobilisation of the 

support of those who actually work 
in our projects,  in regard  to  the 
question  of  the  improvement  of 
labour-management relations,  I find 
that in Bangalore a few montns ago, 
there was held a Seminar of the In
dustrial Management Research  Unit 
for Planning, and I find in a report in 
the Economic Weekly, that interesting 
experiences  were  related  of  how 
workers in a Post and Telegraph fac
tory were persuaded to increase pro
duction, agree to shift-working  and 
introduce  a  number  of  economies 
merely by broaching things over with 
them.  This kind of thing  happened. 
The Minister of Labour surely should 
be interested.  But we know, at the 
same time, that so far.  Government 
has not been a*ble to evolve ways and 
means of associating labour with the 
management.  We have heard in thu: 
Seminar as well in the House,  how 

sometimes Government says that good 
things on this issue have been  done 

in countries like  the Soviet  Union 

and Yugoslavia, but, as a matter  of 
fact, nothing very definite has  been 

decided upon so far.  But this is an 
important aspect—this  question  of 

labour-management  relations—which 
impinges on the administration  and 
the efficiency of our projects.

In the Seminar at Bangalore, it  is 
also  reported  that  the  managing 
Sectors reacted very strongly when 

me suggestion of workers’ participa
tion was put to them.  Instances were 
giŷ  as to how workers, if they were 

to properly,  could  actually 
collaborate in the heightening of the
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Miaty and quMtitsr  of production, 
bat, at the same time, Aere is a re- 
yufî that directors  and
IcUows High up the social tree were 
cBrtremely annoyed when this kind of 
leggestion was bruited. Therefore,
I feel  that when we  talk  about 
administration, when we talk  about 
-ttke efficiency which we want to see 
our projects to be administered with, 
then, surely one of the most important 
aspects is the association  of labour 
with the administration. One of the 
most important things is to make sure 
that there is a continuous association 
at every level not only of labour but 
of popular voltmtary agencies with the 
agencies and organs of the adminis
tration.

5 P.M.
I do  not have  the  time to  go 
into other matters of detail. I do not 
say to this House, “let us consign the  ‘ 
Appleby report to the waste  paper 
basket’*. On the contrary, I say, it is 
in parts a suggestive report It is, as 
I said before, refreshingly provocative 
and some  of the  recommendations, 
like the one against private persons 
being appointed to boards, are  very 
sound. But, it shows no basic under
standing of India’s problems today; it 
shows no understanding, no effort at 
understanding, how  in the  present 
set-up India cannot possibly wish to 
change straightaway, how in the pre
sent set-up we must proceed to tackle 
our problems from the point of view 
of parliamentary administration  and 
that, as I said before, short of a re
volution, a parliamentary set-up is as 
democratic a mechanism as one  can 
ask for. Therefore, the report, as it 
has come to us, becomes by and large 
imacceptable.

I would suggest,  therefore that in 
order to examine the report and sift 
it properly with the help of further 
material, there should be a committee 
of Parliament In ̂ite of Dr. Appleby, 
there should be a committee of Par
liament, io report, let us say, in two 
or three months* time. I am sure the 
experiment, which is the result of the 
£̂>eaker*s InnovBtion ttiat Members

of both Houses Aould be assocmt̂ 
in in detail items connect
ed with the Plan, has proved to be a 
success, and it oOght to be foUowed
up. Therefore. I feel that if Members
of Parliament are given a job of work 
to do, and if they are told that in two 
or three months’ time  they  must 
prepare a really objective and helpful 
report on the basis of Dr. Appleby's 
recommendations surely we can pro
duce between ourselves  a piece  of 
work of which we can be proud.  I 
am sure that would be a helpful pro
ceeding; I am îure that would be a 
constructive contribution to the im
provement of our administration, jî 
as I am sure that Dr. Appleby’s very 
confident prognostication  at the end 
of the report  is going  to fail. He 
prognosticates that unless his recom
mendations  are accepted, we  shall 
never—̂he  imderlines  the  word 
“never” it is not  my imderlining— 
attain our targets. It is a very confi
dent prognostication and I am  sure 
that it is an arrogant waste of words.

I do not say I dismiss this report 
altogether.  I find  it siiggestrve in 
certain parts and that is why I wish 
that Parliament considers  this and 
Government is assisted by  the col
lective wisdom that Parliament  can 
bring to bear upon this job.

Shri Gadgit: Mr. Deputy-Speaker,
I am not interested in whatever may 
be the personal aspect in the report 
itself. I do not agree with the criti
cism of Dr. Appleby that the Auditor- 
General  wanted a Grovemment by 
the Auditor-General, of the Auditor- 
General and for the Auditor-General* 
nor do I subscribe to the other ex
treme that the Government should 
be of and for Secretaries, Joint 
Secretaries  and the  rest  of the 
tribe.  ̂Like  a  common  man, I 
am  interested  in  certain  thhigs. 
One is that I am promised by 
the  Constitution  and  by  the 
various  pronoimcements  made  by 
the  Government here On the  Aoor 
of the House and outside that India 
is for all purposes a Welfare State 
and aspires to be a socfalist State.
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Tbose two eoDceptioDs  mean  some- 
to me.  If those hî  objectives 

which are embodied in the Preamble 
of our Constitution as well as in the 

Directive Principles therein, are to be 
realised, the administration, being the 

agency of implementation of the poli> 
des of the Gk>vemment, assumes  a 

great significance.  It is because of 
this that I am interested  in  seeing 

that that instrument  fimctions  effi
ciently and from the point of realisa

tion of those objectives.

The  very conception of our  State 
has undergone a change after India 
became frê  Before independence, it 
was more or less a law and  order 
State,  a Police State  in  a  limited 
sense, although there was a sphere in 

which certain welfare work was being 
done. There was a claim that it was 

a social service State.  Afjer indepen
dence, it has become a positive  State' 
pledged to certain social services not 
merely to a class here or a class there. 
At any rate, in the declaration it  is 
clear that the State stands for all the 
people.  That being so, it follows that 
ttfte Government cannot coniine itself 
merely to the problem  of law and 
order.  More and  more,  therefore, 

Government is entering into fields of 
production, distribution  and so  on. 
nat had led to  the  principle  of 
planned economy and we' have  had 
the benefit  of the first  Five  Year 
Plan; this  is not the  occasion  to 
eraluate the results of the same.  We 
have also before us  the second  Five 
Year Plan.  In both the  Plans, the 
aspect of our having 9 good adminis- 
txetion has been properly  emphasis
ed.

Dr. Appleby made two reports be
fore this and this is the third report. 
We should not be carried away by 
his criticism of this, that or the other, 
nor by the long list of the qualifica
tions enumerated by Mr. Matthen, I 
am a man who is prepared to accept 
any good thing from anybody:

Therefore, I consider  the  recom
mendations contained in this  report

from the point of  view  o£  their 

merits.  By and large I am of  tba 
view that the diagnosis he has  made 
of the present admiziistration. is cor> 

rtet  How far the remedies suggested 
are likely to be effective, is a matter 

which can admit  of  difference  of 
opinion.  We should  see  what are 
the objectives we have and  in  the 
light of those objectives, the adminis

trative machine must be geared  up. 
The state has entered, as I said, into 

the fields of production and distri
bution and other trade activities also. 
That being so, we have to see that 
things which are promised are fulfill
ed within the time or nearly there
about;  and,  if  the  administrative 
machinery proves to be a hindrance in 
that matter, it is the bounden duty 
of the Government  and  everybody 
interested in  the  welfare  of  this 
country to see that these impediments 
are removed.  The administration  is 
not a mere arrangement of things «nH 
territories.  It has, as I  once  said 
here, to deal with the promotion of 
human relations between  man  and 
man and group and group.  It is be
cause of this that it is necessary that 

those who constitute the administra
tion have really that broad  outlook 
wiiich is now  absolutely  relevant 

in the context of the principle  of  a 
socialist State we have adopted.  If 
Dr. Appleby says that a small minH 
cannot work a big project, we must 

understand it wd must not run him 
down for that.  The point really is 

whether the  administrative  set-up 
that we have had for the last so many 

years is adequate to-day in point of 
personnel, in point of  outlook  and 
whether we have got that system of 
administrative morale which is highly 
necessary for the puipose of efficient- 
tydoing the job they are charged 
with.

I am not a man who believes in the 
definition of efficiency  only  in  the 
context of economy; not that econo
my has nothing to do with efficiency. 
One of the tests of efficiency  is eco

nomy, no doubt.  But the main test of 
efficiency is wliether the  objective 
for wiiich a particular unit or a parti-
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cular Ministry or a Îepartment  has 

been set up, has  been achieved  or 
not.  If it is not achieved and if is it 

said it has bean done with such  a 
small amount, that is no answer. The 
true test or emclency is wnether tne

objective has been realised.
From that point of view,  having 

too many reviews and everybody con
sulting everybody in everything be- 

fora anything can be done by any
body anywhere, surely is  no  argu
ment to tell me that it has been done 
60 economically therefore it has bean 

done well.  The point really is that if 

a thing has been promised within a 

certain time limit and if it is  not 
done within that time limit, although 

it may have been done with less, I 
would pronounce that to be 9 failure. 
When I say this, I speak with a load 

of experience with me.

The point really is, as  has  been 
pointed out by Dr. Appleby in his 
report, that before the event or fact 
everybody tries to share the responsi
bility and nobody worries after the 
fact.  The successful administration 
IS one in which the responsibility is 

squarely put on a definable indivi
dual or a definable group of indivi
duals and if you cannot do that, then 
responsibility  is  disintegrated  and 

the sense of urgency is also sabotaged. 
Therefore, some of the remedies sug
gested by Dr, Appleby are  worth

considering.

I am not concerned with the con
troversial aspect between Dr. Appleby 
and the Auditor-General.  The main 
thing in which we, as Members of 

Parliament, are' interested  is  that 

whatever money we allot is properly 
spent.  Whether it is open  to  the 
Auditor-General to pronounce on cer
tain other matters is a matter of dis

pute.  The  Auditor-General  cannot
surely be the judge either of policy or 

administrative judgment  or  public
interest.  That is surely the sphere, 
and I should say the exclusive sphere, 

of this House.  IE the Auditor-General 

that Parliament was wrong ia

accepting this policy or laŷ g down 
that principle—I do ndt know whether 
he has gone to that length; but  in 
one of  his  speeches  delivered  at 
Jaipur I noticed an.  inclination  to

wards thiy; conception—if that is cor

rect, it is just like a T.T. (not my hon. 

friend here, but a travelling  ticket 
collector) criticising the freight struc

ture, and  the price schedule  of the 
Railway Ministry when his  business 
is to see whether the traveller ‘ has a 

ticket r if he has not a ticket, he can 
surcharge him, penalise him, this that 

and tiie other.

Therefore, we must, in the interest 
of efficiency of administration, define 
the sphere and, if necessary, precisely 

the functions of the Auditor-General. 
What is happening today is,  as I 
said, the Government  is  becoming 
more and more a social service State, 
aspiring to become a socialist  State. 
The field of Government is therefore 

becoming wider and wider.  It is no 
longer good wisdom to say that that 

government is best  which  governs 
least.  It is the other  way  about. 
That government is best which gov
erns most, which controls—my hon. 
friend is still afraid of it—the pri
mary necessities of life—food, cloth
ing, housing etc. their production and 
distribution.  These are the primary 
necessities and  if in  a  Welfare 
State, aspiring  to  be  a  socialist 

State, you are .not able to assure us 

this, well, all I can say is that this 
is very much a mixed government 
and not a socialist  government.  At 
any rate so far as policy  is  con-* 
cemed, it has not come up  to  the 
fulfilment of the promise or promises 
made in the Constitution.

The point,  therefore,  is this.  As 
we are voting more and more,  in 

what way or througlh what agency 
that is expended—that is a question 
by itself, about  which  Parliament 

should be toore vigelent.  Whether 
in the public sector the organisation 
should be one joint stock company 

«r wbjether it should be an autono>



6<83 Mxttion re 10 SEPTiSMBiER 1956 Dr. Appleby’s Report on 6584
 ̂  ̂ ' rc-exomination 0/ India's

Administrative System

mous cbrporation is a different mat
ter.  The point is  that  whatever 

money  is collected from  the ' tax 

payer, when that is expended,  this 
supreme tribunal of the people, has 

a right to know how it is spent. The 

real difficulty is that now there are 
so many public undertakings already 

in the fîld and there âe so many 
promised, that  Parliament  caimot 

do adequate justice to them.

If I understand socialism, it means 
the ownership  and control of most 
of the key industries,  not only the 
industries that give long term returns 
but those industries which give quick 

returns,  which have not yet  been 
nationalised and the Government, it 
seems, is not inclined to nationalise 

them.  But it is bound to come.  Peo
ple will not wait long enough  for 
Government to be forced to take that 
step.  The point is that this field of 
Government’s activity is bound to be
come  more  and  more  expansive. 
Therefore, there must be some me
chanism evolved which will secure, 
on the one hand, speedy, efficient im
plementation of the work and, on the 
other hand, will also secure a  pro
per and reasonable control of Parlia
ment so far as moeny voted are con

cerned.

During the discussion on the Bill 

nationalising insurance,  this aspect, 
that is whethdr there should be audit 
by private chartered accountants or 
whether it should be by the Auditor- 
General, many aspects of this question 
have b6̂n discussed and it was then 
suggested by the then Finance Minis < 
ter that he was thinking of having 
some mechanism  whereby the two 
objectives  which I just  laid down 
could be secured.  I suggest for the 
consideration of the Government and 
this House that just as in some Con
tinental countries they have got Audit 
Commission or a Court of Audit,  we 
can have here some machinery which 
will scrutinise all the reports of all 
the public undertakings and then sub
mit that report for the consideration 
at this hon. House.  That will be a 
good mechanism,  according to  me.

which will secure full parliamentary 

control.  •

I am not in the least inclined to 
give up the control unless I am as
sured that by giving up a little of 
that, the result is greater efficiency, 
quicker work and better implementa

tion of the Plan that has been ac
cepted by  the country.  Therefore, 
we are more interested in the adminis
tration organisationally and from the 
point of view of personnel.  So far as 
the recruitment is concerned, that type 
which was recruited years ago is not 
adequate either  from  the point of 
view of mental equipment or outlook 
in a general way and some of the criti
cism about the recruitment, made in 
this Report, is worth considering.  I 
know ■ many requisitions are sent to 
the Public Service Commission.  Then 
they say, there is no man answerable 
to  these  requirements.  Therefore, 
what Dr. Appleby has suggested  is, 
instead of asking for * individuals, let 
them have  cadres,  certificate lists 
from which you  can take  as and 
when occasion arises.

The motive which actuated the old 
Indian civil servant is not  adequate 

today.  That motive has to be subs
tituted by some other, more spiritual, 
more moral motive than mere incen
tive in terms of rupees, annas pies. 
Whether he gets Rs. 4000 or Rs. 3000 
or Rs. 2000, that is not an unmipor- 
tant matter.  By and large, I can put 

down a dictum like this.  Whatever 
a government servant  receives  by 
way of emoluments must have a fair 

relatively with the standard of life 
that is available in  the community 
at large, so that there may not be any 
wide disparity.  But, over and above 
whatever monetary incentive you may 
provide, the other incentive that one 
engaged in a job,  in an endeavour 
which has an  attraction of its own, 
that one is going to build up a new 
India in which certain ideals will be 
found concretely working is what we 
want.  I am of this view that  there 
are thousands of young men now un
der going training in the Universities 
and if properly tapped, they  would 
certainly come and meet thf; situation



65S5 Motion re 10 SEPTEMBER 1956 Dr. Appleby** Report on 6586
re-ezttmtnotion of Indiana ‘
Admimstrative Syitem

[Shri GMcil] 

adequately.  I am therefore sugges
ting at this moment only this mUdi. 

Since the Government has rot formu
lated its views, I would say that the 

time has now come for a change in 
the policy of recruitment ô personnel 
to man not only what undertakings 
they have in the public sector,  but 
even in what Dr. Applety calk  the 

historical Ministries.

Then, a sence  of  lesponsibility 
must be developed in every individual. 
That can only happen if there is dele
gation of powers on a large scale ano’ 
individuals are invested with a larger 
measure  of  discretion.  There  are 
people who feel that if +hfy dplegate, 
they loose power.  On the contrary. I 
agree particularly with the thesis 0/ 
Dr. Appleby that if power  delega
ted, responsibility enlarges.  At  the 
same time, you have a cnain of people 
who will be well equipped and ready. 
Unless you know how to swim, you 
do not jiunp.  Unless you jurr.p, yon 
do not know to swmi.  That is  the 
contradictifm.  Under  the  British 
system, there was v/hat was kncwn 
as the officiating chance.  If  a Col
lector goes on leave, tiie Deputy Col
lector works for three or four months. 
If he works on three or four occa
sions, he is fairly familiar  with the 
responsibilities of the job and v/heii 
the time comes, he is found generally 
adequate.  All that is suggested here 
is, that, under a managing director, 
there must be two or three deputy 
directors who will be members of the 
board, who will get familiar with the
working  of the job so that  in time
they will be found adequate to wield 
the responsibility.  What I suggest is 
that some of these remed.’cs suggested 
by Dr. Paul should be considered, ir
respective  of the  strong language 
that he may have used about the Au
ditor General or even about Parlia
ment.  He says that by too often cri • 
ticising  in too detailed a  way, in
regard  to too  travel  matters,
we are making, so to say, the civil 
servants' less prone to take respon* 
aibility.  That is true to' some extent. 
I can give an example from my own

experience. *niere was a question of 
purchasing certain  things.  Suddeîly 
the market went up.  The officers re
turned and they said it was impossible. 

Som̂ ow it was done.  But, the fact 
is to some extent, correct that offlcen 

today are not prepared to take res
ponsibility, unless it is underwritten 
by  consultation  with  everybody, 
nothing can be done. That psychology 
has got to be changed and that can 
be changed in two ways  by making 
tliem work and by giving more power. 
In the P2irliament now, there will be 
more legislation.  Since the field  of 
Government  is  extending, v/e are 

bound to have legislation so far as 
general principles are concerned, and 
more delegation of powers  to  the 
departments or Ministries  is inevi
table; resulting in  bodies of rules. 
That is inevitable.  We should  con- 
cem ourself with the broad  general 
policy.  So far as control is concerned, 
there may be some such mechanism 
as I said, an Audit Commission or some 
such thing which will scrutinise  aU 
the reports coming from all the public 
undertakings and' present to Parlia
ment their consolidated report so that 
we will be in a position to know whe
ther the moneys that we have voted 
have been properly spent or not  I 
have nothing more to say except  to 
request that the Government should 
formulate its views as early as possi
ble because what is grammar to lan
guage, administration is to the State. 
If the sentence is good and also gra- 
matically correct,  one feels a little 
joy.

Shri T. N. Singh: (Banaras District- 
East): Mr.  Deputy-Speaker,  I feel 
that it should be a matter of grate~ 
fuln̂ s that Dr. Appleby, if he had 
been a Member, probably, he would 
have used much stronger  language 
than any Member of Parliameit  in 
any discussion as they are used here. 
I do not grudge if he has used strong 
language. After all, that is criticism 
that he has made of Parliament itself. 
That only justifies that probably Par
liament is right at times in  making 
criticism. After all, when we feel con-
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▼inced of a partictilv thiniu it should 

ccrtainly be the dû of every repre- , 
sentative of the people in this HoMe 
to express himself strongly and wrth 
as much force as possible. Unless you 
create a sense of responsibility in any 
person in India whose duty it is  to 
take responsibility, I say there is little 
hope for the future.  Afier all, demo
cracy means criticism.  Parliamentary 
institutions mean criticism. Criticism 
will be made. Even  then, responsi
bility has to be taken by those whose 

job it is to take responsibility.

I will read out a particular sentence 
from the report of Dr. Appleby  in 
which he says:

“Social wisdom can be approxi

mated and converted  into parti
cular  decisions  only  by  the 
interaction of hierarchically orga
nised institutions  of fimctionaily 
differentiated character, all gene
rally responsive  to the  general 

 ̂jud̂ ent of society,  within the 
institution varied interests, varied 
functions, varied ideas interacting 
imder a discipline of control  and 
potential control provided  by a 
pyramidal  hierarchy  produce 
decisions of specific sort  that are 
relevant, practical and representa
tive in their own fashion, provided 
that the hierarchy is under  the 
general direction of a body itself 
subject to popular control.”

This is all very philosophical.  As a 
matter of fact, it reminds one of what 
Betiand Russel writes. In this maze,
I personaUy,  am unable  to under
stand what he is actually  aiming at.
If the idea is that there  should be a 
hierarchy and that hierarchy  should 
work at different levels, I think that 
is happening. What we, who are here 
as the representatives  of the people 
feel is that this hierarchy needs some 
reform, that it needs a difference in 
approach from it what it has been in 
the past. I remember very well dur
ing the last elections, there were two 
sets of ideas mooted out. One  was 
that we, who represent  the people, 
should not interfere too much with the 
officials  and if they  were left  to

themselves, it would be all ritfht ' 

was one propaganda wad those who 
fought the elections  may remembec 
that  Another set was that what wm 
need. I will hot use strong language; 
today is an hor est,  efficient bupea- * 
ucracy responsive to public  opinion. 
That was one cf the demands made; 
and we had to make our choice, and 

the electorate made its choice  as to 
what should be the real objective to 
be aimed at Now, when we all came 
here, as one who has been associated 

with the Public Accounts  Committee 
and also  with what the  Auditor- 
General bis been doing in his reports 
and other things  as well as several 
other activities here in Parliament and 
outside I can say that we faithfully, 
honestly tried to carry out the mand
ate of the electorate  in this matter. 
That ii the spirit in which we work. 
That ] c the spirit in which we wanted 
all our officials in the administrative 
machinery, whether  audit or  eve* 
other officials, to work and therefore 
if anything has been said or done in 
that ŝ'irit I think we stand vindicated 
by wh.vt our people want, and that is 
what v/e have done.

After all, what  has been said in 
this repoit that is new? Delegation of 
powers.  ̂ho says there should be no 
delegation of powers? But delegation 
of powers also means that the man 

who delegates power knows he can 
delegate  that power  to the people 
below him. >(e is not there to shirk 
responsibility in that regard. He dele
gates the povter with full  confidence 
that it will not be abused̂ that it will 
be fully and properly utilised.

That is the spirit in which aU dele
gations are made and I believe that 
that is the objective of this suggestion 
in Mr. Appleby’s report. It is on that 
basis  I think  that  administration 
should be functioning and should have 
functioned,  but what  has actually 
happened  is that, as he  says very 
rightly,'when a decision is taken, it 
must have the agreement  from the 
top  to the bottom.  Every  official 
through whom  that file may  have 
passed should have agreeii, then only 
that file is considered to be complete.
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I want to know whether even in the 

limited system of delegation of power 
that is there today, this idea of getting

• the agreement from top to bottom is 

put into practice, every clerk saying 
“Yes, O.K.”.  If  the Under-Secretary 
does not agree, it shoiild go back. That 
is not delegation  of powers.  As a 
matter of fact, if anywhere this theory 
of delegation of powers is to be imple
mented, it is at that stage, it is in this 
context that things have  to be done, 
not by saying that Parliament or its 
committees do this or do that.  That 
is not the way to delegate powers in 

the real, right sense.

Coming  generally  to what  Shri 
Gadgil just now related—he is a very 
old and respected Member — I think

* he has not probably  followed  the
work or the reports  of the  Public 
Accoimts Committee or the audit  or 
the reports  of the Estimates  Com
mittee. Nowhere have these commit

tees gone out of their way  or. done 
anything which can be considered to 

be interfering in details. What  have 
they done? They have only made cer
tain  suggestions  in regard  to the
question of a particular administrative 
machinery.  That  is the  Estimates 
Committee’s job. The Public Accounts 
Committee  has dealt with  certain 

types of cases which shoiild be dealt 
with any way. It is done anywhere in 
this world, wherever there is a demo

cratic system. There are all kinds  of 
things,  irregularities,  infructuous 

expenditure etc.  There are  known
categories of things to be dealt with. 
They are all routine matters  which 
come up in the routine way  and are
dealt with in a routine way.  where-
ever there have been doubts or people 
lelt that some more investigation was 
required, generally our committee has 
said: “We feel that there is something 
which requires  further investigation. 
Government should  undertake that 
investigation.” Wherfe has this kind of 
decision taken by the Public Accounts 
Committ̂' or the  Estimates  Com
mittee interfered in matters of detail?

Shri Matthen: Excuse me.  It is not 
at the Public  Accoxmts  Committee

level. The stafE of the Auditor-General 
goes apd interferes  in every  small 
thing and questions the discretion.

Shri T. N. Singh: I am not concern
ed if there is anything wrong with 
the subordinates. It is all right, but 

what has been done imder the Consti
tution, what is our system of adminis
tration and running our country, what 
is wrong with that? Let us examine 
that. Individual failings, we are not 
concerned with here. It is a matter of 
detail I do not want to go into that 
We should never go into such things. 
It should be left to the other persons 

to be dealt with. There  are proper 
persons to deal with these things.

I want to  know one thing very 
specifically. Here  are questions  of 
details  concerning  the  way  this 
Parliament functions. Has any one of 
us be«i consulted  by Mr.  Appleby 
before he made this general, sweeping 
allegation against any of our  com
mittees or Parliament itself? It was 
but fair, I think, to have a proper 
understanding of our action, to have 
consulted some of us. The Chairmen 
of these committees were  there, at 
least they could have been consulted, 
but I know for certain they  were 
never consulted.  Not even ordinary, 
informal discussion  was there.  To 
come to a conclusion without hearing 
the other side of the case, I think, is 
very unfair, whatever  may be our 

views in regard to this. We may con
demn ourselves. I think we have also 
erred on several  occasions.  This 
Parliament is also liable  to commit 
mistakes. I will be the last person to 
say that whatever we have done we 
have always done right. After all, we 
are all human beings.  We are likely 
to err. That is another matter  alto
gether. It is on the basis of a common 
factor of errors and right things that 
any organisation or any human being 
does, that democracy is constituted. It 
is on that basis  that a democracy 
functions. So, assuming all that, I feel 
that it would have been lair to under̂ 
stand how we nave oeen lunctionlng.
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As a matter of fact, I can say it is 
quite wrong  for Shri  Gadgil  to 

assume that the Auditor-General had 
entered into matters  of policy.  Cer
tainly not. Take  any of the reports 

that have been published. Never has 

any question or matter of policy been 
discussed. Yes, in the Public Accoxmts 
Committee we have discussed certain 
matters of policy.

Shri  Rârhavachari  (Penukonda): 

He referred to a public speech.

Shri T. N. Singh: He is hazy in  his 

recollections.

In the Public Accoimts  Committee 
or in the Estimates Committee,  we 
have discussed matters of policy, but 
we are a committee of this Parliament. 
If Parliament is entitled  to discuss 
matters of policy, surely its commit
tees  should  be.  That  may  be  a 
debatable point, but all the same these 
committees represent Parliament and 
they have functioned  as Parliament 
should function. That was the basis. 
But if this  House thinks,  or  the 
general opinion is that  they should 
aot function  in that way, that  is 
another matter. But so far what has 
been done has been done in the right' 
manner, according to the spirit of the 
Constitution itself.

Coming to the question of the public 
enterprises that we are going to have,
I think I can claim to be as zealous 
about the development and progress 
of our nationalised undertakings  as 
anybody here in this House. I want 
them to develop. As a matter of fact,
I am one of those who want more and 
more undertakings  to come  unde’* 
our control or the nation’s  control. 
That is what I want because I feel the 
public sector will have to be expanded 
as time goes on and I think that is 
the concept of the Second Five Year 
Plan also. With that as the basis, I do 

feel that any restrictive apparatus will 
be a bad thing, but even  where we 
want these things to be done, we want 
a certain amount of minimum  demo
cratic, parliamentary control.  There 
must be a difference between a public 

473 L.S.D.

imdertaking and a private undertak
ing. If the railways were yesterday or 
today to be a private imdertaking, the 
House would not be able to ventilate 
its grievances, and they would not be 
able to improve as they should or they 
would if there had been  no parlia

mentary control. So, on such things 
which are of public interest. Parlia
ment has certainly a right to speak, 

and I am sure in the general debate 
we have spoken the least.  Curiously 
enough in regard to a national under
taking which is a kind  of business 
enterprise, we have  gone  from the 
water tap on a platform  to several 

other things and nobody has had any
thing to say about it. I czm understand 
if somebody had said certain  things 
about  that, but that  is taken  as 
a normal course. I am sure even the 
Cabinet would consider these matters, 
that we ask from the poor  Railway 
Minister or the poor Communications 
Minister about this and that, a bolt or 

a nut in a particular aeroplane or a 
particular railway engine not being 
this way or that way. Nobody bothers 
about that* That  becomes all right. 
But I say there are certain matters of 

detail also into which Parliament will 
have to go.  That will be there.

Now, about the Question Hour  he 

has said something.  It may be we are 
rather persons of a lower calibre in 
this House, but all the same I tlunk 

the Question Hour is one of the most 
usefully spent hours  of this House, 
both for this House as well as for the 
administration. It may be that there 
may be detailed questions. Things will 
arise, we will leam  by experience, 
but all the same I think it is no use 
trying to criticise the Question Hour 
as something  very infructuous  or 
fruitless in this Parliament.

Finally — I would Jiot take much 
more time; I have tried to cover as 
much ground and as quickly as possi
ble about the various aspects — I want 
to say a few words in regard to what 
concerns our own dignity  and our 
own stature. We do not want to pat 
ourselves on the back,  but an the 

whole, I think that this  Parliament,
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this august House,  has set up very 
noble traditions, has done an excellent 
job in a very difficult time, one of the 
most difficult periods of this nation’s 
critical history, and we should  be 
proud of it I do not mind what some

body from outside  says about  us. 
After all, it is democracy. There is 
freedom of speech. We give fredom 
of speech to our own nationals. Let us 
extend that as a matter of courtesy to 
somebody who has come from outside, 
though he is not our national. Let him 
have the privilege, and probably the 
right, to criticise the most august body 
of this land. I felt it, no doubt, as a 
citizen of this country who is proud 
of the position in which our country 
today is, the way we have established 
for ourselves a national  and inter
national position,  and all the great 
things that we are doing today. I do 
not want to take praise; it is no good 
to praise our own people.

But at times one feels — when so 
much criticism is made against us — 
that it is good to have a change and 
to  say something  about our  own 
selves. All the  same, I am sorry 1 
raised this hornet’s  nest when  we 
were discussing the excess grants.  I 
did say then that it was rather very 
bad on the part of somebody  who 
came from outside to have made cer
tain  remarks  against  this august 
House.  I felt  it certainly  because 
we  were  not heard.  Our  side 
of the case was not heard; what we 
feh about it was not heard. Why the 
Parliament or Members of Parliament 
were behaving in a particular manner, 
nobody  knew  about.  An ex-parte 
judgment was given.  Not only that. 
As the Prime Minister rightly said, it 
was meant for private  circulation, 
but it so happened that it was circu
lated to everybody and it became a 
[)ublic document. And there it is.

That was why I felt it. I am glad 
that this discussion has taken place. 
Probably, we cannot. do justice in the 
short time that we have got. I wish 
vou will give more time. I want to 
have the Report considered objective
ly,  dispassionately  and  without

importing any unnecessary subjective 
matter.

Shri Jawaharlal Nehru: Mr. Deputy- 
Speaker, Sir,  as I indicated  at the 
beginning of this discussion, it is not 
my  intention  to   ̂go  into  this 
matter  of  the  recommendations, 
suggestions and criticisms  made in 

the Appleby Report  at this stage, 
chiefly because we want to consider 
them very carefully  in Government 

and then come up to Parliament for 
information or for g uidance.

May I say right at the beginning" 
that we should welcome very much 
discussions among MPs on this sub
ject? Shri Matthen suggested  some 
kind  of Committee  of Secretaries 
and the like. I do not  quite know 
what he meant. The Secretaries are, 
of course, ,considering  it. They are 
always considering these things that 
are referred to them, and they will, 
no doubt, send up their recommenda' 
tions. But what seems to be a better 
procedure is that, if there  is time, 
we might have those informal meet
ings with a number of Members of 
Parliament which we  had for the 
Planning Commission. We may have 
that type of meeting, subject to one 
thing, if I may submit,—not  having 
the necessity of every word  being 
placed  or  recorded  for  future 
use.  That,  I  think,  is  a  little 
waste  of  time  and  energy. 
But to meet and discuss these various 
matters  informally  would  be  un
doubtedly helpful from  the point of 
view of the  Government.  I cannot 
guarantee this—I do not quite  know 
what work we may have in the next 
session — but we hope to do that.

Now, I find that the way this Re
port has been looked at is as if it was 
an attack on this or that privilege of 
ours or rule of ours, and we are on 
the defensive. The House will notice 
that Government  in various depart
ments of Government, the Ministry of 
Finance and others, are criticised in 
very strong language, though we  do
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not object, my colleague  does  not 
object.  We want as stout a criticism 
is possible. Not that we agree with it. 

if we agrê, well and good; if we do 
not agree, we do not agree.  But we 
welcome  criticism,  and we  have, 
therefore, welcomed  this  criticism, 
this time and the last occasion  that 

Dr. Appleby came here.

Dr. Appleby, there can be no doubt, 
is a person of very considerable  ex
perience in administrative procedures, 
structures etc. not only in the United 
States, but certainly in nearly all the 
countries of Europe and many  else
where.  He  has  been  for  long 

considered one of the major experts in 
administrative matters. That does not 
mean  what  he  says  about  India 
must be right or good—̂it is neither 
here nor there.  But he.  is a person 
vho is entitled to express his opinion, 
and his opinion has to be considered 

carefully.

It so happened that he cam̂ here 
about three or four years ago on the 
first occasion, and the report he issued 
then was placed before  the House 
much later, and sent to State Gov
ernments.  And as a matter of fact, we 
profited greatly by that report,  and 
some improvements were made in our 

internal  procedures  here  in  the 
Finance  Ministry  and  in  other
Ministries because  of the considera
tion that we gave to that report.  I 
think that the O. and M. Division — 
the Organisation and Methods Division
— was, more or less, started because 
of those discussions  on the Appleby 
report, and that is doing really good 
work.  As a matter of fact, changes 
have been introduced from time  to 
time, because it is not a question  of 
one major ‘yes’ or ‘no’ about it. This 
whole thing runs through the whole 
gamut  of administration, and  these 
changes have been introduced, and are 
being introduced from day to day, and 
I believe, to our advantage.

Then he came for a second  time 
about two years back, and he made 
certain comments — I forget  if he 
presented a major  report or not; I 
have no recollection.
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On this occasion he came again, for 

the third time, although he is a fairly 
busy man; he has been for some time 

what might be called  the Finance 
Minister of the New York  State.  We 
do not call  him Finance  Minister 
there, but that is his function in the 
New York State. He  deals with the 
finances, which are pretty big, of the 

New York State. All that does  not 
qualify him to be a final judge in re
gard to our matters. But it does show 

a degree of competence and experi
ence. He is a person on the eve of 

retirement; he has finished, more  or 
less, his life’s, work, and he gave a 
good deal about administrative pro
cedure, financial procedure and other 
procedures, and we have  welcomed 
his visit here and profited  greatly 
by it

The whole trend of his criticism has 
been how we can meet the needs of 
today in India; that is, a new'  State 
dealing with not only social and other 
matters, but trying to <ieal .with them 
bt a rapid pace, a State which is in
dustrialising itself, which is trying to 
grow, and in all sectore of ̂ ur eco
nomy. How to do it? He has pointed 
out throughout that we cannot do this 
satisfactorily  in  the  framework  of 
the then existing administration, the 
one which we inherited  from  the 
British. He has paid tribute to the 
persons and the House will remem
ber that he said that the leypl of 
administration in India,  the quality 
of  the  administration  was  as  liigh 
as  he  found  almost  in  any  coun
try  in  the  world.  Even  from  the 
administrative point of view and  the 
point of view of the purity of adminis
tration—̂in spite of the fact that there 
was corruption here and there—even 
so, he said that India came in the top 
dozen or so of the countries of  the 
world.  Having said that he said that 
the system that we have—̂it was  a 
good enoujgh system for the previous 
type of State—is not fast moving,̂ it is 
slow and there are too mariy  checks 
and counter-checks with the  result 
that delays occur.  That was his . first 
criticism. .

When he came a second time he ex
pressed his surprise aid  satisfaction
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that things had moved  must  faster 
than  he thought  they could  have 
moved  under  the  system  partly 
because of certain minor changes that 
had been made and partly, according 
to him, because people had  worked 
very hard, that is, the administrative 
apparatus.  On this  occcision again, 
the House will see that he began by 
saying that while they have proceed
ed as weU because they have  over
worked themselves—and one  cannot 
expect them always to be over-work
ing themselves—in order  to  have a 
stable and fast progressive  syst«n 
you must change it in this way  and 
that way.  Anyhow, the whole criti

cism of Dr. Appleby  is  that  this 
machine should move  faster.  It  is 
obvious  that  he  has  a  background 

Although he has a world background, 
it is chiefly an American background 
and now he is partial to the American 
background. I remember I showed Dr. 
Appleby’s Report  to a very eminent 
Englishman, an English Professor, who 
obviously had an English background. 
He came, perhaps, from Shri  Hiren 
Mukerjee’s University,  the  Oxford 
University and he did not like  Dr. 
Appleby’s American background  at 

all.

Well it does not matter, as a matter 
of fact, what Dr. Appleby  says  of 
what the other man from Oxford said. 
They are both very interesting  and 

very helpful because they are looking 
at the question from various points of 
view.  What are we interested in? We 
are not interested in retaining a par
ticular  framework,  administrative 
framework or throwing it away; but. 
we are interested in getting the job 
done as quickly and rapidly  and  as 
well as possible.  We are interested 
in geting our Five Year  Plans  go 
ahead and accomplish them both effi
ciently and speedily with purity  in 
our administration.  These  we  are 

interested in.  Therefore,  we  wel
come all suggestions, from any quarter 
êy might come, aiid examine them 
with our own experience, the expe
rience  of  Parliament  and others 
and try to improve on that  system.

Nobody can say that our administra
tive apparatus is just as perfect Noth

ing is perfect.  At the same time, it 
is admitted, and I think it  should be 
admitted  that  our  administrative 
apparatus, framed as it was originally 
for different purposes, has  adapted 
itself to the change in India  much 
more than might  be  expected.  I 
might  say  everybody  has  adapted 

himself  satisfactorily  and  the 
machinery has adapted itself—a good 
part of it has  adapted  itself—very 
well today.  But, it is not merely  a 
question of adaptation but something 

much more.

This House sometimes criticises and 
maybe rightly criticises the growth in 
all  government  offices,  of  people 
employed by Government or of Minis
ters or Deputy Ministers or Parlia
mentary  Secretaries and the like. But 
the fact is  that the work we have to 
deal with has grown  in  geometric 
proportion—̂not in arithmetic.  It is 
astonishing how work has grown.  "We 
may deal with it adequately or not; 
it is not for me to judge. But  there 
is no doubt about the growth of work. 
It has to be recognised and it is not a 
sort of doubling or trebling.  The only 
way to judge of it is 50 times or  100 
times than it was  previously.  It 
goes into that region.  Now, this puts 
a tremendous burden on everybody. 
Work grows; people  are  lacking; 

trained people are lacking.  Obviously, 
the type of work we have to do more 
and more requires trained personnel. 
We want trained technicians; trained 
scientists, trained engineers,  trained 
administrative officers and so on and 
so forth.  We are contstanly facing 

this difficulty.

One of our big problems today is t  ̂
question of man-power.  How to train 
our man-power adequately and utilise 
it immediately, not in the  present 
haphazard way people go  through 
colleges and  universities  and  then 
knock about having no work to  do 
because they do not fit in with  the 
kind of work required.  We have  to 
train for a great deal of work  and
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nobody should knock about—no train
ed person.  There is no doubt that we 
shall be training these men in  much 
larger quantities than now.  Not only 

that; we have to compete with others.

I am told that in the Soviet Union 
they are producing 75,000  engineers 
a year.  We may not produce  75,000, 

but we may be able to 5,000 or 10,000, 
I do not know.  We should have to.  I 
think the figure will go up.  In  the 
Soviet Union, to give another  figure, 
I was just reading today that  there 
are 250,000 science teachers  there; 
just science teachers—250,000.  That 
shows the importance of science  and 
technology  and other  things.  The 
whole  trend  of  administration  is 

changing; the whole trend of modem 
life is changing and our administra
tive system will have to adapt itself 
to it.  It cannot go on much as it has 

done in the past.

Two. countries which are  hardJy 
alike but in some way are very much 
opposed to each other, the  United 
States of America  and  the  Soviet 
Union have one thing or many  tilings 
in common.  And,  among  them  is 
this thing that they have a certain 
vitality and a certain adaptability, a 
certain knowledge  of  the  changing 
world today and they are adapting 
themselves, they are trying to adapt 
themselves, scientifically,  industrially 
and technologically and the rest.  All 
other countries are behind them,  if 
I may say so. Therefore, You will find 
that the average man from America 
and the average man from the Soviet 
Union offers, the same criticisms  on 
India.  It is interesting to remember 
that the American comes and  dis
likes all these checks and balances. He 
wants to go ahead.  He says, ‘what is 
this’. We should  have  checks  and 
balances.  Every Government  must. 
But what he says is, *You have  too 
many’.  The average  man  in  the 
Soviet Union—-we do not  have  the 
average man from the Soviet Union, 
we usually have the special man from 
fhe Soviet  Union,—but  he  offers 
exactly the same criticism to us  ‘We 
cannot get work done.  Your checks 
and balances and references  and this

and that, why don’t you give them to 
a General Manager to go ahead,  as 
we have done in the Soviet  Union*. 
It is no good working  in  theory. 
Theoretically, Parliament is supreme. 
Of course. Parliament must  remain 
supreme.  We must have the demo
cratic structure.  We must follow the 
fundamental basis of our Constitution. 
Nobody challenges  that  We  must 
have our checks; we must have the 
Auditor-General; we must fix this and 
that.  All right. But we have to deal 
with the practical problem and  not 
the theoretical  problem  of  dealing 
with the Constitution, so that it may 
lead to results.  In that way we wel
come criticisms.  We have  received 
many criticisms.

My friend here is dealing with the 
building of the Steel plants and he is 
constantly being pushed by the Soviet 
people that this thing should be done 
quickly; delegate responsibility,  this 
and that; we have to go ahead,  we 
cannot wait for others.  It is odd that 
the same  type  of  criticism  comes 
from the Soviet Union and from the 
United States, although  they  have 
entirely different structures.

6 P.M.

May I, in this connection, say and 
also draw the particular attrition of 
my friend and colleague, Shri Muker- 
jee to a certain thing?  He has been 
constantly talking about ̂ bureaucrate 
—that  this  sort  of  bureaucratic 
machinery crushes the spirit of  man 

and all that.  Well,  I do not  know 
what he would call the men govern
ing the Soviet Union at the present 
moment.  I say it is the essence Cft 

bureaucracy.  And, I say the  more 
socialists we get in this country, the 
more will bureaucracy grow.  That is 
the inevitable result of socialism.  It 
is obvious.  Maybe, it should be  a 
better type of bureaucracy; that  is 
a different matter.  It is bureaucracy 
and you must have bureaucracy in this 
complicated state of affairs whether 
it is India or America or the Soviet 
Union.

In America, they have a little less 
than they used to have—they used to
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have a good deal of—̂ what is called 
‘The Spoils System”.  That is,  when 
a new administration comes, they push 
out almost up to the post-master in a 
local village.  I do not know whether 
they do so still, but they  used to. 
Everybody changes and in comes the 
new party mam.  In the Soviet system. 
I do not know the exact details of it, 
but sometimes, lots of people change 
suddenly.

But, the point is that you cannot 
escape bureaucracy.  Improve it,  if 
you like and we  must  But,  it  is 
bureaucracy and in the old days  we 
thought of bureaucracy in terms of the 
Indian Civil Service and some  other 
Service.  That idea has  of  course 
changed.  The Indian Civil Service, as 
it was, is gradually fading out; a few 
people are left.  Other people  are 
coming and the Indian Administrative 
Service is bred up and conditioned in 
a somewhat new  atmosphere.  But, 
apart from that, naturally, a new in
vasion is taking place in this so-call
ed bureaucracy and that is the inva
sion of the technical  man—engineer, 
technologist, etc.  He is  coming in 
large numbers and he will come  in 
ever-growing  numbers  in our whole 
apparatus.  You have to rely on these 
people; you have to train them more 
and more.  The time may come when 
you will be using them, not in thous
ands  but  in—if  I  may  use  the 
word—̂ millions, not even in hundreds 
of thousands.  And your Government 
will be progressively more and  more 
bureaucratic in that sense.  Then  of 
course there will be hundred  ways 
and many more ways of controls  and 
others.

Now, again, our work becomes  so 
complicated and so various.  The work 
of Parliament becomes very  very 

difficult and it becomes difficult for 
the Parliament to keep pace with it 
If it cannot Jteep pace with it  and 
yet has to control it, it has to pick 
and choose the strategic points; it has 
to see: what are the important points 
which you must hold and check and 
not waste our  time  in relatively

smaller  and  more  trivial  matters. 
Otherwise,  important  matters  slip 
away and attention is drawn  to  the 
trivial matters.

If the hon. Members recollect  the 

history of the growth of parliamentary 
system in England, they will see that 
the Parliament of the 19th century in 

the UK was  something  completely 
different from  what  it is  today. 
Apart from the fact that it was not 
a very democratic Parliament—I mean 
to say that franchise was very limited 
and all that, but apart from that—that 
Parliament had leisure... The private 
member had plenty of time.  It was 
'a private Member’s Parliament. Gov
ernment hardly brought in anything, 
any importsint social measure.  Some

times it did of course, but they  were 
a few and far between.  And  the 
Private Member had full charge.

Gradually, the work of Parliament 
and of the Government in Parliament 

has grown so much that the  i>oor 
private Member in the British Parlia
ment, as in other Parliaments,  gets 
pushed out, simply through lack  of 
time.  And  the  most  vital  and 
important things are decided by Par
liament by a real decision an  the 
principle and then it refers it to some 
other body.  Take an instance.  It was 
divided absolutely.  There were  two 
main parties in the 19th century  and 
the early 20th century  Parliaments. 

There were two parties,  for  and 
against, free trade.  The old  Liberal 
and the Conservative  Parties  were 
divided on vital matters.  Yet later, 
when protection came in,  somewhat 
upsetting the hundred year old policy 
of the British, it is astonishing:  the
principle being  accepted  and  the 
Board of Trade being told to darw up 
lists, duties, etc.  Parliament hardly 
found time to consider; they had  no 
time.  They just decided:  we  have
protection.  Having decided that,  the 

Board of Trade officials did the rest

So, by the compulsion of  events. 
Parliament cannot deal with  these 
matters because there is so  much. 
When you have not two corporations
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but hundred State  corporations  in 
India, it is competent for Parliament 
but it will never have  the  time  to 
look into each one of them, even if it 
wanted to.  It has the power and  if 
it chooses, at any time, to do anything, 

it will do it.  But, you have to evolve 
other methods,  therefore,  whereby 

there should be adequate checks  and 
at the same time, full initiative given 
for progress to go ahead.

These are really  problems,  not 

created by  the  Appleby  Report. 
These are problems which are created 
by the facts of today, by the facts of 
life and we have to face them;  we 
have to consider them carefully  and 

discuss them and, step by step, change 
our administrative system  or what
ever it is, financial system, as we gain 

experience and as we see changes are 
necessary.

Shri Gadgil said that he  wanted 
Government proposals.  Certainly,  I 
hope, in the next session, to put  for
ward Government’s ideas on the sub
ject.  But, all these are not one conso
lidated proposals.  They are so many 
things  and they are  continuously, 
gradually  changing;  change  after 
change comes.

For instance, during the last  year 
or two, we have been progressively 
delegating authority; we’have accept
ed that broad principle.  We are goin 
perhaps a little  more  slowly  than 
we ought to.  The Finance Ministry, 
which has been complained  against 
greatly, not only by Dr. Appleby, but 

very often by the other Ministries of 
the Government of India too, is dele
gating its authority and introducing, 
what is called,  internal  financial 
advisers.  That is, instead of referr
ing every matter  to  the  Finance 
Ministry, one of its advisers  sits with 
the Ministry in question and we pass 
on things; it avoids  delay.  Only in 
very important matters, need it  go to 
the Ministry.  We are  going along 
these lines.  Maybe, we are not  going 
fast enough.

In regard to the delegation of autho
rity to  our  autonomous  corpora
tions and others also, we feel it should 
be done; always  keeping cheicks  and
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controls as far as possible.  So  that 
it is not a question of yes or no  to 
anything; it is a question of examin

ing it and making  gradually  such 
changes which appear to us desirable 

and which do not involve any risk, any 

grave financial risks  and the  rest. 
That is how we are proceeding in this 

matter and we shall proceed.  I shall, 
from time to time, place before  the 
House the steps that we are taking. In 
fact, in answer to meiny  questions, 
we have been telling them about these 

various matters and, as I said, in  the 
course of the next session. I hope that 

we shaU be able to arange an informal 
discussion among as many Members 

of Parliament as they wish.  It is not 
a question of selecting them.  As many 

as are interested and wish shall dis
cuss this matter.  We shall discuss the 
various points  ' that  the  Appleby 
Report raises and, in fact, other points 
too, in regard to the administrative 
system and the other like points.

But, if I may again mention it, one 

should not feel irritated because  of 
the strong language that Dr. Appleby 
has used.  If I were quite sure that 
we were going to put it before Parlia
ment, he would have used  different 
language.  But, we wanted our Gov
ernment people—senior officials—̂to be 
shaken up.  He told me that.  In fact, 
he even offered to change his langu
age, if it is going to be published, but
I said: leave it as it is.  That is good
enough.  So it is not that.  But  let 
us think rather, of the great problem 
that we and every country has  to 
face.  It is a problem which, I have 
no doubt,—I know it is a fact—the 

United Kingdom has to fâe  today; 
not the same type of problem as  we 
have, but not so  different  either. 
After all, in a sense our civil services 
were somewhat modelled  after the 
United Kingdom pattern.  They  had 
the same difficulties as we have had. 
It may be that thay have greater ex
perience and their country is  small 
whatever it is, but they have  their 
problems. I know it is a fact that the 
Soviet Union is constantly struggling 
with this  problem of how  much 
authority to delegate and how  much 
not to delegate.  I know they impress
ed upon me, when I was in the Soviet



66o5 Motion re  10 SEPTEMBER 1956 Dr. Appleby*s Report on 6606
re-examination of India’s
■ Administrative System

[Shri Jawaharlal Nehru]

Union—they also impressed upon us 

when they came here—̂that we made 
a great mistake  in  not  delegating 
authority, and they are  delegating 

much more authority  now  simply 

because they foimd that'the rapidly 
moving machine of their’s was check

ed and stopped  repeatedly  because 
they did not delegate. Of course, they 

have  a  close  supervision.  Every 
Government has. But you cannot help 

the complicated and big administra
tion not to delegate authority. And I 
would remind this House,  when  it 
talks about the Government by Joint 
Secretaries, Deputy Secretaries  and 
Assistant Secretaries,  that  Chat  is 

exactly the type of Government that 
both the United States and the Soviet 
Union have got today.

RELEASE OF  A  MEMBER

Mr. Deputy-Speaker:  I  have  to 

inform the House that I have received 

intimation from the District Super
intendent of Police, Ahmedabad City 

today that Shri A. K. Gopalan, Mem
ber, Lok Sabha, was acquitted on the 
6th September,  1956 of the charges 

under section 143, 145 and 188 I.P.C. 
by  the  Judicial  Magistrate,  First 

Class, II Court, Ahmedabad.

6.13 p.M.

The Lok Sabha adjourned till Half 
past Ten'of the Clock on Tuesday, the 
llth September, 1956.
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PAPERS LAID  ON THE 
TABLE...................................

The following  papers were 
laid on the Table :
(i) The  minutes of the 
sittings of the  Com
mittee on Private Mem
bers* Bills and  Resolu
tions (Sixtieth to Sixty- 
sixth) held durî the 
Thirteenth Session.

(2) A copy of each of cer
tain further statements 
containing  replies  to 
certain memoranda re
ceived  from  Mem
bers in connection with 
Demands for  Grants 
(Railways) for 1956-57.

(3) A copy of the  Noti
fication  No. 42/F. No. 
1/6/56-E.  D.,  dated
the 22nd  August, 
1956  under  sub-sec
tion (3) of section 85 
of the  Estate  Duty 
Act, 19533  making 
certain  further  am
endment  to the Estate 
Duty Rules, 1953.

 ̂copy of each of the 
5  following  papers 
b-tule  (5) of Rule

U)̂ A(

sub-rule  (5) l_  —
3 of the Air  Corpo
rations Rules, 1954 :

(5) A copy of the annual 
5̂99—6401 Report (Parts I and II)

of the  Commissioner 
for  Scheduled  Castes 
and  Scheduled Tribes 
for the  period ended 
the 3i8t  December,
1955, under  Article 
338 (2) of the Cons
titution.

DEMANDS FOR EXCESS 
GRANTS  (RAILWAYS)
FOR 1953-54 presen
ted  .  '  .  .  . 6401

The  Minister of Railways 
and  Transport  (Shri 
Lai  Bahadur  Shastri) 
presented a  statement 
showing  Demands  for 
Excess  Grants in respect 
of  the  Budget  (Rail
ways) for 1953-54-

PETITION PRESENTED 6401

Shri  Ramachandra Reddi 
presented a petition signed 
by 17 petitioners in respect 
of the  Scheduled  Castes 
and  Scheduled  Tribes 
Orders  (Amendment)
Bill, 1956.

(0 Summary of Budget 
Estimates of Revenue 
and E]q)enditure  of 
the Air India  Inter
national  Corporation 
for the  year 1956
57-

(«)  Siunmary of the 
Budget  Estimates  of 
Revenue and Expendi
ture of Indian ̂lines 
Cwporation for  the 

yeir  I956-57«

BILL PASSED  . . 6402—6554

The  Minister  of  Legal 
Affairs  (Shri  Pataskar) 
replied to the discussion 
on the  motion  to con
sider  the  Scheduled 
Castes  and  Scheduled 
Tribes  Orders  (Am
endment)  Bill.  The 
motion  was  adopted 
and  clause-by-clause 
cxmsideration  was taken 
up.  Clauses 2 to 7 
Schedules  I  to  IV 
and  clause  I  were 
adopted  and the  Bill 
was  passed,  as  amen
ded.
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CountfMS
MOTION RE  AP1>LE-
BY*S  REPORT  .  . 6555—6605

Shri  Matthen moved for 
consideration of  Dr.
Paul  H.  Appleby’s 
Report  on the  re
examination of lTidia*8 
Administrative ŝtem.
After the discussion the 
Prime Minister and Min
ister of External Affairs 
(Shri JawaharlalKehru) 
replied to the debate.

release of a MEM
BER. . . . .

Mr.  Deputy-Spetker in- 
fomed  the Lok Sabha

66C6

CoLtlMMS

6610

that Shri A. K. Gopalan, 
Member, Lok Sabha, 
was acquitted on the 6th 
September) 1956 of the 
charges  under seaions 
143, 145  and 188
I.P. C. by the Judicial 
Magistrate, First Class,
II  Court Ahmedabad.

agenda  for  TUES
DAY,  iiTH  SEPTEM
BER, 1956.

Disoission on the Resolu
tion r«. Second  Five 
Year Plan.
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